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3665 LOK SABHA DEBATES 3666
LOK SABHA (ii) In respect of demand locked up

Thursdey, November 30, 1967/ on account of Court proceedings, the
Agrahayana 9, 1889 (Saka) Officers were asked to instruct the De-

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

INCOME-TAX ARREARS

*361. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that he held
special consultations with thg Income-
Tax Commissioners and other top offi-
cers of the Department with a view to
speed up collection of Income-tax ar-
rears;

(b) if so, the details thereof;

(c) whether any action under Sections
14749 of the Income-tax Act has been
recommended; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): (a) Yes, Sir. The question
of speeding up of collections of Income-
tax arrears was discussed during the last
Commissioners’ Conference held in
August, 1967,

(b) The details of the decisions taken

(i) Responsibility for appropriate ac-
tion in cases where arrears are outstand-
ing, has been fixed on particular officers,
viz :—

Income-tax Officers: Cases of arrears of
below Ras. 1 lakh.
Cases of arrears of
over Rs. 1 lakh and
below Rs. 5 lakhs.
Cases of arrears of
over Rs. 5 lakhs,

Inspecting Assistant

Commissioners:

Commissioners:

partmental counsels to take adequate
steps to enable the recovery of arrears
by early finalisation of the court matters.

(iii) Action regarding taking over of
recovery work from the State Govern-
ments should be expedited.

(iv) The process of writing off of ir-
recoverable demands should be expedit-
ed.

(c) and (d). Sections I47-149 deal
with re-opening of cases where income
chargeable to tax has escaped assess-
ment. As these sections have no direct
bearing on the recovery of Income-tax
arreas; the question of recommending
action under the aforesaid sections does
not arise.

=t 7y fomdt : 7 ey welt ot a7
A FT RAEW FA F wwATaR
0T &9 F a7 A1 g0 TR FT
T @ AR fomd fr e g ga v
a2 fadt o 3% & a9 § @19 Qo7 &1
€ & A FIE Frargr 71k g dew F o
g Ffgwrd § 99 & fasrs @ w18
FraaEr 1 T 7
SHRI K. C. PANT : As regards indi-
vidual cases, if I have notice, I can fur-
nish informatiom.
=t g fowd : fomd al 7 39 #)
qgw & Affeq & S F AT F A gA B
w419 AT =1fEw |
MR. SPEAKER :
was given by a letter.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : This is
a very strange way of asking questions.
Pardon me for saying so. I have great
respect for hon. Members, but I cannot
have respect for this kind of thing. He
had written to me a letter and inquiry
is being made. But I cannot just now

He says mnotice
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reply to that question here. On a general
question, I cannot bring in particular
questions. I shall certainly tell him what
is being done if he gives notice. 1 have
not got it just now; I cannot keep track

of every case every day in my head.

=it 7y formd : 7z fredee T@ B8
fDfad 1 gare &1 wETd Qfsw ) 7
Hqrady o= 94T & qg JET ST §
fFsafag faadt ¢ =i -
o 7393 wrwel § w9 91 § 7€ A
o ¥ a9, THH safdd F @ A
# A1 99 RE, MAT A 76 T
g & fom 393 wm=i 97 sgiv oiw
&1 g forerd s o ¥ sifus gaewdsw
FTAOEE e’

=t o0 =7 d ¢ 5 T H FIL AT
TATHETH F Ufs FT qaT9 € S T
Fare A8 €1 3§ ¥ faw Jar §7 aly
FZT OF A7 79 A ISMT T AT
wiowd ¥ F9¢ 3@ a4 v foemard
T g § 5 Wt s W ¥ I A
ufzad § 9 2 99 %1 formard ag 9o
FIT | AT A TB TH FEH TEA &
3w g foaaw f& 5 @@ & S9C =
F4q ¥ fAT 57 a3 FG9 & (9 faow
%% %70 IoM § HAAT 4g {H FiAwE
¥ Fgr wa1 & I+ 5 916 41 99 & v
AT W1 FE9 g 9T F faw gAY
T ZT AT § AT STFLAEL ATH
e #1 {1 &1 g 5 97 7 41
avawt gE 4

ot g7 IX FOAM: IT FAL 7
fhaT 78w 0¥ § o foew = a=i &
qfzraggud ? A ¥ a7 7B F1A-
aTdr w& # O @ AT T E
frgzm % fAq o< 715 &9 @4
FT ATAT 7 AT A0S THY sgaEAT AT
FFry?

st gow =% 9a : g, "M ag g i
o7 U 9og 9% AT g1 I |

ot gF9 7T ®OATY : {A G GH
¢ e fraw 3w QR I T v g & wfws
Fafew a3 gu § ag stiwer wdt o 7 =80
FaemaT AT g fF oag faaw fem &
faae s ?

51 3O IF N : ATFT IH |G
aarT qfvwe ghm |
SHRI PATODIA : The total amount
of arrears also includes such amounts in
the arrears against which appeals have
been filed. In reply to Question No. 802
the hon. Minister stated that in respect
of 65 per cent of the cases the appeals
were decided in favour of the assessees.
May I, therefore, know out of the
amount of arrears how much is such
against which appeals have been filed by
the assessees, and how much is such
against which no appeal has been filed?

SHRI MORARIJI DESAI : All these
matters were explained at the time of
the budget. These figures were given,
and if they are asked again by a specific
question, they will be given.

SHRI PATODIA : This question
arises out of it.

SHRI MORARJI DESAI : 1t does
not arise out of it.
ot AW O ;34T HA AT 7
aaerad fF 500 F0s & sq1ET 37 TR
ST gATEeE T Ofw@T & 41 97 A
&1 g1 T § 1T FT AT FT WA
fom & wwfva aw dar foemes s
§ @ Tofwfwiz & a1 v odemie
ge & Foreet aoe & @ gAwweaw ay
FT g afw 7 q3r gan &7
it HOU 9K U : A WEIET, 66-
67 W 541 % &4 Ofgd #F 4 o
og Ufa® & oi%E %1 A9 F1 g1 @7
ZNIT | WA AT H Faq 64071 T9AT
FATweaR H gFesTiEm ST 5w
541 FUFH 309 F1F99 500 FIg
FAT E AT AT At IH UF HAF 499
FAT 7 A a1 a1 B2 70 § @ e
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¥ 80 g A KRS fTFaiga ) 205
AT &1 & g A1 F3T gt &

SHRI HEM BARUA: During Mr.
Krishnamachari’s time, when he was
the Finance Minister of India, certain
investigations were made into the in-
come-tax arrears of some of the film
stars in Bombay which made certain
startling disclosures, and then that in-
vestigation was stopped. May I know
if our present Finance Minister has
tried to mop up the income-tax arrears
so far as these film stars are concerned?

SHRI K. C. PANT: Yes, Sir. Film
stars get no preferential treatment.

SHRI HEM BARUA: They do not
get any preferential treatment, but the
investigation was conducted and then it
has discontinued, ang then the unearned
income went underground.

A T wRT T g,
FTFTTF( TS A AT A ATH SaT
TIT IAAF AT INTIAGY FA A_I
9% ¥J9 95 ATE £19 97 faee T F 20
g forerwa] & ggael 97 T are
ara 9T ot W17 5= 64T 79T FE TE
f& s0034g wsar TATRETT FT ATHT
2 uEadmarfeam E S § wwm
FE qraT | AU 9w gz & fF 1623
TF AT FT I TH HX F A A7 0He
THo SIAT HI HITH BT 7147 4T 9 T
IAL 3T Z0 WAl WERT 7 4¢ w@; fw
6364, 64-65, 65-66 TZ AT ATAI
# Famr fF sTvRET F1 age
¥ ara fad 28 qFed afew s &
T 77 AT Fg AT 13 T F e
63614 7 6465 F 1T 6566 F
uF dt grzar s fas 7 F 7 aman
H#dt wgren 7 ag Wy aa frar s s = &%
fr g7 fod oF qmar Fees w9
q T TG0 20 TTHET | 9% 5 a7
qFLH AR HTAH AT q I F1 AZT7F
A f@r & faar &R 8 q3gd aniv
Wit 99 v § a1 94T wgEw 3T
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TEAWT T dF9 F F 5@ o1 Fa4
500 0T T 99 FTE A1 72 dar
Tqd 774 4 o feaq qaeai =0 afas
FAT T30 1T a8 F61 59 &1 Agl
aifgs #7 w8 & 917 gt ofaw 3@
& 7zt ag g w27

= X TG 0 640 FO4T wGAT
A q TAFEST AT E TM F A
ag § f& 500 fa<iz 7 & 92 o191 w7
¥ Y #9 F7 gAwAEAT & zafed 97
FAG FZM1 A A2 500FT LI
Ao § &LE 30 FUS BAT Fe g,
stefdeq agangz 7 5 F0g 2 417 =za«
TATHERH [CATR 0 5 FIg g1 Tafed
T ¥ G WETOHT AT BT 197 =¥
ferar &1 gFar | T WEl aF a9
FET HT HATE g, AT FEA & H oo
T A7 FAv HAF fAq dTET

SHRI S, R. DAMANI: In the last
three years, the number of assesses has
increased by 75 per cent against which
the number of officers has increased only
by 10 to 15 per cent. In order to ex-
pedite the recoveries, may I know whe-
ther Government is considering to in-
crease the number of officers, so that
they can cope up with the work and
complete it earlier?

SHRI K. C. PANT: We are ap-
proaching it from two angles. We are
making the existing officers more effec-
tive by decreasing the amount of time
they have to devote to smaller cases,
so that they can deal with bigger cases
better. Where necessary, we can in-
crease the number of officers also.

SHRI H. N. MUKERJEE : We
have been told that film stars have no
preferential treatment at the hands of
the income-tax authorities. May I know
how it is that film stars, who had been
hauled up for violation of income-tax
and allied regulations, figured in certain
ceremonies held under the auspices of
Mr. Kunte here and his organisation,
where the Finance Minister, in spite of -
puritanic proclivities, is the permanent
chief guest and hobnobs with them in a
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manner which has given a greai deal of
undesirable publicity and tends to re-
habilitate the image of these income-
tax evading film personalities?

SHRI MORARIJI DESAI : In my
official capacity, I have got to associate
myself with many people whom some
people conmsider undesirable. What am
1 to do about it? My hon. friend has
also to put up with me, whom he con-
siders undesirable. We have got to put
up with each other. What can we do in
these matters? To say that I am a perma-
manent chief guest only proves the capa-

city for such exaggeration by the hon.
member.

SHRI H N. MUKERJEE : You

did say yourself that you are a perma-
nent chief guest every year,

SHRI MORARIJI DESAI : I said I
do not want to be a permanent chief
guest. Therefore, I did not go there for
many years. That he has forgotten.

PACKAGE PROGRAMME

*362. SHRI P. K. DEO : Will the
Minister of FINANCE be pleased to
state the details of the package prog-
ramme envisaged and given effect to in
order to curb the inflationary tendencies
and rising prices in the country?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Government's
programme to control inflation consists
of a number of measures to raise avail-
ability through imports as well as higher
production, to restrain the level of effec-
tive demand through the budget and
selective credit control and to regulate
prices and/or distribution of essential
commodities. This anti-inflationary poli-
cy was further elaborated when an Ordi-
nance, called the Taxation Laws
(Amendment) Ordinance., 1967, was
promulgated on September 14, 1967 so
as to make provision in the taxation laws
for mobilising additional savings through
annuity deposits on current incomes,
curbing entertainment expenditure in
businesses and professions and for cxpe-

. diting payment of tax dues. Another
Ordinance was promulgated on Septem-
ber 16, 1967 to amend the Essential
Commodities Act in order to make its

NOVEMBER 30, 1967
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penal provisions more stringent and its
enforcement more effective. Additional
D.A. accruing during the period Feb-
ruary 1, 1967 to August 31, 1967, to
Central Government employees as a
result of the All-India Working Class
Consumer Prime Index (1949—=100)
reaching the twelve-monthly averages
of 185 at end-January 1967 and 195 at
end-May 1967, was deposited in their
provident fund accounts to minimise
cash outlays during the current fiscal
year,

SHRI P. K. DEQO : Sir, in spite nf
the socalled anti-inflationary measures
we find that the economic health of this
country is going from bad to worse. The
price of rupee is much lower than the
par to which we have agreed in any
market—Hong Kong or Beirut. The
prices are skyrocketing. From all these
the conclusion is that the anti-infla-
tionary measures are not effective. In
view of our experience, may I know
what other steps Government propose
to take in this regard ?

SHRI MORARJI DESAI : 1 shall
await the concrete suggestions of my hon.
friend for improving what I have done
and I shall thank him if he gives me any
suggestion.

SHRI P. K. DEO : The Govern-

ment has not yet definitely stated that
they have put a stop to deficit financ-
ing. May I know whether in the mean-
time there has been no further deficit
financing?
" SHRI MORARII DESAI : I cannot
say anything definitely until the year is
over. It is not right when the hon.
Member says that prices are skyrocket-
ing. Even now the prices are coming
down.

SHRI P. K. DEO :
porary phase.

SHRI MORARJI DESAI : May be
a temporary phase (Interruption).

st wgrow fag Wit : o &
N A FY MAR T A 9@ TR, W
Forrwcagrs g, afF T wr Iew-
= & AT A @9 ) Y w AT
T 3@ gwra 9 o fa=me e g e

It is only a tem-
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T AHAFT ¥ IEICR F A 7B AR
99 §, A< form &7 ramA i w@w T
FETE VI T AN v v
2 391 T # FW gw gRAwA &
faeyr T &7

it Wroreet 3k fae fEm @
AR IE & AT 9 N FA F T®Q
T &, Gar daew o fEa ¥

st ato Ho @mit: § ag WWAT
=gt g 5 o qoto 480 AT T w7
it arat w94 four § | e §
S FE g g ¢ afe @ ar
AP A I $ OF & o7 797 J9A
fear &7

o 3w : 4F FTHHET av
AT | G0 THo 480 T sAF 7
F1E ot avw A & 1 gafEd g AT A
AT F ST TE€Q AL AT TG WE
F AT AT 92 oY $1E SIAeTa
A WITH A I g7 I I
FTLATE TETFET | 97 9 F1E IEHrQ
gq fradt & a9 g7 98 ¢ #rdErd
TET FT & | GTo THo 480 ¥ AT HF
T @ F uF  &fee gam v, fawd
D T off, FfF SR 0w 9y @
f& dte Tqo 480 ¥ Twrw 7Y gan 1

REQRGANISATION OF FINANCIAL INSTTTU-
T

*363. SHRI YASHPAL SINGH: Will
the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
reorganise the entire structure of finan-
cial institutions to meet the capital re-
quirements of industries;

(b) if so, the broad details
and

(c) when they would be finalised?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) No, Sir.

(b) and (c¢). Do not arise

thereof;

st gwarw fog: w@T F ST g
g & 37 % af & feamm v Tt
F1 faar mar &' fran fzeiw ) faan
mr?

Sl o W 97 : 4T qEI Higed
formaice a1 REW F foafes
¥ 8, @ § QiweaT & a1 T 74) qOT
T 1 S A A oy AT P
625 T To faar &1

=it T fag : fom efeafoew
7 U SR Y FTEY & AW ¥ WK
SOIET 9T TIAT AT gAT §, 99 &
qarfeas ¥IHT T A G 7

St ¥ I G : AT 9SET 39 F
ST  at gw EE

Ram oN OFFICEs OF JUTE SHIPPERS IN
CALCUTTA

*364. SHRI MARANDI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Cus-
toms authorities raided the offices of
jute shippers in Calcutta on the 18th
August, 1967;

(b) the names of the firms so raided;

(c) whether it is a fact that the Cus-
toms authorities have seized revealing
documents about foreign exch.m;e and
trade agreement violations these
firms; and

(d) if so, the action taken against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : (a) to (d). A statement
containing the required information
partwise is laid on the Table of the
Sabha,

Statement

(a) and (b) Between the 18th and
21st August, 1967 the Customs authori-
ties at Calcutta searched the offices of
vioht axnorters of jute goods. The names



3615

Oral Answers

of the firms, whose offices were searched
are :

M/s. Bangur Bros, Ltd,

» Bird & Co. (P) Ltd.

» Duncan Bros. & Co. Ltd.

,» Gordhandas Jerambhai.

» G, Ambalal (Export) P. Ltd.
» Jardine Henderson Ltd.

»  Thomas Duff & Co. (India)
Ltd.

Window Glass Ltd, (as also
its associate firms M/s
Kheruka and Co., M/s Va-
naspati Distributors (P) Ltd.
and M/s King Bros.)

(c) and (d). A large volume of docu-
ments has been seized from these firms
and these are being scrutinised. On the
basis of the scrutiny made so far of the
seized documents, the Customs authori-
ties in Calcutta have found prima facie
evidence in support of the allegation that
the first 5 firms mentioned in the reply
to parts (a) and (b) of the question
have been exporting goods in contra-
vention of the provisions of the Customs
Act, 1962 and the Foreign Exchange
Regulation Act, 1947, Show Cause
notices for the alleged contraventions,
which have come to notice so far, have
been issued to these five firms.

A_.s regards the other three firms, in-
vestigations are in progress. So far no
show cause notice has been issued to
them.

Nawupswn =

%

The contracting parties to the trade
agreements between India and the foreign
countries are the governments concern-
ed, and not any individual exporter or
importer of the contracting countries.
The question of the exporters of jute
goods contravening the trade agreements,
therefore, does not arise.

st wed : Tz awdfe 19w

N I FHT T ST AT 74T Y 3
wE T safa § Y 37 g7 $§ wriad
AT FTTE 7 T AHT T FH Y
foe & v &1T 3A F ArgEem W)
T FT 7

= g A TH : AW ITR Y wiA
wat §@ Wt ww Afew o R @
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) 99 & At N At w S fae
AT F A1 FEW SSW T ATETEEEAT
2 98 9IW WaT |

st A T Ag w9 g TR g eH

FIT gAW qET AT At w1 faia 5T

W AT WA F1 AW AZT AT AT I

9 WS ¥ AR § Feauged g !

afg gf, a1 A@R T g 1 OF ¥ o

Far-AT 9977 fwq ?

st o0 W T O A "1
FLET HX g8 41 ofma & away
g AT g | g8 9T A7 §5A gfeEs
T AR FEHA FEIT § GFag T@AT g |

SHRI INDRAJIT GUPTA : 1 find
from the statement that out of these 8
firms at least 5 of them are very big and
well-known firms which are connected
not only with shipping of jute goods but
manufacture of jute goods also. May I
know from the hon. Minister whether
he is aware of the fact that this continu-
ed contravention which is going on for
a long time in the matter of jute goods,
the contravention of Foreign Exchange
Regulations by doing under-invoicing and
so on, is being stimulated and encourag-
ed by the fact that the Government has
set an example in the case of M/s. Bird
& Company, who were caught red-
handed in this very crime and offence
and they were let off practically scot-
free, as the fine imposed on them was
reduced very heavily, with the result that
the other firms have got the encourage-
ment to go on doing this kind of iflegal
thing, knowing fully well that there will
be no deterrent punishment whatsoever?

SHRI K. C. PANT : This is not a
case of under-invoicing. This is a case
where goods were ostensibly sent to
East Buropean countries but actually
sent to West Europe. It is a different
kind of case,

Dr. RANEN SEN : Some of these
firms are definitely old offenders who
were indulging in such practices in the
past also and there are cases pending
against such firms. May I know whether
Government have thought it fit to black-
list some of the firms which have be-
come habitual offenders for some time
past?
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SHRI K. C., PANT : As I said, notic-
es have been issued. Departmental
proceedings will then be initiated. After
the result of that is obtained, whatever
steps are necessary will be taken.

Wt wAT AW T : GAT WERT A
FET & & o9 wAT & ag § s
ETE FEFAT §) F Ww@AT § 7 Flane
A g & a | & amaTT 9%
ATEHT RATE F AT § IAH %6 fezeq
I F
F 7z o rAar awear g fr g o=
wt & AT 7 T 9zd o wf fowaa
T 4 H1T Fa1 9g WY 5w & Fw 7 aiw
B HIE F AT FE GFC F qfauad
GEXRARLAAME ? F FAT AIRATE
1% a1 a3 & gl s gE #1 3
= F7 fzar § av adt fear § s s
& faar & oy w67 73 fear 27

Sl gor wX oW : 3T FT giAam
TR AFAAAE T IAFARA TS
& FaT qFA g | A=A HawT &
qETAFATE | TZA AT IRFIA IT AT AT
FF frar 2, saf q7 @37 4@ &)

I g&R T WOAW : §7 FAI ¥ ATH
wTE?

SHRI KANWAR LAL GUPTA.: Sir,

1 want to know some details about the
inquiry, if he can supply them.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : Details of
the inquiry cannot be given until the
inquiry is over and final orders are pas-
sed. Otherwise, the inquiry will be
frustrated.

FEE wE™
+
*365. s STwATT &<
st garoite wor
st FTvitaTy qreRy
ot T fog ot
ot Ho Wo J@T:
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aaﬁrﬁmﬁf‘rfm:

(%) #ar 3z 79 & f& 79 9=
Tl #1 FarAr § faee faam om
TET & TET A TIEA 7 HH A AT
FeqraAT §, wifs  fadvi seafadi 1
41 wat foamm 7 w=wfg 31 fameaw,
1967 ® 79T & W 8 ;

(&) 7 a7 #1 faer Famwa
&1 srafy €1 @ %1 8; #7

() afz zt, &1 79 A7 faq 0w
A% 39 agm o1 faa g 7
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHURAMAIAH) :
(a) No, Sir.

(b) There is no proposal to extend the
period.

(¢) Does not arise.

A1 ATETT W AW IIHT AT
FAT A |TATT &H FaeA AT 9 &
AT 9% 9% faat fager qETES FT
STt 3?7 gw fadl qET ® T9E F
froganar U@ FCRE !

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
My Ministry is not concerned with the
import of fertilizers. I do not have that
information.

ot wiiwrT AW FAT: FIS F ATE
H 9 ¥ | WX U W F wfaw @t
g v #rd 3 EwT IO 2 | N Famd
NEF 3 femeFrEmw A
g faet gz aww ¥ fow wwr o
FTE & 1 9 qaE a1 e Tfgg |
MR, SPEAKER: He may ask his

second question.

St FER I FOAW : TgH I FT
FaTT AGT WET @l gEO 9 Y
fearang ?
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&t SiwTC ST W T A A
T FE A g )

T WEITY : A HATT FAU TH F

W g¥W W FOAW :  UF WA F
S frar mar § gweT I ar faom |
- wit e fagrt awgdt . wEE AT
ATEX qZ ATAAT A7 & 5 amre gt
# fafe 7 agrt o @ & e T
wfegat aff FAAY gw S wfeagas
TR FT @ §, I TR F W A
TE FT FRA !

&t e A W A @ IE
AT AE TOT 9T | I G HT W49
T FTE AT TG | GG AiHE AN
gga Wi fag § s ag ar A e 37 &
fog darc g1 2.2 fafemw =
FAE ¥ fag savoew w1t @ T &
SEH AT ANAFH TE G R AT
TIA | TW AW & anfET aF 9 AW
E“ﬁmﬁﬁ’ﬂ@mqﬁl 1969
T 2. 2faframm #r FA%S g awi
& W S S A gt
A § Ao & T F g FaAr FT
®E Toniny frdw m dw
fafaas =7 # $3% so dran =m<
AT H g et |

st sfwrc AT dwn : ged fRwi ¥
foa-fer woafral & aradts # &
MR R g sA NG E?

it JE Fgar : fade sl &
AT qradra gidt & Al wvafaai &
ATAAIT ZIT & a1 A WY fegem
T W1 TEE 1 wia fe-
=T et & AT 2 & o S
Y faet a9 |99 98d § 1 AT
faen 1 78 Fvafaal & a7 § sros
qTq T F o
They are : Mangalore—Duggal ID

& IC Co. Haldia—Phillips Petroleum;
Ghaziabad—Modi Spinning and Weav-
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ing Co. Ltd. with Rohm and Hass; Mir-
zapur Pilanj Investment Corporation
and Kaiser; Vizag Expansion—Coro-
mandel Fertilisers; Kandla—Indian Far-
mers’ Fertiliser Company with the Co-
operative League of America. Then,
Barium Chemicals have made certain
proposals ang the details are not before
us. I have also received proposals from
the Tata and Allied Chemicals, Dis-
cussions are going on with Ataatic
Richfield and also with Messrs Conti-
nental and Inter-ore.

The other part of the question was
as to why we are thinking of disconti-
nuing the concession after 31st Decem-
ber. The House knows very well that
these concessions were given in order to
expedite people filing their applications
and we see no reason for continuing the
concession.

SHRI INDRAJIT GUPTA: Some
time ago we were told that Government
has finally turned down the proposal
which had been made by, I think
Dharamsi Morarji firm for a collabora-
tion project which was going to be
based on the import of liquid amonia
because that is something which would
involve foreign exchange drainage which
is not in the interest of the country. I
want to know whether it is a fact, as
reported recently in the press, that that
proposal has been revived and is under
the active consideration of Government.
What is the exact position? If it is be-
ing revived, why is it being revived ?

SHRI ASOKA MEHTA: When a
letter of intent is given to a company we
have to give a notice saying that the let-
ter of intent is being terminated and they
have a right to make whatever statement
they may want to file. The Dharamsi
Morarji company have filed a statement
with us saying that they are revising their
proposals and they want us to consider
them. I cannot stop them from filing the
statement, Whether it should be recon-
sidered or not is a matter which the Go-
vernment will go into. As to what is
the present position, it is known to the
House.

SHRI INDRAJIT GUPTA : Is it the
same old proposal or is it some new
proposal ?
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SHRI ASOKA MEHTA: I have
pointed out that they have modified their
proposals. Until some decision is taken,
I see no reason why this House should
be taken into confidence. As soon as
a decision is taken, all the facts will be
placed before the House; but while the
matter is being processed I cannot say
anything.

st Taie fag Wt @ wieaTIe

F et A fw fegeam & aga aw-

quF &t 7% ¢ w41 39 a9 At faEme

forar o @ @ fF 5O A AU FTETA

7 afewrs fae & & a9 91 A {A-

qfedi 1 30 &7 § 7AW F77 I GH

e 7 & am?

oY avive Agan : GLETL Ay Aifq ag
¢ v oo g, Oeifew, @

Fq gw ofems dwT ¥ foaeq Fread

T AET &, AW | TH I QT A

Frea™ ofers 92T § a9 w7 719

IHEE | T FIAEAT I A9 IT

qEHT # &1 A0 FTT ATEHT FT FIH

TE FGT | A6 gATE AW F FEATIAL

FY i ga warar  f fads ofems §ax

F Ifd@ & ag Ar w10 AET & /6,
zafau o 7 faw qréde §9< 1 amr
g, afew @A graeest #1 WY A
ENT | TEAAS #7 48 $aaT ©5 qeHl
FEEE F WA W Y Aea

IEH AATE

st ®o ATo faardt: ITHT F o

FiEATETT &7 OF FTCATT TS FE 7

T mr TR g wofss

7T a1 WridE S #1E wfeamga

FTEMET SN 1 #rE a9 =7 w87 7

2? AT gy AN e Y am &

AT &1 A AR R

=it FrwrE Agar: d49 o foew @ @,

TPATEAT FFF FT 8 | T 7 FTCRTT

gfeers §FT & &1 T 99 &1 T F7¢-

QA AT ATEE | A A FrE

Oral Answers AGRAHAYANA 9, 1889 (SAKA) Oral Answers

3682

aferrs &we<(i T andd, 39 F AR
Wt & Smar g

st S|y T AR A A §
Fae {9 7 warar @ a1 f e
£ sfeargaT $aedt § faa f gw
#R steawa E g w@ § ag
v g g o o 9w SRl F g
& T § AR I E G
afz gt, At sfer et farad 21 i e
T B W)

=t vt AgaT : @ 9T NEAAT
FAaa § nm ) Tw § 3 T fau
2 fe w9 feet, 1 IO
F@ &, 7 A% TGN T A I HT agoA4Tw
FEE 471 § TN giad 7 § §9 3
AT | T IS S & | oY O
# fow qf & & A g = & fau
% aF ® §ug s | T| fag &Y
fAmdaT s g id o
SHRI CHENGALRAYA NAIDU:
Is it a fact that the American Coopera-
tive Consortium has
Kandla and Vizag to start fertiliser fac-
tories there and, if so, why have the
Government taken interest oanly in

Kandla and why have they not thought
of Vizag ?

SHRI ASOKA MEHTA : After a very
careful study, it was suggested that the
first plant should be located at Kandla
because in terms of techno-ecomomic
benefits, it would be advisable to have
at Kandla. It was recommended that the
second plant should be at Vizag. At
present, the Government is thinking on-
ly of setting up one plant, that is, at

Kandla. The matter is still under tech-
nical, economic and other considera-
tions.

SHRI S. S. KOTHARI : What is the
progress of various projects for new
fertiliser factories in the public sector ?

SHRI ASOKA MEHTA : In the pub-
lic sector, there are two Corporations, the
Fertiliser Corporation of India and the
F.ACT. As far as the Fertiliser Cor-
poration is concerned, it has got three
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plants which are running today. It will
have two more plants which will go into
production, one at Gorakhpur and an-
other at Namrup in the next few months.
As far as the F.A.C.T. is concerned, it
has one plant which is under production.
The Fertiliser Corporation of India is
taking up three more plants, one at
Durgapur, one at Barauni and another is
Namrup expansion. The F.A.CT has
taken up one more plant at Cochin.
Besides this, there is another public sec-
tor corporation in which there is foreign
collaboration and that is the Madras
Refinery. These are the various projects
which are under implementation.

SHRI D. C. SHARMA : Each State
requires fertiliser and the Minister is
doing his level best to make the agricul-
turists fertiliser conscious. May I know
how he is going to distribute these ferti-
liser factories over the several States of
India so that no State is starved of ferti-
liser in any way?

SHRI ASOKA MEHTA : The loca-
tion cannot be determined purely on the
basis of every State having a fertiliser
factory. By and large so long as ferti-
liser is to be produced from naphtha, the
coastal-based plants have a greater ad-
vantage than the inland ones. We hope
that after sometime we will have inland
refinery and when inland refinery comes
up, even this difficulty will disappear.
At present, every care is taken to locate
plants to meet the requirements of every
part of the country. Every effort is be-
ing made to distribute plants in as many
States as possible on techno-economic
considerations.

SHRI TENNET] VISWANATHAM :
The Minister was pleased to say that the
Report recommended plant at Kandla,
not at Vizag.

Will he be pleased to place it on the
Table of the House?

SHRI ASOKA MEHTA : All these
matters -are under consideration and
until decisions are taken finally, I do
not propose to place anything on the
Table of the House ?

&t fieTe S A1ga - da fm A
"G 9T &, awedH A faw &1
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9 ¥ 997 WER € X 980 9 7% Fie-
AR =i F A wride W ¥
areEw fear o @ &0 F qg A
argan g 5w agr o) foomw & 597
79 WER &1 3@ gU §ER 1 fa=91T
gl qT ofeet FFL 7 H15 Ga2dl @=r
FH OFOEI

St 3roive AgaT : AHEAH F BRI A
ATEE ¥ T UF  HiewrgAL Hie
T @& | queqE & foresw T g
¢ fr fom &1 womrwx F fag o
TATET ITEM @ awar g | & fawdy
§ o #1 foems s5are $1@
&, afew agr o 5@ A § For fewwa
s fosrad &1 gAY Fifew g
& gz forew Y s o Ferdfes foremwr
T FT w1 fear 9@

SHRI S. XAVIER : May 1 know
whether there is any proposal to start a

fertiliser plant at Tuticorin, Madras
State?
SHRI ASOKA MEHTA The

FACT has been working on a Project
Report for a fertiliser plant at Tuticorin.
As 1 said, we have already five plants
under construction. When we think of
further expansion in future develop-
ment, a plant at Tuticorin will very much
be before us.

SHRI G. S. REDDI : May I know
whether the Government has drawn up
any scheme for the establishment of a
public sector fertiliser plant at Kotha-
gudam, where coal is available in plenty
and also because Andhra Pradesh con-
sumes a lot of fertilisers,

SHRI ASOKA MEHTA : ‘As far as
the requirements of Andhra Pradesh in
respect of fertilisers are concerned, ade-
quate care is being taken to set up the
necessary production capacity. Whether
there should be a coal based plant or
not, the Project Report is being prepar-
ed, but it appears that on the whole a
coal based plant may not be economical.

st awda Tag swAE 0 F@T A
AZRA T FAH FT T HOT F =T
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ag ov ¢ fF wew w2w g A =
wE ¥ ag ST &t ¢ fR aamafas
"|E FT FTEEAMT a4 F qr=y 7 759
wawr &1 grafasar & @ ; afz g,
at e I R A e s wr g ?

o s Agar: o g, WA 9IA
Fzma Fam A Fa sy o
OF FIG-9€S FEAEAL ¥ FIE HT
ariFe e oo #re amfe § dUX
fom g gt T@r Swow EF-
TERIT Qe g1 @&

SHRI NARENDRA SINGH
MAHIDA : We have a fertiliser fac-
tory at Baroda in Gujarat, and this fac-
tory emits chemicals and fumes, which
harm the nearby agriculturists, Will
the Government therefore, see that in
future such factories are not esablish-
ed at such places where there are large

fields, so that the agriculturists are not
harmed?

SHRI ASOKA MEHTA : By and
large, the factories are being established
near the coast. But I do not know what
the Government can do because these
matters are carefully gone into by all the
departments concerned. 1 am aware of
the difficulties that the hon. Member
has referred to, but I do not know what
further precautions can be taken. If the
hon, Member can point out what fur-
ther precautions can be taken, I shall
be happy.

SHRI1 HEM BARUA . Since most of
our fertiliser plants are naphtha based
and since naphtha is likely to be in
short supply by 1970-71, may I know
whether the Government have taken this
aspect of the problem into consideration
and have tried to shift their pattern from
naphtha to liquid ammonia?

SHRI ASOKA MEHTA : First of
all, the hon. Member is not justified in
saying that we will have a short supply
of naphtha by 1970-71. Secondly. what
should be done, whether we should con-
tinue to have naphtha based plants or
introduce something else, is a matter
which is under very careful consideration
and 1 hope to bring before the House.
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if the House is interested, the project-
tion by 1975-76,

WA AR : TR FAAAA
ITETAR |

=5t wg fawad : sem wERE, 3@
S FT T419 A1 § 77§ OF aga &t
HEAYY AT FT T ISET A1EAT
g1
MR. SPEAKER :

= During Question
our?

=it 7y foordt : g e A
grafrua &, iy s € fr & sw st
T AT

qEqH HEIRA, AT AA Agd &
g oaw mE o o
Wl WA A WA A1 qA oF
AFAL I A GAAT 9T | F I Y qHA-
Gt W A @ g IR we R
AETT N9 9X a9 % fafraa ar
SfFa Faa A qed 21 afeA i
AT T AHL T I AT AT FIEaw
iFaw Fdme d dq qzew A
A a1 AR S i ag g & AR
for ww At 1 waEEr v sEfEt @ 9
aF AT S, I F AEH FT 9T
T & AR S Brea A TE e ar
fF wurar F s@ 3% #1 a@i 93 @
TAT B 1 3w Wy, frw e
Tedq F AR #3747 98T 91 @ -
# F gamer & €7 aT § =fero
HY a7 A1 s@fIT 99 #T @@t amar
TIfgu 41| A WET WY TH avT &
e s+t @E @ ¥ s earT =w
I B AT AT T § froad
aiafat g1 W | o #1 3 @
g | AT & e § ooy dan
TANH FL g9 AW ¥ =g AwlE
< ¥ fow & @ 7@ A gt gw
F AT | 71 R delt gz v e
i ZW g T 9
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M grew & wHartal & fFE dew
+
*366. S YIAMT :
=t Tww i
ot e fagrt ara
&t Ao F@o WAl :
ot HigA =9 :
v fawtw, samam @ qfa et
T qA & IO oSG
(%) wavag & g e 7 faeelt feaa
FWF e F FTAM@ T AE T
g & F e < fam @ A
T WA GV g 75 AR
(=) =fz @i, a1 I 467 ¥ §
T I HEAT T F T T §?

Oral Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) The workers refused to accept
bonus at the rate of 4% admissible to
them under the Payment of Bonus Act,
1965, on the date fixed for its disburse-
ment, i.e.,, 27th October, 1967.

(b) The workers demanded bonus at
the rate of 20%. Non-payment of
bonus at this rate was the cause of dis-
contentment amongst them.

(c) and (d). Negotiations were held
by the management of the Ashoka Hotel
with the representatives of worekrs nomi-
nated by the three Unions jointly ope-
rating in the Hotel and a settlement was
arrived at on 5th November, 1967 in
terms of which :

(i) the management of the Ashoka
Hotel has given the eligible
employees a bonus at the rate
of 15% of the wages (basic
pay: food allowance and inte-
rim relief, where admissible)
earned for the year 1966-67
which is 119 higher than what
was admissible;

the three Unions representing
the workers have agreed that
the existing strength of the wor-
kers of the Hotel will take on

(ii)
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the additional work of run-
ing and maintaining the Annexe
to the Hotel, which will start
functioning shortly, in the
manner which may be prescrib-
ed by the management from
time to time without any addi-
tion in the number of wor-
kers; and

the management can at itg dis-
cretion, recruit additional staff,
if in its opinion it becomes ab-
solutely necessary to do so.

The higher bonus was disbursed on
10th November, 1967.

St MR : qery wERE, §
S AgT R ag e e
AT AT TG & 31T Ty FHAEr
R AT A 3 fame #1 fger
¥ fou 50T § w1 $15 =it sqEEr
a7

Mgwa= fog: A dwdfra
TRT ALHFR g FATAT AT @ 2
ST TF IT F I &1 A A
1 IegF g o afraew €, 97 ¥ &y
fire T3 § 3 F1¢ ama 2t &t o
G § A T F FUR 9T 08 dEar
gam |

St WA : 4T HAT AG ST qATaT
T oo Y I A AT fr A
T AFEU A AT g 9w F
frar s & ag e frar & 5 15 0@z
@A A G qg dgar o IR
irfﬁmmaswzé‘é’raﬁfnm
q !

=t gware oy 0 & Aanfas 4
q3de S F1 fae &Y gfagret | afeq
IM ¥ 91g IiA Aqvde #1 fomr AR
IEH F@  Aifew d fag ) ag & 42
N ®EE g W 9 T 3@ Fae
gfrae a7 Fasrife &1 duen &) wy
15 9de a8 T4 faar s dfe
T & a9 78 W7 e gon fE oY o

(i)



3689 Oral Answers AGRAHAYANA 9, 1889 (SAKA) Oral Answers

G & soode i w &
fog s T AT foar s 1 gafed
Tz Goar Aoz ¥ fau & g1 AR
IR A gfme 3 OF1 7 @ F 3w
gl

ot e fagrdt aradat : s gew
F IG-ATY FA9G AT AT gled W
o & HYT gT 99E M@ § 16T
A Qea et at ;v F wwg R 15
qYHe qIE W w1 9 GHAT g R 97
AR geeit § i ) A av grm
qT I FTT H gEATT AT gROT ?

ot g Tag : g7 aF I g
FT TTeAF ¢ I F FTT GEAT g1 T ]
o 98 109G & AT gl a% T
HIX FE grReH &1 aed & Wife 97
¥ qATHr a1 g@fa q@t ag A0
7@ g1 frw Qew & wmew g
Iq F g favan qxde {97 & g8 heer
vt favar 9T aHa

7\ sy fagrt eyt : T AT /TR
gt gd 1 IR T gew #R W
grea ® I qc@e faar smEm atr
ITIg grea W 9= q@e fam
ST ?

=t gwaw fag &t fafmm @ o=
& warfas ot fear o awar & SfeT @
TR AEY | FifR qg T AT ey
{ew TAAT AW § A 9 § Faaw
arer Agl e wefog 99 & o
fear v w%aT

st Ao ®Wo WRi: Wt  WERW
7 A 5 w1 & Ao a4 9@
@ s g wifer dfew 7 W@
g Maadfeagiso@ec @S
fo ooft @ o F 9 ¥ g qem
wreaT g 6w e & qofaw 4
qTHE {3 7 47 & TEg TEE 4@
AN TR FE F a2 T A o
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T gr? ogd @ A AR ¥
¥ & for it Y e g e A Y,
T AL HIT T7eg 9@ & 1O feae
T FT AAC qLAT & i F 7

st g fog : 4 Qe & Jwme
8 X 13 & AR 4 W § afer
9 33 ¥ Harfas g9 F s A fan
o7 FaT & AR AT qfeaT R gl
AT 15 qHe gafaw faar m@r fF o
7€ TXT g IW F WS TAT N
T & o @ F fRe ag s
qTHE /AT T | AT aF SHT 7 FqT
T ATF § TEH T T IIHE A1 Y
80 AT §AT AT 94T, JF 2 qG 79
TR 3T @

=t ATo &@o WWI: o9 f& wHal
WERY 15 TEE S99 I F fAe i
darT Y T § o feg-fFw sma aeatx
gleEl # 15 TG 3 ¥ 791 FX &9
g1

MR. SPEAKER : No, please, Mr.
S. M. Banerjee.

SHRI S. M. BANERJEE : Since the
question was put by Shri Vajpayee about
the other three hotels, Janpath, Ranjit
and Lodi, which are also rup by the
Central Government, I would like to
know whether it is a fact that the wor-
kers of the Janpath hotel which is mak-
ing fabulous profits as compared to the
Lodi Hotel and Ranjit Hotel which are
not making profits, are being denied a
higher bonus and are being given oaly
4 per cent which is the minimum ad-
missible under the Act because they have

to carry the other two hotels which have
become liabilities?

MR. SPEAKER : The same question
was put a little while ago.

SHRI 5. M. BANERJEE : Will the
Janpath Hotel workers get the same rate
of bonus?

MR. SPEAKER : He said 10 per
cent. Evidently the hon. Member was
not here then,
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CoMMITTEE ON THE WORKING OF
GOVERNMENT HOSPITALS IN DELHI

+
*367. SHRI S. M. BANERJEE :

SHRIMATI SUSEELA GO-
PALAN :

SHRI HARDAYAL DEVGUN:
SHRI DHIRESWAR KALITA:
SHRI A. K. GOPALAN :
SHRI MAYAVAN :

SHRI UMANATH :

SHRI BEDABRATA
BARUA:

SHRI N. K. SANGHI :

SHRI RAM AVTAR
SHARMA :

SHRI SHIV KUMAR SHAS-
TRI :

SHRI RAGHUVIR SINGH
SHASTRI :

DR, SURYA PRAKASH PURI:

SHRI Y. S. KUSHWAH

SHRI RAMII RAM :

SHRI KANWAR LAL GUPTA:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have ap-
pointed a commiltee to enquire into the
functioning of the Government hospitals
in Delhi;

(b) if so, its terms of reference:

(c) when the first meeting of
committee is likely to be held:; and

(d) when the report is likely to be
submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Yes, Sir.

(b) The Committee shall review the
working of the Central Government

the
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Hospitals in New Delhi and make re-
commendations for improvement in the
existing facilities for medical, surgical
and specialist care therein.

(c) 4th December, 1967,

(d)The Committee has been asked to
submit its report within 6 weeks.

SHRI S. M. BANERJEE: On a pre-
vious occasion when we were discussing
the death of Dr. Ram Manohar Lohia
and the failure of the hospital staff, we
were assured by the hon. Prime Minister
that some non-officials, eminent mem-
bers of this House who are doctors,
would be associated with this Committee.
Have some members of this House also
been associated with this Committee ?

SHRI B. S. MURTHY : Yes, the
name of Dr. D. S. Raju, MP, has been
added.

ot 7y fererd : 1€ x-AwT<r et
¥t 78 7

SHRI B. S. MURTHY : From Bom-
bay, we have added the name of Dr.
Shantilal J. Mehta, FRCS., Bombay

Surgeon.

SHRI S. M. BANERJEE: 1 am sure
that with Shri Satya Narayana Sinha be-
coming the Health Minister, the health
of this country is in the hands of a
healthy, wealthy and wise Minister,

MR. SPEAKER : Come to the ques-
tion now.

SHRI S. M. BANERJEE : My ques-
tion is this, whether this committee will
also collect some other information or
evidence from the public. because the
grouse is actually on behalf of the pub-
lic, whether they will invite public evi-
dence also?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHAND-
RASEKHAR): We will invite public
men to come forward and give evidence.

SHRI NATH PAI : The Minister
accepted that he is wealthy, he did not
contradict.
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MR. SPEAKER : He accepted the
compliment.

S gRAAT AN AT I K
| a9 & e § 5 foed & 5

FTO FEqaTe & qIX A AR GAT A
agn @ fowd werfea g€ & @an
%! RSy (THeEH) aF W
am faar mn —UdY smen A W
QAT & FH] KT AT FAT 5 6
T 9% ® waei a1 oot & wiafsa
sfafafeat w1 wt 35 wi= gfafa & a
ey sr anf g afafa w et w1y
AT F A frEEd §, ST g AT
a® 7 F;r gL 39 sfafafadt v ar
faeit & guz gzl # W afafa @
grafag &6 #7 fa=m w60 ?
vareen, afcare fatew aur aném
feewm Wt (st wemATOOw  feeg) -
AT TEEt § FET Enm fF W ey
# fash $1310 417 F1 O1® F, FAIfE
IR ot e 71 fam &, wWifs =%
I A9 A&l &, i oy dfeww A @
T § | 9% Y AeqaTEl A e By
2, T@i fow o ¥ oew —u
AATH T EIAMI FTAA A araT § !
o faeett & wfafafe o1 sw= w2
N F g # Fi9 S 90g,
A AT R § AV I I I AT FFAT B0

SHRI BEDABRATA BARUA : The
hon. Minister has just stated that only
medical men are included in the com-
mittee, but the allegations that have been
frequently made in the House include
such things as negligence and cold recep-
tion given to even people who deserve to
be treated better. So, will the Minister
inform this House whether in view of
that, not only medical men, but also
other people would be included in the
committee, and also evidence from the
side of the general public, not just se-
lected public men but people who have
experience of going to hospitals and
being treated badly, will also be taken?

SHRI SATYA NARAYAN SINHA :
We say public evidence will be taken,

L8BLSS/67—2
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certainly all people will be included,
whatever they have to say by way of
grievances. The committee consists of
9 members, we do not want to make it
a big committee which will not func-
tion.

sit e fag met : sfe, et
& sreqaral ¢ fas: faeelt ge & awl
F 41H @I §, qfeF 100 HF F WA
qTH & TATHI F QW W ggi AAE |
zw feafa 7t 2ad g& 7 s wr g
eqmdY wffa s o ghT 5T -
el & w7 Y, T F T AL, W
A aeh i A FA &
frsmsa ®7

s serAToaw fay @ AT @S
®1 WTAT A T &, W T 0F =94
Tamr 8, foed ST o dro &=
qRT €, 39 A folE w@d 5 g2y v
FEL gATE F AT AT 92 w7 ) 6y
2w @ & 39 F9 A Fod 7 afz v
St fawifow and 5 g s =% sanit
FHET T, A I T qw 7 fwww
AT |

ot qwaey fag wag ¢ g1 A
HAT ot o7 T ) FOv G fn et
¥ Foqael § 0T wOE @7 T
AT # A7 wig-wE fear I 3, Iuw
¥R v ag gfufa w50 ?

st gerToaw faeg 0 A arEl
xT F

Wt SrTa T : 7y G AW R
fF s T SHET AT AT | W wHE
¥ & w17 fT—aF ar ag fF TR @
Afewa v a1 =3 § @i 0 W
femd & I 9w Y S, @R
fea-fe il &1 +7 &, 9w &7 d&T
S | S faeelt F AT AT ST
T g —am mam s 2 f¥
T daT W wT fRar gen &, @i |
TeRed ot AT &, aRAd s W
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W 31 @ g, AfE I S @
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Tg w1 & ¥ ot At IRl wY FAE R
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i -anffe st A, fos o< s
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MR, SPEAKER: He has already
given.

SHRI NATH PAI : May I graw the
minister’s attention to the fact that it
is not his ministry which is principally
guilty so far as the present deplorable
conditions in Delhi hospitals are con-
cemned ? The two major culprits es-
capting the attention of the House and
the public are the Finance Ministry and
the CPWD, It is the stinginess of the
Ministry of Finance in providing ade-
quate fung to these hospitals which
is resulting in out-dated and obsolete
equipments being used. I do not know,
Mr, Speaker, if you have had the bene-
fit of being admitted (Interruption). 1
once took the risk and hazard, after a
heart attack, because I could not have
been flown to Bombay. I must say that
all human attention was paid—it would
be unfair if 1 do not say that. But I
am telling about the needle, Normally
the custom in America and Europe is
that after a single injection the needle
is discarded. When I began to scream
with pain, which I normally do not, I
was told that the needle was two years
old. This is the kind of equipment that
we have in our hospitals. May I know,
so0 far as improving the standarq of
this hospital is concerned, whether the
Finance Minister will have a fresh look
at it and the Central P.W.D, will re-
frain from coming in the way so that
the hospital is modernised with modern
architects and engineers being allowed
to have their say?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : May I say
that the Finance Ministry has never
come in the way of making the hospital
properly equipped and it will never
<ome in the way.

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO) The Central
P.W.D, also do not come in the way.

SHORT NOTICE QUESTION
Fme ™ Derm

6. SHRI KANWAR LAL GUPTA :
‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the loss of property and life
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caused as a result of a fire on the 17th
November, 1967 in Chandni Chowk,
Delhi;

(b) whether Government propose to
make an inquiry about the cause of the
fire;

(c) what steps Government propose
to take to rehabilitate the sufferers; and

(d) whether Government propose to
take steps to prevent such big fires in
Delhi ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The fire took place on the 18th
November, 1967 and not on 17th Nov-
ember, 1967. There was no loss of life,
but the estimated loss of property is
about Rs. 43 lacs.

(b) No, Sir. According to the re-
port of the Chief Fire Officer, Delhi
Municipal Corporation who enquired
into the matter, the probable cause of
fire is accidental due to “dropped light”.

(c¢) The Delhi Municipal Corporation
is considering the question of temporary
rehabilitation of the shopkeepers and
the residents who have been affected by
the fire. Plans are also being drawn
up for reconstruction of the Naya Katra
area where the fire broke out,

(d) A survey is being undertaken by
the Delhi Municipal Corporation to en-
sure that suitable fire precautions are
being observed in the other Katras of
Chandni Chowk im particular and the
remaining areas in general. It is also
being ensured by the Corporation that
the terms of licences of various traders
as and where applicable are being strict-
ly observed.

ft ST T ;o Wi,
T T F TR AT AT W OB F wEew
et § % 9 wew o fodt F @y ey
weafoaa Jat g gEwT gax W fet
o, ...

TE-HW WAty § Tow war (s
framr ge) © g v AR F @
ar |
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&t ¥ AW TR R W FR I
FIT T FT TH AT 8 | He HRIET
q O AT & AT THEH FT FET
T & 48 9 & | $0T 25 o ol
FT HT AT THT gH1 57 47 A FF W
gl 4T ST I & HAET FOF 35 T
FT AT QAT 4T HF HST WS g7 q0=07
HTIET FT TF AT | 100 TFA
FOT F{9 6! § | T G W A
< faa w50 5 fom sl &1 qwee
PRI AT AT Oom-
@ T W AR 35 wafedt § anfe
T8 AT A9y G qT S & | F wu ey
I S I wEl St FT A ga
Fa g froei awrsw & @
# qe Agar § 5 osew TR S
JE T AT IR 5] G T
®]E?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : Sir, L
have already told my hon. friend, when
he asked me, that unless the Delhi Ad-
ministration sends some proposal it is
not possible for this Government to
consider it.

SHRI VIDYA CHARAN SHUKLA :
As far as the amount of loss is concern-
ed the Delhi Corporation authorities got
into touch with the traders who were
affected by this fire and according to
the estimate given by the traders this
figure has been arrived at by the Ad-
ministration, They have said that the
actual loss was Rs, 39 lakhs in terms of
material that was destroyed and Rs. 4
lakhs for the buildings, fixtures and
furnitures that were destroyed in the
fire. As far as relief is concerned, the
hon. Deputy Prime Minister has already
indicated that if a specific proposal is
received then that will be given the ful-
lest consideration.

ST FAET AR T A JWA @AY
ITFT F AT FTOTRE A fFoE A
9 FET F F_L TET SYIXT HAwH 97
HTZEX TF & T ATHGT A
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ST WA T 39 & fAw s
ar & ?

off fauraw e @7 T &
Az oF F1E o A ET AT §¥ A
AT FST |
SHRI UMANATH : Among the suff-
erers of this fire accident there is a
category of about 61 workers who were
employed in the shops below which
were burnt down. They were residing
upstairs. Now their residences and en-
tire belongings have gone and in this
winter they are remaining in the open
with their children. So, apart from the
long-term plan of rehabilitation, may I
know whether the Central Government

proposes to do anything urgently with
regard to such of those families which
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are suffering in the streets because they
have received no relief from the Delhi
Administration ?

SHRI VIDYA CHARAN SHUKLA :
After the fire immediate relief was pro-
vided to these people. The mid-term
or long-term relief is linked up with it.

SHRI UMANATH : 'What about
residence for them ?

SHRI VIDYA CHARAN SHUKLA :
It was also provided. First they were
provided with tents in Gandhi Maidan.
In a few dharmasalas also arrangements
were made for putting them up. After
that, the shop-keepers under whom they
were working, took over the work. I
cannot at present say what arrangements
were made subsequently but this ques-
tion of relief in general is being consi-
dered.

st gew Wi F qUAT IR E
% 71 3% #1€ O oo fae &
fas® 6 7t & faeeft wge & etret,
TAFT A ATCAER § gEA

g & T § WX 9g gFE oEr ang
TR et o § WET 9% At @ A7 v
w R A e faafar § faselt w1

MR. SPEAKER : This is about fire;
not about Himachal Pradesh.

Will he kindly sit down? Probably
bhe is not aware of the fact that it is
not absolutely necessary to ask a supple-
mentary. There is nothing compulsory
about it.

SHRI BAL RAJ MADHOK : As has
been admitted by the hon. Minister the
main cause of this fire was the congestion
in that area and the fact that almost all
the markets are concentrated in a small
area where it is very difficult to provide,
leave aside the ordinary amenities of
life, cven tap etc. for preventing fire
when it takes place. I would like to
know if the government is considering
the building up of a new market in an
open area where all these small katras
could be brought so that there will be
one big cloth market catering to the
needs of the whole of Delhi and sur-
rounding areas.
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SHRI VIDYA CHARAN SHUKLA :
I have already indicated that the Chief
Engineer of the Delhi Corporation is
surveying the area which has been
affected and other areas also, This is
about the first part of the question as
to how to prevent this king of a thing
happening again. As far as the ques-
tion of shifting the entire cloth market
to some new area and building a com-
pletely new cloth market is concerned,
if a proposal of that kind is received
we shall definitely give it due considera-
tion.
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SHRI NARENDRA SINGH MAHI-
DA : Will the Government consider a
scheme of having compulsory insurance
in such congested areas where such in-
flammable articles, like nylon and
others, are there? Will iGovernment
think of having compulsory insurance
of these shops ?

SHRI VIDYA CHARAN SHUKLA :

It is a suggestion for action for the
Delhi Corporation.

WRITTEN ANSWERS TO QUES-
TIONS

ELecTricITY RATES
RURAL AREAS

*368. SHRI S. M. BANERIJEE :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the further steps taken for uni-
form electricity rates for rural areas in
the country;

(b) whether this question has been
dascusned with the State Government;

UNrForM FOR

(c) if so, with what results ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to (c). A statement is placed on the
T of the House. [Placed in Library.
See No. LT-1801/67].

L.I.C. Apvances To Business Houses

*369. SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the bulk
of the loans advanced by the Life In-
surance Corporation to Industries in
1966-67 has gone to the business groups
mentioned in the report of the Mono-
polies Commission;

(b) if so, the reasons therefor;

(c) the amount of loans advanced
to these business groups;

(d) whether any principles have been
laid down by Government to guide the
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investment and loan policy of the LIC.;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) to (c). The
loans sanctioned and disbursed during
the years 1966-67 to the business houses
mentioned in the Monopolies Inquiry
commission Report amounted to Rs.
8.50 crores and Rs, 2.01 crores respec-
tively, out of Rs. 12.15 crores and Rs.
4.86 crores of itotal loans sanctioned
and disbursed to all parties during the
same year. Loans are given by the L.LC.
on the merits of the applications irres-
pective of the fact whether these are
made by the big industrialists of the
smaller ones.

(d) and (e). The investments and
loans of the L.I.C. are governed by the
provisions of Section 27(A) of the In-
surance Act 1938 as applied to the
Corporation and further by the criteria
mentioned in the statement made by the
Finance Minister in Lok Sabha on the
25th August, 1958,

INDRAPRASTHA PoWER House

*370. SHRI JYOTIRMOY BASU :
SHRI A. K. GOPALAN :
SHRI P. RAMAMURTI :
SHRI NAMBIAR :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the first
extension unit of the Indraprastha power
station inaugurated by the Deputy
Minister in November, 1967 went out
of commission the same day;

(b) if so, the reasons therefor; and

(c) whether Government propose to
enquire into the matter ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(a) to (c). The first extension unit was
inaugurated on the 3rd November,
1967. The machine tripped on the
morning of the 4th November, 1967,
on account of over-loading of the inter-
connection with the U.P, Power sys-
tem. Since then, the inter-connection
bas been changed to take isolated loads.
The machine has again been in service
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since the 8th November, 1967. As the

unit did not trip under unusual circums-

tanoes, no enquiry into the matter is
i necessary.

NaTioNAL AND GRINDLAYS BANK -
*371. SHRI J. B. SINGH :
SHRI

SINGH :
SHRI A. SREEDHARAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No, 1433 on the 27th
July, 1967 and state :

(a) whether the question of allow-
ing the National and Grindlays Bank to
act as a special issuing house to under-
write and advise on the issuance of
shares has since been examined; and

(b) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHRI K. C, PANT) : (a) and (b).
The National and Grindlays Bank has
not yet submitted its final proposals in
this regard,

State HousiNg MinNisTERS CoONFER-
ENCE

*372. SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

SHRI BHAGABAN DAS :

SHRI K. RAMANI :

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state :

(a) whether it is a fact that a State
Housing Ministers Conference was held
in Madras on the 8th November,
1967;

(b) if so, what were the subjects dis-
cussed; -

(e) the decisions arrived at; and

(d) the steps being taken to imple-
ment them ?
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THE MINISTER OF 'WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO) : (a) Yes, Sir;
from the 8th to 10th November, 1967.

(b) Housing, Town Planning and
Urban Development.

(c) A statement giving a summary
of the recommendations made by the
Conference is placed on the Table of
the Sabha. [Placed in Library. See No.
LT-1802/67].

(d) The recommendations will be
processed in consultation with the con-
cerned Central Ministries and authori-
ties and the Governments of States and
Administrations of Union Territories.

PeTROLEUM Gas GRID IN GUJARAT

*373. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether it is a fact that Govern-
ment are considering to create a petro-
leum gas grid in Gujarat;

(b) if so, broad features thereof; and

(c) the steps taken so far to imple-
ment them ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
{a) No, Sir.

(b) and (c). Do not arise.

INDANE Gas

SHRI S. C. SAMANTA :
SHRI MADHU LIMAYE :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the success achieved in market-
ing Indane gas introduced by the Indian
Oil Company and how it compares with
the marketing of similar gas by other
companies;

(b) whether the Indian QOil Company
is in a position to supply all the require-
ments of this gas in the current Five
Year Plan; and

*374.
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(¢) the profit the Indian Oil Com-
pany gets on the gas after deducting
cost and other charges ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) The Indian Oil Corporation started
marketing Liquefied Petroleum Gas (In-
dane) in October 1965. It is presently
being marketed in Cailcutta, Patna,
Jamshedpur, Ranchi, Allahabad, Vara-
nasi, Lucknow, Delhi and Baroda. As
at the end of October, 1967, the Cor-
poration had approximately 29,400 con-
sumers in the above markets. Indane
sales achieved by the Indian Oil Cor-
poration after two years of LPG mar-
keting compare favourably with the
sales achieved by private sector com-
panies during a similar period of deve-
lopment.

(b) Subject to the availability of
LPG cylinders in adequate quantities,
the Indian Oil Corporation can ade-
quately meet the requirements of this
gas in the areas served by its refineries.

(c) The accounts of the Indian Oil
Corporation reflect the overall profit-
ability of their entire operations; pro-
duct-wise profitability is not determined.

COMPUTERS FOR PUBLIC UNDERTAKINGS

*375. DR, RANEN SEN : Will the
Minister of FINANCE be pleased to
state :

(a) whether Government have allow-
ed import of electric computers for
certain public sector units;

(b) if so, the number of computers
to be imported;

(c) the names of public sector un-
dertakings which propose to use them;

(d) whether it is a fact that the La-
bour Ministry was not consulted on the
" import of these computers; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : A statement is
laid on the Table of the House. [Placed
in Library, See No., LT-1803/67].
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Cuit FUND SCHEMES
*376. SHR1 RAM KISHAN

GUPTA : Will the Minister of FIN-
ANCE be pleased to refer to the reply
given to Starred Question No, 1731 on
the 10th August, 1967 and state :

(a) whether Governmen; have con-
sidered the suggestions of the Central
Bureau of Investigation regarding en-
actment of a Central law to contiol and
regulate the functioning of the Chit
Fund Schemes in the country; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) and (b).
The suggestions of the Central Bureau
of Investigation are still under exami-
nation.

SMuceLmNG oF Inpian CummENCY
ABROAD

377. SHRI AMRIT NAHATA : Will
the Minister of FINANCE be pleased
to state :

(a) whether Government are aware
of large-scale smuggling of the Indian
currency into the countries of Central
Europe and West Asia where it is be-
ing bought at a distount by China and
Pakistan for use on our borders for
subversive activities; and

(b) the steps Government propose
to take to check this practice ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) The intel-
ligence available with the Governmant
does not indicate either any large-scale
smuggling of Indian currency out of
India or of its purchase by any country
for use on our borders for subvemsive
activities.

(b) Does not arise.

FoRrEIGN CAPITAL INVESTMENT IN

INDIA

#378. SHRI R. BARUA : Will the
Minister of FINANCE bg pleased to
state :

(a) whether it is a fact that foreiga
capital investment in India has consi-



3709 Written Answers AGRAHAYANA 9, 1889 (SAKA) Written Answers 3710

derably slowed down in the recent past
due to mounting labour unrest in the
industrial establishments;

(b) if so, Government’s assessment
in this regard; and

(c) the steps which have been taken
to assure the foreign capitalists about
the safety of their investments in India
and to attract more foreign capital in-
vestment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). While there is no doubt that the
labour unrest has had an adverse effect
on industrial production it is difficult to
say whether investment of foreign capi-
tal has also slowed down in the country
as a result of this unrest. '

(c) The Government have been in
constant touch with the State Govern-
ments on measures to eliminate the
causes of industrial unrest and to pro-
mote the peaceful ang orderly settlement
of such industrial disputes as they arise
from time to time. The subject was also
discussed by the Standing Labour Com-
mittee at its meeting held in May, 1967,
The Committee passed a resolution con-
demning ‘Gherao’ as threatening the
very basis of orderly labour-manage-
ment relations as built up in the coun-
try through tripagtite discussion and
<consideration.

Government have always kept in view
various steps to attract foreign invest-
ment in general. They also propose to
streamline the procedure by setting up
a Foreign Investment Board to deal with
more expeditiously with the proposals
for foreign investment,

v ot & frd @ o wwt faert
*t vt ufy

*380. WY ¥wTw wrfee : wr fend

arar farepy Y 7 wam ¥ g WG

(%) m‘mm#mm

& forg eoad &1 oy are farorelt A

I #Y & F 3fg F W g faan
¢ ax

(@) afzg, @t @ waww 7
LT wEAE A g7
rf' f'«wfmf!gqm"t(n. Ko ®o
) : (F) @R (@), ow faazor awr
TET 9T @7 9T @ | [qreerem &
&y T | ifed wer -Qﬁoffs-—
1804/67] 1
wifraw st wwm gew § fadw

qfrEn

*381. st AgOw fag wrat ;&
B A TR W a8 q@r &
T F4] 7 ¢

(%) dPrfemw s @@= sam &
foae fageti g w0t g€ &5 o=

(%) =% wd g

() fow # o= arfes v 3w Q)
fReiqdsaron @ ; o<

(%) =7 Sami & fagea fadeli #4-
it 1 faf I a1 Ja AT AT &
w9 # faadi fe fagwl & wofr o 2
#IT T goqT faae g 7

ifeaw st wmmw W T
™ Hat (st svive agar) : (%)
31 9T, 1965 a%F 9w AT w@Wraw
Iar § fagwi gofi fadw 275, 2 0
Tarar 1@ afw § & 177. 8 4=
wWa IR IU 9T 97. 4 0T
TG TG A WG ISR & fAT Ay

() T OF wHA H WIRT T
® 73 & weafaa mfegt § v g
frarer %1 W a7 % 97§ A TE AT
¥ 9% qIX F ArarIer faawer a7 N
T

() & F@ T AR WNI
wifad e #t §99 aueit fadvi &=
S¥qfgl #T 19657 @IW, 42 a47 3%
& 9, ATAT 18. 87 FUT WL AT |



am

Iww W ¥ A X weafat AgT wTH
# g7 ufr §A ® gFIE | T
wfafor Go9 IHT F@AA FoET 3 50
freqw (UK.) #t 1.26 0T
WY wAT 41, N I AW gfwm
fafue ¥ grafas antiw 1T AT
agt aF WEA [T F FEE
ZHY TR FT AT AL ITHH a1 & |
(%) gaEaTSTE AG &

Am INpia CoNsorTIUM MEETING HELD
IN Paris

*382. SHRI D. N. PATODIA :
SHRI MANIBHAI J. PATEL :
SHRI R. BARUA :

SHRI RAGUVIR SINGH
SHASTRI :

Will the Minister of FINANCE be
pleesed to state :

(a) whether it is a fact that a session
of the Aid India Consortium was held
in Paris on the 13th and 14th Novem-
ber, 1967 to assess India’s foreign aid
requirements for 1968-69;

(b) if so, the outcome thereof and
whether the recommendations made by
the Consortium are considered adequate
for India’s requirement;

{c) the manner in which the Consor-
tium has finally agreed to defer the re-
payment of loans falling due in the cur-
rent year; and

(d) whether any suggestions have
been made as to the manner and
in which foreign aid received by India
might be invested to produce quick
results ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF - FINANCE
(SHRI MORARJI DESAI) : (a) and
(b). The Aid India Consortium Meeting
which was held in Paris on 13th and
14th November, 1967, inter alia review-
ed, in a preliminary way the probable
overall requirements for new non-pro-
ject and project assistance during the
year 1968-69. On the basis of an analy-
sis prepared by the World Bank, mem-
bers concluded that non-project require-
ments would continue at a relatively
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high level and that there would be a
need for larger commitments of project
aid than in the recent past In the
absence of a concrete idea of the aid
that may be available, its adequacy can-
not be judged.

(c) While certtin member-countries
of the Consortium have already agreed
to a limited extent of debt relief, the
Consortium has not taken a final deci-
sion regarding debt relief. A study of
this question is being made on behalf
of the World Bank and the Consortium
is expected to consider the matter again
early next year.

(d) A major part of the foreign aid
now being received by us is mainly in
non-project form ang is used, in consul-
tation with the Consortium Members,
to import fertilizers and other agricul-
tural inputs and also components, raw
materials and spare parts for industrial
production and infra-structure activity.
Thus the stress is already on use for
productive purposes yielding quick
results,

DeVELOPMENT OF INpusTRIAL CoMm-
PLEX IN HaLDIA

*383. DR. RANEN SEN :
SHRI INDRAJIT GUPTA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state :

(a) whether Government have dis-
cussed any plan with the West Bengal
Minister recently on the development
::ﬂ an Industrial Complex in Haldia;

(b) if so, the nature of the plan?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :

(a) No, Sir,
(b) Does not arise.
OLp AGe PENSION ScHEME

384. SHRI S. C. SAMANTA : Will
the Minister of SOCIAL WELFARE be
pleased to state :

. {a) whether old age pension scheme
is in existence in any of the States or
Union Territories;
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(b) if so, the names of the States
and Union Territories; and

{(¢) if the reply to part (a) above be
in the negative, the reasons therefor and

the gction taken to put through such a
scheme ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) Yes, Sir.

(b) Andhra Pradesh, Kerala, Madras,
Mysore, Punjab, Rajasthan, Uttar Pra-
desh and West Bengal and Union Terri-
l(::;l of Chandigarh and Himachal Pra-
d

(¢) Does not arise.

FOREIGN BALANCES

*385. SHRI YAINA DATT
SHARMA :
SHRI CHINTAMANI
PANIGRAHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether there has been a sharp
decline in the foreign balances held by
the Government of India; and

(b) if so, to what extent and the
reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). There has been some decline.
lodia’s foreign exchange reserves (ex-
cluding Gold valued at Rs. 182.52
crores—3$243.4 million) which stood at
Rs. 271.30 crores ($ 361.7 million) on
18th November, 1966, declined to Rs.
25499 crores ($340.0 million), on
17th November, 1967. Main reasons
for this daclme have been heavy debt
servicing payments and large outlay on
foodgrains imports.
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BANKERS ON SOCIAL
CoNTROL ON BaNKs

*387. SHRI MARANDI :
SHRI D. C. SHARMA :

SHRI PRAKASH VIR
SHASTRI :

SHRI RAM AVTAR
SHARMA :

SHRI MAHANT DIGVHA]
NATH :

DR.

SURYA  PRAKASH

Will the Minister of FINANCE be
pleased to state :

(a) wheﬂuentmafactthﬂheu]led
for a Conference of Bankers in Bombay
on the 9th November, 1967 to discuss
Government scheme of social coatrol
on banks; and

(b) if so, the outcome of the discus-
sion held ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) The
Deputy Prime Minister had informal
meetings with some Indian and foreign
bankers when some of the questions
arising out of social control over banks
were discussed.

(b) The bankers assured full coopera-
tion with Government in the imple-
mentation of social control measures.

CoMMERCIAL TRADE OPPORTUNITIES
ror U.S. BUSINESSMEN

*388. SHRI YASHPAL SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether shortage of foreign ex-
change had limjted commercial trade
opportunities for U.S. businessmen; and

(b) if so, whether any measures are
contemplated to off-set this drawback ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Since
the reference is to shortage of foreign
exchange for commercial trade oppor-
tunities, it is presumed that the Honour-
able Member has in mind our imports
under free foreign exchange. If so, there
is no particular reason why any shortage
limits opportunities for U.S. business-
men to export to India any more than
for businessmen from other friendly
foreign countries.

(b) Does not arise.

LEAXAGE OF GOVERNMENT'S DECISION
RE. Waee-PracE DIviDEND FREEZE

*389. SHRI MADHU LIMAYE :
Will the Minister of FINANCE be
pleased to state :

{(a) whether Government are aware
that certain news has been leaked in
August, 1967 about Government's de-
cision in regard to wage-price dividend
freeze;

(b) whether this leakage had any
effect on the share market;

(c) whether some people close to
Government took undue advantage of
this to reap some quick profit;

(d) whether any inquiry has beem
ordered into this leakage; and
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(e) if so, the results thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) Govern-
ment had seen news items that appeared
in certain newspapers which seemed to
be no different in character from any of
the several speculative reports that had
appeared about the possible measures
that Government might undertake to
contain prices,

(b) Such reports had some effect on
the share market,

(c) No, Sir.

(d) and (e). Since there has been no
leakage of any Government decision it
is not considered necessary to order any
enquiry.
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ASSISTANCE TO STATES BY
BANK OF INDLA

2410, SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) the various types .of financial
assistance given by the Reserve Bank
of India to all the States e.g. overdraft,
loans, advances etc.; and

RESERVE
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(b) the limits of overdrafts fixed by
the Reserve Bank of India in the case
of each State?

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
Reserve Bank provides financial assis-
tance to State Governments in the form
of ways and means advances repayable
within three months from the date of
advance. These advances are both un-

secured and secured against pledge of
Government of India securities held by
the State Governments. In addition,
loans are also advanced by the Bank to
State Governments, repayable over a
period not exceeding twenty years, for
subscribing’ to share capital of co-opera-
tive societies,

(b) The present authorised limits of
ways and means advances available to
State Governments from the Bank
are —

(In lakhs of rupees)

Limits for unsecured *Limits for special ways and means
State advances advances against cover of Govern-
ment of India securities.
(U] @) 3)
Andhra Pradesh 1,50 5,00
Assam 60 2,60
= 1 e
Gujarat
m:’;“m 45 90
Madbya Pradesh 1.2 250
{
Madras 1,65 3,30
Maharashtra 2,25 4,50
#yww " 1.122 2,;_;;
Orissa 92 1,80
Punjab 90 4,80
Rajasthan 90 1,80
Uttar Pradesh 2,55 10,00
‘West Bengal 1,50 3,00

DevELoPMENT WORKs IN CHANDA
District FOR TRIBAL WELFARE

2411. SHRI K. M. KOUSHIK : Will
the Minister of SOCIAL WELFARE
be pleased to state :

(a) the development works under-
taken by the Central Government in the
Chanda District which has a consider-
able tribal population during the period
from 1962—67;

(b) the amount spent during the
above period, year-wise; and

(c) if the reply to part (a) above
be in the negative, the reasons there-
for ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) to (c). The requisite in-
formation has been called for from the

State Government and it will be laid
on the Table of the House when receiv-
ed

srgfwn wfedt & forg fmar e fa=r
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*These are normally twice the limits indicated in column (2). However, the Reserve Bank
allows higher limits, where necessary, so long as Gcvernment of India securities are avail-
able with States for being pledged with the Bank.
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New PusLic UNDERTAKINGS IN
GUJARAT

2413. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether any major public sector
undertaking is proposed to be set up in
Gujarat during the Fourth Five Year
Plan; and

(b) if so, the nature of the industry
and the venue thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and
(b). Provision has been made m the
Draft Fourth Five Year Plan for the
following public sector projects to be
located in the State of Gujarat :—

Name of the Project OQutlay proposed
(Rs. crores)
1. Petrochemical Com-
plex, Koyali
2. Machine Tool Plant,
Bhavnagar

3. Kharagoda Salt
Works, Kharagoda.

47.00

14.60

0.50

In view of the changed economic
situation and the decline in the demand
for machine tools, the implementation
of the machine tool project at Bhavnagar
is likely to be deferred.
wad sfaew fome 2o s
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2418, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether Government are aware

dispute between the Qil and

Natural Gas Commission and other com-

panies, namely Burmah-Shell, Esso and

Indian Oil Corporation, regarding fixa-

tion of price of crude oil supplied by
Gujarat to these companies;

(b) if so, the details thereof;

(c) whether it is a fact that this dis-
pute has been referred to his Ministry;
and

(d) if so, the final recommendations
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) and (b). The Agree-
ment with the Bombay Refineries pro-
vides for the fixation of the price of
crude oil based on the arithmetical
average of the price of two types
of crudes imported by the Refineries
from Middle East in the year 1961.
After the stoppage of the import of
Aramco crude, a difference of opinion
has arisen on, the interpretation of the
Price Clause in the Contract between
ONGC and the two Refineries namely
Burmah-Shell and Esso, The dispute
with the Indian Oil Corporation is im
respect of the various elements in the
price build-up claimed by the ONGC
and disputed by the LO.C.

(c) No, Sir. No dispute has been
referred to the Ministry for a decision.

(d) Does not arise.

MAJOR TRRIGATION SCHEME IN GUJARAT

2419. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state ;

(a) whether it is a fact that per head
irrigated land available m Gujarat State
i5 lower than the related all India
figure; and

(b) the reasons for not providing any
major irrigation scheme by the Central
Government for Gujarat in view of the
above disparity ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO)
(a) Yes.

(b) There are a number of major
irrigation schemes in Gujarat in pro-
gress at various stages. They are :

Mahi Stage I;
Kakrapar;

Banas (Dantiwada);
Shetrunji (Palitana);
Ukai;
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Narmada;
Kadana; and
Hathmati.

On completion of these schemes the
per capita irrigation would go up appre-
ciably.

SLuM CLEARANCE—AMOUNT SPENT BY
DeLnr MunicipAL CORPORATION

2420, SHRI KANWAR LAL
GUPTA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state ;

(a) whether it is a fact that Govern-
ment have not paid the amount so far
to the Delhi Municipal Corporation
which the Corporation spent on the slum
improvement in the Capital;

(b) if so, reasons for the delay;

(c) whether it is also a fact that Cor-
poration has not provided even basic
amenities in all katras which were trans-
ferred by the Ministry of Rehabilitation
to the Corporation during the last few
years on account of paucity of funds;
and

(d) if so, whether Government pro-
pose to provide more funds for this
purpose to the Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). In accordance
with the instructions issued by the

Ministry of Works, Housing and Supply
in September, 1962, the Municipal Cor-
poration of Delhi are required to formu-
late specific projects for carrying out
improvement works under the Slum
Clearance and Improvement Scheme
and obtain the administrative approval
and expenditure sanction therefor from
the Delhi Administration. The Cor-
poration did not do so and are stated
to have spent a sum of Rs. 50.3 lakhs
for the purpose up to 31st March, 1967.
Although normally no payment is to be
made against slum improvement works
which are not administratively approved
by the Delhi Administration an ‘on-
account’ payment of Rs. 37.10 lakhs
has been made to the Corporation. The
Delhi Administration have been advised
to examine the extent to which the ex-
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penditure of Rs. 50.30 lakhs stated to
have been incurred by the Corporation,
would be covered by the provisions of
the Scheme and regularise that expendi-
ture,

(¢) The Corporation has taken over
2,433 properties from the Ministry of
Rehabilitation and the Delhi Develop-
ment Authority. After the transfer of
the property, the Corporation has car-
ried out substantial work of repairs to
these properties to ensure their struc-
tural stability. Basic amenities have
also been provided in these katras -as
far as possible.

(d) A sum of Rs. 69 lakhs has al-
ready been provided by the Central
Government under the Slum Clearance
Scheme (including improvement to slum
areas) for Delhi for the year 1967-68.

ADVERTISEMENT GIVEN BY STATE
BANK oF INDIA

2421. SHRI BABURAO PATEL :
Will the Minister of FINANCE be
pleased to state :

(a) the amount spent by the State
Bank of India in 1966-67 in advertising
in newspapers and periodicals;

(b) the names of papers and periodi-
cals in several languages and the amount
of advertising space and value in rupees
of advertising given to each in 1966-67;

(c) the criteria by which the news-
papers and periodicals are selected and
whether the State Bank of India main-
tains the circulation records of all the
papers and periodicals used by it for the
purposes of advertising;

(d) the name of the advertising
agency or agencies through which the
advertising was done and the amount
of commission or remuneration or ser-
vice charges paid to them in 1966-67;

(e) the principal details of the agree-
ment between the advertising agent or
agents and the State Bank of India and
the period of this agreement;

(f) whether any other media of ad-
vertising besides newspapers and periodi-
cals were used; and.

(g) if so, the details thereof and the
amount spent on them during 1966-67
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and the name or names of agent or
agents through whom such media were
used and the amount of commission
earned by them during 1966-677

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (g). The
information is being collected and will
be laid on the Table of the House in due
course.

INDUSTRIAL FINANCE CORPORATION

2422. SHRI BABURAO PATEL :
Will the Minister of FINANCE be
pleased to state :

(a) the number and amounts of loans
sanctioned by the Industrial Finance
Corporation of India during the year
1966-67 with the names of parties to
whom the loans were given;

(b) the number and nature of indus-
trial units to whom thess loans were
sanctioned and the criteria adopted in
sanctioning ‘them;

(c¢) the number, their names and the
amount due from defaulters in the pay-
ment of interest and principal; and

(d) the steps taken by Government to
recover the dues and the amount likely
to be recovered ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The required
information for the accounting year July
1966 to June, 1967 of the Industrial
Finance Corporation of India is contain-
ed in Appendix ‘B" of its Nineteenth
Annual Report for the year ended the
30th June, 1967, which was laid on the
Table of the Lok Sabha on the 23rd
November, 1967,

(b) The number and nature of indus-
trial units to whom financial assistance,
including loans, was sanctioned during
the year 1966-67 is given in paragraphs
12 to 14 of the said Report. The criteria
adopted by the Corporation in sanction-
ing financial assistance is also given in
paras 26—30 of the Report.
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(c) The number of concerns who have
defaulted in payment of interest and
principal to the Corporation as also the
amount due from them as at 30th June,
1967, is given in Table 14 of para 39 of
the Report. The defaults have occured
because of adverse business conditions in
most cases and not due to any deliberate
intention to avoid payment of dues of
the Corporation. It would not, there-
fore, be proper to divulge the names of
the industrial concerns in question.

(d) Government do not interfere in
the day to day working of the Corpora-
tion comsistent with its autonomous
character although Government directors
nominated on the Board of the Corpora-
tion keep a watch on its activities,
StaTE Banks LoaNs To INDUSTRIES 1N

MADRAS

2423. SHRI BABURAO PATEL :
Will the Minister of FINANCE be
pleased to state

(a) the amount advanced by the State
Bank of India between 1962 and 1966
to small industries in Madras and the
names of firms and industries with
amounts advanced to each during the
period with the rate of interest charged;

(b) the details of the security takea
from each to safeguard the loan;

(c) the number and amount of these
loans which have now become bad debts
and the names of the parties concerned;

(d) the steps taken by ¢he State Bank
of India to recover the loans and the
amount of irrecoverable loans with the
names of the debtors and the amount of
loss sustained so far or expected to oceur;
and

(e) the details of the security criteria
used for advancing these loans and the
names of six top officials who sanctioned
these loans ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Under sectien
44(1) of its statute, the State Bank is
prechuided from disclosing  information
relating to the transactions of its indivi-
dual comstituents. The consolidated
position in regard to the Bank’s loans to
small scale industries in Madras is as
follows :—
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At the end of Units - -
sanctioned outs‘landms
(Rs. lakhs)
1961 . .. . . i 151 42.50 2854
1962 . . . s s s 132 52-88 3531
1963 . . . . . i 216 131-10 6002
1964 . . N . . . 358 268 01 17765
1965 440 32465 26990
1966 468 301 -91 372-81
The rates of interest applicable to THE DEPUTY PRIME MINISTER

advances to small scale industries are bas-
ed on the State Bank advance rate which
changes from time to time, At present,
the interest rate ranges between seven
and three fourth per cent and nine and
half per cent.

(b) The security for working capital
advances comprises of raw materials,
stocks in process, finished products,
receivables and movable machinery. For
term loans, land and buildings and pl‘a.nt
and machinery are taken as security.
Clean loans are also occasionally grant-
ed without any security.

(c) Nil,

(d) Where necessary, loans have been
called up and legal proceedings institu-
ed. No loss has been sustained so far
and none is apprehended at this stage,

(e) Loans are sanctioned on the basis
of the borrowers’ capacity and ability to
conduct the manufacturing operations on
a profitable basis. The extent of the
security to be taken depends upon the
protection available. Advances to small
scale industries are sanctioned by branch
agents upto certain specified limits which
in certain cases extend upto Rs. 2 lakhs.

STATE BANK OF INDIA

2424. SHRI BABURAO PATEL:
Will the Minister of FINANCE be pleas-
ed to state :

(a)whether Government propose to
appoint a Parliamentary Committee to
investigate into the entire working of the
State Bank of India which is not being
run satisfactorily for some years now;
and

(b)if not, the reasons therefor ?

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), With
a steady growth in its deposits and
advances, with the large support it gives
to the small scale industries and with
the successful implementation of its pro-
gramme to open branches in hitherto
unbanked areas, the Government do not
think that the State Bank can be said,
by and large, to be functioning unsatis-
factorily so as to warrant the appoint-
ment of a Parliamentary Committee to
review its working.

ProMoTION RULES FOR SECTION
OrrFicers IN C.P.W.D.

2425, SHRI S. D. SOMASUNDA-
RAM : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that in
C.P.W.D., recruitment to the grade of
Assistant Engineer (Civil) C.E.S. Class-
II is made from three sources (i) by
promotion of Section Officers, (ii) by
selection from Section Officers, and (iii)
by direct recruitment through U.P.S.C;

(b) if so, the percentage prescribed
for each category; and

(c) how the inter-se seniority of all
of them is determined ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Appointment to the grade of Assist-
ant Engineer in C.E.S. Class II ip the
C.P.W.D. ig made (i) by promotion of
Section Officers in the Department on
the basis of selection, and (ii) by direct
recruitment through Union Public Service
Commission.
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R T I
. (b) For permanent posts :
(i) 50% by direct recruitment,
(ii) 25% by confirmation of tem-
porary direct recruits,
(iii) 25% by confirmation of depart-
mental promotees.

For temporary posts.
(i) 50% by direct recruitment.

(i) 50% by promotion from the
grade of S.0s, in the ratio of
50 : 50 for graduates and non-

graduates.

(c) Principles for determining relative
seniority of direct recruits and depart-
mental promotees are—

(i) Direct Recruits against perma-
nent vacancies in a particular
year will en bloc rank senior to
departmental promotees con-
firmed in the same year.

Direct Recruits against tem-
porary vacancies and confirmed
later against permanent vacan-
cies will rank below the direct
recruits against perimanent va-
cancies who join in” the same
year but above the departmen-
tal promotees confirmed in that
year. -

(iii) Direct Recruits againsy tempor-
ary vacancies will en bloc rank
above_departmental promotees
of the same year. -

(i)

CoMPENSATORY (CITY) MWQNCB TO
CENTRAL GOVERNMENT EMPLOYEES
STATIONED AT FARIDABAD .

2426. SHRI S. D. SOMASUNDA-
RAM : Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. -3236 on
the 22nd June, 1967 and state :

(a) whether it is a fact that ¢ertain
Government employees working in Cen-
tral Government Offices stationed in
Faridabad on the 1st September, 1966
are deprived of the city compensatory
allowance on the ground that they were
not themselves stationed at Faridabad
on that date; and
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(b) if so, why this discrimination is
made between the same category of
Government employees in the matter
of grant of city compensatory allow-
ance 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). As
Faridabad is a ‘C' class city, compen-
satory (city) allowance is not admissi-
ble to Government servants stationed
there. However, Central Government
employees who were transferred io
Faridabad on account of shift of offices
from Delhi on or after 1-1-1966 are
allowed to continue drawing compensa-
tory (city) allowance at Delhi rates
for one year and, thereafter, the rates
to be reduced to nil over the next eigh-
teen months. This concession has also
been extended to employees of offices
already stationed in Faridabad as on
1-9-1966, in order to avoid difference
in emoluments between the staff station-
ed there on that date and those shifted
from Delhi along with their offices. In
a matter like this; a line has to be drawn
somewhere and it was decided that the
concession should bé restricted to those
who were already posted in Faridabad
at the beginning of the month when
the decision was taken.

InpusTRIAL House-BUILDING ScHEME

IN ‘GUJARAT
2427. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of

WORKS, HOUSING AND SUPPLY
be pleased to state :

(a) the number of houses construct-
ed so far in Gujarat under the subsi-
dised Industrial House-building scheme;

(b) the total amount so far allocated
to Gujarat for the purpose; \

(c) whether there is any proposal-of
constructing mere houses in Gujarat
under the Scheme during 1967-68; and

" (d) if 50, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). 20,843 houses
were built under the Scheme in Gujarat
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since its inception in September, 1952
upto the 31st March, 1967. The
amount of Central assistance released
to the Government of Gujarat under
the Scheme wupte the 31st March,
1967, is Rs. 699.99 lakhs.

(c) and (d). The Subsidised Indus-
trial Housing Scheme is a continuing
scheme and the State Governments

NOVEMBER 30, 1967
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have been authorised to sanction pro-
jects for conmstruction of houses for in-
dustrial workers under this scheme, A
sum of Rs. 17.00 lakhs has been pro-
vided by the State Government in their
budget for 1967-68 for this scheme.
According to the information received
from the State Government, the follow-
ing projects have been sanctioned by
them during 1967-68 so far : —

No. of Location Approved
Name of the constructien Agency houses Cost
(lluru-
lakhs)
1. Gujarat State Road Trampon Cor
poration . 74 Mehsana 24
2. Varsha Industrial Oo-omnvc Hous-
ing Society Ltd., 50 Baroda 268
3. Nure Ahwadi Co-operative Housing
Soci td., Ahmedabad . : 25 Ahmedabad 122
oo qEret W pyan wrow ® W fewrf afiodveed
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SMALL Pox VACCINATION

2451, SHRI BABURAO PATEL :
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DE-
VELOPMENT be pleased to state :

(a) whether Government are con-
templating a Central Act for giving
powers to the Health Officers in the
States to enforce vaccination at any
stage as suggested by the two-day com-
ference held in New Delhi on the 27th
and 28th September, 1967;

(b) if so, the reasons therefor;

(c) whether Government are aware
that frequent vaccinations leag to un-
desirable after-effects in the affected in-
dividuals; and

(d) if so, whether Government pro-
pose to dispense homoeopathic preven-
tive doses of variolinum 200 which is
equally effective in checking small-pox
instead of resorting to vaccination?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY) :
(a) and (b). A recommendation in this
behalf has been made by the All India
Small-pox Workers' Conference which
is under consideration.

3734

(c) Some after-effects of frequent re-
vaccinations have been noticed by
Homoeopaths, but there are no definite
studies to warrant this conclusion.

(d) Variolinum 200 has been in use
by individual Homoeopaths who are
said to have found it as a preventive
for small-pox. Authentic data regard-
ing the utility of this drug in checking
small-pox is not available. The question
of undertaking scientific experiments
with this medincine s being considered.

NizaM oF HYDERABAD

2432, SHRI° KANWAR LAL
GUPTA : Will the Minister of FIN-
ANCE be pleased to state :

(a) the income on which the Nizam
of Hyderabad has been re-assessed by
the Income-tax Department in the ass-
essment years for which his cases were
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(b) whether Government have made
inquiry as to why the Nizam was under-
assessed by the income Tax Depart-
ment; and

{c) if so, the result thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The same
incomes on which he was originally as-
sessed for the assessment years 1954-55,
1955-56 and 1956-57, as mentioned be-
low :—

1954-55 Rs. - 44,04,261
1955-56 Rs. 20,37,981.
1956-57 Rs. 19,69,449

(2) and (c). The assessments were re-
opened for withdrawing a rebate which
had been given. The rebate was with-
drawn in the re-assessments made, Sub-
sequently, following a decision of the
Supreme Court, the Appellate Assistant
Commissioner held that that the rebate
had been correctly allowed in the origi-
nal assessment, The question of inquiry
into under-assessment does not, there-
fore, arise.

Froop CoNTROL MEASURES IN MIDNA-
PUR (WEST BENGAL)

2433, SHRI SAMAR GUHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government propose to
undertake a scheme for ensuring perma-
nent flood control measures in Contai
sub-division of Midnapur District of
West Bengal to ensure safety of food
production and also to increase paddy
yield in that area;

(b) if so, the details thereof; and
(c) if pot, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR K. L. RAO) : (a)
to {c). The responsibility for initiation
and execution of flood control scheme
is that of the State Government concern-
ed. The Government of West Bengal
have already taken up a scheme known
as Contai Basin Drainage Scheme-
Phase I, which is under execution. The
scheme, which is estimated to cost Rs.
36.24 lakhs, consist of the construction
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of drainage channels in a length of 11
miles for providing protection to an
area of 19,000 acres in the Contai sub-
division of Midnapur District.

In the light of experience of floods
during 1967, the Consultants of the
Ministry of Irrigation and power have
also been asked to undertake a study
of the flood problem of the area lying
between the Subarnarekha and Contai
of West Bengal,
subject to innudation and the
additional flood control works whioh
may be required in this area.

STREE BY EMPLOYEEs oF ALL INpia
INSTITUTE OF MEDICAL SCIENCES

2434, SHRI K. M, ABRAHAM :
SHRI VISWANATHA
MENON
SHRI A. K. GOPALAN :
SHRI RAM CHARAN :
SHRIMATI SUSEELA
GOPALAN :
SHRI K. RAMANI :

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the em-
ployees of the All India Institute of
Medical Sciences, New Delhi, are on
hunger strike;

(b) if so, what are their demands;

(c), whether the management of All
Int;':’/‘lmtime of Medical Sciences have
negotiated with the employees to settle
the dispute;

(d) if not, the reasons therefor; and

(e) the steps taken by Government
to settle the dispute 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) No employees of the All India In-
stitute of Medical Sciences is on hunger
strike at present,

Some members of an unrecognised
Union of the Institute aided by some
others had started a hunger strike on
25th September, 1967, - The strike was
unconditionally called off subsequently.
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(b) The following were the demands
made by the strikers :—

(1) Bach employee of the Institute
should be promoted by semiority and
there should be no favouritism.

(2) Vacancies reserved for scheduled
castes/tribes candidates should be filled
from candidates belonging to these
communities by making special relaxa-
tion. In the administration, there
should be one Class 1 Officer belonging
to the scheduled castes and he should
compulsorily be the member of each
selection committee,

(3) Sweepers should be recruited to
the posts of Laboratory attendants and
peons by making special relaxation,

(4) The sweepresses should be pro-
moted to the posts of Nursing Ayas,

(5) The employees who have not
been made permanent and have ren-
dered more than three years pervice
should be made permanent,

(6) The Khalasis should be supplied
with liveries and the washing allowance
should be raised from Rs. 1 to Rs. 3.
The liveries should be issued in full in
March/November and not piecemeal.

(7) The pay scale of the Head Jama-
dar should be revised to Rs. 95—155.
The pay scale of fitter, pump driver,
carpenter, wiremen mason should be
revised.

(8) Those members of the staff who
are entrusted with field duty in the
campus of the Institute may be granted
cycle allowance,

(9) Ome Security Jamadar should be
from Scheduled Castes,

(10) Good nmedicines and beds
should be arranged in the Employees
Health Scheme.

(11) Allowance should be granted to
those who work in the Operation
Theatre,

(12) The employees whose duty falls
from 2-00 P.M. to 10-00 P.M. and who
get the bus for going to their

are very far off, should
with a rest-room.

i

ba provided
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(13) There should be a separate
arrangement for the test of blood, urine
and X-ray of staff members.

(14) Interview may be granted to 5
members of the Sangh.

(15) The Sangh may be granted re-
cognition,

(c) and (d), Since there are five
Unions/ Associations functioning in the
Institute at present and none of them
has been recognised, the authorities of
the Institute did not find it possible to
negotiate with them separately, The
demands of various categories of staff
have, however, been discussed by them
with the representatives of the em-
ployees in the Staff Committee meet-
ings for necessary relief and redress.
This procedure has been working
smoothly for a number of years in the
past.

(e) The authorities of the Institute
have already considered the demands
mentioned in (b) above and conceded
those which were found reasonable. In-
ter alia they have agreed to—

(i) Lower the minimum educational
qualification required for the posts of
Laboratory Attendants so that sweepers
and other Class IV employees may be-
come eligible for these posts.

(ii) Permit the sweepers and Sche-
duled Caste employees of similar status
to apply for the posts of peons and
Animal Attendants.

(iii) Consider the sweepers working
in the hospital for appointment as Nurs-
ing Orderlies and sweepresses as Nurs-
ing Ayas.

(iv) Confirm the employees working
against permanent posts after verifying
their suitability.

(v) Supply liveries to the Khalasis
working in the Gas plant and further
consider the question of supplying
liveries to othe categories of Khalasis.

(vi) Ensure timely supply of liveries
to the Class IV employees.

(vii) Raise the rate of washing al-
lowance from Rs, 1 to Rs, 2 per month.
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(viii) Consider the grant of cycle
allowance to the maintenance staff who
are required to wundertake extensive
tours in the campus.

(ix) Improve the supply of medicines
for the beneficiaries of the Employees
Health Scheme.

(x) Provide rest rooms to the em-
ployees who are not able to retum to
their homes after duty on account of
long distances.

(xi) Cousider the question of recog
nising the Unions functioning in the
Institute at peresent.

mu‘mﬂt ﬁﬁwﬂiwﬁmn
qwm
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Prices oF EsseNTIAL GoobDs

2436. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Planning Commis-
almhlwwmduedumhwmhug
down the prices of essential commodi-
ties after the reorganisation of the Plan-
ning Commission; and

(b) if so, the nature of their recom-
mendations ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Ac-
cording to the Planmng Commission,
additional resource mobilisation through
all possible measures by the Centre and
the States will in any case be necessary.
Taxation in particular would enable
exercising restraint on consumption and
generate additional savings and export-
able surpluses. All this will belp to
keep the upward pressure on prices
under restraint. 1If adequate buffer
stock of foodgrains is built up during
the current season and the distribution
of foodgrains as well as other essential
consumer goods is satisfactorily arrang-
ed through the net-work of fair-price
shops, consumer atives etc. it
should be possible to stabilise prices of
essential articles and promote growth
under conditions of stability,

SociaL BoycoTT oF HARLIANS IN A
DELHI VILLAGE

2437. SHRI DHIRESWAR KALI-
TA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the resi-
dents of Wazidpur Thakuran village of
Delhi territory orgenised a social-boy-
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cott of the Harijan residents of their
village; and

(b) if so, whether Governmant have
arrested any person in this connection ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) There has been social
tension in this village.

(b) Eleven persons are being tried in
a court of law under the Untouchability
(Offences) Act, 1955.

BEAUTIFICATION OF CHANDIGARH

2438, SHRI SHRI CHAND GOEL :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the details of the various schemes
which the Administration of the Union
Territory of Chandigarh has undertaken
or propose to undertake for beautifying
Chandigarh, with details of the amounts
spent so far or proposed to be spent on
each such scheme; and

(b) the measures taken to ensure
that the expenditure incurred is essen-
tial and useful ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) On landscape works,
which include development of parks,
planting of trees, shrubs and other orna-
roental plants, which were in progress,
an expenditure of Rs. 5.5 lakhs was in-
curred during the financial year 1966-67.
During the current financial year, the
under mentioned schemes are priposed
to be taken up :
(i) Landscaping of
open spaces in
various sectors. Rs,
(ii) Setting up of
rose garden. Rs. 0.50 lakh
(iii) Development of

Leisure Valley. Rs. 0.20 lakh
(iv) Planting of or-

namental trees

and bushes along

roads, etc. Rs, 5.50 lakh.

(b) The proposals of the Adminis-
tration are examined by the Government

1.00 lakh
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of India before inclusion in budget esti-
mates and presented to Parliament. In
this way the essentiality of the expendi-
ture is ensured.

ProtusiTioN PoLicY AT TouUmisT
CENTRES

2439, SHRI K. LAKKAPPA : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that the Gov
emment of India have i
States to relax prohibition at tounst
centres in order to attract foreign
tourists;

(b) if not, whether it is also a fact
that the Government of Myeore has
decided to do so: and

(c) if so, the details of the decision
taken by the Government of Mysore ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA) :
(a) A copy of the letter No, 5/17/66-
Proh. Cell dated 21st January, 1967 is
laid on the Table of the House. [Placed
in Library. See No. LT-1305/671

(b) and (c). Provisions of Mywore
Prohibition Act except Sections 1, 2
and 15 are withdrawn and provisions
of Excise Act are extended recently in
some areas of States where free consam-
ption of liquor is permissible.
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MasTER PLAN POR IRRIGATION OF AGRI-
CULTURAL LaAND

2442, SHRI RANDHIR SINGH :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have any
master plan under consideration to cover
every inch of agricultural land by irri-
gation within the span of ten years;

. (b) if so, the broad details thereof;
and
(c) if mot, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) :
(a) to (c). Preliminary studies indicate
that about 50% of our agricultural
land could be provided with irrigation
facilities. Surface water resources
would irrigate about 150 million acres
and Ground Water another 50 million
acres. Subject to availability of re-
sources, attempts will be made to deve-
lop this irrigation potential within the
next 20-25 years.

ACCOMMODATION FOR TEACHERS IN
DeLur

2443, SHRI M, L. SONDHI : Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether teachers working under
the Delhi Administration when trans-
ferred to certain areas of New Delhi
ar South Delhi have to vacate the Gov-
ernment accommodation allotted to
them or have to pay commercial rent;
and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). The employees
whose place of duty falls beyond the
limits of Delhi, fixed by the Govemn-
ment, are not eligible for allotment/
retention of gemeral pool accommoda-
tion irrespective of the fact whether
they are working under Delhi Adminis-
tration or in an eligible office under the
Central Government. Such employees
cannot retain general pool accommoda-

tion in their occupation: beyond the
concessional period provided in- the
Allotment Rules. .

IncoMe-TAx Evasion BY Bmia Fmwms

2444, SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Im-
com-tax after in-
vestigation from Calcutta that there has
not been any tax evasion by the Birla
firms;

(b) whether it has now been detected
that Birlas had evaded payment of tax
by diverting part of their profit to M/s
Keshornm Cotton Mills Ltd. by way of
special salaries to the wives of four
senior executives; and

(c) if so, the action which Govern-
ment have taken or propose to take in
the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) No,
Sir.

(b) In the case of M/s. Keshoram
Industries and Cotton Mills Ltd., Cal-
cutta, complaints of tax evasion have
been investigated ang salaries paid to
the wives of three senior executives
have been disallowed in the hands of
that company for several assessment
years on the ground that the salaries
were not paid wholly and exclusively
for the purpose of the business. The
disallowances are, however, being dis-
puted by the company in appeal, which
is pending.

(c) Does not arise as the amounts
have been assessed in the hands of the
company,

HANDING OVER OF 7, RAKABGANT Roap,
New DeLst To S.SP.

2445. SHRI ONKAR LAL BERWA :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) whether the Samyukta Socialist
Party has approached Government for
the transfer of the building at No. 7,
Rakabganj Road to that Party, so that
a suitable memorial could be made in
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the memory of the late Dr. Lohia in
that bungalow; and

(b) if so, the decision taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes.

(b) It has not been found possible

to accept the request of the Samyukta
Socialist Party,
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ProriT oF INDIAN O  CorroraTION
REFINERIES
2447. SHRI PREM CHAND

VERMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether it is a fact that the pro-
fit of the Refineries Division of the
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Indian Oil Corporation which stood at
Rs. 7797 lakhs in 1964-65 fell to
Rs. 27,000 in 1965-66;

(b) if so, the reasons therefor; aad
(c) the estimated profits in 1967-68 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAM-
AIAH) : (a) Yes, Sir.

(b) During 1964-65, only the
Gaubhati refinery was in operation and
the Refineries Division made a profit
of Rs. 77.97 lakhs. Although the
Gauhatj refinery made a profit of Rs.
108 lakhs, the shortfall during 1965-66
was due to operational loss on the
Barauni and Gujarat refineries, which
came on stream during this period.

(c) Rs. 135 lakhs,

PURCHASE OF STORES AND EQUIPMENT
BY PumLic UNDERTAKINGS

2448. SHRI N, K. P. SALVE : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Pub-
lic Sector Undertakings procure their
stores, equipment and material from
private sector even though such mate-
rial or stores are available with other
public sector undertakings; and

(b) if so, whether Government pro-
pose to issue instructions to the public
sector undertakings to discontinue this
practice ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) and
(b). The enterprises normally make their
purchases of stores, equipment and mate-
trials on the basis of competitive offers
keeping in view the suitability of offers,
delivery position etc., and it is not pro-
posed to change this practice except
when there are any special circums-
tances warranting a change.

EXPORTS To INDONESIA
2449, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FIN-
ANCE be pleased to state :
(a) whether Indonesia has wutilised
Rs. 10 crores credit given to it by India
this year; and
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(b) if so, which products have been
purchased from India from this credit?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) Yes,
Sir. As on the 20th November, 1967,
an amount of Rs. 3.88 crores approxi-
mately has been utilised by the Govern-
ment of Indonesia out of the credit.

{b) The products purchased are Jute
products, Cambrics, cotton textiles, Bi-
cycle Spare parts and bicycles in c.k.d.
condition, Writing papers, Components
and Spare parts for Buses and trucks,
Chemicals Dye-stuffs, Spare parts for
Ol Mill and Iron & Steel products.
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InpusTRIAL FINANCE CORPORATION
AaND InpusTRIAL DEVELOPMENT BANE

2452. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the In-
dustrial Finance Corporation and the
Industrial Development Bank together
advanced assistance amounting to Rs.
169 crores in 1965-66 and Rs. 127
crores in 1966-67, the latter including
foreign exchange component at devalu-
ed rate;

(b) whether it is also a fact that 116
unfinished projects assisted by the Indus-
trial Finance Corporation showed an
increase of expenditure of Rs. 75 crores
over the estimated expenditure of Rs.
386 crores and of the 217 projects in
production 133 projects incurred losses
and only 43 declared dividend; and

(c) if so, the reasons therefor ?

THE DEPUTY PRIME. MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : {a) No,
8ir. The Industrial Finance Corpora-
tion and the Industrial ~DeVelopment
Bank together sanctioned during the
financial years 1965-66 and 1966-67
financial assistance amounting ‘to Rs.
112.7 crores and Rs. 85.0 -crores res-
pectively. . These include -fereign cur-
rency loans sanctioned by the Industrial
Finance Corporation expressed in
rupees on the post-devaluation basis,
The figures mentioned by the Hon'ble
Member are those of assistance sanc-
tioned by all the Yong-term financial
institutions in the country including
State Financial Corporations.

(b) and (¢). A study made by the
Industrial Finance Corporation for as-
sessing the impact of devaluation on
the cest of 116 projects assisted . by it

. 386.37 crores to Rs. 460.95
crores i.e., by Rs. 74.58 crores due.to
devaluation.
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The dividend paying capacity of the
industrial concerns financed by the Cor-
poration was affected by the difficult
economic conditions that prevailed dur-
ing the year ended 30th June, 1967, Of
the 217 concerns in production, 133 in-
curred losses during the period or could
make only marginal profits. During
this period the number of concerns who
were able to declare equity dividend
was 84 of whom 43 declared dividend
at a rate of 10% or above.

New PusLic UNDERTAKING IN MADHYA
PRADESH

2453. SHRI MANIBHALI J. PATEL ;
Will the Minister of FINANCE be
pleased to state:

(a) whether any major public sector
undertaking is proposed to be located
in Madhya Pradesh during the Fourth
Five Year Plan;

(b) if so, the details thereof; and '

(c) if not, the reasons therefor?
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and
(b). The Central public sector projects
proposed to be set up, or schemes of
expansion proposed to be taken up, in
Madhya Pradesh during the Fourth
Five Year Plan period along with their
location are mentioned below :—

Name of the Proiect Location
1. Expansion of Bhilai
Steel Plant Bhilai
2, Expansion of Heavy . )
Electrical Project Bhopal
3. Expansion of Nepa .
Mills Nepanagar
4. Security Paper
Mills Hoshangabad
5. Korba Aluminium
Project Korba
6. New Alkaloid
Factory Neemuch
7. Cement  Factory Mandhar
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In addition, the possibility of esta-

blishing a paper/pulp factory in the
Dandakaranya area is under considera-
tion.

(¢) Does not arise.

PooNaxsHr Dam

2454. SHRI  BENI SHANKER
SHARMA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state

(a) whether Government have recei-
ved any proposal regarding the cons-
truction of Poonakshi Dam on the Ajoy
River in the District of Santhal Parganas
in the State of Bihar;

(b) whether the Scheme has been
approved; and

(c) whether it will be taken up dur-
ing the Fourth Five Year Plan?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) :
-(d) Project report on *“Punasi Reser-
voir Project” on the Ajoy river in the
district of Santhal Parganas has been
received in Central Water and Power
Commission for technical examination.

(b) No,

(c) The scheme has not been includ-
ed by the Government of Bibar in their
Draft Fourth Plan proposals.

EmpLovBEs SuGGEsTION SYSTEM 1IN
PusLic UNDERTAKINGS

2455. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased
to state :

(a) whether employee suggestion
system designed to encourage active co-
operation of the employee in cost reduc-
tion or cost prevention or increasing
productivity or efficiency has been work-
ing in the public sector undertakings;
and

(b) if so, the extent to which it has
proved successful ? -

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and
(b). The suggestion System is in opera-
tion in various enterprises and, by and
large, it has has been found useful
in giving a sense of participation to the
employees in the working of the enter-
prises, quite apart from mtrodudns
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some valuable suggestions for increasing
productivity.
g waa dren
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AGRICULTURAL REFINANCE CORPORATION

2457. SHRI VASUDEVAN NAIR :
Will the Minister of FINANCE be
pleased to state :

(a) the number of land development
schemes so far helped by the Agricul-
tural Refinance Corporation;

(b) the total amount so far advanced
by the Corporation for the purpose;

(c) the progress so far made in the
execution of these schemes;

(d) whether the Corporation has
taken any steps to help the formulation
of land development schemes in diffe-
rent States; and

(e) if so, the steps taken so far?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCB
(SHRI MORARJI DESAI) : (a) to
(c). The Corporation has so far approv-
ed 25 land development schemes, invol-
ving a total financial outlay of Rs. 3,780
lakhs, covering an area of 24.13 lakh
acres. The Corporation’s commitment
in respect of these schemes amounts to
Rs. 3,054 lakhs, against which a sum
of Rs. 762 lakhs has so far been dis-
bursed. The land mortgage banks con-
cerned have paid a total sum of Rs.
963 lakhs as loans for developing
4.49 lakh acres of land and, according
to information available, 2.65 lakh acres
of land have been developed till the
30th October, 1967,

(d) and (¢). Yes, apart from laying
down the guide lines for the formula-
tion of such schemes, the Corporation
has also posted its officers at Bangalore,
Calcutta, Coimbatore and Hyderabad
to help the State Governments in the
actual formulation of the schemes.

Bvicrion oF TriBEs FPROM TRIBAL
LAND ™ TRIPURA

2458. SHRI VISWANATHA
MENON : Will the Minister of SO-
CIAL WELFARE be pleased to state :

(a) the number of tribes ' evicted
from 1960 to 1967 in Tripura;

(b) the steps taken by Government
to stop eviction of Tribes from tribal
land;

(c) whether Government propose to
amend Tripura Land Revenue and Land
Reforms Act, 1960 to give more pro-
tection to tribes; and '

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
‘WELFARE (SHRIMATI PHULRENU
‘GUHA) : (a) to (d). Information is
being collected from the Government
of Tripura and will be placed on the
Table of the House,

ARREST OF FORBIGN INATIONALS

2435, SHRI M. L. SONDHI :
DR. RANEN SEN :

Will the Minister of FINANCE be
:_;ﬂnéed to state :
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(a) the total number of foreign
nationals who have been apprehended
in the Capital in the last six months
for possessing charcs, opium or such
other contraband articles;

(b) the countries from which these
national entered into India and the
quantity of charas, opium or other con-
traband articles found from them;

(c) if so, whether there is any evi-
dence of link between them and dope
smugglers in India;

(d) the action taken in each of these
cases and whether their Governmeats
have been intimated of their unlawful
activities; and -

(¢) whether proper verification was
carried out before granting them vigas ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a ) 17.

(b) The information is given be-
low :—
Country from which

the foreign nationals
entered into India

m

Numter

(if) Quantity of contraband articles
seized.

19 -265 kgs. Charas
(¢) No such evidence is availabie.

(d) The action taken in these cases
is indicated below :—

Arrested Challan- Con- Dis-
ed victed charged
17 17 16 1

(ii) Information as to whether the
governments concerned have
been intimated in these cases
is being ascertained amd will
be laid on the Table of the
Sabha.

(¢) There is no rcason to believe
that the Indian Missions concerned have
not observed the mormal procedure of
verification before granting visas to the
persons concerned.

-
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SMUGGLING OF ROCKSALT

2460. SHRI YAINA DATT SHAR-
MA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that a large
quantity of rocksalt from Pakistan is
being smuggled into Kashmir Valley;

(b) if so, whether Government have
investigated how and from which route
these smugglers operate; and

(c) the action taken by Government
to check it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
enquiries made so far do not indicate
that a large quantity of rock-salt is being
smuggled from Pakistan into Kashmir
Valley.

(b) and (c). Do not arise.

ScHEDULED CASTES TN Goa

2461, SHRI MARANDI :

SHRI MOHAN SWARUP :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to compile a list of
Scheduled Castes in Goa, Daman and
Diu;

(b) if so, how many Scheduled Castes
have been counted in Goa, Daman and
Diu so far; and

(c) the facilities provided by the
State and Central Governments to them ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) to (¢). The specification
of Scheduled Castes and Scheduled
Tribes in Goa, Daman and Diu is under
consideration; and Presidential orders
are expected to be issued shortly.
INDIAN AUDIT AND ACCOUNTS SERVICE

*2462. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased
to state the present strength of the
Indian Audit and Accounts Service and
whether all are working with the Cen-
tral Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : The
LB8LSS/67—4
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strength of the Indian Audit and

Accounts Service as on 15th November,
1967 was 520. Of these 463 officers
were working with the Central Govern-
ment (including the Indian Audit and
Accounts Department) and in the Pub-
lic Sector Undertakings/Statutory bodies
set up by the Central Government,

RESTRICTIONS ON REMITTANCES OF
Money INTO INDIA

2463. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact tha; persons
with income in foreign countries be-
cause of restrictions by foreign Govern-
ments on remittances have not been
allowed benefits under Section 220(7)
of the Income Tax Act;

(b) if so, the names of foreign coun-
tries which have put restrictions on re-
mittances of money into India; and

(c) whether necessary instructions
have been issued to the assessing autho-
rities to make available the relief claim-
ed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). The information is being collected
and will be laid on the Table of the
House as early as possible.

(c) No general instructions have
been issued as the provisions in the In-
come Tax Act for granting such relief
are quite clear.

MebicAL CoLLEGE AT COIMBATORE

2464. SHRIMATI SUSEELA GO-

PALAN :

SHRI P, RAMAMURTI :
SHRI K. RAMANI :
SHRI E. K. NAYANAR :
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :
(a) whether there is any proposal to
set up a Medical College at Coimbatore;
(b) if so, when it is likely to start
functioning; and
(c) the extent of Central financial
assistance proposed to be sanctioned to
the said college ?
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THE DEPUTY MINISTER ]IN
THE MINISTRY OF HEALTH, FAMI-
LY PLANNING AND URBAN DE-
VELOPMENT (SHRI B. S.
MURTHY): (a) and (b). The Govern-
ment of Madras have started Medical
College at Coimbatore in July, 1966.

(c) Central assistance for new Medi-
cal Colleges opened during the Fourth
Plan is rendered at the rate of 50%
of the recurring as well as non-recurring

expenditure,

The request of the Government of

Madras for Central assistance for the
Medical College at Coimbatore is under
consideration.

M. Ps. Apmittep To HospiTALs IN
DELHI

2465. SHRI R. S. VIDYARTHI :
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DE-
VELOPMENT be pleased to state :

(a) the number of Members of Par-
liament who were admitted in Willing-
don Hospital and All India Institute of
Medical Sciences, New Delhi during the
last 10 years; and

(b) the names of the Members of
Parliament who died ip each hospital,
separately, the nature of their disease
and the period of their stay in the hos-
pital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) During the last ten years ending
September, 1967, 477 Members of Par-
liament were admitted in the Willing-
don Hospital. The Al India Institute
of Medical Sciences Hospital was started
in December, 1958 and so far 12 Mem-
bers of Parliament have been admitted
in that Hospital.

(b) Out of the admissions made in
the above Hospitals, no death took place
in the All India Institute of Medical

-Sciences Hospital while a statement in
- respect of those Members of Parliament

" who died in the Willingdon Hospital is

-laid on the Table of the House. [Placed
in Library. See No. LT-1806/67.]
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Assers ofF NzaM oF Hypemasap

2468. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE
be pleased to state :

(a) the total financial assets of the
Nizam of Hyderabad;

(b) the amount of taxes he pays an-
nually; and

(c) the industries or banks in which
the Nizam has made investments, sector-
wise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) The
latest Wealth-tax assessment completed
is for the assessment year 1960-61 ac-
cording to which the net wealth of the
Late H. E. H. The Nizam of Hydera-
bad as on 31-3-1960 amounted to Rs.
8,22,73,646/-.

(b) The various taxes paid by the
Late H, E. H. The Nizam under vari-
ous Direct Taxes Acts in the previous

wTe7 g€ i {978 gra SF #FTfurmr1 5 financial years are given below :—
Firancial Income- Wealth- Gift- Expenditure- Total
Year tax tax tax tax
1962-63 . g ) —_— 11,80,000 -— —_ 11,80,000
1963-64 19,74,998 1,50,000 96,000 —  122,20,998
1964-65 15,46,104 _ 5,03,819 4,87,173 25,37,096
1965-66 627,532 1519270 400000  4,02,565  29,49,367
1966-67 7,35,593 17,32,776 23,61,003 — 48,29,372
48,84,227 45,82,046 33,60,822  8,89,738 1,37,16,833

(c) The information is not readily
available. It will be collected and
placed op the Table of the House.

ForeigN BaNEs

2469. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE
be pleased to state :

(a) the total paid-up capital and bank
deposits of foreign banks in India and
their ratios;

(b) the number of Indian share-
holders in the foreign banks and the
percentage of shares they hold; and

(c) the number of Indians in the
Directorship of these foreign banks and
the amount of loans standing in their
names ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). The information is being collected
and will be laid on the Table of the
House in due course.

(c) Nil
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USSR. INSTRUMENT FOR ABORTION

2470. SHRI SHIVA CHANDRA
JHA :
SHRI RAM AVTAR SHAR-

MA :

SHRI SHIV KUMAR SHAS-
TRI ;

DR. SURYA

PURI :
SHRI Y. S. KUSHWAH :

PRAKASH

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether it is a fact that US.S.R,
has presemted some instrument to India
by which abortion would be made easier
and quicker;

(b) if so, the name of that instru-
ment and their number so far presented
to India;

(c) whether Government propose to
manufacture that instrument in India;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FAMI-
LY PLANNING AND URBAN DE-
VELOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) and (b). The Health
Minister of U.S.S.R. recently presented
‘through the Russian Ambassador in
India one unit of an apparatus known
-as Vacuum Aspirator.

(c) and (d). This apparatus has still
to be tried in India and its utility evalu-
ated, The question of its manufacture
in India will then be considered.
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BEGGARY
2471, SHRI SHIVA CHANDRA

JHA : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that beggary
has increased in India; and

(b) if so, the total number of beg-
gars in India during the last three Plans,
plan-wise ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) Yes, Sir.

(b) The information is not available.
LAND FoR RAJ GHAT AND SHANTIVAN

2472. SHRI SHIVA <CHANDRA
JHA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state :

(a) how many acres of land have
been taken for making Rajghat, Shanti-
van and Vijayghat;

(b) the estimated amount to be spent
for completing those ghats; and

(c) the estimated annual expenditure
incurred on their maintenance 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) to (c). So far as Rajghat
is concerned, complete development
plans stand sanctioned. Development of
Shantivana and Vijay Ghat is being
taken up in phases. The figures of esti-
mated expenditure in respect of the
latter two samadhis, therefore, represent
the proposals sanctioned so far.

The required information is as given
below :—

Approximate Approximate
Acreage of amount to annual
land be spent on expenditure
develop t  on mai -
of works
[completed
sf:m -)n Rs. in
" |}
Rajghat 175 94-44 jf:fs)
Shanti Vana 81 3423 017
Vijay Ghat 75 3.39 0-10
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FOREIGNERS ARRESTED IN VARANASI
2473. SHRI SATYA  NARAIN
SINGH :
SHRI GANESH GHOSH :
SHRI P. RAMAMURTHI :
SHRI NAMBIAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that three
foreigners were arrested on the 30th
September, 1967 at Varanasi under the
Excise Act for possession of opium and
Ganja;

(b) if so, the names and nationakh-
ties of the foreigners;

(c) the number of foreigners arrested
for various smuggling crimes during the
last six months in the country; and

(d) the steps taken by Government
to check smuggling by foreigners?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII DESAI) : (a) on the
30th September, 1967 three foreigners
were arrested at Varanasi under the
Opium Act and the Excise Act for pos-
session of opium and ganja.

(b) The information is given below :—

Name of the
arrested person. Natlonality.
Mr. John Kofod. Danish.

Mr. Duchi Jean Baptiste ench
Mr. Dofour Gerard. }F

(c) The information is being collec-
ted and will be placed on the Table of
the Sabha

3766

(d) All the enforcement agencies,
both of Central and State Governments
concerned with the suppression of illicit
traffic such as the Customs, the Excise,
the Police and the staff of the Narcotics
Department are on the alert and keep
a watch on suspicious persons including
foreigners.

Supsmisep INDUSTRIAL Housmng
SCHEME

2474. SHRI S, M. BANERJEE : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Cen-
tral Government have stopped giving
subsidy to the State Governments spe-
cially to the Uttar Pradesh Gowernmitnt
for buiMding housss under Subsidised
Industrial Housing Scheme;

b) if so, the reasoms therefor; and

(c) whether it is a fact that the Cen-
tral Government have not paid any sub-
sidy to Uttar Pradesh Givernment in
1965 and 19667

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) No.

(b) Does not arise.

(c) The Central Government releas-
ed the following amounts of loan and
subsidy to the Government of Uttar
Pradesh during the years 1964-65 and
1965-66 for building houses under the
Subsidised Industrial Housing Scheme :

Loan Subsidy
1964-65 . Rs. 39 66 lakhs Rs. 17 -02 lakhs
1965-66 . Rs.17-5 lakhs Rs. 1714 lakhs

Houses rorR HARLIANS

2475. SHRI S. M. BANERJEE : Will
the Munister of SOCIAL WELFARE
be pleased to state :

(a) the steps taken to construct
houses for Harijans in the country; and

(b) whether any special financial aid
has been given or is being given to the

various State Governments for this pur-
pose ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) and (b), There are
two Schemes in operation :—

(i) Subsidies given for comstruc-
tion of houses by Harijans
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under the State Plan schemes
with central assistance; and

Grants-in-aid given to the State
Governments for housing of
sweepers and scavengers under
the Centrally Sponsored
scheme; this supplements the
Slum Clearance Scheme and
the Low Income Group
Housing Scheme of the Minis-
try of Works and Housing.

Tax ARREARS DUE FROM M/s. B. R.
Sons LD, BOoMBAY

2476. SHRI S. M. BANERJEE : Will
the Minister of FINANCE be pleased
to state :

(ii)

(a) the action takep for the realisa-
tion of the huge tax arrears from M/s.
B. R. Sons Ltd.;

(b) the action taken against the
officers responsible for the huge accu-
mulation of tax arrears and allowing
the Company to dissipate its assets and
earnings; and

(c) the action taken or proposed to
be taken to bring to book persons res-
ponsible for the disappearance of the

Company’s assets and accumulation of
tax arrears ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) (i)
Notices w's 226(3) of the Income-tax
Act, 1961 have been issued to all deb-
tors.

(ii) The shares held by M/s. B. R.
Sons Ltd., have been attached

(iii) Petition his been moved in the
Bombay High Court for_ sending M/s.
B. R. Sons Ltd. into -compubory:
dation u/s. 439(b) read with st

433(e) of the Companies At
to enable the Income-tax -Officer

ceed against the Dlmcu‘.l'llm&' chio
542 and 543 of the Companies Act,
1956,

(b) No action has been taken so in.r
as enquiries are being made.

(c) As stated in reply to part (a) of
the Question above, petition has been
moved in the Bombay High Court for
sending the company into compulsory
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liquidation with a view to enable the
Income-tax Officer to proceed against
the Directors of the Company u/s. 542
and 543 of the Companies Act, 1956.

INTERNAL AupiT oF PusLIC
TAKINGS

2477. SHRI YAINA DATT SHAR-
MA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that in a
number of public sector undertakings
there is no system of internal audit in
vogue nor there is any manual laying
down the detailed procedure for com-
pilation and maintenance of accounts;

(b) if so, the reasons therefor; and

(c) whether Government propose to
issue any instructions to such undertak-
ings in this regard ?

UNDER-

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII DESAI) : (a) to
(c). The importance of proper system
of internal audit in Public Enterprises
and the compilation of Accounting Man-
uals by them has always been recog-
nised and the Enterprises have been ad-
vised to take necessary steps in these
directions. Out of 45 Companies in
respect of which information is available
in the Central Government Audit Re-
port (Commercial) 1967, 35 had intro-
duced internal audit and 32 had com-
piled Accounting Manuals by the end
of 1965-66. While improvements in
these matters are being continuously
sought to make these comprehensive
and effective, instructions have also been
mssued to the enterprises, who have not
already dope so, to adopt similar mea-

“Tours BY OFFICIALS FOR INCOME-TAX
:

15"
2478. SHRI YAJNA DATT SHAR-

3 3A : Will the Minister of FINANCE

be. pleuail 1o .state
{a) whctbn' l.he Commissioner of
Punjab, Haryana, Himachal
Pradesh and Jammu and Kashmir has
issued instructions to Income-tax Officers
within his jurisdiction for curtailing
mofussil tours for finalising Income-tax
assessments;
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(b) if so, whether these instructions
cause great hardship to assessees who
have to be summoned to headquarters
for assessment purposes; and

(c) if so, the steps taken by Govern-
ment in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) No,
Sir. Only the Income-tax Officer, B-
Ward, Hissar, was asked, on 30th Octo-
ber, 1967, to fix hearing of cases of
Hansi at his headquarters.

(b) No, Sir. Hansi is situated at a
distance of hardly 16 miles from Hissar
angd is connected with Hissar by regular
bus services operating at intervals of
less than half an hour.

(¢) Does not arise,

g & s
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BHARAT SEWAK SAMAJY

2480. SHRI MOLAHU PRASAD:
SHRI RAM CHARAN :

Will the Minister of WORKS-
HOUSING AND SUPPLY be pleased
to state :

(a) whether it is a fact that about
12 roams of the Theatre Communica-
tion Building, Connaught Place, New
Delhi, allotted to the Bharat Sewak
Samaj are still in its possession;

(b) whether it is also a fact that
Bharat Sewak Samaj had wounded up
mostly its work from the above build-
ing;

(c) whether it is also a fact that the
Bharat Sewak Samaj has been sub-letting
six rooms of the above building with
various agencies for the sake of earning
money by unfair means; and

(d) if so, the steps taken against the
Bharat Sewak Samaj for getting the pre-
mises vacated and preventing it from
unauthorised sub-letting without per-
mission of Government ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH): (a) The Bharat Sewak Samaj
Central Office as well as the Delhi
Pradesh Wing are at present occupying
5,902 square feet of accommodation
comprising of 20 rooms in the Theatre
Communication Building,

(b) We have no precise information
as to whether the activities of those
sections of the Bharat Sewak Samaj
which are located in the Theatre Com-
murication Building have been wound
up.

(c) and (d). So far five cases where

the Bharat Sewak Samaj had placed
rooms or part of rooms allotted to them
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in the Theatre Communication Building
at the disposal of some other organisa-
tions have come to our notice. The
allotment of two of such rooms has
been cancelled and the Bharat Sewak
Samaj have been asked to surrender
vacant possession of the same by the
31st December, 1967. In case the Samaj
are unable to hand over the complete
vacant possession the above men-
tioned date, e\rictiogy proceedings will be
initiated against them under the Public
Premises (Eviction of unauthorised
Occupants) Act, 1958. In one case, the
party concerned has since vacated the
accommodation. The other cases are
under consideration for regularisation of
the allotment/allotment of alternative
accommodation in the names of the
occupying parties as the parties have
made requests on that account.

SEizuRE oF GoLp IN BoMmeay

SHRI P. VISWAMBHA-
RAN :

SHRI S. M. JOSHI :

SHRI J. B. SINGH :

SHRI SHRI CHAND GOEL :

SHRI KAMESWAR SINGH :

SHRI A, SREEDHARAN .

2481.

Will the Minister of FINANCE
pleased to state :

(a) whether contraband gold worth
Rs. 90 lakhs was seized in Bombay on
the 11th October, 1967;

be

(b) if so, whether some foreigners
are involved in this case; and

(c) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII DESAI) : (a) On
11th October, 1967 45,000 tolas of gold
bearing foreign markings valued at Rs.
44,28,900/- at the international rate
was recovered from a spot near the
Belapur-Panvel creek near Bombay.

(b) No indication of foreigners being
mvolved has come to light,

(c) Does not arise.
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Barak Dam  ProJECT

2483. SHRIMATI JYOTSNA

CHANDA : Will the Minister of IRRI-

GATION AND POWER be pleased to

refer to the reply given to Unstarred

Question No. 7889 on the 3rd August,
1967 and state :

(a) whether the report on the Barak
Dam Project has since been submitted;

(b) if so, the recommendations
thereof; and

(c) when Government
start the work ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) :
(a) to (c). The report of the Barak
Dam Project has been prepared by the
Central Water and Power Commission.

propose to
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The following alternatives have been
recommended in the project report :
(i) A purely Flood control pro-
ject costing Rs. 25.2 crores
and,

(ii) A Multipurpose project for
Flood Control and hydro-
power costing Rs. 39.6 crores.

The report prepared by the Central
Water and Power Commission has been
referred to two Consultants of the
Ministry of Irrigation and Power for
their opinion on the project proposals
fratned by the Commission.

Copies of the project report have also
been sent to the State Government for
their consideration work on the Project
can start only after the project is moot-
ed by the State, approved by the Plan-
ning Commission and included ip the

New C.G.H.S. Dispensaries IN OLp
DELHI AREAs

2484. SHRI HARDAYAL DEV-
GUN : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government are consi-
dering any proposal to open new
C.G.H.S. Dispensaries in the Old Delhi
area as the Government employees re-
siding in those areas are experiencing a
lot of difficulty;

(b) if so, when these will be opened
and where, locality-wise; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S.
MURTHY) : (a) Yes.

(b) Subject to availability of funds
and suitable accommodation for hous-
ing the dispensaries, it is proposed to
open three new dispensaries in the Cor-
poration area during 1968-69. The
location will be decided when the bud-
getary position is clear.

€c) Does not arise.
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GOLD AND JEWELLERY WITH
TEMPLES

2485. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government bave explor-
ed the possibility of putting the gold and
jewellery in possession of temples into
some productive purposes; and

(b) if so, the steps taken in this direc-
tion?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) No
Sir. Government have no such proposal
under consideration. Temples and pub-
lic religious institutions have, however,
in the past, on their own volition, invest-
ed some of their gold and jewellery in
National Defence Gold Bonds and other
schemes,

(b) Does not arise.

VISHARJAN ASHRAM

2486. SHRI BHOGENDRA JHA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply given to Unstarred Queston No.
4043 on the 29th June, 1967 and state:

(a) whether Government have since
taken any decision regarding the demar-
cation of the respective areas of opera-
tion of the American Mission and the
Visharjan Ashram;

(b) whether Government are aware
that the American Missionaries indulge
in activities other than antileprosy work;
and

(c) if so, whether any investigatiens
have been meade in this regard and the
result thereof?

« THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) Yes.

(b) Nothing adverse has so far been
brought to the notice of Government.

(c) Does not arise.
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TAKING OVER OF WESTERN KosI CaNaL

2487. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have taken
any decision regarding the taking over
of the Western Kosi canal;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO): (a)
No proposal for taking over of the
Western Kosi Canal has been under
consideration of Government.

(b) and (c). Do not arise.

EXPLORATION IN RAJASTHAN BORDER

2488. SHRIMATI TARKESHWARI
SINHA : Will the Minister of PET-
ROLEUM & CHEMICALS be pleased
‘to gtate :
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(a) the country which has been given
the contract for oil exploration along
the Rajasthan border;

(b) the period for which the cont-
ract has been given;

(c) the estimated amount to be spent
on the preliminary surveys; and

(d) the amount already spent towards
discovering oil in Rajasthan and success
achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :

(a) and (b). The following compa-
nies conducted surveys and drilling o
behalf of O.N.G.C, in the Jaisalmer area
of Rajasthan :—

Name of Company Name of work Total period of
Contract
1. Institut Franoaiss du Planning, direction and 5 years, 8 months and 28

Petrole

supervision of exploration

days.

work and interpretation and
synthesis of field data.
2. Compagnie Generale de Seismic survey. 3 years and 11 months.
Geophysique.
3. ~-do- . Drilling of tube wells. 1 yearand 8 days.
4, Forasol Structural drilling

5. Societe de Prospection
Electrique Schlumberger.

Electrologging and other

2 years, 2 months and 26
days.

2 years, 3 months and 27
days.

(c) The expenditure on the seismic
survey had been originally estimated at
Rs. 117.32 lakhs.

(d) The total expenditure incurred up-
to the end of October, 1967 on the ex-
ploration work was Rs. 419.21 lakhs
approximately. This does not include
the investment on fixed assets, stores in-
ventory and other miscellaneous accounts
and the element of depreciation on fixed
assets.

It is too early to come to any con-
clusion about the possibility of finding
oil /natural gas in commercial quantities,

CoNSUMPTION OF ELECTRICITY AND
WATER FOR MINISTERS

2489. SHRI N. S. SHARMA :
SHRI SHARDA NAND :
SHRI A. B. VAJPAYEE :
SHRI JAGANNATH RAO
JOSHI :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the monthly amount spent on the
consumption of water and electricity on
each Minister under the Heads ‘For Resi-
dential Purposes’ and ‘For Office Pur-
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poses’ separately both being in the same
compound since 1st April, 1967; and

(b) the procedure according to which
it is determined whether the water and
alwtnuty consumed is for ‘Residential
purposes’ or for ‘Office purposes’ ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) A statement is laid on the Table of
the House, [Placed in library. See No.
LT—1807/67]

(b) According to the Ministers’
Salaries and Allowances Act, 1952, the

7s
Answers
Ministers/ Deputy Ministers are entitled
to free supply of electricity and water
without any limit. However, the Minis-
ters/Deputy Ministers have agreed to a
voluntary ceiling of Rs. 2,400/- per
annum for free supply of electricity and
water in their residences and to reim-
burse to Government any expenditure in
excess of this i This ceiling ap-
plies to the portion of the residence for
private use of the Ministers concerned
and not to the portion for official use.
The apportionment of the expenditure on
electricity and water in the Ministers
residences is done as under : —

“Private” use “Official use
{5 (2)
(i) Consumption in “Private’ portion of the (i) Consumption in “office” portion of
residence. the residence.

(ii) Consumption in servants quarters .

(i) Consumption of water at dhobi ghats.

(i7) Consumption of electricity for secu-
rity lights or gate lights.

(#ii) Consumption of electricity in the
Guard room.

All the Ministers have been requested
to have the meters in their residences
separated or readjusted suitably, if neces-
sary for apportioning the expenditure as
mentioned above,

LiMiT FOR FREE FURNITURE aAND ELEC-
TRICAL APPLIANCES POR MINISTERS

2490. SHRI N. S. SHARMA :
SHRI A. B. VAJPAYEE :
SHRI JAGANNATH RAO

JOSHI :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the ceilings upto which a Cabinet
Minister, a Minister of State or a
Deputy Minister is at present allowed
free furniture, electrical goods, water
and electricity;

(b) the names of Ministers to whom
furniture and electrical appliances worth
more than the prescribed limits have
been supplied; and

~ (c) how much amount of rent etc, for
the excess furniture and electrical appli-
ances is due in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(a) The value of furniture and electri-
cal appliances etc., to be provided free
of rent in the residential portion of the
Cabinet Ministers/Ministers of State/
Deputy Ministers has been fixed as
under :—

(i) Cabinet Ministers and Minis-

ters of State—Rs. 38,500/-.

(ii) Deputy Ministers.—Rs, 22,500.

Under the Salaries and Allowances of
Ministers Act, 1952, the Ministers are en-
titled to free supply of water and elec-
tricity in their residences without any
limit. However, the Ministers have
voluntarily agreed to a monetary ceiling
of Rs. 2,400/- per annum on the con-
sumption of water and electricity in the
residential portion of their bungalows
and to reimburse to Government charges
on this account in excess of this ceil-
ing.

(b) if so, whep it started functionmg;
in respect of the present Cabinet for
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the period from 1st April, 1967 to 31st
October, 1967, is given below :—

MName of the Cabinet

Minister/Minister of Amount
State/Deputy Minister of Rent
Payable
- -
Shri Fakhruddin Ali Ahmed 56312
Shri Jagjivan Ram . 173-54
Shri P. Govinda Menon 119
Shri K. Raghu Ramaiah . 58-19
Shri K. L. Rao 523
Shri V. C. Shukla . . 064
Shri J. B. Muthyal Rao . 175-38
Shri Bhanu Prakash Singh 105-38
Shri B.S. Murthy . 6253
Shri D. Ering . . 58-14
Shri Mohd. Shafi Quarashi . 2019

The bills are being sent to the Minis-
ers concerned for payment.

ANTIBIOTICS PROJECT AT RISHIKESH

2491. SHRI JYOTIRMOY BASU :
SHRI A. K. GOPALAN :
SHRI P. RAMAMURITI :
SHRI NAMBIAR :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the pilot plant of the
Antibiotics Project at Rishikesh has
started functioning;

(b) if so, when it started functioning;

(c) the total monthly expenditure in-
curred on the project plant so far; and

(d) the total quantity of material pro-
duced in 19677

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :

(a) Yes.
{b) From the 30th October, 1965,

(c) The total expenditure including
salaries and services incurred so far on
the Pilot Plant is approximately Rs.
10.86 lakhs. The meonthly expenditure
depends on the number of batches run.
For instance, in the month of July, 1967,
Rs. 25,000 was spent, while in March,
1967 Ibs. 76,000 was spent.
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(d) The Pilot plant is not a produc-
tion unit, it is meant to conduct experi-
ments with improved and new processes
and for substitution with indigenous
materials in production, as well as to
improve the Russian processes to suit
Indian conditions. The Pilot Plant has
been of considerable help in this regard.

CANADIAN AID

2492, SHRI MARANDI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Go-
vernment of Canada are considering to
give bigger loan and more effective
assistance to India for agricultural and
industrial development;

(b) if so, whether any assessment has
been made and to what extent Canada
is agreeable to assist India; and

(c) whether any expert from Canada
visited India in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
level of assistance to be extended by the
Government of Canada to the Govern-
ment of India for each year is indicated
in the Aid India Consortium meetings
for considering aid to India from mem-
bers of the Consortium. For 1967-68,
the loan assistance from Canada was
C.$ 50.5 million. Indications about the
quantum of such assistance for 1968-69
will only be available when the Aid
India Consortium meets to consider aid
to India for that year.

(¢) An Agricultural Task Force from
Canada is presently in India reviewing
the possibilities of Canada rendering
assistance in the field of agriculture.

BUREAU OF VOLUNTEERS FOR CENTRAL
SociaL WELFARE Boarp

2493. SHRI MARANDI :
SHRI MAYAVAN :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Cen-
tral Social Welfare Board has decided
to set up a Bureau of Volunteers;
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(b) if so, the main purposes thereof;
and

(c) the reasons for setting up
same,

the

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) Yes, Sir.

(b) and (c). The Bureau seeks to
mobilise effectively the services of
Voluntary Workers and to make the
same available to Voluntary Social Wel-
fare Organisations. The Voluntary
Agencies will be in a better position 10
serve the people by making available to
them the willing services of a band of
dedicated workers.

ENGINEERS INDIa LTD.

2494, SHRI VALMIKI CHOU-
DHARY : Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state :

(a) whether Bechtels, the American
concern wants to pull out of the Engi-
neers India Ltd.; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) The Government of India and Bech-
tel have by mutual agreement terminated
their partnership in Engineers India Lid.
The agreement transferring Bechtel's
imterests in the company to Government
was executed on 14-6-1967.

(b) This was done because the two
sides found that the company was not
adequately serving their respeclive aims.

L.I.C. Funps

2495, SHRI RANDHIR SINGH :
Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal
under consideration to divert Life Insu-
rance Corporation fonds for develop-
ment of minor irrigation works, for agri-
cultural production, slum clearance, cot-
tage industries and house-building for
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poorer seclions of society keeping in
view over-all national development;

(b) if so, the salient features thereof;
and

(c) if not, the rcasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) to (c), LIC's
investments are governed by section
27A of the Insurance Act, 1938, as ap-
plied to it. There is no proposal under
consideration to change these provisions
as these are wide enough to cover all
avenues of investment from which bene-
fits to the activities enumerated in the
question accrue directly or indirectly.

SLuMm CLEARANCE aND House-BuiLbing
SCHEMES FOR RURAL AREAS

2496. SHRI RANDHIR SINGH :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) whether Government have any
scheme in hand for slum clearance and
house-building for poorer sections in the
rural areas of our country;

(b) whether any such scheme has been
sent to State Governments for imple-
mentation;

(c) if so, the details thereof and the
reaction of State Governments thereto;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) to (d). A Scheme called the Village
Housing Projects Scheme, introduced in
August, 1957, is being implemented in
most of the States and Union Territo-
ries. It aims at improving the housing
conditions and environmental hygiene in
rural areas and provides for :

(i) loans to villagers for construc-
tion of new houses or improve-
ment of existing ones to the ex-
tent of 80% of the cost subject
to a maximum of Rs. 3,000
per house—the loan being re-
coverable in 20 annual equated
instalments;

grants for laying of streets and
drains for improvement of

(i)
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environmental hygiene in the
selected villages;

(iii) allotment of house-sites free
of cost (or at nominal cost)
to landless agricultural workers
who are also eligible for loan
assistance under the Scheme
for construction of their houses;

(iv) establishment of Rural Hous-
ing Cells at the State level. The
main function of these Cells is
to prepare layout plans for the
replanning of selected villages
and model designs of rural
houses besides providing tech-
nical advice to villagers in the
construction of their houses.

The entire expenditure on the first three
programmes and 50% of the expendi-
ture on the pay and allowances of the
staff of the Rural Housing Cells is met
from Central assistance to State Govern-
ments/Union Territories,

The progress reported so far by the
various States/Union Territories under
the Scheme is as follows :

1. Houses completed—35,220,

2. Streets and Drains—About 163
Kms. of streets and 44 Kms. drains have
been completdd in Kerala, Madras,
Maharashtra, Mysore and Tripura;
4,800 Kms of streets have been sanc-
tioned in Bihar. Besides, the work of
providing streets and drains has been
completed in 99 villages and is in prog-
ress in 21 villages in Madhya Pradesh
and Himachal Pradesh,

3. Provision of House-Sites to land-
less agricultural workers—10 acres of
land have been acquired in Bihar. 228
house-sites have been allotted in Gujarat,
Kerala and Mysore.

2497. S TATH WETE : FTTHH
ST TS| AZ T F1 FATF491 1% °

(%) 7 az == 2 fr agfe
arfaat #1 & wf gfaam seglae
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ASSISTANCES TO MADHYA PRADESH

2500. SHRI MANIBHAI J. PATEL:
Will the Minister of FINANCE be
pleased to state :

(a) whether any request has been re-
ceived from the Madhya Pradesh Go-
vernment for additional funds for the tri-
bal development blocks during the cur-
rent year;

(b) if so, the details thereof; and

(c) whether the decision taken in the
matter has since been communicated to
the Madhya Pradesh Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) The State Government requested
for additional funds of the order of Rs.
15 crores spread over a period of 12
years, for a special development prog-
ramme of the Bhil and Central Gond
regions and of Baster district.

(c) The State Government were ad-
vised to accommodate as much as possi-
ble of the special programme within the
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allocations for State Plan and Centrally
sponsored schemes, as it is not possible
for the Centre to provide any additional
amounts outside the Central assistance
which is made available for the Plan.

ALL-INDIA AYURVEDIC COUNCIL

2501. SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply given to Unstarred Question No.
426 on the 25th May, 1967 and state :

(a) whether the proposed Committee
for the establishment of All India Ayur-
vedic Council has since been set up;

(b) if so, its composition and func-
tions; and

(c) the progress made by the Com-
mittee so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Yes,

(b) The Committee consists of the
following members :—
Chairman
1. Pt. Shiv Sharma M.P.
Members
2. Shri H. G. Vartak,
3. Shri Mohan Lal P, Vyas.

4. Smt, Purabi Mukopadhyaya.
Member (Convenor)
5. Shri R. N. Madhok.

The Committee will examine the details
of legislation for setting up a Central
Council of Indian Systems of Medicine
including Homoeopathy.

(c) The Committee has been asked to
submit its report to Government within
three months from the date of its first

meeting which is proposed to be held
- om the 4th January, 1968,
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LiBERAL OVERDRAFTS BY COMMER-
CIAL BANKS

2502. SHRI MANIBHAI J. PATEL :
Will the Minister of FINANCE be
pleased to state :

(a) whether the question of grant of
liberal overdrafts by the commercial
banks has been examined; and

(b) if so, the decision regarding utilis-
ing the banking credits and managements
of the banking institutions?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Overdrafts
are granted by the commercial banks in
their discretion depending generally on
the credit-worthiness of the borrower, If,
however, the question relates to grant of
liberal advances, the package of mea-
sures announced by the Reserve Bank
since July 1967 designed to stimulate the
flow of credit into the priority sectors,
have been indicated in the answer to Un-
starred Question No. 1486 on the 23rd
November, 1967.

(b) It is presumed that this refers to
the decision regarding social control
over banks. Final proposals in this re-
gard will be placed before Parliament
soon, .
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DRILLING AT JWALAMUKHI

2505. SHRI HEM RAJ : Will the
Minister of PETROLEUM & CHEMI-
CALS be pleased to state:

{a) whether it is a fact that the drill-
ing operations at Jawalamukhi have been
given up and there are several buildings
both at Sapri (Jawalamukhi) and Jawala-
mukhi proper belonging to the depart-
moent; and

(b) if so, the use to which these buid-
ings are being put to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir. The buildings in question
belong to the Oil and Natural Gas Com-
messi0mn,

(b) The residential quarters at Jawala-
mukhi are unoccupied. At Sapri, the
L8SLSS'67—5 A

NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that samples
of green and black tea of Kangra and
Dehra Dun were taken for the fixation
of tea standards under the Prevention of
the Food Adulteration Act; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) The Indian Standards Institution
who are undertaking work of formulat-
ing standards for black and green tea
for inclusion under the .Prevention of
Food Adulteration Rules 1955 had con-
sidered available data regarding Kangra
and Dehra Dun Teas,

(b) On the basis of the analytical re-
sults of the Indian Standards Institution,
the Central Committee for Food Stand-
ards have recommended amendment of
the existing standards for tea so as to
cover both varieties of tea, namely, green
as well as black. The recommendation
is being examined by Government.

ADMISSION OF PATENTS IN WILLINGDON
HospPrtaL, NEwW DELHI

2507. SHRI SHARDA NAND :
SHRI JAGANNATH RAO
JOSHI :

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state :

(a) whether it is a fact that in the
Willingdon Hospital, New Delhi, admis-
mnnsgrantedtopahm:sonlynfthey
have a certain minimum income;

(b) if so, the details of rules govern-
ing admissions of patients;
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‘(c) whether Government have received
any complaints in this regard; and

(d) if so, the aclion taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Admission to General Wards is free
irrespective of any income. Only in
case of admission to Paying Wards and
Nursing Home the minimum income is
Rs, 251 and 501 respectively.

(b) Extracts of rules 3, 4 and 5 go-
verning admission of patients in the
Willingdon Hospital is laid on the Table
of the House. [Placed in library See No.
LT—1808/67.]

(c) No. There are 56 beds in the
Nursing ,Home and 24 in the Special
Wards. Admission is made in the order
in which applications are received from
the patients. Emergent cases are admit-
ted without reference to applications,

(d) Does not arise.
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AsSISTANCE TO0 WEST BENGAL

2509. SHRI K. HALDAR : Will the
Minister of FINANCE be pleased to
state :

(a) whether the West Bengal Go-
vernment have made a representation to
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the Centre seeking financial assistance
to meet the deficit caused largely by its
commitment in respect of enhanced
dearness allowance to its employees and
rebief work;

(b) if so, whether the Centre would
provide the help; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, sir.

(b) and (c). Since the cost of the

State administration ought to be met by
the State Government themselves, the
Centre has not agreed to provide any
assistance to the State Government to-
wards the expenditure on account of en-
hanced dearness allowance to their em-
ployees. So far as relief works are con-
cerned, the Centre will provide the neces-
sary assistance, to the extent the expendi-
ture conforms to the conditions laid
down in the existing system of sharing
of the expenditure by the Centre.

forg Tt ox wiw
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AccoMMODATION RULES

2511, SHRI M. L. SONDHI :
SHRI VISHWANATHA
MENON :
SHRI NAMBIAR :
SHRI SATYA NARAIN
SINGH :
SHRI P. RAMAMURTI :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) whether Government propose to
lay on the Table a copy of the rules de-
fining the local limits of areas for eligi-
bility of Government accommodation
from General Pool Accommodation in

(b) the date when the rules were first
made and the date when these werc last
amended;

(c) whether it is a fact that the Cent-
ral Government employees working in
offices/installations in Delhi Cantonment
are not considered eligible for allotment
of General Pool residence under the con-
trol, of the Directorate of Estates, New
Delhi under the above rules; and

(d) if so, the name of the authority
who will make arrangements for Go-
vernment accommodation for Central
Government employees working in offi-
ces/installations in Delhi Cantonment
Area?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(a) and (b), The provision contained
in clanse (e) under SR-317-B-2 of the
Allotment of Government Residences
(General Pool in Delhi) Rules, 1963 is
reproduced below :—

“S.R-317-B-2(e)—'eligible  office’
means a Central Government
Office the staff of which has
been declared by the Central
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Government as eligible for
accommodation under these
rules”

In accordance with the powers con-
ferred on the Government under this
rule, the Government of India laid down
the criteria for declaring Central Go-
vernment offices as ‘eligible offices’ for
purposes of allotment of general pool
accommodation in Delhi/New Delhi vide
letter No. 3/39/63-Acc.], dated 3lst
January, 1964, a copy of which is laid
on the Table of the House. [Placed in
library see No. LT—1809/67.]

Prior to coming into being of Delhi
Municipal Corporation the allotment
from the general pool was made 1o em-
ployees of such offices which were locat-
ed within the jurisdiction of New Delhi
Municipal Committee/Delhi Municipal
Committee. Consequent on the forma-
tion of Delhi Municipal Corporation the
Government reviewed the position and
fixed the limits for Delhi/New Delhi for
purposes of allotment of residential ac-
commodation from the general pool in
March, 1962. These limits have not
been revised thereafter.

The employees working in offices lo-
cated in Delhi Cantonment were neither

been declared eligible under the pew
rules which came into force from 15th
May, 1963.

() Yes.

.

(d) The Ministry of Defence provides
accommodation for civilian Government
employees paid out of the Defence Ser-
vices Estimates to the extent of 15% of
the sanctioned strength of civilians in
Key Location Plan and non-key location
plan umits at Delhi Cantonment. The
Minmistry of Defence have drawn up a
scheme for a provision of 449 residen-

Headguarters also propoge to provide
married accommodation for Civilian staff
numbering 144 belonging to Air Force
Central Accounts Office and Air Force
Record Office which have been shifted
to the Cantonment arca.
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ACCOMMODATION FOR (GOVERNMENT
EMPLOYEES IN DELHI CANTONMENT

2512. SHRI M. L. SONDHI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Cen-
tral Government employees serving in
Delhi Cantonment area are not being
allotted quarters as there is acute shor-
tage of accommodation there;

(b) if so, the reasons for not sharing
shortage by all the Central Government
employees;

(¢) whether Government propose to
make the Central Government employees
of Delhi Cantonment area eligible for
allotment during the current year; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) -
(a) to (d). For purposes of allotment
of the general pool accommodation in
Delhi/New Delhi, the Government have
fixed certain limits and Central Govern-
ment offices located beyond these limits
have not been declared as ‘eligible
offices’. The Government servants work-
ing in ipeligible offices are not eligible
for allotment of accommodation from
the general pool. As the offices located
in Delhi Cantt, and other areas are be-
yond the limits of Delhi/New Delhi
fixed for purposes of allotment of resi-
dential accommodation, the question of
treating those Government employees
working in such offices, as eligible for
allotment of general pool accommo-
dation, does not arise at present on ac-
count of existing acute shortage of resi-
dential accommodation,

ALLOTMENT  OF QUARTERS IN
RAMAKRISHNA PURAM AREA

2513. SHRI M. L. SONDHI : Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether 2,500 Quarters in Rama
Krishna Puram area are due to be allot-
ted to the Government employees;
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(b) if 80, now many quarters have
been allotted from the 18th October,
1967 so far; and

(e) if not, the reasons therefor?

_THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) to (c). 1784 quarters im types 1I-IV
were ready but could not be allotted as
water supply and electricity were not
made avaliable by the Corporation and
Delhi Electric Supply Undertaking res-
pectively. The Corporation have since
laid the pipe line and it has been decided
to make these quarters ready for allot-
ment without electricity, A phased pro-
gramme has been drawn up for making
these quarters ready for allotment and
in the month of November, 488 quarters
have been handed over to the Directorate
of Estates and have been allotted to eligi-
ble Government servants. Another 376
quarters will be allotted in December,
1967. The remaining 920 quarters are
expected to be ready for allotment short-
ly thereafter.
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SILVER TRADE

2515. SHRI J, B. SINBH :
SHRI KAMESHWAR
SINGH :
SHRI A. SREEDHARAN .

Will th Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Re-
serve Bank of India is going to take
over the silver trade; and

(b) if not, the reasons therefor 7
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Trading in silver is not one of
the legitimate statutory functions of a
central banking institution like the Re-
serve Bank of India.

AEEAT AN ® AW

2516. St o No &™P: T
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‘Mosquito MENACE TN NEw DELHI
AREAs

2517. SHRI VASUDEVAN NAIR :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether the mosquito menace is
on the increase in New Delhi areas; and

(b) if so, the steps taken to fight the

menace ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNNG AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b) . There is no increase in the mos-
quito menace in the New Delhi area.
However, there is always seasonmal in-
crease in mosquito breedmg especially
during monsoon and spring season due
to increased domestic breeding. Mos-
quito breeding is being kept under con-
trol by intensive anti-larval and anti-
adult measures. All the slum areas and
most of the houses are sprayed with
D.D.T., etc., to control the nuisance.

ANTI-BEGGING LEGISLATION

2518. SHRI SHRI CHAND GOEL :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) the latest position prevalent in
each State/Union Territory in the coun-
nmmnfthemimoimu—
beggary Legislation;

(b) the steps taken or proposed to be
taken to bring uniformity in whole of
the country;

(c) the main difficulties which have
to be surmounted in the matter of com-
plete and proper enforcement of anti-
beggary laws in different  States/Union
tﬂnMv

(d) the steps taken or proposed to be
taken to overcome them; and

(e) the target date fixed by

Written Answers NOVEMBER 30,

1967  Written Answers 3800

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) A statement is laid on
the Table of the House, [Placed in Lib-
rary. See No. LT—1810/67]

(b) No steps have been taken and
none are under immediate contemplation.

(c) and (d). Lack of resources have
presented the main difficulty.

(e) It is not possible to fix any target
date,

REORGANISATION OF INCOME-TAX
DEPATRMENT

2519. SHRI D. C. SHARMA : Will
the Minister of FINANCE be pleased to
state :

(a) the steps taken to reorganise the
Income-tax Department with the phascd
introduction of the system of functional
distribution under which assessment is
being separated from collection; and

(b) the progress made in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAI): (a) and (b). The
functions of an Income-tax Officer can
be classified broadly as falling under
Administration, assessment and collec-
tion. All these functions were being
performed by one Income-tax Officer in
respect of one assessee. The purpose of
the reorganisation is to separate thesc
functions and entrust them to different
officers. As a result of the reorganisation
these functions were separated and are
performed by different Officers.  The
Income-tax Officer-Administration per-
forms all administrative functions; one
or two Income-tax Officers (depending
on the volume of work) attend to collec-
tion and the other Income-tax Officers
deal exclusively with assessments.

The functional distribution was mtro-
duced in 64 ranges of Assistant Com-
missioners with effect from 1st July, 1967
and covers roughly ranges which collect
50% of the tax. This scheme has been
extended to ranges which comsist of al-
least 8 officers.
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PrivaATE RESOURCES FOR CONSTRUCTION
ofF Houses

2520. SHRI D. C. SHARMA : Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether the question of attract-
ing private resources for the construction
of houses in the country has beea consi-
dered;

(b) if so, with what Tesults;

(c) whether it is proposed to set up
a national council for regional and
urban development; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b). Yes. The matter was con-
sidered at the Conference of the Minis-
ters of Housing, Town Planning and
Urban Development held at Madras re-
cently. A statement giving extracts of
the recommendations, on the subject,
made by the Conference is laid on the
Table of the House. [Placed in Library
See No. LT-1811/67.)

These recommendations will be pro-
cessed in consultation with the concerned
Central Ministries and authorities and
the Governments of the States and the
Administrations of Union Territories.

(c) No.
{d) Does not arise.

DEGENERATION DISEASEs IN INDIA

2521, SHRI D, C, SHARMA ; Will
the Minister for HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that degene-
ration diseases are spreading rapidly in
India;

(b) if so, whether Government have
looked into the causes of these diseases;

(c) whether it is also a fact that these
diseases are on the increase due to lack
©of milk, butter and ghee; and
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(d) if so, whether Government pro-
pose to encourage the increased use of
these articles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) There is no study or other evidence
to indicate a rapid spread of degeneration
diseases in India;

(b) Adverse effects of malnutrition
tend to produce degeneration diseases.

(c) Of the various types of nutritio-
nal deficiencies, protein-calorie malnutri-
tion has been found to be mainly res-
ponsible for causing such diseases.

(d) A coordinated approach towards
the problem of malnutrition is being
undertaken by the various Departments
of the Government with the help of
international agencies. This comprises
supplementary  feeding p mes
amongst the vulnerable sections, produc-
tion of mutritious processed food and is
distribution, increased production of food
in every possible manner, nutrition, edu-
cation and extension, applied nutrition
programmes and treatment and screeping
of early cases of malnutrition. The fol-
lowing measures are adopted to improve
the level of nutrition among children :

(1) Supplementary feeding is provid-
ed through the following programmes
which are run with the aid of various
agencies :—

(i) Feeding under the Applied
Nutrition Programme;
(ii) Feeding through Balwadis;
(iii) CARE feeding programme; and
(iv) UNICEF milk feeding pro-
gramme.

(2) Imparting nutrition education to
the mothers to enable them to utilise
commonly available cheap foods for pro-
viding nutritious diet to their children.

(3) Treatment of early cases of mal-
nutrition through M.C.H. Centres.

(4) The Department of Food have
taken steps to combat protein malnutri-
tion among children and  other
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vulnerable groups by starting projects
for the manufacture of high-protein
foods such as : ‘BALAHAR’,

MULTIPURPOSE FOOD AND WEAN-
ING FOOD.

INCREASE IN BANK RATE BY BANK OF
ENGLAND

2522, SHRI D. C. SHARMA : Will
the Mmister of FINANCE be pleased
to state :

(a) whether the Bank of England
has raised its interest rate to six per
cent from 19th October, 1967; and

(b) what will be its impact on the
Indian economy ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAl): (a)
The Bank of England raised the bank
rate from 5% per cent to 6 per cent on
19, October 1967 and subsequently to
61 per cent on 9th November and fur-
ther to 8 per cent on 18th November.

(b) Changes in UK. Bank rate
mainly affect the Indian economy in res-
pect of interest payable on official loans,
movement of banking funds and India's
exports to the UK. Interest payable on
future, withdrawals of loans out of the
unutilised portions of the authorisation
prior to October 1965 would increase.
Authorisations after October 1965 are
completely free of interest. The in-
flow of ba.ukmg capital may be lower.
The rise in the cost of credit in the
UK. consequent to the rise in the Bank
rate may lead to slight fall in the de-
mand for India’s exports for stock
holding purposes. The rise in the U.K.
Bank rate will not affect India’s out-
standing payment obligations and flow
of efficial loans from the U.K.

AMERICAN BANKING AND INDUSTRIAL
Executive visitT To INDIA

2523, SHRI MAYAVAN : Will the
Minister of FINANCE be pleased to
#tate :

(a) whether it is a fact that a team
of American banking and industrial exe-
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cutives visited India during November,
1967;

(b) if so, the main purpose of their
visit; and

(c) the subjects discussed by them
with the Indian Government; and

(d) whether any report has
submitted by them ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(smu MORARJI DESAI) : (a) No.

been

(b) to (d). Do not arise.

SmaLL Pox
2524. SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of HEALTH
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that experis
have declared that small pox will break
out in the epidemic form in the country
in 1968; and

(b) if so, the recaction for Govern-
ment thereto; and

(c) the steps proposed to be taken to
meet this threat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :

(a) Yes, according to the epidemiology
of small pox, the year 1968 is likely to
be a cyclic period for the next epidemic.

(b) and (c). The National Small-

An All-India Smallpox Workers Ounfe-
rence was held in September, 1967 for
considering the various preventive mea-
sures which should be taken to meet
the situation arising out of the threaten-
ed outbreak of smallpox epidemic in
1968. The important recommendations
for the said Conference are given be-
low 1 —

(i) The wvaccination drive against
smallpox should be intensified
by raising the strength of vac-
cinators.
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(ii) High priority should be given
for covering slum areas, mig-
ratory and labour population.

(iii) Necessary legislation and
model bye-laws be framed for
adoption by the States and
local bodies to maky primary
and re-vaccination compulsory.

(iv) For the proper implementation
of the National Smallpox
Eradication Programme, the
vaccinators and other health
staff engaged in the program-
me should be under the admi-
nistrative and technical cont-
rol of the health departments.

The recommendations of the Confe-
rence which were endorsed by ihe
Central Council of Health at its meet-
ing held on 3rd to S5th October, 1967,
have been forwarded to the State Gov-
emments for taking necessary action
thereon.

Apart from supplying to-date about
700 million doses of smallpox freeze-
dried vaccine, free of cost to the States,
Central assistance to the extent of
Rs, 887.75 lakhs has been given to the
States for implementation of the Natio-
nal Smallpox Eradication Programme,
upto 1966-67. An smallpox Cell in the
Directorate General of Health Services
gives technical advice and guidance to
_the States for the Programme.

GRANT FOR ORISSA

2525, SHRI RABI RAY : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state -

(a) whether Orissa Government have
asked him for financial assistance for
building houses for those whose houses
have been completely damaged by the
recent cyclone in the State:

(b) if s0, the amount demanded;

(c) the action taken by Government
thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH) :(a) Yes.

(b) Rs. 6 crores.

(c) My Ministry has no specific

scheme for housing in cyclone affected
areas. But the allocations made under
the social housing schemes can be utilis-
ed for any area at the discretion of the
State Governments. For the year
1967-68, the Government of Orissa havc
provided a sum of Rs. 24.4 lakhs in
their Annual Plan for the implementa-
tion of the various social housing
schemes. Further, in consideration of
the extensive damages caused by the
recent cyclone im Orissa, an amount of
Rs. 100 lakhs has been allocated as loan
to the State Government out of LLC.
funds for comstruction of houses under
approved schemes during 196768 as -
against Rs, 60 lakhs of L.I.C. funds ad-
vanced during 1966-67,

GOVERNMENT HoOTELS

2526. SHRI RABI RAY : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(2) the number of hotels being run
by this Ministry and the amount which
has so far been invested in these hotels:
and

(b) the amount of profit carned hy
these hotels during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND' SUPPLY (SHRI IQBAL
SINGH) :
(a) and (b) : Four

These are :

() The Ashoka Hotel, New Delhi,

run by the Ashoka Hotels Limited.

(i) Hotel Janpath 7
run by the
(iii) Ranjit Hotel, and } Janpath Hotels

Limited.
(iv) Lodhi Hotel
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The amounts invested in these companies are :
Investment in
sha.rc capital Total Loans Total
! Upto me Upto From
31- 3-67 1-4-67 31-3-67 1-4-67
to-date . to-date
(In lakhs of Rupees)
Ashoka Hotels Ltd. 134-15 6000 194-15 2700 60 00 8700
Janpath Hotels Ltd. 1850 1:50 2000 1527 1:50 1677
1964-65 1965-66 1966-67
(In lakhs " of Rupees)
Ashoka Hotel (414147 (+)25-05 (+)27-49
Hotel Janpath (+) 4-39 (+) 2-35 (-+) 2-43
Ranjit Hotel Started functioning (—) 137 (—) 3:56
on 7-11-1965 '
Lodhi Hotel . . Started functioning (—) 134 (—) 246
: on 15-9-1965
+) = pro&t " —
(—) = loss

DRINEING WATER SUPPLY TN HIMACHAL
PRADESH

2527. SHRI CHAND
VERMA : Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

PREM

(a) whether any schemes tor \naking

provision for drinking water

supply in Himachal Pradesh for the

next year has been submitted by Hima-

chal Pradesh Government for Centre’s
approval;

(b) if so, details thereof; and

4c) the amount which will be provid-
ed by the Central Government and how
much will be made available by the Go-
vernment of Himachal Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) to (c). The Information is bemg
collected and will be laid on the Table
of the Sabha.

HyYDEL PROJECT IN HIMACHAL PRADESH

2528, SHRI PREM  CHAND
VERMA : Will the Minister of IRRI-
GATION AND POWER be pleased to
state :

(a) whether there is a scheme for a
Hydel project in Himachal Pradesh bet-
ween Kulu and Manali which has been
sanctioned by the Central Government;

(b) if so, when the work on this pro-
ject is likely to start and how long it
would take to complete the scheme;

(c) the estimated cost on the scheme
and whether the total amount will be
spent by the Ceatre or the Himachal
Pradesh Government will have to share
it; and

(d) the extent of power to be gene-
rated and irrigation potential?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to (d). The Government of Hm:acbal
Pradesh have been requested to investi-
gate in detail the potential hydro power
sites available between Kulu & Manali
in the Uppar Beas Valley. The ques-
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tmdmwomnsﬁommwdl be
comsidered after the jons are

complete and the project is finalised,
PHYSICAL VERIFICATION OF GODOWNS
2529. SHRI PREM'~ CHAND
VERMA : Will the Minister of

‘WORKS, HOUSING AND SUPPLY be
pleased to state :

(a) whether the physical verification
of godowns belonging to his Ministry
has been undertaken during the last four
months;

(b) if so, whether shortages were dis-
covered and the quantity of each mate-
rial which was found short; and

(c) the action taken against the staff
responsibile for the custody and whether
any persons were arrested and prosecut-
ed or departmental action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes.

(b) Only minor discrepencies were
noticed. These are under reconciliation/
investigation in the respective units,

(c) The discrepancies are being look-
ed into and the question of taking suit-
able action will be considered wherever
necessary.

SEIZURE OF SMUGGLED GOODS NEAR
Bomeay HARBOUR

2530. SHRI PREM CHAND
VERMA :

'SHRI BIBHUTI MISHRA :
SHRI MADHU LIMAYE :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that on the
24th August, 1967 three foreign boats
carrymg goeds silver bars, nylon, blades,
foreign currency and travellers cheques
were apprehended by the Customs Offi-
cials near Bombay harbour;

(b) whether it is also a fact that the

smugglers offered considerable resistance
before surrender;
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(c) the value of goods seized and the
countries from which the smuggling was
indulged and whether any foreigners
were arrested; and

(d) the action taken in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) :(a) Yes,
Sir. The boats were apprehended on the
25th Augusl, 1967.

(b) Smugglers in one of the
offered some resistance,

(c) Foreign exchange worth £ 20,350
and U.S.A. $5.656 was seized from one
boat. Silver ingots valved at Rs.
6,68,109 were seized from the se-
cond boat. Foreign cigarettes. blades
and nylon yam totally wvalued at Rs.
3,51,500 were seized from the third
boat. The foreign exchange and silver
ingots were intended for export to Per-
sian Gulf areas and the other goods were
smuggled from Dubai. Twenty-four
foreigners were arrested.

(d) As stated in reply to part (c),
the goods have been seized. Besides,
the three foreign mechanised sailing
vessels have also been seized. Adjudica-
tion proceedings are beiog initiated,

The crew members, 33 in all (24
foreigners and 9 Indians) and 2 local
Indian fishermen found in one of the
vessels were arrested and were released
on bail. All these persons are being
prosecuted in a court of law.

boats

Cost oF ProbUCTION OF GoOLD IN KOLAR
GoLp MmEs

2531. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) the reasons for the increase in
the cost of production of gold produced
per ounce at the Kolar Gold Mines fram
Rs. 367 in 1961 to Rs, 450 in 1966-67;

(b) the reasons for the decline in out-
put of gold at the Kolar Gold Mines
from 1,36,498 ounces to 91.500 ounces
during the above period; '

(c) the difference between the inter-
national pnccforgoidandthemof
production of gold in India;
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(d) whether the Government have im-
plemented the recommendations of the
Cost Reduction Committee appointed in
1963 at the Kolar Gold Mines; and

(e) the achievement in concrete terms
in the field of cost reduction as a result
of implementation of those recommenda-
tions?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) and
(b). The fall in the output of gold and
the rise in the cost of production at
Kolar Gold Mines during 1966-67 as
compared to 1961-62 have been caused
by the following factors :

Production of gold :

(1) There was a fall in the average
grade of ore milled (from 7.64 grammes
per metric tonne in 1961-62 to about 7
grammes per metric tonne in 1966-67).

(2) There was a shortage in the ton-
nage of ore milled, which was due to
adverse mining conditions caused by
natural calamities etc., the more import-
ant of which are enumerated below : —

(i) Major rockbursts took place on
26-11-1962 in the Champion Reef Mine,
affecting the whole of Glen Ore Shoot
and the Southern Ore body of the mine
—these Sections were contributing about

reserves and mining

this has had to be restricted

account of various technical consider-
ations.
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(iii) The Nundydroog Mine, which
has large deposits of ore but of com-
paratively low grade, suffered a set-back
in production of ore as during 1965-66
there was an accident to No, 2 Auxiliary
Shaft in the mine, and during 196667
the unprecedented rains resulted in flood-
ing of parts of the mine.

Costs :

(i) Increase in the wages and dearness
allowances of the employees.

(ii) Rise in the costs of materials eg.
costs of Cyanide & granite have gone up
by over 50% since 1962.

(iii) Distribution of the fixed overhead
charges over a smaller output of gold,
in arriving at the costs.

(c¢) The cost of production of gold at
Kolar Gold Mines during 1966-67 was
Rs. 241.38 per ounce more than the pre-
sent international price of gold (Rs.
262.50 per ounce).

(d) Yes, Sir. Out of the 7 recommen-
dations made by the Cost Reduction
Committee, 5 have already been imple-
mented and one (relating to the setting
up of the Central Workshops) is in the
process of implementation. Regarding
the recommendation for revision of the
basis of accident pay and sick benefits,
the dearness allowance paid in addition
to the Accident Pay computed under
Workmen's Compensation Act has been
frozen at the rate that was admissible on
the 31st March, 1965.

(e) The impiementation of the cost
reduction measures referred to meant a
saving of Rs. 70.90 lakhs in revenue ex-
penditure during 1965-66, as compared
to 1963-64. Of this, i Rs
60 lakhs was due to the reduction in the
staff expenditure.

EYE BANE MOVEMENT

2532, SHRI YASHPAL SINGH :
Will the Minister - of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that eye-bank
movement has made very slow progress;
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(b) if so, whether any assessment has
been made to find out the causes for the
same; and

(c) the measures contemplated to
popularise the donation of eyes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
{a) Yes.

(b) The main difficulty is about get-
ting domors.

(c) The measures in practice and
contemplated are :

(i) publicity of the working of eye
banks;

(ii) appeals for donation of eyes;

(iii) ml:roducuon of legislation,
where such legislation does not
exist, for facilitating the dona-
tion of eyes by an individual
through a will.

As a result of the recommendation of
the Central Council of Health, commend-
ed to State Governments, for taking up

slaion and educational activity in
the interest of corneal grafting, legisla-
tion on corneal grafting now exists in 12
States and two Union Territories viz.,
Andhra Pradesh, Bihar, Gujarat, Har-
yana, Kerala, Madhya Pra.duh, Madras
Magharashtra, Orissa, Punjab, Uttar Pra-
desh, West Bengal, Delhi and Himachal
Pradesh. Other States are expected to
follow suit,

ALLOTMENT OF GOVERNMENT ACCOM-
MODATION ‘OUT oF TUrN' Basis

2533. SHRI YASHPAL SINGH: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government has again
started the allotment of residential ac-
commodation to its employees on the
‘out-of-turn’ basis; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) and (b), Out-of-turn allot-
ment to eligible Central Government em-
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ployees is governed by the Allotment of
Government Residences (General Pool
in Delhi) Rules, 1963. The allotments
on out-of-turn basis are being made to
eligible employees on very compassionate
grounds in deserving cases.

1889 (SAKA)

CONSTRUCTION OF BIG BUILDING IN
PuUBLIC SECTOR

2534. SHRI YASHPAL SINGH: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have decided
to stop the construction of big buildings
in the public sector; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) No,

(b) Does not arise.

DEVELOPMENT OF INDIGL\OUS SYSTEM
OF MEDICINE DURING FOURTH PLAN

2535. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the steps which are being takem
by Government to encourage and deve-
lop the indigenous system of medi-
cine during the Fourth Plan period; .

(b) the total allocation provided for
its development in the first two years of
the Fourth Plan; and

(c) the amount spent so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Promotion of the Indigenous system
of Medicine is a continuing process and
development is taking place on the lines
already set.

(b) and (c). The total allocation and
the expenditure incurred on the deve-

lopment of Indigenoug Systems of Medi-
cine including Nature Cure and Homoeo-
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far, are given below :—

1966-67

1967-68

Allocation Expenditure  Allocation Expendi-
ture

(1) (2) 3) [C)] (3
Rs. Rs. Rs. Rs.
(i) Purely Central Schemes 133,59,300 21,72,548-65 . 34,50,000 9(%6 360
pto
25-11-67)
(ii) Centrally Sponsored Schemes 15.00,000 11,75.000-00  |7,00,000 (Figures
not yet
availabic)J}

As regards the Centrally Aided Sche-
mes in these sysiems, the Central assist-
ance is released through Ways and Means
Advances for a group of schemes, and
separate figures of expenditure are not
available.

ForeiGN TOURS BY OFFICIALS

2536. SHRI SAMAR GUHA : Wwill
the Minister of FINANCE be pleased to
state :

(a) the expenditure incurred, in terms
of foreign exchange and Indian currency.
for covering the visits of officials of the
Central Government abroad during the
period from 1962 to 1967 up-to-date and
the amount separately spent by officials
of different Ministries;

(b) the purpose for which these offi-
cials went on tour to foreign countries;

(c) who are the officials who visited
the foreign countries several times a
year and which countries they visited;
and

(d) whether in view of huge expendi-
ture incurred on official tours abroad,
Government propose to set up an expert
committee to investigale into questions
of justifiability of these foreign tours
and formulate a fresh regulation to res-
trict and control foreign tours by the
officials of the Central Government?

The information regarding expenditure
in Indian currency is being collected and
will be laid on the Table of the House
as spon as it is available.

(b) The information is given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-1812/
67]

(c) The information is being collected
and will be laid on the Table of the
House as soon as it is available.

(d) All proposals for deputation of
Government officials abroad are strictly
scrutinised by a Committee of senior
Secretaries and ordinarily only such de-
putations are permitted as are unavoid-
able or are likely to lead to substantial
saving in foreign exchange or relate to
the Defence effort or to training requite-
ments. In the circumstances it is mot
proposed to set up another expert Com-
mittee to go into the question.

faeeft i w2ww q WA s HrEEw
@ wT ey W

2537. st Wo Ao wWWET : T,
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9% ST 4713 % SO & @A
Fagame # swr s fr:
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ey ¥ et Rww R @
_Mm%ﬁ Redaly S
gy G FaR T g
s o s
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RESEARCH ON YO0GA

2542, SHRI P. K. DEO : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether the All India Institute of
Medical Sciences has been making re-
search on Yoga and its effects on human
body and mind; and

(b) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Yes.

(b) While a very large number of
practising Yogis have been investigated
only a very few have shown interesting
results like capacity to control involun-
tary activities, cut down metabolic acli-
vity and be lo some extent independent
of peripheral stimulation.

More studies have to be done before
any definite conclusions can be drawn.
But this is difficult since response from
well practised Yogis to offer themselves
for laboratory tests is poor.

MEepicaL LiBRARY IN DEeLHI
2543. SHRI CHENGALRAYA
NAIDU : Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

(a) the total expenditure involved in
setting up a National Medical Library
at the All India Institute of Medical
Sciences, New Delhi;

(b) whether Government have any
proposal under consideration to the
effect that regional medical libraries
should be attached to the regional post-
graduate medical education and Research
Centres;

(c¢) if so, the estimated expenditure
involved in the scheme; and

(d) when they are likely to be set
up?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) The estimated cost of the project
is about Rs, 50.00 lakhs.

(b) to (d). No scheme for the estab-
lishment of Regiomal Medical Libraries
has yet been made out.

PROGRESS OF FAMILY PLANNING IN
RAJASTHAN

2544, SHRI D. N. PATODIA : Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether it is a fact that the prog-
ress of family planning programme has
not been satisfactory in Rajasthan;

(b) if so, the reasons therefor;

(c) the amount of assistance given
to the State Government for the imple-
mentation of this programme during
the last two years; and

(d) whether it is a fact that the funds
allocated to the State for 1965-66 and
1966-67 could not be utilised fully?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) The progress of
Family Planning Programme in Rajas-
than was not satisfactory during 1966-
67, but the State is now making steady
progress.

(b) Shortage of trained doctors and
other technical staff, high percentage of
illiteracy eic. were amongst the reasons
for the slow progress.

(c) The central assistance for the
years 1965-66 and 1966-67 to Rajasthan
was Rs. 23,32 and Rs, 43 lakhs respec-
tively.

(d) While the central assistance could
not be fully utilised during the year
1965-66, it was fully utilised during the
year 1966-67.

EXPLORATION IN RAJASTHAN

2545. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number of drilling opemﬁo
which have been undertaken by M/s
L8SLSS/67—6
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FORASOL of Assam in Rajasthan for
locating oil so far;

(b) the number of cases in which the
drilling operations have yielded positive
results;

(c) the number of drilling operations
that are likely to be made during 1967-
68;

(d) whether a seismic survey has been
made of the entire State; and

(e) if so, the likely prospects of oil
in the State of Rajasthan with their loca-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHIU RAGHU RAMAIAH) :
(a) This is ‘“restricted information”
under Defence of India Rules, 1962.

(b) In one of the wells drilled, indica-
tions of the presence of Natural gas
were obtained.

(c) This is “restricted information™
under Defence of India Rules, 1962.

(d) No, Sir, only of parts of the
State.

(e) It is too early to give any definite
conclusion on this point.

MANUFACTURE OF ORAL CONTRACEP-
TIVE PILLs IN INDIA

2546, SHRI D. N. PATODIA : Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state :

(a) whether it is a fact that Govern-
ment propose to manufacture oral con-
traceptive pills in India;

(b) if so, whether any plans have been
drawn up in this regard;

(c) whether any aptitude survey has
been conducted to find out the acceptibi-
lity of the pills; and

(d) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-

LOPMENT (DR. S. CHANDRA-
SEKHAR) ; (a) Not for the present.

(b) Does pot arise.
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(c) and (d). The Indian Council of
Medical Research has carried out a few
studies on oral contraceptives. The re-
port thereof is laid on the Table of the
House, [Placed in Library. See No, LT-
1813/67.]

RESERVE BANK's PLAN FOR ASSISTANCE
T0 FARMERS

2547. SHRI D. N. PATODIA :
SHRI RANDHIR SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Re-
serve Bank of India bas formulated a
plan for giving necessary assistance to
farmers to mechanise their agricultural
operations;

(b) if so, the broad details thereof;
and

e‘rP::]n when it is likely to be implement-

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
Reserve Bank has not formulated any
scheme of direct assistance to farmers
for the purpose. However, the Reserve
Bank, as also the Agricultural Refinance
Corporation, supports the debenture
programme of land mortgage banks,
which advance long term loans for the
purchase of agricultural machinery such
as tractors, power tillers, pump sets and
other costly farm equipment. The In-
dustrial Development Bank a subsidiary
of the Reserve Bank, also provides re-
finance facilities to commercial banks
financing sales of agricultural imple-
ments on deferred payment terms. Under
the latter scheme, there is no minimum
amount for a tramsaction, the maximum
being Rs, 50 lakhs in respect of a single

over a year, The maximum
period of deferred payment is 7 years.

VENEREAL DhsEssEs CONTROL 1N INDIA

2548. SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
-LOPMENT be pleased to state :

(a) the plan from which the Wene-
real Diseases Control Programme started
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and total iture incurred during
each Plan up to 1967-68;

(b) the number of States which have
undertaken venereal diseases coatrol
measures in India; and

(c) the number of Venereal Discases
Clinics receiving ‘P.A.M.” medicine from
the Director General of Health Services
to meet their requirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY) :
(2) The Venereal Diseases Control
Programme was started from the First
Five Year Plan.

During the First Five Year Plan a
provision of Rs. 3.26 lakhs was made
for the establishment of an Antigen
Production Unit. The provision was
fully utilised. During subsequent Plans,
the following provision was made :—

Second Plan Rs. 95.71 lakhs
Third Plan Rs. 58.24 lakhs

The following Central assistance has
been released to the States for this prog-

ramme during the years 1966-67 and
1967-68 :

1966-67
1967-68

Rs. 11.00 lakhs
Rs. 10.50 lakhs

As the Programme was classified as
Centrally-aided from the Second Five
Year Plan onwards, the actual expendi-
ture incurred by the States in connection
with the implementation of the Prog-
ramme is not known,

(b) 16 States/Union Territories under-
took V.D. Control Programme in India
during the Second Plan. During the
Third Plan 9 States/Union Territories
implemented the Programme,

(¢) The number of V.D. Clinics re-
ceiving ‘PAM’ from the Government of
India is as under :(—

Second Plan 100 Clinics

Third Plan . .. 142 lakhs

(continuing)
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PARAFFIN Wax

2549, SHRI J. N. HAZARIKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total quantity of paraffin wax
produced in the country, refinery-wise;

(b) the total requirement at present;

(c) the quantity exported annually;

(d) the foreign exchange earmed by
its export during the years from 1963-64
to 1966-67; and

(e) whether any import has also been
allowed in lieu of export earnings?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Only one refinery (viz., the Assam
Oil Company’s Refinery at Digboi) pro-
duces Paraffin Wax. The production in
1967 is estimated at 36,000 tonnes
approx.

(b) Annual Demand is of the order of
41,000 tonnes.

(c) 5,000 tonnes approx, in 1967.
(d)

Years Rs.[lakhs
1963 . 6803
1964 . 6338
1965 . 59-18
1966 . . . 6527
1967 (upto Oct.) . . 3719
(e) No, Sir, °
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INDIRECT TAXES

2551, SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased
to state :

(a) whether there is any proposal to
appoint an enquiry committee to go into
the question of existing pattern of in-
direct taxes and to suggest suitable modi-
fication within the overall policy of Go-
vernment; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
Some time back the Government have
appointed Shri 5. Boothalingam, for-
merly Secretary, Ministry of Finance, as
One-Man Committee for recommending
measures for simplifying and rationalis-
ing the existing structure of Direct and
Indirect Taxes. Its report regarding In-
direct Taxes is still awaited.
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APPELLATE TRIBUNAL FOR CUSTOMS
AND CENTRAL ExCiSE APPEALS

2552, SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased to
state :

(a) whether a proposal to set up an
tribunal for hearing customs
and central excise appeals is under con-
sideration of Government; and
(b) if so, the decision taken thereon?
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). In
so far as the Customs appeals are con-
cerned, certain proposals in this behalf
have been made by the Customs Study
Team appointed by the Government and
the same are under consideration at pre-
sent.

As repards Central Excise appeals, at
present no proposal to this effect is
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Taxes DUE FROM SHRI RAM RATTAN
GuPTA

2554. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to
state :

(a) the total amount of taxes to be
paid to the Central Government by Shri
Ram Rattan Gupta of Kanpur on diffe-
rent counts; and

(b) the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total
amount of taxes outstanding for pay-
ment against Shri Ram Rattan Gupta in
his personal assessments is Rs. 36,678.

Rs.

(b) Income-tax . i . 3642800

Penalty for Non-pavment of

Tax . . . 25000
TotaL . 36,678 00

PusLICITY INDUSTRY

2555. SHRI RAM KISHAN
GUPTA : Will the Minister of FIN-
ANCE be pleased to refer to the repiy
given to Unstarred Question No, 7761
on the 3rd August, 1967 and state :

(a) whether Government have since
considered the request of the National
Book Development Board regarding ad-
ding books as an item under the Fifth
Schedule of the Income-tax Act to af-
ford necessary facilities for the growth
of publicity industry; and
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(b) if so, the result thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
request of the National Book Develop-
ment Board is still being considered by
the Government.

(b) Does not arise.
PALANA LiGNITE POWER PROJECT

2556, SHRI AMRIT NAHATA :
Will the Minister of IRRIGATION
AND POWER pleased to state :

(a) whether Government have re-
ceived the scheme report for the ins-
tallation of Palana Lignite Power Pro-
ject from the Rajasthan Government;

(b) if so, whether Government have
agreed to include the Palana Lignite
Power project in the Fourth Five Year
Plan; and

{c) if not, the reasons thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(a) Pending detailed exploration of the
lignite reserves at Palana, the Govern-
ment of Rajasthan were requested to
prepare and submit scheme report for
the installation of one 50 MW Unit or
alternatively two units of 30 MW each.
The scheme report is still awaited.

(b) and (c). Do not arise.

PETRO-CHEMICAL CORPORATION

2557. SHRI K. LAKKAPPA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.
4489 on the 2Tth April, 1966 and
state :

(a) whether the decision to set up
the Petro-Chemical Corporation has
since been taken; and

(b) if so, the broad features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI RAGHU RAMAI-
AH) : (a) and (b). No Sir. The
matter is still under consideration,
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IMPLEMENTATION OF [RRIGATION

PROJECTS IN MYSORE STATE

2560. SHRI K. LAKKAPPA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any fmangial aid &
proposed to be provided in the Fourth
Five Year Plan to implement any major
and medium irrigation projects in
Mysore State;

(b) if so, the name of the projects
that are under contemplation in the
plan; and

(¢) when the work is likely to start ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQ) : (a)

Ay
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The Fourth Five Year Plan has not yet
been finalised.

(b) and (c). Do not arise.
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New MebpicaL CoLLEGEs IN FOURTH
PLAN

2562. SHRI CHINTAMANI PANI-
GRAHI ;. Will the Minister of HEAL-
TH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

(a) whether the proposal to open 25
new Medical Colleges during the Fourth
Plan has materialised;

(b) if so, to what extent; and

(c) whether there is any request from
Orissa Government to Start any Dew
medical college in the State during the
Fourth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) and (b). Out of 25 new Medical
Colleges proposed in the draft Fourth
Five Year Plan, five Medical Colleges
have already been opened.

(c) The Government of Orissa do
not propose to start any new Medical
College during the Fourth Plan,
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Mysore FINANCE MmSTER's ToUR
ABROAD

2563, SHRI J. H. PATEL: Wil
the Minister of FINANCE be pleased
to state ;

(a) whether it is a fact that the Fin-
ance Minister of Mysore State went on
a tour abroad with the Chairmran,
Mysore State Industrial Investment and
Development Corporation; and

(b) if s0, what was the purpose of
that tour and the foreign exchange al-
lowed to him ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
éiSrHRI MORARJI DESAI) : (a) Yes,

(b) It was a business-cum-study trip
re to certain projects in which the
State Government ‘was either directly
participating or was keenly interested.
The total period of stay abroad was 6
weeks. For maintenance, foreign ex-
change equivalent to Rs. 150/. per day
was sanctioned. In addition, foreign
exchange equivalent to Rs. 750/- was
given as entertainment expenses,
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BOARD OF CONCILIATION FOR TROMBAY

FertiLizer FacTory

6. SHRI GEORGE FERNAN-

:  Will the Minister of PETRO- -
LEUM AND CHEMICALS be pleased
to state -

(a) whether a Board of Conciliation
has been appointed by the Government
of Maharashtra to make recommenda-
tions on certain demands of the em-
ployees of the Trombay Unit of the
Fertilizer Corporation of India;

(a) Yes.
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(b) if so, its terms of reference;

(c) who represents the Fertilizer
Corporation of India on the Board;

(d) the stage at which the proceed-
ings are before the Board; and

(e) whether there has been any pro-
test against the nomination of an offi-
cial from New Delhi to serve on the
Board of conciliation in Bombay ?

THE MINISTER OF STATE 1IN
THE MINISTRY “OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMAI-
AH) : (a) Yes, Sir,

(b) The Board of Conciliation has
been constituted for promoting a settle-
ment of the industrial dispute connec-
ted with the following matters :

(i) Dearness allowance on the
following basis shall be paid
with retrospective effect from
ist January 1966 :—

D.A.as Variatkion

C.P.I for every
531—540 10 points
of the C.P.I
Basic pay :
1st 100 185% 5%
2nd 100 97% 2%
3rd 100 47% 1%

The minimum dearness allowance
payable shall be 100% of the revised
textile scale, Bombay, for all the
days of the month.

(ii) What interim relief, if any,

should be given to the work-
men ?

(¢) The Industrial Relations
viser.

(d) The Board held several meetings
but no agreement could be arrived at.
Later, the management negotiated fur-
ther with the representatives of the
Union and agreed to pay to each work-
man Rs, 125 upto 30-11-67 and Rs. 16
per month with effect from 1-12-67,
both as advance to be adjusted against
the amount to be finally determined as
payable in accordance with constitutio-
nal methods. The workers have agreed

Ad-
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not to resort to strike, go-slow tactics,
etc. etc. in order to obtain such a deci-
sion.

(e) Yes, Sir, A communication to
this effect was received by the Manage-
ment of the Corporation to which a
suitable reply was sent by the Manage-
ment. 7

N’?Amrm INSECTICIDES
’ SHRI GEQRGE FERNAN-

DES: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to refer to the reply given to Starred
Question No, 1729 on 10th August,
1967 and state :

(a) whether the inquiry
allegations made against the manage-
ment of Hindustan Insecticides Ltd.,
New Delhi has since been completed;

(b) if so, the result thereof; and

(c) action taken against the delin-
quents ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMAI-
AH) : (a) to (c). Government have
carefully examined the seven points
raised in the memorandum. In respect
of two of them—purchase of raw mate-
rials from D.C.M. and the sale price
of DDT—Government are awaiting the
recommendations of the Board of Di-
rectors of the Company, who have ap-
pointed Sub-Committee for the purpose
of a thorough examination of the prob-
lems. In regard to the remaining five
points, no further action has been con-
sidered necessary.

into the

‘FAMILY PLANNING PROGRAMME AT
ALR.

2568. SHRI SRADHAKAR SUPA-
KER : Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

() wh:tl:!a' the time allotted to
:ﬂm!v planning fpmmun in the dif-
erent stations of A.LR, is to
be increased; and progomd
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(b) if so, to what extent and at
which stations ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANING AND URBAN
DEVELOPMENT (DR, S. CHANDRA-
SEKHAR) : (a) and (b). Family
Planning Units have been set up at 22
stations of A.LLR. These units are broad-
casting family planning programmes
varying from 5 to 45 minutes depend-
ing on the nature and the type of the
programmes. The question of increas-
ing the number a& well as the duration
of the programmes on family planning
is under consideration but the details
have still to be finalized.

FaMnLy PLANNING IN PUBLIC SECTOR
UNDERTAKINGS

2569. SHRI M. SUDARSANAM :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether the attention of Govern-
ment has been drawn to a Press Report
which appeared in Patrior of the 15th
September, 1967 to the effect that an
agreement has been arrived at between
the employees and employers in a fac-
tory in Dandeli in North Canara that
an employee who gets a fourth child
would not be entitled to his normal
annual increment; and

(b) whether Government propose to
extend this to the public sector under-
takings also ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR, S. CHANDRA.
SEKHAR) : (a) I have seen a press
report to this effect.

(b) The proposal has not yet been
considered,

RaM GaANGA Dam

2570. SHRI ACHAL SINGH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the construction of Ram
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Ganga Dam is in progress; and
(b) if so, when it will be completed?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :

(a) Yes.
(b) By March, 1972,

ASSISTANCE To ORISSA FOR UTILISING
ELECTRICITY FOR AGRICULTURAL
PurPOSES

2571. SHRI K. P. SINGH DEO :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government propose to
give financial assistance to Orissa State
in 1967-68 to increase the quantum of
power in the State for utilising cheap
electricity for agricultural purposes;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(a) to (¢) : Earmarked Central assis-
tance to the extent of Rs. 88 lakhs has
been allocated to the State of Orissa in
1967-68 for rural electrification with
particular emphasis on energisation of
irrigation pumps for increasing agricul-
tural production. -

ASSISTANCE TO ORISSA FOR NEW
IRRIGATION PROJECTS

2572. SHRI K. P. SINGH DEO:
SHRI P. K. DEO:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 8763 on the 10th August, 1967 and
state :

(2) whether the request made by
the Government of Orissa for additional
allocation of central assistance to the
extent of Rs. 11 crores for the npew
irrigation projects to be taken up in the
Fourth Plan has since been considered
by Government;

(b) if so, whether Government have
agreed to give the financial assistance
sought by the Orissa Government; and

(¢) if so, the break-up for the vari-
ous irrigation projects ?
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THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO):
(a) to (c). The proposal is still under

sderat

AsSISTANCE TO ORissa For FLooD
CoNTROL  MEASURE

2573. SHRI K. P. SINGH DEO:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose to
give additiomal assistance to Orissa for
flood control measures to be taken up
along the Brahmani and Mahanadi
rivers; and

(b) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) :
(a) and (b). Flood control works from
part of the State Plans and provision for
new works have also to be made within
the State’s Annual Plans. Further no
request for additional assistance for
flood comtrol works in the Mahanadi
and Brahmani river basins has been
received from the Government of
Orissa,

INCOME-TAX EVATION ON SALE
ofF FiLms

2574, SHRI ARJUN SINGH
BHADORIA : Will the Minister of
FINANCE be pleased to state :

(a) whether Government are aware
that the sale deeds in respect of films
in Bombay, Delhi, Calcutta and Madras
are being registered at lesser value in
order to evade income-tax;

_ (b) if so, the number of such registra-
tions that have come to the notice of
Government so far; and

(c) the action which Government
have taken in this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Sale deeds
or distribution/lease deeds are not re-
gistered with any aothority. They are
executed on stamped paper.

(b) Six cases of execution of deeds
at lesser value have come to the notice
of the Government.

NOVEMBER 30, 1967

3840

Written Answers

(c) Necessary action to tax the es-
caped income is being taken.

INcoME-TAx EvaTioN BY FiLMs PRoPLE

2575, SHRI ARJUN SINGH
BHADORIA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that certain
film music directors and playback
singers have evaded Income-tax;

(b) if so, the names of the music di-
rectors and playback singers who have
income more than fifty thousands rupees
during the last five years; and

(c) the steps taken to enforce re-
covery of Income-tax from them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) and (c). This information is being
collected and will be laid on the Table
of the House. All steps provided in
law for recovery are taken, wherever
necessary.

PRICE OF QUININE

2576, SHRI BHOLA RAUT : Wil
the Minister of PETROLEUM AND

- CHEMICALS be pleased to state :

(a) whether the prices of Quinine and
Quinine have been increased by State
Governments;

(b) the action taken on the applica-
tions received from the Government
Quinine Factories at Madras and West
Bengal regarding increase of their price;
and

(c) whether approval to the price in-
crease to these Government factories
has been given and if so, from which
date and to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Yes.

(b) and (c). The applications are
still under consideration,
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LIFT CHANNEL ON RAJASTHAN CANAL

2577. DR. KARNI SINGH : Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the proposal to construct
a lift channel from Birdwal at mile 48
on the Rajasthan Canal has been sanc-
tioned; and

(b) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). The State Government has ap-
proved lift irrigation on Rajasthan Canal
Project. Various alternative schemes
prepared for the Lift Channel from Mile
48 are under active consideration with
the Rajasthan Government.

FIRE IN GAUHATI OI1L REFINERY

2578. SHRI HEM BARUA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that fire
broke out near the Gauhati oil refinery
recently;

(b) whether the causes of the
have been ascertained; and

(c) if so, the causes thereof and the
action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) :
(a) Yes, Sir. It broke out outside the
premises of the refinery,

fire

(b) No; the matter is under investi-
gation.

(c) Results of investigations will be
awaited before any action is taken.

NEwW IRrRIGATION PROJECTS IN STATES

2580. SHRI K, LAKKAPPA : Wil
the Minister of IRRIGATION AND
POWER. be pleased to state :

(a) whether Government have given
any direction to the States to improve
irrigation facilities at an early date tak-
ing up new projects as envisaged in
Centre and State Plans to build self-
sufficiency in food front; and
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(b) if so, which are those States that
have taken new projects assisted by
Centre?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). ‘I‘heCenmuconnanﬂyuryns
States to improve irrigation facilities.
However due to constraint of resources,
no new major or medium irrigation
scheme has been taken up by any State
with special earmarked Central Loan
asgistance.
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INCOME-TAX REALISED FROM ASSAM

2583, SHRI B. N, SHASTRI : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of income-tax
realised and received from Assam during
the last financial year; and

(b) how it compares with the previous
financial year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
{SHRI MORARIJI DESAI) : (a) The
total income-tax collections in the
charge of Commissioner of Income-tax
Assam during 1966-67 were Rs. 5.12
crores.

(b) The collections during 1965-66
amounted to Rs. 4.33 crores. The col-
lections in 1966-67 have therefore gone
up by Rs. 79 lakhs as compared to the
collections in 1965-66.

‘P’ FORM FOR VISITS ABROAD

2584. SHRI B. N. SHASTRI : Wil
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that due to
inordinate delays is issuing ‘P* forms,
persons going abroad on invitation of
foreign agencies and in whose cases no
foreign exchange is required are often
put to great inconvenience; and

(b) if so, the reason therefor and the
remedial steps proposed to be taken in
the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). There is no delay or inconvenience
in granting approvals for passages in
cases where individuals are proceeding
abroad on invitation from foreign agen-
cies if the application is given in time
with all requisite documentation in sup-
port. In some cases the applicants do
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not supply complete information and the
Reserve Bank has perforce to obtain
the required details before they could
consider the application and this may
take time.

DieseL O

2585. SHRI K. M. KOUSHIK : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the oil fields in the coun-
try are producing diesel oil which is
necessary for the running of our loco-
motives;

(b) whether there is a plentiful sup-
ply as to suffice for both the locomo-
tives and the motor vehicles;

(c) if not, whether diesel is
imported; and

being

(d) if so, the reasons for increasing
the number of diesel locomotives in view
of the plentiful supply of steam coal
available in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH ):
(a) and (b). Diesel Oil, both high speed
and low speed, are petroleum products
obtained by refining the crude oil pro-
duced in the oilfields. The present pro-
duction of these products in the indige-
nous refineries is sufficient to meet all
of the demands, including those for
locomotives and the motor vehicles.

(c) and (d). Do not arise.

SCHEDULED TRIBES

2586. SHRI K. M. KOUSHIK : Will
the Minister of SOCIAL WELFARE be
pleased to state the criteria laid down
by Government for inclusion of any
caste among the Scheduled Tribes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : The criteria laid down for
scheduling tribes are indications of pri-
mitive traits, distinctive culture, geo-
graphical isolation, shyness of contact
with the community at large, and back-
wardness,
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Tax EvasioN BY FILM ACTOR

2587. SHRI ARJUN SINGH
BHADORIA : Will the Minister of
FINANCE be pleased to state :

(a) whether any complaint was re-
ceived by the Assistant Director of Ins-
petetion (Intelligence) Bombay, about
tax evasion by Shri Devanand, a fa-
mous film star of Bombay;

(b) whether a raid was carried out at
his home or his studio ‘Navketan';

(c) if so, the results thereof; and

(d) the action taken against him?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) and
(b). No, Sir.

(c) and (d) Do not arise,

FLour MILLS IN PAHARAGANJ, DELHI

2588. SHRI RAM SWARUP : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that the exist-
ing flour mills in Paharganj, Delhi,
which are not in conformity with the
Master Plan, are being considered for
allotment of alternative industrial plots
by the Delhi Development Authority on
the recommendations of the Director of
Industries, Delhi; and

(b) if so, the number of such appli-
cations received and the action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):

(a) Yes. Units which are working on
more than 7+ H.P. or are employing
more than 4 workers, will be asked to
shift to the industrial areas developed
by the Delhi Development Authority.

(b) The information is being collected
and will be laid on the table of the
House in due course.

CENTRAL ASSISTANCE TO ORISSA

2589. SHRI K. P. SINGH DEO :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that accord-
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Answers
ing to the procedure laid down for
Central assistance for relief works
the States, the Centre has to share
per cent of the expenditure on this ac-
count;

(b) if so, the Central assistance that
became due to Orissa for relief work
during the current year;

(c) the actual amount of assistance
given by Government; and

(d) the reasons for the mon-payment
of dues in full?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Where the ex-
penditure on relief measures exceeds in
any year the amount taken into account
by the Finance Commission in its re-
commendations relating to financial de-
volution from the Ceatre, 75% of the
excess in respect of the tolal approved
expenditure is met by the Centre by way
of reimbursement to the State concern-
ed (50% as grants and 25% as loans).

(b) Since the Central assistance is by
way of reimbursement on the basis of
audited figures of expenditure during
the year no payment has become due to
Orissa for relief work during the current
year.

(c) In view of their ways and means
position advance ad hoc payment of Rs.
1 crore has been made to the State Go-
vernment,

(d) Does not arise.

PAYMENT OF INCOME-TAX BY REPRESEN-
TATIVES OF POLITICAL PARTIES

2590, SHRI BENI SHANKAR
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) whether the political parties hav-
ing their representatives in the State
Legislative Assemblies and Centre, are
assessed to income-tax on the momeys
they receive from persons other than
the members of their parties;

(b) if not, the steps Government pro-
pose to take to get them on the G.LR.
of the Income-tax Department and
assessedd or exempted according to law;
an

(¢) whether Government propose to
make it obligatory on the part of the
representatives to report to the income-
tax authorities of their area all receipts

dsﬁ‘
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shove a certain amount just to have the
source where from the money was com-
ing examined?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : {a) No, Sir. Such
receipts do not constitute income under
the Income-tax Act and hence, are not
taxable under the law.

(b) Does not arise in view of reply
to part (a).

(c) Political Parties are liable to tax
on income from investments. In the
course of the assessment, the Income-

tax Officer can enquire into the source
of any sum included in the accounts of
an assessee for the purposes of section
68 of the Income-tax Act. Govern-
ment do not consider it mnecessary to
make any other provision for the pur-
pose.

INCOME-TAX OFFICEs IN CALCUTTA

2591, SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) the number of places where

Offices have been accommo-
dated in Calcutta alongwith their loca-
tion and the annual rent paid for the
rented buildings with rates thereof sepa-
rately;

(b) whether it is a fact that the rent
paid for rented buildings is so high that
in four or five years the total amount
of rent paid would exceed the cost of
the building itself;

(c) whethcritisalsoafactthuthe
location of Income-tax Offices in diffe-
rtplaeesoftbemmeofwmch
are situated in very congested areas and
are difficult to approach, are causing
great inconvenience both to the assessees
and the authorities; and

(d) if so, the steps
taken to bring all the officts in one
building or at least in the same area ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
‘MORARIJI DESAI) : (a) to (d). The
information is being collected.

12.10. Hrs,
RE SENAPATI BAPAT
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of Wool (CA)

SHRI NATH PAI (Rajapur) : Mr.
Speaker, thematter:ssuchthulwould
not like to enter into an argument with
youbutlhavenotgo;areplywmy
letter in which 1 requested you that the
House should be given an opportunity
to pay its respects to the late Senapati
Bapat one of our revolutionary leaders.
1 was informed by the Minister of Parlia-
ment Affairs that they would not have
any objection to it.

MR. SPEAKER : 1 do not know
and I do not mind but we will have to
consider when some leader in some
(Interruption)

SHRI NATH PAI : There was not
the like of him.

MR, SPEAKER : There are respect-
ed leaders in the States. 1 do mot want
to discuss names.

SHRI NATH PAI : May I only
make a little protest; normally, 1 do not.
It was not a State leader that I was in-
terested in paying a compliment or tri-
bute. He was the fighter of the free-
dom movement of the nation.

SHRI HEM BARUA : (Mangaldai):
Rightly obituary reference was made in
this House to Master Tara Singh. When
we make an obituary reference to
Master Tara Singh ...... (Interruption)

MR. SPEAKER : If you make it,
well and good. But you make it a con-
troversy. You should not do it on the
floor of the House. I do not think you
are doing any justice to the departed
person. But, unfortunately, you raise
these things here.

SHRI NATH PAI : All right;
shall discuss it with you.

——

we

/12.12. Hirs
be

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Re, NEW POLICY OF IMPORT AND pis-
TRIBUTION OF WOOL

st wg fod (3471 : ST R,

¥ afaeaead o age & frafafaa

fawa &Y s =R w0 W o
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fararan § < siar s g e Az w
TLHA TF 598 % :
“FT & I o famo F AR F
g 1 7 Af7"

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Sir, this is
a somewhat detailed statement,

MR. SPEAKER : You may place it
on the Table of the House,

SHRI DINESH SINGH : Sir, I place
it on the Table of the House.[Placed
in Library. See No. LT-1856/67.]

MR. SPEAKER : Questions on
may be asked tomorrow,

it 7y femd : & i FTATE R o
93T AR | §IT F ¥ § §9 TS @V
ar

MR. SPEAKER : That is exactly
what I thought. It is an eight-page state-
ment and it will be difficult for others
to follow.

ot 7y fowd : 7y o9 AT qA
F AXFE | FAF ar IE gAm

it

AN HON. MEMBER : It can be
circulated.

MR, SPEAKER : Yes,
12.13. Hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE LIPE INSU-
RANCE CoORPORATION OF INDIA ALoNG
WITH THE AUDITED ACCOUNTS FOR THE

YEAR 1966-67

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, I beg to lay
onthe‘l‘ableaoopyofﬂ:emmml Re-
port of the Life Insurance

of India for the year ended the 31st

March, 1967 along with the Audited
Accounts, under section 29 of the Life
Insurance Corporation Act, 1956 [Plac-
ed in Library. See No. LT-1792/617.]

NOTIFICATIONS UNDER DRrucs anp Cos-
METICS ACT, 1940 AND STATEMENT
SHOWING REASONS POR DELAY IN LAYING

THE SAME

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
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PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY) :
On behalf of Dr. S. Chandrasckhar, I
beg to lay on the Table :—

(1) A copy each of the following
Notifications under sub-section
(3) of seption 33 of the Drugs
and Cosmetics Act, 1940 :—

(a) The Drugs and Cosmetics
(First Amendment) Rules,
1967, published in Notifi-
cation No. S.0. 2369 in
Gazette of India dated the
15th July, 1967;

The Drugs and Cosmetics
(Second Amendment)
Rules, 1967, published in
Notification No. S.0.

2405 in Gazette of India
dated the 22nd July, 1967.

(2) A statement showing reasoms for
delay in laying the Notifications men-
tioned at (1) above.

[Ploced in Library. See No. LT-1793/
67]

ft A s (Tt afr) ¢
T WY, WY ARy 3 S e
WX WHEIWHFAR §F A
SqEEIT  WERHT T @ |

AT BT A AME 99T femr mav @
W Aag frarmr g v :

“A statement showing reasons for de-

lay in laying the Notifications mentioned
at (1) above.”

Zaw o< AfefrtoT @ § 38 @
T FI A ARTG AT @ &, qH
7t v, W o g e st
¥, 1940 ¥ ¥ 33(3) ¥ AT
T R WAATRE, T IFHT A
9 FFAT AETE 1 33(3)
q gFC
“Every rule made under this Section

shall be laid as soon as may be, after
it is made, before each House of Parlia-
ment while it is in session for a total
period of 30 days which may be com-
prised in one session or in two succes-
sive sessions and if, before the expiry of
the session in which it is so laid or the

(b)
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[Shri George Fernandes]

session 1mJ:|1:e1:lla.l.elf,|l following, both
Houses agree in making any modifica-
tion in the rule or both Houses agree that
the rule should not be made, the rule
shall, thereafter, have effect only in such
modified form or be of no effect as the
case may be. So, however, with any
such modification or annulment shall be
without prejudice to the validity of any-
thing previously done under that rule.”
o oY wew ¥ frow § 99 feY & 234
(T) & wroga E<F BT AT & qRI
FOW AT @A F FH glaT & | 234

(zv) Asgromm € fr:

“Where a regulation, rule, sub-rule,
by-law etc. framed in pursuance of the
Constitution or of the legislative func-
tions delegated by Parliament to a sub-
ordinate authority is laid before the
House, the period specified in the Consti-
tution or the relevant Act for which it
is required to be laid shall be completed
before the House is adjourned sine die
and later [prorogued, unless -otherwise
provided in the Constitution or the rele-
vant Act.”

MawyIfMRmeFmesn e
FrEfeRm G 7 g 1 G
ez A e mmam W
SN I @A, AR N
FF A% F AT AT F F T@ AT qw
FT GHA & | UF 927 AW 99T T §
Tt @1 &Y S | o ST faaw #
TERIGTWMFA NN ELEIAAY
oF d1 15 @S, 1967 FT AT @A
22 qATE, 1967 N Toe 7 et
I T e FT FH I« @ AT HK
12 T TF Jg 927 9«1 97 | IS4
g § 5 < fael & 92w ¥ we
e FEAT TR AT ) G FTAA ¥ Hwwr
A o7 # w5 e o ek
qT Tt HEIRE S wET J9 w17
AT F IWMFA M RE X a7
B mfoawmigmaam s
AR s aige g 7 e &
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FRT FE BT ¥ | 7T FEIA g AN
Fama oz ar au f g wd
¥ faw frm 91 37 9 770 w0 s
g @, T SR & dw few
o & =T ard afaere adt fear
T I FaA F fF gt wwIw R
AT A W F FT FTH 41 €,
™I |

Wil e Fwaeen &
7= & faar a@ @R i wRew &
g1 9w 5 a7 @ Fodl §Y aow §
AR 5T 37 T 7e7 & I Gw W
TR F< |

SHRI B. S. MURTHY : Sir, the de-
lay was because the rules were not
finalised. As soon as......

off ATH TERE ¢TI Y | A
w2 & e wigrene T g ?
SHRI B, S. MURTHY : The hon.

Member may please see (a) which
says :

“The Drugs and Cosmetics (First
Amendment) Rules, published in Noti-
fication No. S.0. 2369 in Gazelte of
India dated the 15th July, 1967;"

The same thing has again been revised
and amended on 22nd July, 1967.
Therefore, as we had to give considera-
tion to both first and second Amend-
ments, we had not been able to come be-
fore the House and lay these papers.

MR. SPEAKER : The point is that
they were gazetted in July and the Par-
liament was in session till August 11th
or 12th. Anyway, I am glad that they
have expressed their regret for not hav-
ing placed it on the Table of the House
in July.

ft et woe: & fraw T T
& R 4 w1 AT @
F FTY T I5T @TE | B oY AT
F o1 At & 0 #g aF1 & Fr @ Frgwy
i R & 4fs aew ¥ IR Ty
9T T AL T@T W § 1 ATH A
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1 1 off @2 97 & a2 AT § | ANNUAL REPORT.OF THE AGRICULTURAL

- s , e REFINANCE CORPORATION AND NOTIFI-
wafad & arem g e o7 frawi &1 arfow CATIONS UNDER CUSTOMS ACT AND

foar =m0 CENTRAL EXCISE AND SALT ACT
MR. SPEAKER : That is correct. THE MINISTER OF STATE IN THE
Mr. Jaganath Rao. MINISTRY OF FINANCE (SHRI

K. C. PANT ): 1 beg to lay on the
STATEMENT OF CASES IN WHICH LOWEST Table :(—
TENDERS HAVE NOT BEEN ACCEPTED BY

MISSIONS, LONDON (1) A copy of the Annual Report
THE INDiA kiipl;t":s“n;m of the Agrir.'.ultural Refinance
Corporation, Bombay, for the
THE MINISTER OF WORKS, year ended the 30th June, 1967,
HOUSING AND SUPPLY (SHRI along with the Audited Ac-
JAGANATH RAO) : I beg to lay on counts, _under sub-section (2)
the Table a stalement of cases in which of section 32 of the Agricul-
lowest tenders have not been accepted tural Refinance Corporation
by the India Supply Mission, London, Act, 1963. [Placed in Lib-
and India Supply Mission, Washington, rary, see No. LT—1796/67.]
for the half year ending the 30th June, (2) A copy each of the following
1967, [Placed in Library, See No. LT— . Notifications under section 159
1794/61.] of the Customs Act, 1962 :—
ft W SR 9 A AR (i) S.O0. 4053 published in
ot AT 2, Ao 212 | AT Gazette of India dated
s ;Tm ;‘; 2 Iq i o the 10th November, 1967.
N r“' o i s (i) GS.R. 1725 published in
wfeq fe 7u fad & 3 < X Gazette of India dated
MR. SPEAKER : What the hon. the 18th November, 1967.
Member says is correcl. The delay was [Placed in Library, see No.
there, It is accepted; it is not as though LT—1796/67.]

anybody has not accepted that, (3) A copy each of the followi

At o GTARE H AW 204 F Notifications under section 159
= - of the Customs Act, 1962 and
AT 97 1T & AT &1 E | section 38 of the Central Ex-
MR. SPEAKER : \:Ve shall discuss. cises and Salt Act, 1944 :—
::: My %o propermolice: LAY US WD (i) The Customs and Central Ex-
’ . . cise Duties Export Draw-back
ot wro e cwE vE Ad ) (General) Fifty-eighth Amend-
1 2 fr a2 ment Rules, 1967, published in
hinky Q:E ¢ g f w2 Notification No. G.S.R. 1727
e d we ) fo i @1 e g in Gazette of India dated the
WA * A7 18th November, 1967. )
MR. SPEAKER : It has already (ii) The Customs and Central Ex-
been placed on the Tablee They do cise Duties Export Draw-back
agree that it ought to have been laid in (General) Fifty-ninth Amend-
July and they have delayed it. They ment Rules, 1967, published in
have expressed regret for it. If there is Notification No. G.S.R. 1728
anything wrong in that, he may cer- in Gazette of India dated the
tainly give notice. Let us examine that 18th November, 1967.
W0, . (iii) The Customs and Central Ex-
Wt ag fewd : (§77) it sy cise Duties Export Draw-back
¥ TR (General) Sixtieth Amendment
ST AR W v ¥ Rules, 1967, published in Noti-
w famd ) sl waR & fication No, G.SR. 1729 in

L88LS5/67—7
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South Yemen (St.)
[Shri K. C. Pant]
L Gazette of India dated the 18th
November, 1967. [Placed in
! Library, see No. LT—1797/
67.]

——

12.22 Hgs.

STATEMENT RE: INDEPENDENCE
OF THE PEOPLE'S REPUBLIC OF
SOUTH YEMEN

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : After more than
one century and a quarter of ‘colonial
domination, South Arabia today emerges
as a free and independent nation—The
People’s Republic of South Yemen. On
this auspicious occasion, we extend our
greetings and offer our good wishes to
the Government and the people of the
new State. We also pay our tribute to
the valiant freedom fighters who have
laid down their lives during the struggle
for their independence.

There have been close and intimate
relations for centuries between India
and South Arabia. It shall be the earn-
est endeavour of the Government of
India to further strengthen our relations
with the independent State and also to
extend such economic and technical
assigtance as we can and which they
may need.

As the House is aware, India has con-
sistently supported the right to indepen-
dence and sovereignty for the people of
South Arabia, and for many years pow
we have made carnest cfforts for the
achievement of this aim through the
United Nations and otherwise. There-
fore, it is a matter of great satisfaction
and pleasure to us that South Arabia is
now an independent nation.

The independence of South Arabia is
yet another step towards decolonisation
in the world. It is earnestly hoped that
the day is not far off when the remain-
ing colonised peoples and countries will
also become independent.

The Government of India has extend-
ed recognition to the People’s Republic
of South Yemen and it is our intention
to convert our Commission in Aden into
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an Embassy with a resident Ambassa-

dor. The necessary steps in this regard

have already been initiated.

1 am sure that all Members of this
House, as also the people of India, join
me in extending a warm welcome to the
new State of the People’s Republic of
South Yemen in the comily of nations
and in wishing it a bright future.

12.25 Has.
STATEMENT RE : SITUATION IN
WEST BENGAL
THE MINISTER OF HOME

AFFAIRS (SHRI Y. B. CHAVAN) :
Mr. Speaker, Sir, the House is aware of
the action taken by the Speaker of the
West Bengal Legislative Assembly yes-
terday, and the observations which he
made while adjourning the Assembly
sine die have been published in the press
to-day. While concluding his observa-
tions, the Speaker said :
“The matlers in issue are of the
highest constitutional import-
It is obvious,
therefore, that if I am to find
out how exactly I should act
s0 as to preserve and protect
the privileges of this House,
should need more time and
then only gave a considered rul-
ing on the grave issues at
stake. This is why in exercise
of my powers under Rule 15
I have adjourned this House
sine die.”

While reserving final judgment, the
Speaker has nevertheless expressed his
views on a number of issues. I do not
wish to comment on the conduct of the
Hon'ble Speaker of the West Bengal
Legislative Assembly. But there are cer-
tain matters on which I should like to
make the stand of the Central Govern-
ment clear,

According to the best legal advice
available to us it was within the consti-
tutional competence of the Governer to
dissolve the Council of Ministers headed
by Shri Ajoy Mukherji in the circum-
stances in which the Governor did 50 . .
...... (Interruptions)

SOME HON. MEMBERS :
No.

No,
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SHRI Y. B. CHAVAN : We are
further advised that the Council of
Ministers headed by Dr. P. C. Ghosh
is lawfully constituted...... (Interrup-
rions)

it o fewd (57 : Fae Y 1
SHRI Y. B, CHAVAN : We are

convinced that this is a correct view
and that, notwithstanding the observa-

tions........ (Interrupiions)
MR. SPEAKER : Order, Order,
please.

SHRI Y. B. CHAVAN : We are
convinced that this is a comrect view
and that, notwithstanding the observa-
tions made by the Speaker of the West
Bengal Legislative Assembly, Dr, P, C.
Ghosh and his colleagues continue to
(Interruptions)

Y T A AT (FTCEET) FR 7
ot sy fereed : ST Y sTar Y T
7 33 w9 femr 1

MR. SPEAKER : Let him complete

SHRI Y. B. CHAVAN : ......
the lawful Council of Mmm.en of West
Bengal.

The Governor’s action in dissolving
the Council of Ministers headed by Shri
Ajoy Mukherji and installing the one
beaded by Dr. P. C. Ghosh was based
on his judgment that Shri Ajoy Mukher-
ji had ceased to have the support of a
majority of Members in the Assembly.
.......... (Interruptions) and that Dr.
Ghosh had such support. By adjourn-
ing the sitting of the Assembly sine die
the Speaker did not allow it to be tested
by a vole of the Assembly............
(Interruptions) whether Shri  Ajoy
Mukherji or Dr, P. C. Ghosh had the
support of the majority. But the events
yesterday have made it clear that Dr.
P. C. Ghosh has the majority.

MANY HON. MEMBERS FROM
THE OPPOSITION rose—

MR. SPEAKER : Will you kindly
resume your seats? Some hon'ble Mem-
bers have given me this morning—that is
natural—a substantive motion in connec-
tion with this. I discussed with the
hon'ble Members of the Opposition—

West Bengal (5t.) 3858

Mr. Mukherjee, Mr. Banerjee, Dr. Ranen
Sen, Mr. Indrajit Gupta and Mr, S. N.
Dwivedy and yourself also—the sub-
stantive motion that :

“This House recommends to the
President that he be pieased to
dismiss the present Governor
of West Bengal for his uncon-
stitutional act of dismissing the
ULF Ministry in West Ben-
gal.”

That was the motion given in the
name of five hon'ble Members.

it sz gt Ao (e ¢
AT T AT ST A OF AgAq AR
fear & 1 99 aFTe 9 gET A faETY
F w1 a=a< faemr =rfed | ow adwr
frmsAd @A s
T OF T HHeq W FL fow §
g Wl & awaey gy @t s@d v
¥ # I A ¥ d5fers oFw &
®H FT@E A AR E A
¥ TR ) AR s § AR
gz uegufa # O WY fawfor s@v
@ FCAFATE |

MR. SPEAKER : Does the hon'ble

Member want a separate discussion? I
think we can club both.

st wEw fagrt Aoy - 9wt o
aE

st Ay fawd : seqw wEiew,
TEATS FT AT A TN ¥ A gE
ﬁm&wwuﬁﬁmmmgla‘h
HY 919 F O FH-0 w&wwA frar
I #T AT W T I g
T E | FC AT FIAT AT FH-OW
!rﬁrmﬁv;ﬁ‘ a‘tm“‘ﬁ:ﬁw
LR A

MR. SPEAKER : Whatever it is, I
have not accepted it. There is no point
in discussing it.

sit vy forerdt - F s § f @ FT-

UFY TETT I WY TgW &Y, WIE W

W A @Y W g
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[ =t g forwd |

dfaym & a8 164 AT qfemw
grer fagr ar & fam 15 &
qeere-faindt wrer fed s @ &, 99
¥ gaurfas smafa Jem gni,  Sfaee
9% e @ arFm A OF % qar
R | T AT g T FTHT A T
F fAU 39 F1 AT FT AR |
aMT T F wETT &1 o & /g @R
FW-O®T g™ w1 ot & Hifw,
FifF G T IR FEHAAT,
FEEGITE BT g R |

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : You had read
out some motion, but the motion which
1 had given notice of was slightly diffe-
rent from it. I did not mention the
word ‘dismissal’ etc, in my motion, but
1 had only suggested ‘recommend to the
President to remove .

MR. SPEAKER : It is a difference of
only one word, but substantially it is the
same,

SHRI SURENDRANATH DWI-
VEDY : 1 have not suggested outright
dismissal etc. 1 had referred to the pre-
sent situation. I do not know whether
this has been referred to in the motion
which you have been pleased to accept.

MR. SPEAKER : Let me explain
the position. A number of distinct mo-
tions had come. It is not as though the
same wording was there in all of them;
the wording may have been a little diffe-
rent in each one of them, but the sub-
stance is the same, namely removal of
the Governor. My point was this. The
statement of the Home Minister will
have to be discussed, as Shri A, B.
Vajpayee has said.

SHRI A. K. SEN (Calcutta—North—
West) : We support it.

MR, SPEAKER : Apart from that,
suppose on an adjournment motion we
begin discussing whatever has happened
in an Assembly, then I do not know
where it will lead to, tomorrow it may
be Madhya Pradesh and day after to-
morrow it may be some other State
where the Speaker may adjoum the
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House or something else may happen.
We are not competent to discuss what
happens in the Assembly.

s g T ¥BAT (TAA) : A
q@m,..,.

MR. SPEAKER : After 1 go home,
Shri Hukam Chand Kachwai can teach
me; and I would like to take some les-
sons from him also, but here unfor-
tunately 1 am in the Chair and he should
listen to me. If we begin discussing
what thas happened in an Assembly, on
an adjournment motion, then it will be
a dangerous thing, because so many
Assemblies are there. But I do admit
that the Home Minister's statement will
have to be discussed, and opportunity
must be given for that; there is no doubt
about it. The Home Minister has just
now made a statement, and it is the pro-
perty of the House today, and it must
be discussed. I am fixing up some lime
for it tomorrow. I did consult the Op-
position leaders and I suggested that we
could discuss it for about a couple of
hours tomorrow. I have fixed up the
time for this tomorrow......

SHRI S. M. BANERJEE (Kanpur):
Please make it 3% hours.

MR, SPEAKER : For this evening
I have already allowed a discussion on
the situation in Kashmir, Between this
evening and tomorrow morning, there is
not going to be much of a material
change either in the Governor or in the
Government there. Therefore, 1 have
admitted this discussion for tomorrow,
and we can certainly discuss it to-
MOTTOW.

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore): In your wis-
dom you have allowed a discussion on
the statement made by the Home Minis-
ter and also on the substantive motion of
Shri Surendranath Dwivedy and others.
But I think you have not perhaps given
consideration to this fact namely that
a situation has arisen in West Bengal
where there is some kind of a constitu-
tional impasse. The Central Government
here have taken one view that the Go-
vernment headed by Dr. P. C. Ghosh
there is perfectly legal and constitutional.
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MR. SPEAKER : The hon. Member
«can discuss all this tomorrow.

SHRI TRIDIB KUMAR CHAU-
DHURI : It is true that we can discuss
all that tomorrow. But at the same time
it has been our experience that in these
matters we cannot always go by the opi-
mion of the Law Ministry and the
Home Ministry which has referred it to
the Law Ministry. I would only refer
you to the celebrated Berubari case.
The Government here had taken the
view and the former Attorney-General
also had said the same thing that the
Government had the right to cede any
area to other countries.....

MR. SPEAKER : He can discuss it
tomorrow. Now he is going into the
merits. What is his suggestion?

SHRI S, M. BANERJEE : The Go-
vernor there should be dismissed.

SHRI TRIDIB KUMAR CHAU-
DHURI : My suggestion is that this
aspect of the matter namely whether
there is a constitutionally and properly
constituted government functioning in
West Bengal........

AN. HON. MEMBER :
ready been decided.

SHRI TRIDIB KUMAR CHAU-
DHURI : Who has decided it?

Article 355 lays upon the Govern-
ment here the responsibility for seeing
that the government of every State is
carried on in accordance with the pro-
visions of the Constitution.

MR. SPEAKER : That is exactly
what he will discuss tomorrow on the
statement of the Home Minister.

SHRI TRIDIBE KUMAR CHAU-
DHURI : That cannot come under the
substantive motion that you have read
out, calling upon the Government. .....

MR. SPEAKER : The Home Minis-
ter's statement also will be before the
House.

&t 7y foma : F-0FT 980T
ot fear @@ |
MR. SPEAKER : Why does he want

to complicate it further? I have already
allowed the discussion.

It has al-
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Tt fmr @@ g, -

MR. SPEAKER ; H is going inte
the merits.

w1 THdEE A fora

AT R FT AATET g G W §
AT A AT AT W #y
ITAT FT X FT AT I AT F P
TTEE N

MR, SPEAKER : Order, order. The
:]aerniuage issue in UP cannot be raised

= AT A IH R A FCH
I oF FIH-UF 757 foar & o s
A AT Y § 91T T AT #y
IET N EE

MR. SPEAKER : The language Bill
is coming here. If he wants to condemn
English or Hindi or whatever he wants,
he could do it then.

it sz fagrt avaddt : 99 faa &
T @ IO WM T RI=A &Y
wiamswmRFfmar @
I § r=re AT QAT | IW faw w1
AFr a1fed |
MR, SPEAKER : 1 know. I cannot
help it. The State Government is there.
(Interruptions) It is a bad principle that

so many hon. Members should get up

and begin speaking. I have not permit-
ted any of them to talk about Hindi or
the agitation in Banaras.

If the agitation in Banaras is permitted
to be referred to here, lathi charge some-
where else will be raised. No please.
If we allow that, there will be no end
(Interruptions).

=it #g fowa: s Fvafeen

FT AT FHT AHAT & | AT

T @S A TAGER & ATHAT

T ITRE ) 9 AT FT qHAT

FIMRE!
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ot THREE qTEE: 44 AT OF faee
F gew g1 Y | oo WRrew, ¥

MR, SPEAKER : Nothing that is
being said will be recorded. Shri
Khadilkar.

——

12,362 Hrs.
CONSTITUTION AMENDMENT BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JoINT COMMITTEE

SHRI KHADILKAR (Khed) : 1
beg to move :

“That the time appointed for the
presentation. of the Report of tbe
Joint Committee on the Bill further
to amend the Constitution of India,
be further extended upto the first day
of the next session™.

MR. SPEAKER :

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill further
to amend the Constitution of India,
be further extended upto the first day
of the next session”.

The motion was adopted.

The question is :

12.37 Hgs.

MOTION RE: FOOD SITUATION
IN THE COUNTRY—Contd.

MR, SPEAKER : Further conside-
ration of the following motion moved
by Shri Annasahib Shinde on the 29th
November 1967, namely :—

“That the food situation in the
country be taken into consideration”,

along with the amendments moved.

Shri P. K. Deo may continue,

SHRI P. K. DEO (Kalahandi): Yes-
terday 1 was saying that the mess in our
food and agriculture sector is the cul-
mination of the persistent pursuit of
wrong policies by Government all these
years since independence. A faulty
order of priorities in planning, neglect
of agriculture and irrigation, excessive
taxation and suffocating comtrols with
attendant corruption and waste and
lastly, the expropriatory land reforms—
all these together have been responsible

**Not recorded.
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for bringing about disaster on the food
and agriculture front. This has resulted
in our overdependence on foreign food
aid,

In the beginning of every Plan, we
have been told parrot-like that we shall
attain self-sufficiency at the end of the
Plan. But it has turned out to be a
complete moonshine. Our dependence
on foreign food aid is bad, but this is m-
evitable under the present circumstances.
Foreign food aid is increasing from Plan
to Plan. From an annual average of 2.4
million tonnes in the First Plan, it had
gone up to 13 million tonnes last year,
and this year we estimate that we shal
be importing 7.5 million tonnes,

12.40 Hgs.
[MR. DEPUTY-SPEAKER in the Chair]

In this regard, I would like to pay
our grateful thanks to the foreign coun-
tries, especially Australia, Canada and
USSR, and particularly USA, which
gave aid in the shape of P.L. 480, for
their timely aid to help us turn this
tight corner.

Our achievement in the field of food
production is far from satisfactory. Our
food production has not kept pace with
the growth of our population. Every
day we add 24,000 people to our popu-
lation, and 12 million people, the total
population of Australia, is added every
year. It is like climbing a greasy pole.
For every foot of height gained in climb-
ing, we lose three feet.

In crop yield also, we are one of the
lowest in the world. In wheat we pro-
duce 898 kg per hectare, whereas the
UK produces 3,930 kg. and Netherlands
4,230 kg. Similarly, in the case of rice,
our production figure is also very low.
It is 1,530 kg. per hectare, whereas in
Netherlands it is 4,230 kg. and in Spain
6,360 kg. There have been some startling
revelations in the ECAFE report so far
as our economic growth is concerned. It
has stated that if we proceed at this rate;
it will take 139 years for us to reach the
Japanese level of today, and it will take
205 years to reach the stage of New
Zealand.

It is because of these wrong priorities
that there has been a complete neglect
of our basic industry, that is agricul-
ture. We are glad that our campaign to
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eradicate illiteracy from the Congress

benches has made some effect, that the
effort from these benches in educating
the Government has borne some fruit.
There has been a new awareness, a new
rethinking on the subject; unlike the se-
cond and third plans, now more stress
is going to be laid on agriculture, a defi-
nite shift towards realities.

Sccondly, this is evident from the
AICC resolution passed in Jabalpur
which is conspicuous by the absence of
any reference to the expropriatory land-
reforms which rob the tenant of his
freehold rights and reduces him to a
serf.

1 take this opportunity to congratulate
Shri K. Subba Rao, the former Chief
Justice, and his distinguished colleagues,
for their very bold pronouncement in the
latest Supreme Court Judgment in up-
holding the fundamental rights of the
Kisan, in expleding the myth of the so-
called reform, which has set at rest all
speculations of political demagogues and
opportunists. In this victory, I alse con-
gratulate my leader Shri Ranga who has
championed the cause of the kisan
throughout his life,

After two successive droughts we ex-
pect a record crop of 95 million tonnes
this year. India’s agriculture depends
on the vagaries of the monscon. Our
former Food Minister had been chant-
ing the mantra

FH I9g T4 |

Up till now there has been no aware-
ness of the necessity of irrigation. Floods,
drought and cyclone are the regular
features of this country. In spite of
this year's good rain, if there had been
ane rain in October in my State, Orissa,
there would have been a bumper crop,
but the lack of timely rain has reduced
our expectations by 50 per cent.

The Indian agriculturist is taking ad-
vantage of modern technological advance.
With his enthusiasm for the latest tech-
niques, with assured water supply, with
the use of fertilisers and hybrid seed,
seff-sufficiency can be attained, there is
no doubt about it.

So, top pﬂonty has to
irrigation. . L. Rao

be given to
has given
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a very learned discourse sometime
back. He stated that for an addi-
tional population of 12 million every
year, we need 1 million tons of food, for
which 2 million acres of land have to
be brought under irrigation, that is, we
have to make a provision of Rs. 100 per
child born in this country. I pay my
compliments to him for his timely ad-
vice, but 1 am sorry this reality is not
appreciated by the Government. Every
year we spend crores in foreign exchange
on food imports. Last year it reached
the figure of Rs. 500 crores. In pre-
vious years also, we have been importing
large quantities of food, depleting our
much-needed foreign exchange, If thesc
amounts had been utilised to improve
our irrigation, things would have been
quite different,

I am very sorry to stale that in the
first plan only a provision of Rs. 300
crores was made for irrigation. In the
second plan it was Rs. 380 crores and
in the third plan it was Rs. 600 crores.
This shows how our irrigation sector is
completely neglected. In the third plan
period, as against a target of 12.2 mil-
lion acres to be brought under irrigation
through medium and major irrigation
projects, only 6 million acres have bcen
so brought, of which an irrigation poten-
tial of 2 million acres has remained un-
utilised. Because of the high water rate,
the cultivators are not utilising the won-
derful potential that has been created.
I pay my compliments to the Orissa Go-
vernment who have lately reduced the
water tax by 50 per cent. I hope this
lead will be followed by the other States.

Qur experience during droughts has
been that minor irrigation has been a
complete failure because with the limited
catchment area, if there is no rain, there
is no irrigation to the fields. Therefore,
in future Government should mot run
after minor irrigation, but concentrate
on major and medium irrigation. I am
sorTy to state that even though the
Orissa State, which is one of the few
surplus States, asked for an assistance of
Rs. 10 crores from the Centre to com-
pletetheoldprogectsmdtakeupnew
projects, there has been bhesitancy
the part of the Centre and I deplnﬂ:ﬁm
no action has been taken so far. Tube-

]
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wells have to be dug in millions to tap
the underground water., Pumps have to
be energised for which electricity has to
be supplied at concessional rates. Trans-
mission lines have to be subsidised, I am
sorry that Jai Kisan is only a slogan and
there is absolutely no awareness on the
part of the Government to the needs of
the cultivator. Whereas an industrialist
has to pay only 3 paise per unit of elec-
tricity for his aluminium plant the kisan
has to pay in some States even 19 paise.
In some States there has been some re-
duction, but it has not been uniform and
consistent with the realities,

The latest craze for fertilisers and
adaptability to modern techniques are
welcome signs. But in respect of nitro-
genous fertilisers, as against a target of
12.2 million tons, by the end of the third
plan we have achieved only 6 million
tons. Of course, new plants are com-
ing up in Namrup, Gorakhpur, Visakha-
patnam, etc.

The installed capacity will then come
to 21 million tons. Naphtha from our
refineries is the main raw material for
our nitrogenous fertiliser plants now.
There may be shortage with a 21 million
installed capacity. So I beg to submit
that ammonia from the surplus natural
gas in the middle-east should be tapped.
There should be no diplomatic dogma
in this regard. We should try to get
the latest technical know-how in agri-
culture. Taiwan and Israel have made
tremendous progress. But, I am sorry
to say, diplomatic dogma stands in the
way. We have not even recognised their
existence. We should try to exchange
technical know-+how in the field of agri-
culture. We should try to send progres-
sive agricultural farmers to these areas
and there should be an exchange of ideas
in this regard.

Regarding food zones, we are against
food zones and controls because these
breed corruption. We are for an all-
India market but in special cases where
the purchasing power of the people is
very poor, especially in States like Orissa
surrounded by an industrial belt, as
soon as the barrier will be removed the
surplus State will be reduced to a defi-
cit one.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): Would you
like to have State zonmes for Orissa or
not?

SHRI P. K. DEO : 1 am explaining
that in special cases where the purchasing

power of the people is very poor then
we will have to have these zones.

Sir, in this House and in the Rajya
Sabha we have been hearing several al-
legations that food is being used as a
lever to topple down non-Congress Go-
vernments. I do not know how far it
is true. Orissa is a surplus State. We
have no experience of this political move
or this elbow twisting so far. But if it
is true, it is a sad day for this country
(Interruptions),

Procurement should be maximised.
But this procurement should be made in
the open market. I do not mind the
Food Corporation of India working in
competition with the traders. Even
though there has been some improve-
ment in the procurement price—I wel-
come it—I say that it should be the
minimum support price and anything
above that will be welcome. The tra-
ders should be given freedom to trade in
foodgrains inside the State and if there
is any surplus, of course, it can be ex-
ported.

SHRI RANGA (Srikakulam): Ex-
ported through the Food Corporation.

SHRI P. K. DEO : Coming to prices,
the prices have been sky-rocketting. Even
though there has been a slight decrease
in the prices in August-September-Octo-
ber this year, it is much more than the
prices prevailing in the corresponding
period of last year. Taking the base of
100 in 1952-53 the wholesale price in-
dex of cereals and foodgrains has gone
up to 220 in October which is a dec-
rease from 232 prevailing before August,
but last year at this time it was only
170.

Sir, the essential food needs of a com-
mon man have to be assured. The
weaker and vulnerable sections of our
society have to be supplied these articles
at subsidised rates. I take my hat off
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at the achievement of the DMK Govern-
ment in Madras for supplying one mea-
sure of rice per rupee to the people in
the statutory rationing area,

High prices and inflation are the crea-
tion of the Central Government. For
this subsidy the Central government
should bear the full burden. Even in
other States if the weaker and vulnerable
sections of the society have to be sup-
lied food at subsidised rates, it is the
Centre which has to pay it to the State
Government.

In the last two years of drought there
has been a shortfall of 30 million tons
and complete depletion of the buffer
stock and this year 7 million tons have
to be procured from the kharif,

Coming to credit, I would like to sub-
mit that adequate credit had to be made
available, at best at 10 per cent interest.
Now, while the Reserve Bank has been
giving loans at 3 per cent interest, the
cooperative societies are charging much
more,

Lastly, in regard to debts given to
agriculturists during natural calamities
like floods and cyclone there should be
a moratorium and they should even be
written off.  Similarly, the assistance
given by the Centre to the States to fight
natural calamities should be written off
and the States should not be asked to
pay them back.

Then I would say that there should be
complete abolition of land revenue. A
directive should go from the Centre to
the States to implement the decision
about abolition of land revenue. A lead
has already been given by the Orissa Go-
vernment in this matter.

Then, we have not yet explored the
vast resources of the sea which we have
in the matter of marine food. It is high
time that we made some effort to tap
these resources to relieve our food prob-
lem. Also, efforts should be made to
reclaim the Rann of Kutch, the great
Thar desert, the Chambal Valley and the
Dandakaranya area. It should be done
in right earnest and the land should be
distributed to the landless.

Finally, Sir, there is a great awaken-
ing among the farmers and all sections
of our people and, if properly harpessed,
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the release of this tremendous energy
could help us to tide over our food prob-
lems for all times to come.

SHRI D. N. PATODIA (Jalore) :
Sir, 1 have given notice of a substitutc
motion which I want to move.

ot qm Tfew  (gFawE) ¢
IqTEqE WZ1ET, TH F A=Y § AQ WY
OF HET 9T
SHRI ANNASAHIB SHINDE : All
the substitute motions have been moved
already.
MR. DEPUTY-SPEAKER : Not all.
Those members who were present and

those who requested the Chair were al-
lowed to move their motions.

st AT wfew - # difer & T
m g7, RS | T F oAyt A faar
Y | 99 F Imn A 47 foRw #ra
q& F1 T fF w5 qea ) F A
WHeT FT AT FN GG |
MR. DEPUTY-SPEAKER : I will

now allow them to move their substitute
motions.

SHRI D. N. PATODIA :
move
“That for the original motion, the
following be  substituied.
pnamely :—

“This House, having considered
the food situation in the
country, is of the opinion
that the zonal restrictions
regarding movement  of
foodgrains from State to
State and district to dis-
trict should be expeditious-
ly abolished and as and
when the State Govemn-
ments take the initiative
in this regard they should
be encouraged by the
Centre and not hindercd
in their initiatives.’ "(13)

SHRI DEORAO PATIL: I beg to
move :
“That for the original motion, the
following be substituted,
namely :—
“This House, having considered
the food situation in the

3870

1 beg to



3871  Food Situation (M)

[Shri Deorao Patil)

country, appreciates the
attempts made by the
Government to ease the
food situation in the
country and recommends
to the Government that
(a) minimum procure-
ment prices of agricultu-
ral commodities, especially
of foodgrains, should be
remunerative to farmers,
being based on actual cost
of production and (b)
immediate steps be taken
to subsidise the price of
foodgrains for weaker sec-
tions of the society.””
(37)

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech after
the lunch recess.

13 Hrs.
The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at four minutes past Fourleen of the
Clock.

[MR, DEPUTY-SPEAKER in the Chair)
MOTION RE : FOOD SITUATION IN
THE COUNTRY—Contd.

MR. DEPUTY-SPEAKER : Before
Shri K. N. Tiwary resumes his speech I
would like to point out that since it is
an important debate and I have already
received chits from many hon. Members
from various regions, to accommodate
‘as far as possible all regions and all sec-
tions of the House I would request hon.
Members to be very brief.

ft %o to forarey (aferar) : TuTEnEH

AR, 75 OF foque darg mm g fr

o« WY qrfearie 35 § a9 g w¥ 0T

fedz 77 & Afvwr o0 o & wTw

ag gz § fF 99 ¥ e N g

el &y & = 9T g ¥ e wme

fom AR TmmEw W H IR

LT e T A} 1 THE gw A
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F FEIT Fgar & AT A §
T 7 3fg w1, dam@E # w@e
7 surar safa 7@ g & | F 9 argen
1 g T = faqwr fr forw
a1 ¥ g FE W o feaw ar g
2 T IR WA Y qAT T §
HTHA T JTEAT § AR FY It F A
TS AR WY HgrEy &7 e fammr
Wg?%mﬁ%ﬁqﬁa@
19T § |

%2 U% gfigere feardie 3 ¢&
FAEY §T ay At o fomww & oam
GIFAIH TTEAT Fwe gan | 39 7
o foe #1E ) aRa g &
fed s Avmt ¥ oy gt fasfar foe
St ¥ gTER ¥ i Y @ fF 5w wRer
¥ feami & foddfesn wy aifen
AT EER TWF IR A o
gt fam | 9w #REY § 337 A+ 9i-
A 7 mgafene #9083 &7
& e o #3 & #X 99 qafwe
1 fear Tt A ag Fe4 & fag e
frar omg e ag wrT A, wwE oy
Fat F A1 & A9 THHS | TS
qgA™ A AE qwd | OF S0 A I9
FO A fafmAr e g far
MM gadd g WA gy @
Tt & famr w91 & fag o7t e
fem mar IR CE wer MW F AR
T #7711 BT FAfET A www
@t gy a Y award e |
9T A =T AT A fed, wwd
NI gET aifge, W A,
ig AT wT owgw MY wfgy s@ F
ak # =z foe § o v Y formr
Tar & 1 " dar iar g 6 4 feem
¥ faeg 2§ w4 dorf wE @ AT
g% foreet o frail & fgg A1 ad
§ 97 ¥ faim & fomr ot 33 fom
9§ a8 I FA A femn § aawd
ot ag fo Taede Fraafr @Y



3873 Food
Situation (M)
T §HT I AT |l F A T 6

fedrg & & 7t s ST FifS
aua 70 § dfF oy A9 f& feaem
fafoae smTe &g & amam, feaer
fafeam agi v & dar gFm AR faa
fafram 1 asx w&F § ¥ "7 A
F9f o feame & Fv vf g Afew
et fiF 77 qgx wEr o § e o
9T 47 LT qqTET T HT AT aF
T AT Y &I G HAI A TG WY
f 7 v @R F 9o § Ay
9% @ um @, W maR
N AT &\ A TF FAvA w A
wer w9 a1 faw & fF a7 amw
feem gt al feael &1 Tm-
faw & fau fF aiem fem o @
g, A Yo @Y § e 9w A%
39 a4 ¥ 5% § | gAfag wO gEE
& fr ag ot fotd A g g 39 fedle
FY AAK F 7 AGr AT | 72 {Oq1E TEr
frara & | 790 e Fgy o @ fF o=
W FT 9@ F4 fear 1w 1 A Amwe
g3 &1 37 WA YA & W AqH
famat #1 faar a7 | 5iq 17 ag "9
fF g7 us dr7 &1 5 feamt st o
ge@ % fae gl gedt & w1 a8
wieamgsE g1, 9g Ig 49 g1, &
|1 Y, FIT G A1 A F o7 AT
starc wrfx g, S§ # SE=rEr
it smavas il F g Sifs I§
I | WEIAT 9gAT § vor Forr 1
IS Fww gAY, AT, 37 A AR
foeft ot grva & &Y 100, 100 AT
aF 9T FET gAY | QT FrEA I
& & & a1 I x| FAET 1 fawif
F 9 A AT AT A A dETEATH
afe # afar q@ T § 7g da-
AT ITeT AEI G FG 6 TdE RICATET
F oaTa § fFaT IT9T & IIET T
forerr s 37 &1 a9 fo sravasan § |
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qfrors srfex & 5@ &1 4z grn 5
ATHIT AT FT AV THT =16 G40
ARZAT & T FLFHTT §1 I T NHIHE
FTAT AGAT & a3 NI TG g
HEFAT |

i Fagaa st K § 1%
TF qATT TH FALN F qIAA T 14T AT
fFof mia & gaz g F @ T O
fagr o FqifF 98 @ F MG
Fwr g FfFw amaw fraro 3w
A a1 1 fewis FI@IE, NIRRT
s staw famew zzar =ifgg &l
Tq 9 & fag a3 o gae fadey
F7Eq § T W T FY GO F@ § qHA
Fg AF g qTHI 79T AE § wwr
qT I FT ALHIX 44 F a1 07 59 F
Fqe 7 A A

#fear spre quT wTw A 100 F &
99 AT T T St A+ farew &
faars 3, faar o7 @ A<t &
AR afrat FNAE wIR PR
E g

sft g WA wBAW : WA afAd
FAT F A= F |

-

o A fArll c @ IT AU H
RIS |

= fag ¥ g § f e faeew
#1 gz, o £ @ 3w F A
WEE, AAEF LI R AT To
7 TF A F AL WA Y AW AW R
ot qF T Y Fiww 7o w/r
UF SEF Y GHE FATH H AW Agl oA
qTaT 1 SH AT AF qME AT G 1 7
F1 AT F gr, ¥@ @ feEEl §
¥ o gFI FY wrEAr 9T g,
T 9T T FY e wo g ¢

g ara forg #Y ST 7 gL T
s die S ag g R S wEw
g gk g, 99 % afdfeafant
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[sft wo 7o forarii]
HAT AT | I A AT A AA FT
FT I T TTF1 I9 $1 92 g7 71fgd |
AT FIFTFT T 7 487 A0 Aigq
RAHI ST § | HIX FET GIHIT
w3t fF 2z wra faar ama & faas
ST § ATV FT FHIL §, 98 99
Fgit fF g« maAe A€ g e
g xafad gr i 3 g & 1 g o
ag grar fx feamt +1 sfeg s o
faam 1 afvrmreaes saee 7 w49
gt 1 #7if% framt &t gadr Sl o
TIIFAT a7 @A | I -
eq Srgw agf fadsdr 1 ag wfeemga
FAT AEW GR1ATL FT F (A7 A 7@ o
&t faer qrasi

% FAMET UF g9 §  GAAH
iy wifqr sfam @ o1 @ g,
faa 1 @3 wr@ard 1T gaL qifaw
TR A AT E | T TR AT §E
Y R AFC AR @6 5 ag 94
F99 T AL 45 957 &\ 39 faAq 7
3 a3 f5 feami & Aga & 9w g
AX § AN qg a9 T BE-BET A
At ¥ H1A3T IR E A FAR faerw
FALFWQ F | TG TETA AT, T 51
#1q 9T 9T 9914 3O §, Fora 1 fazen
FI AM AT FAGT FTFA AT
g, 9 A F AT T RS | ITEA
HAFAAHT ARITZ F gIAT, FAAT W
BE1AT YT 7 717 1 WY g1 FT @A |
T T Frow 7% § 5 71 fam wfamm
F IAATE A7 T ¥ A I, 7g M
& @R 13 g, o swE Agan g A
WY A A £\ 37 w1 7 § wr
mFg A 1 mfasagsg@ d fe
tfasea 9T EF anAT Wigh | TwA
dag @mAr  wifed, ofuwedc 9w
AT Ffgd | A9 w1 oA g fF o a=
TG AT AT § Y gL AT gaT g7 A
2 \*fea ga FFad naride 71 TR-awe
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@ agY & | w1 adFT A E foew
REEF fad F9A0 2 9% 1 qf*
TF | AE A1 AT A ZAR AT
qET 9§ AT § g9 AT gL A%
I AT T GAT q1edt § F9ifs an
M FI & 5 34 %1 @ Foay omd
%7 ag foam & fag a1 8t § | s
TF |9 GET 9% 797 A AL q19 916
o 7§ aY g 9z A AEY a1 aran @
fF w17 ag 3wt = 7 wEm a
I F==1 F f@@Egm @r g9 w1
T 0 1

W F yEmEr  fage g Afa
oFT fHami & 8 7 s FF 97 @
g WifFfasdfia@Ed  w@iar
St WY damare gt @ I\ 7 9w 9y
AEZ 9TZH T 1037 15 ¥o FH AT
&\ adtar 7g  fw foqy o fram §
qg ¥4 & 97 997 gu § fF s ag
8 AT 2 T At fHT 37 & Ty T
Fqr foié & %51 mar g 5 #E w70
2% 100 fafega za grm, 1% Fgan
& fw 95 fafeaaw oo g st 1 Fgan
g f¥ 9o fafaas za gom | za¢ =0
¥ FgrAq g 5 e Svar 41 g, TE
37 FT &Y | UF AT G | IGiA
fgam s 5 agi o= oF g4 §;
ggt &9 319 & AT 98T T 14 § T9-
fera staa gaem gam 1 AT ag HrEw<
F s £ T FOA | AfwT G FART
T 9 I@ & fgam g
FdraT ag g f& SgFr g7 T A
foremr it & a<g & q¥oa faan g, s
Efwfaz g a1 @ | e o fagrf sog
G § v 9 faege SR FE T
sra<i #1 &w fger @ & arw fas
Hoft oft gem g g7 fe daard
q FI W QET § 9Ei IH AFTC AT
TEa g ) fee ot e wed £ T feam
sEafauFs a3 I Fei & 3 7 @mw
#rE oY qgeq woT Ao, dEAr adf
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F TFAT, I I8 ATAQTA IATH F
TG F T FE qAGH F AT T
2, wifs I T WA g =T §,
R FTAT FATEAT AT A I AAG
agl fada | gafan gogz #1572 § a1
gt § 1 feT ot qgew F qo @A
¥ fad, sq7 gaaw & am ¥ fad,
At F1 &, T g 1§ aa & fag
AT T@AT q2ar &, A TaAAE Tl
& f fad 10 faaee @i 1 O SE &
ITE FAIT S T AT AT F A A
A% A4 §, foa® g &1 w faa
7% | 19 fog AT e @ & 5
TAIIRE F1 T7 89 qUG1 I ah A
& oifga, agr 4dt g =fed fF ag
Gfasews 29w, giciow s ar g@e
Eq qg7a | wAf F e fowies wan
2 fx sfwim $90 qgmar sna, wafw-
fadt Eam agrar w19 | TWaAE wrAA@
ag #9 FgaT g afew ag A Fgan fw
fam at Tgerifes sea faert wnfga
94 T #7 g7 ¥gALfeq wEHw T F
foi &avT A8t § &t fer frem &9
T w7
TF A § AER A F AR A
© FAT AIRAT § | ag WAl FY aE e
9T | /1Y &Y gw AW g 5 e e
AT HRGET FIT BT F1T v F
qawar g fF M gAERTAN ARAE
A gw #Y ag W favar anfed | agiaga
¥ faseafogm i3 gu &, I 7 §wx
e s A ag g e
e w1 Wt frar @ faan O, faw
7 % g7 ag oedy & foet o g
U 0T IR AT q | Y AfoAeaed
2 & 9 & faq sy T FTU 1 Hrer
THET ZAT | AT AT A€ AR Al
T 7T Tzl IIT o, qfFT §F7
FT #YeT 34 F1 e fear I0d |
gt agt ew Mawe § 1 fagre &
13 @r@ =7 %) Iwfaz § | ag WA
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W 1 T &, ¥ gt T 4, A
#war ) fom fagre & 121 13
A =9 #1 Efwfae § | A AR
SraFe Q0 &Y 9T AT fage #Y daEn
26 HFL JOAE AT AZ FFATE |
@ 7% & 7 faw g dew  wfefunz
gl wm afer fergeam & g@e Wt
#1971 2 w54 | gafay g7 foae & fag
FE¥ § WY Y, {7, AT AT &, wAT
foretem =nfed

TG & AT H A a3 FEAT &
fr w0w g o= Y 7= ag wfa v
65 Fo Wro Y T of wfww arrer
Fr e gag saafa qwe
W | 77 FEifedy o w7 T § gE
3 FgrT =fed

FA A AT g FNIF Fg 7
&3 I | 39 F graew | e A agd
ﬂiﬁ'@ﬂfﬁ'lioﬁaﬁﬁ'ﬁfﬁ
A9 QT 1 TH 227 F A TS IS
£ T ARITT 150F0 Fo 3fTo aF fasr
o WY fre g@ F1 @R A 99
FT 150%0 Fo FTo H fHear g | AfF
faeelt & 979 UF W & 99 P o
famr FEI T 9T Hre AT §, gWIE
aZ G AT 4G & 150 T Fo Afo
frasard | wag T AsAfeA g
fEmF A G @ E | 7T
aifegd | A fas ot M @E,
AT AT TEAHE FT A T N
AT ZTLAF AT FY I9 FT Fraar fasaw
afed | St Wt fear 9 1 AW,
3 fastar wife@ 1 &% g2 wow v

afer wm feaiEae & a8 faarm

308 8 227 % ®WW & WAl
TAEAHT TCF FCEICHI & A=
arfg@ 1

a § aga 7 g F A TG FA
Srgar g e ot qaE & 7 i3 § 3T A
FT9F{ ATAT ARA | AT & N AT F
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AEAU T FIAT AN T a7
IE R AT ATT HATA F |

ot oifes (stgaeEm) o vOTERw
ARNT ATA AL N H AW FTAATAE |
& T A ATAZ F AT A E 1 AT
F @z § 70 e, fase anfe
qT FTRY &A1 & far mar @ gam
FrRTEFF g
FAT gAY, T TEL gS9 g At g\
QO g & ¥W F A § @A g
JAN | ATH Y W Y Fgr Avar g fF
1971 % 1% §H I TG & AATH HATH
# T€@ AL R | TW qAE H AM@N
FY ZH AT TF TAAT AT & GAS
o1 @ & | Afwe TAT o T TG |
o1t § guwaT g 5 A9 #1 §O A
FO, fasdi s @ s A g |
qW AL 9 A1 H 6 AG FL AR g
@ 1971 F W AT 9 AW ARG
IO gF T FCEHT | AT A AEHH
AW F AIAS | EaeET g9 gt W
A HAg S 1 A A AH F 7
& FT I |

I FAR M T AW TR, Bie-
WREI TR T AT | A TA AT §
f& 35 o, g fa=el, 35 d=
ey AR 9 WEgE AR §O A N
fFam #t faman & | Sfe s a=w
AT FY IR Wi 9T wAr g
AT Ioarea Wi 1 99 @@ 92
QO I sEaFm AR 1 a2 |
FIYE AT WM F e g ¢ fF
TR ¥ AN FT HF HATE F¥ 90Q ?
q S AL § ¥ fur oy, few ag @
W F fAg &Y = FY GE@ g, SRt
g fear ST AT FEE G Y
T T FLFTL g, forer afveg ), ar
ATSHT SATAT FY AT ATH =4 g AT
FIF A7 g1, T SN § THEfTE R
¥ fau, fom 1 gram A% @@ F2

NOVEMBER 30, 1967 Food Situation (M)

3880

#, 79% 718 SYg T e %1 3 | @i @
feamt 1, $95 a9 1, fa=r Fam@
F AfeT g1ar § qgi 9@ qwEias
AT F AR qET IAF A AT AR
i feami ¥ fra 7 frgmo ara &t
A oy qof w7 ¥ @AY ) AT
afFa gt £ ara & s 9o a9 o
AT THT T S Fra FE A7 A faw
F1 a3 A9 93T W IO TG Q@
£ 39 a1 #t 57 97 70 § | faQe om
I o g § A FEAT. EF A § 0
Aff7 ggAa A e qA TEE A A
w15 vATE T E

A TS TEA TGF A7 28-12-1947
*T1 gfea agr 1 IW 7 ey A fad
& fs i =g g A AR
|dr F1 g4 T fF 1 IR e
¥ §N1E g% ¥ fAu uF e
AT | TR T ING T F |
Iq FTHT T OF Seard O0F fFar |
f& M F e @ T foe
FTH Sqre fRaw T WA AR
gENa ¥ aTE & AT 10T 1IN
FERA § ACT, T, IAETA AAE T
T AA, qF, FIA, A AT N FS
Wt ar § 39 g1 F faar 7T qARA
qE §37 F@ FT OF FEE & Q@
fvag sgaq far a1 91 | TEF ATH
et A 9 g faar @, § IE
AT F qTHA TEAT ARAT | Ag Py
g

“Given the willing co-operation of
the masses of India, the country can
not only drive out the shortage of
food”
7g @ 41w arw ogy fead §

“but can ide India with more
than enough. This organic manure
ever enriches, mever impoverishes,
the soil. The daily waste judiciousty

ted returns to the soil in the
form of golden manure causing a
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saving of millions of rupees and inc- T & ZI4T 3, IAT! TILY EWdT & IEW
reasing manifold the toual yield of g ;s or y § Geft & frg T

grains and pulses. In addition, the
judicious use of waste keeps the sur-
roundings clean, and cleanliness is
not only mext to godliness; it pro-
motes bealth™,

Ig o< ferea go wndt 7 s FRT E -
fF g7 qeTe o7 awe w0 A 0w
W qgT § T AL oW, AT
AT St H1TT agAt # g€ a e
dfeq guim T am ¢ s g9 & ae
7 ey fiw e d geua A1 I |
#q1 foran mar , fram aeAT #Y A
¥ a7 ga &, swar 7 w4 fear @, 9
I #Y a1 gw qTY wd §, TWAE
ST ¥ ¥t e 3, $@ 9aT AgY | Faww
o mgdd #r A wfafars = e
§ 3 e aT § fag goaa
] T § 79 agrEal faddr §
Ffr sad fag ¢ aw gl gee
AL i S B A FEAT
F v mfafawa s w5 arow
forar ar 1 ane aw U 7 W FEE
o Ft FfFar ST §, ST SameA
far § A fram W aga g &
TR Gar % FX oft TE W AT A 9
AR aolt I R FWT AR E

¥fFT g ¥ TET HIW AY 2gET A
g ) fggeam 2@l w1 3w & 1 R
AT ZFMAT A A § | FA T Iy
AaT & F f7ar 97 | I OF |/ A
oR aar§ | IR wgr i fear o
AT F WIHA g7 TG HT A1 FL AT FI
A wF § w99 & g O et v
E, 79 qOT I A, AF T @
t \ @fFm  gT T, gT tEW gEd,
Y, qear &% WY g @ A @ ¢
#CF® WA FT S AW F@TE | GF
o F@T g 49 g0 et wwar g,
TLEEW @1 § | W O g1 f@

T AT | A F w3 an fr ag g
T ®E qET g A IFA @
STEAT AT F THF AL A g FE
oy e

“The excreta of animals and bu-
man beings mixed with refuse could
be turned into golden manure, itself
a valuable commodity. It increases
the productivity of the soil which re-
ceives it. Preparation of this manure
was itself a village industry, but this,
like all village industries, could mnot
give tangible results unless the crores
of India co-operated in reviving it and
thus making India prosperous.”
are w1E 4 Fg {6 e @ g
IHA F AEHT q, I 71 fawrT ay
FTT0F § 7T 97 @I 8, A 35§
F o7 foama § & @ 77 g0 =g
g, o =1 7w &, “wifa=r o et
FT gea A< fesi"” ot 99 ) forg®
T § A A99E gaAE 1 IR ar
fegem & g T sqEam fraral
AT F7 qG0T AWT | AET F ao@ &
T TR 19457 I | TF 49T
faar | T o Tt feary fasl @,
fag & I qaafas e F y9d
&1 FT1o! fagoor faar g

#few ga Aifea, a90@s, WK
¥ wmar IR g I A g, afew
%59 ¥ wifefer, @ mews, | W
SUrET I AT g § 1 F qEvEtaw
aR ¥ ¥R 7 frat faam 7 76 @
T2 F | qC wwaE 2Ad @it fay-
A F AN F I TR AT ) AT FS
aqal IT F AR IAF FAT 41, WA
arft it & grdia faam & 9
I S G0 771 v fqar a7,
% qftrm T RN RO/
9T FT FERE AGT TATH K TH,
Txar a0 39 frara § IR @Ay
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[sit arfars]

w1 w faaoor far mar § 1 fergem
¥ 99 IT F 93 =6 qO1eAFE GG |
I TF ATEAE AT AR F3
FaT afac 7 =R A IFA oA
AT 9F amE 47 |

AT qF9E graE AvH| foama 7 (e
goore

“We can restore and maintain the

fertility of our soil by copying the
operations of nature as seen in our
roadside hedges and in any place of
wood land. To do this, we must con-
vert all our vegetable and animal
waste into humus. Nature in the
wood or hedgerow does this on the
surface of the ground. The vege-
table and animal refuse make an ideal
mixture which is then broken down
by moulds and microbes with the
ultimate formation of sweet-smelling
leaf mould as humus. Two things
have to amalgamate to form this
humus, the undecayed portion of the
mixed wastes and the remains of the
moulds and microbes which ferment
these residues.

T IR & Ml 7 S fa=me wwE
fea g, <u%i e i ¥ aew @1 o
TG FEAT ARATE | IR oA
% forar @ Afe & gt 44 wgm,
gaFT araw fgi | g

&t #o fao wgmw (famragz)
aaadr 7 & ofgd

ﬂm:mlmﬁfﬁﬁ'ﬁ‘w%:

"anar | ¥ g A e fawd
QAL 0 G | T @ra d i ghen
el @ B | qWE § qfy Ay o
TR A FEAT G F AT WA
o ST 9 99E WU S 1 qurH
i 3&i UG | 7 AYF TUAW TS
¥ ol uEdi 9F § 1 T ofAg
Tt gifase g 74 aar &g 1"
qg &1 TEEAE ®E 8, 99 & W
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gl & ? iz 3 9 W dar g
g R 37 ®Y WA ¥ fow AW qEe
AR 9 WIET FT I NAE WG A
W e g T g

% & AT gfer € gaua M OE
AT AT AZATE | TS ¥ AH-
waTedi A W K A AT 1 A ar
g T g | § "rear g S o
SR WATRET FT IE@T HATAT WG, Al
SHILT GHRAT 3T F490, gATET QT F4T
Foi ? fas a0ma T s e
AT BET FTE AT A TS Hfa-
qa &r | § araar g fe ag s gar
AIFT &, 9 gEAT FN IH AR A %
Ba Faw IoAr Tfed | AVT FFC A
sqfafars e ¥ a2 7 o 7O
fear a1, g @ st W W@ g,
67§ T F 79 F7 aHATE 15 gATE
gEAa A3 A frael qra FweE
F IERT B IUSH 3 & (T FE
31 Faq AL 3T R

U6 AMA™ §OA . T 519 BEH
gemT =g ?

ot ofw : sfafesfeds & aw
¥ sz &g It o79, 39 F fau
wafadr, A A gz & o @,
T 3g § W SO FERE g 8,
ga% fag 39 adl fFm s &1 .

wamfAs ' &1 fFaar o IemEa
1]

A, iAW & WA Foami aw
ag A A A E, Wi A W@
RIME | e AL AT T FE
Ay ¥ faq FgadeaT FREE )
afsa wg foan W FITEE W 9F,
fegera & ®iewife fradi & fag
qu ST A &1 | 78 W LT
dad sgag) Tw® fFom FaH
Aadrw &1 ag AT | gy ¥ sa A
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IF TS | GX A HATT TFA qA0
2, oF awar @ | TER A AT
femrar %, s fFam, &9 qfzdi F
gArT AR AT gEWA, A9 7T
AZAWT AT gO, FH F 4™ T
faar #% 39 9 99, a1 § §AAAT §
fEgq o9 ¥ AvaE H TG AAIA A
mAfi 7 AT |
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T ¥ T A |7 0F qa.adq i
i | 39 FaEF T AT A AT A
Far qfers 1, 92 AT FWIEAE |
EL AL A
“Unless India concentrated her
whole energy on this vast construc-
tive effort, if her childreén occupied
themselves in unseemly communal
strifes, her fate would be like that
of the Yadavs of old, who wasted
their time in drinking, debauchexy and
gambling and ended by cutting each
other’s throat.”
7g 05 Jardr § Qaaar w1 fr A
ZETT I A F AT 5T g fead
Far Frgar g Fr a9 3@ IR 7 99
ZAT QA &7 7 QT A qgT Awwd)
TEE 1 AZATT A | WA
/AT A IHIST FIRFT 1 T femrmr
F T AT A o w5 & 1 9T IAH
ITAT FX K F0IE FL

SHRIMATI SUCHETA KRIPA-
LANI (Gonda) : Mr. Deputy-Speaker,
Sir, as most of the hon. Members will
confine their remarks mainly to the
problem of cereals or food as such, in
the limited time at my disposal I am
going to confine my remarks only to
the difficulties created in one important
item of food—sugar,

_ There is a crisis in production. There
is a crisis in distribution and there is
acrisis in prices or availability.
']h:oughout there is a crisis in the sugar
industry and sugar production, The
unfortunate part of it is, this crisis has
been with us for the last twenty years.
If T am not wrong, in the very first
L88LSS/67—8
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Parliament and the beginning of the
First Plan, respected Member Acharya
Kripalani had very strong things to say
about sugar jndustry.

AN HON. MEMBER :
bitter things too.

SHRIMATI SUCHETA KRIPA-
LANI: I find that every year is a
year of crisis for the sugar industry and

And very

‘ sugar production itself. That goes to

show that we have not succeeded in
evolving a long-range policy. I can
understand if we have a long-range
policy and from time to time as emer-
gencies occur we adjust it and follow
dertain short-range policies within that
long-range policy. But, unfortunately,
we have not succeeded at all in evolv-
ing any policy which is reasonable. At
one time we gave certain incentives in
the price of sugarcane; as a result vast
acres of land went under sugarcane
cultivation. Then we, that is States,
were given instructions to Tteduce the
land under sugarcane cultivation and
increase production of cereals. The
State Governments thén tried to give
some disincentives and the acreage under
sugarcane was brought dowm. The mo-
ment that was done, again there was
difficulty and they were asked to inc-
rease the acreage under sugarcane, So.
there have been ups and downs all the
time. I can understand this kind of
ups and downs in a very vital item like
sugar if we have a totally fres economy
and there is no planning. Then such a
chaotic condition can prevail.

But we have been under a planned
economy for the last 16 or 17 years.
What is the meaning of Plan? The
Plan takes into consideration what is
the domestic requirement of sugar, how
much we need for export, how many
factories are there and what is the pro-
ductive potential in the country, and
taking everything into consideration the
planners lay out a policy which we
f_ollow gradually, increase our produc-
tion and satisfy the requirements of the
people and meet export needs.

Somehow or the other this problem has
baﬂiec_! the ingenuity of Government.
In spite of all the clever peoplé in the
Planning Commission the result we see
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is that prices are continuously rising and
there are fluctuations in production, Con-
tinuously this situation is obtaining for
the last twenty years. So I am cons-
trained to conclude that we have really
no policy. we have only a hand-to-
mouth policy. If there is moare produc-
tion we adopt ome nmeasure and if
there is less production we adopt an-
other measure. Somehow or the other we
are not able to meet this problem.

The chaotic condition that now pre-
vails in the sugar industry is due to
two factors. One is, more and more
acreage is going away from sugarcane
cultivation and the other is, the keen
competition in price between khand-
gari, gur and sugar. In India we have
adopted a mixed economy. We say we
will have both large-scale and small-
scale industries. We do not want to
kill either of them. If we do not wish
to kill either of them, we have to de-
marcate the spheres. demarcate the
areas and give protection to both in a
balanced manner so that gur and khand-
sari can survive and at the same time
sugar industry does not suffer. But
here we see that sugar is controlled by
the Central Government, the factories
are also under the control and regula-
tion &1 the Central Government where-
as gur and khandsari are under the con-
trol of the State Governments. Balance
and harmony that should exist in the
policy to protect the three is not there
and as a result sugar industry is suffer-
ing very greatly. Formerly, as I said,
there was a certain incentive given in
the price of sugarcane and therefore
sugar production increased. Then the
production of cereals was at a dis-
advantage. Now sugar is not the only
cash crop. Cereals, paddy, wheat or
whatever it is—are also virtually cash
crops. Therefore, the element of in-
centive in cane price is no longer there.
On the other hand, khandsari and gur
are able to pay an extra-ordinarily high
price for the as a result of

which there is large-scale diversion of
cane.

We may not have sympathy for the
capitalists or for the factory owners, but
we have to have sympathy for the indus-
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try itself. I come from a State, Uttar
Pradesh, where there is no worthwhile
industry, except the sugar \ndustry,
with 71 mills and an organised labour
of something like one lakh workers, If
this labour is thrown out and if the
factories are closed, you can very well
imagine what the situation would be. 1
do not wish to expand on  another
point, namely, Bihar and U.P. are the
two land-locked States which suffer from
great disadvantages compared to other
States in the matter of the sugar indus-
try. We have legitimately a grievance
against the Central Government but
this is not the forum for raising that
issue. 1 only want to reiterate that
there is that problem, the problem of
having proper adjustment between the
different States to ensure industrial pro-
gress. We now have only rivalry and
not adjustment between States. For
these reasoms, sugar industry in both
the States is languishing.

Even in the matter of distribution,
even though distribution is controlled by
the Government, what is the situation ?
Where is sugar distributed 7 It is distri-
buted only in the urban areas. The
rural areas do mnot get sugar. There-
fore, in the matter of production, distri-
bution and cane prices, everywhere we
notice difficulties and imbalance.

SHRI ANNASAHIB SHINDE: If
the State Governments want to distri-
bute sugar in the entire rural areas, I
have no objection,

SHRIMATI SUCHETA KRIPA-
LANI: I quite appreciate that the
quantity at pur disposal is not adequate
enough to distribute it to the rural areas
all over India. I am only placing the
facts of the case before the House, The
facts of the case are that what we give
to the rural areas is only nmam marra,
only a symbol. We do not give any-
thing to the rural areas. Therefore, we
have this problem and we have to ad-
mit it. This industry has entered a
vicions circle and we have not been able
to bring it out of it through lack of a
proper long-range policy.

The production had gone up, because
of various encouragements, in 1965-66
to 35.37 lakhs tons. "t has now come
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down to 22 lakh tons, may be even
less. Whereas the target for this year
was 37 lakhs tons, there is, therefore,
a fall in production of 38 per cent and
there is a fall in acreage of sugarcane
by 14 per cent. Here I would quote
from the statement issued by the gov-
crament themselves. In the statement
on Sugar Policy, government stated :

“On the basis of information so far
received it is estimated that the area
‘under sugarcane crop in this coun-
try during the next season™ that is
1967-68 “may see a further decline
of about 17 per cent over the cur-
vent year, Gur and khandsari prices
continue to rule very high. On the
basis of the existing pattern of con-
trols the production of sugar in the
coming year is estimated to vary
from 15 to 17 lakhs tons, as against
22 lakhs tons.”
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This is government's own statement.
That means that there is a very serious
crisis in the industry. How to meet
it is the problem.

Two years back, the Central Gov-
ernment raised the excise duty from
Rs. 28.35 to Rs, 37. This increase in
excise duty added to the complication
of the sugar industry. As a result,
there is acute shortage, high prices and
diversion of cane from the factories to
gur and khandsari,

I shall just give you a brief idea
about the prices. We, many of us, have
been demanding that the sugarcane
price should be given a rise, it should be
revised upwards. The Government
have fixed the price at Rs. 2.75 per
maund whereas the actval price in East
UP, where we have very little compe-
tition. from gur and khandsari except in
some. pockets, is Rs. 10.72. In West
UP it varies from Rs, 12 to 15 and in
the Kumaun division, where the cane
unions had recently met, have demand-
ed Rs. 20 per quintal plus one kilo
of sugar per cart of sugar delivery. In
Haryana the government and the sugar-
cane growers came to some kind of
understanding and they fixed a price of
Rs. 12 per quintal. The same thing has
happened by mutual adjustment in Pun-
jab—Rs. 12 per quintal. In Maharash-
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tra, where the price is linked with re-
covery, the prices range from Rs. 12
to Rs, 14, even up to Rs. 17 per quin-
tal. In Rajasthan it is Rs. 12 per
quintal. In Bengal, in Plassey Mills, it
is Rs. 10.38 per quintal.

Nowhere it is less than Rs. 10; it is
in fact more, It is Rs. 12 and anything
higher than that. Why is such high
price range obtaining? It is because
the prices of gur and khandsari have
gone beyond any calculation. In
Hapur market gur, is Rs. 180 a quintal
this year whereas it was Rs. 74 a quin-
tal last year. It has become more
than double. Khandsari is Rs. 350 to
Rs, 380 a quintal and more. I am sure,
the Minister knows that they are bond-
ing the cane for the pext season at a
very fantastic price. Therefore, in the
next season, as he has rightly envisag-
ed, we will produce even less sugar.

Against this background the mill-
owners demanded that a certain quan-
tum of sugar production should be
allowed to them for free sale. The
Government has accepted that sugges-
tion and have allowed 35 per cent for
free sale. We have to wait and watch.
I am not one to say that you make the
entire sugar free; I would certainly like
you to watch. But the represemtation
that the millowners have made to us
is that the Government levy will be 65
per cent of production taking the ex-
port quantum and the quantum that
the Government will distribute under
control. So, for free sale they will have
35 per cent only. If, instead of paying
Rs. 2.75, they are paying Rs. 15 or
Rs. 20 a quintal, the entire burden of
the increased sugarcane price will fall
on this 35 per cent. Therefore, the
price of sugar in the free market will
not come down, [ agree that we
should watch the market but I feel
that the price of sugarcane needs to be
revised taking into consideration the
prevailing market price which is Rs, 12,
Rs. 15, Rs. 16 or Rs, 17. If the pre-
vailing market price is so much, how
do you expect the factories to get the
cane at that absurd price of Rs. 2.75?
Many States have been recommending
that there should be an upward revi-
sion of the sugarcane price. I appre-
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ciate the difficulties before the Govern-
ment but then there should be some
kind of a balance between the actual
price and the price fixed by Govemn-
ment,

If the sugar factories close, what is
the condition in UP with which I am
more familiar, I will tell you.

g WA waey - fagr 1 feafy

37

L2

et g warar: fagre & o
T w2
Bihar and UP more or less are on the
same lines but the UP peopls were

careful enough to give me the facts and
figures; you did not.

In West UP, the factories started
crushing almost three weeks later than
the normal season and after four or five
days of starting some factories stopped.
Again, after fixing the price at Rs. 15
some of them have started functioning
but I am told that they do not expect
to run beyond the end of December
or at the most the first week of Jan-
uary. Then, what happens to labour ?
Those of us who are familiar with the
condition of labour know that if the
factories do not run for 90 days there
will be compulsory leave grantéd even
to permanent labour. We have in UP
one lakh of labour in the factories. If
they are thrown out and are unable to
eamn or if they have to go on compul-
sory leave, with the present condition
of recession in industry the situation
there will be further aggravated,

Then, as a result of the loss in sugar
production there will be other losses 1o
tht_s Government. The Government is
going to lose about Rs. 40 crores in
excise duty and in foreign exchange.
Thg Government have had to cut dowr
their export quantity. The State Gov-
emnments mre going to lose heavily on
purchases tax. Besides, other industries
that are dependent on the sugar industry,
like - alcohol, and paper, because bag-
asse and molasses will be in short sup-
ply, these industries will suffer, There-
fore, all round there is a grave crisis ;
facing the sugar industry and other,
connected industries,
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How is this to be saved 7 I do mot
say that it is an easy problem; it is a
very difficult problem. But evea this
difficult problem can be solved if all of

us put our heads together and try to
find a way out.
SHRI J. B, KRIPALANI (Guna) *

Do we have heads ?

SHRIMATI SUCHETA KRIPA-
LANI: Ths Government, first of all,
have to take a decision on the policy.

SHRI UMANATH (Pudukkottai) :
He asks, “Do we have heads?”

SHRIMATI SUCHETA KRIPA-
LANI: That is for you to decide be-
cause today we were given a compli-
ment for wisdom and what not.

SHRI UMANATH :
ing; he is asking.

SHRIMATI SUCHETA KRIPA-
LANI: We have to see that the con-
sumer gets the goods at a reasonable
price. With the price ranging at Rs, 6,
Rs, 7 or Rs. 8—some peopls say,
Rs., 15; 1 do not know whether it is
correct or not—it is much beyond the
Indian consumer's capacity. Therefore
it has got to come down,

I am not ask-

If gur has to survive, if khandsari
has to survive and if sugar has to sur-
vive—if all the three have to survive,
we have somehow or other to exer-
cise some kind of control on the other
two items also so that there is some
rationalization price at which  they
should sell.

Then, there is also the regional rival-

ry between State and State and some
States suffer from grave disadvantages.

" SHRI J. B. KRIPALANI :
being used for making liquor.

Gur is

SHRIMATI SUCHETA KRIPA-
LANI : Yes; the price of gur is rang-
ing so very high because gur is being
used for illicit distillation. I am glad,
Acharya Kripalani has reminded me of
that. The reason why gur is selling at
this fantastic price is not only because
people are taking more and more to
gur—they are taking gur—but bzcause
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a good quantity of it is being diverted
for illicit distillation for which any
price (the sky is the limit) can be de-

manded.

AN HON. MEMBER : What about
sugarcane price 7

SHRIMATI SUCHETA KRIPA-
LANI: I bave said that the time has
come for a rational upward revision of
sugarcane price. There should be a
balance between the market price that
is prevailing and the reasonable price
that the Government should fix. If
there is no touch between these two
margins, then the industry is thrown
into a very chaotic condition. I would,
therefore, state that, after twenty years
(it does not make me happy to say
that) the plan, so far as the sugar in-
dustry is concerned, has totally failed,
the consumers are suffering and the
industry is facing a crisis. The Gov-
ernment should take early steps to re-
medy the situation,

sit e wo Fg (meEa=) : SreEE
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SHRI CHANGALRAYA NAIDU
(Chittoor) : The hon, Ministers, Shri
Jagjiwan Ram and Shri Annasahib
Shinde, after becoming Ministers in
the Ministry of Food and Agriculture.
have worked hard to improve the food
production and also to improve the
conditions of farmers, and the farmers
of this country are grateful to them for
what they have done so far. But for
what they are contemplating to do from
now on, for what they are going to do,
the farmers cannot excuse the Agri-
culture Ministers. 1 was told that the
economists and the others in the Plan-
ning Commission, who sit in air-condi-
tioned rooms, do not know anything
about what is happening outside. They
think that they koow everything, bat
actually they do not know anything
about agriculture; they might be know-
ing some other thing, but they do not
know anything about agriculture,

For the last twenty years, after get-
ting Independence, the Goternment
wanted to increase the food produc-
tion and the Government have taken so
many steps to improve the food produc-
tion and also to improve the conditions
of agriculturists, but even then, we are
not able to reach the target of seif-
sufficiency in foodgrains. Now our
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Ministers have announced on the floor
of the House that, by 1971, we will
attain self-sufficiency and, I think, they
were sincere in saying that. In Gov-
ernment some people wanted to make
the country self-sufficient and wanted to
take some steps, but in the same Gov-
emment, there are some others who
want to scuttle their efforts and who
work against self-sufficiency.

There are two sections in the same
Government,

AN HON. MEMBER: To which

section do you belong?

SHRI CHANGALRAYA NAIDU :
Sir, in the Planning Commission they
have decided one thing that the agri-
cultural tax should be imposed, Thev
want to introduce agricultural income-
lax where they do not have it. now.
Then they want to increase the electri-
city rates for pumping water for irri-
gation and also they want to increasc
the land tax. So many suggestions
these wonderful people have made.
Sir, I am sorry to say that we had high
hopes on our Agriculture Minister, Shri
Jagjiwan Ram. I was told that he has
agreed to the suggestion to  increase
agricultural tax and impose this income-
tax and other things. Sir, if it is true, he
will be only stabbing the agriculturist
in the back, and not only stabbing him-
self, he will find himself in a bad posi-
tion, if these taxes are imposed.

All these years how was the agri-
culturist working ? What are the faci-
lities that the Government have provid-
ed them ? These things have 1o be
taken into consideration. Sir, the con-
sumer or the people who think that they
are the masters and who want to boss
over the agriculturist, they get facilities.
The employees get free cducation to
their children and the officers who live
in big buildings here in big cities have
got all facilities. They can educate
their children and they send their child-
ren to convent schools. They have got
clectricity. They have got everything,
all facilities. ‘But the . agriculturists
who live in villages, what facilities do
they have? What are their timings of
work ?  Here, while an officer or a
hbourer puts in only 8 hours of work
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a day, the farmer has to get up early
in the morning, Whether there are
snakes in the fields, he has po electric
lights, he has to work in the field, risk-
ing his life to the snakes and other
reptiles. There, not only the farmer,
his wife, his children—the entire family
—have to work. That is not the casc
here; only one man works and he fe_eds
his wife and children in the family.
But, in the case of the farmer, his en-
tire family has to work to get their
livelihood or to get their crop in time.
Sir, these people are suffering like this
and I cannot understand why the Gov-
ernment wanted to impose so many
restrictions on the agriculturists,

It is said that the agriculturist is the
backbone of the country. Only a
country which is self-sufficient in food.
which has got a strong army and good
government, will survive. In our coun-
try, even when we have got a good
government and a good army, if we do
not have enough food, we camnot sur-
vive, To survive and to be strong in
the world, we have to be sclf-sufficient
in food. To make the country self-
sufficient, we have to improve the lot of
the agriculturist. We should not impose
unnecessary taxes on him and kill the
agriculture industry.

In Andhra, already the Government,
only a few months back, have doubled
the land revenue. If it is Rs. 10, it
was increased to Rs. 20. We were pay-
ing 8 paise per unit of electricity for
pumping water for agriculture. Now
they have increased to 12 paise per
unit. In every respect the cost of agri-
culture bhas gome up. If you want to
purchase tractors, the cost of tractor
has gone up. In diesel oil the price has
gone up. Everywhere has gone up.
The cost of chemical fertilisers has
gone up. But even after the Govern-
ment putting all these difficulties, the
agriculturist was able to produce some-
thing. Now the Government want to
put a stop to this production. If that
is true, then I do not know what wall
happen to our country. It is the agri-
culturists who are the strongest suppor-
ters of this Government. If Govern-
ment are going to harm them, I do not
think they will support this Govermn-
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ment at the next elections, and some of
us who belong to the ruling party to-
day may not be here next time sitting
on these Benches, 1 am afraid that some
people on the Congress Benches and on
the Government side and some people
on the planning side are playing into
the hands of the Opposition. Though
they are on this side, they want to
help the Opposition by suggesting such
things. That will not only ruin the
party in power but also ruin the coun-
try as well. I would request the Food
and Agriculture Minister not to agree
to any such suggestion at least till 1971
when we hope to achieve self-suffi-
ciency. At least till that time I do pot
want Government to harm the food
production by imposing these kinds of
taxes.

I am very glad that Government have
ially decontrolled sugar. Sugar is
distributed to the consumers and they
are getting some sugar. It is only the
agriculturists in the villages who are
actually suffering. In the cities and
towns, all officers, labourers and others
are getting sugar. After the partial de-
control, the consumers in the cities and
towns will be getting their usual quota.
It is only those who were till now getting
special quotas for manufacture of con-
fectionery and sweets who would not be
able to get such quotas hereafter and
they will have to purchase it in the open
market. When they make such huge
profits, I think they would not feel any
trouble and they can afford to purchase
it in the open market. I believe Guv-
emmment have taken this step now only
with a view to decontrol the entire
sugar production very soon; for the pre-
sent they have desired to be careful
and that is why they have resorted to
partial decontrol. I think that in an-
other year or two they will definitely
decontrol sugar in the entire country.
If this succeeds, then even in regard
to rice and other foodgrains also, they
can resort to decontrol. They can
try this next year by starting with par-
tial decontrol in foodgrains and de-
control fully in another year.

The sugar factories have been allow-
ed to sell 40 per cent in the open mar-
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ket, and by selling it they will be able
to get some money. With this money
they can give a little more to the cane-
grower than what has been fixed by
Government. If the Government's
price is Rs. 90 they can definitely pay
about Rs, 140 to 150 per tonne of cane.
Even then, the factory will not lose
anything.

At present, we find that Government
are supporting the big industrialists but
they are not supporting the agricuhu-
rists. For instance, the price at which
the molasses are sold by the co-operative
sugar factories is controlled by Gov-
ernment and they are sold at Rs, 6.80
per ton. But the molasses produced
in the khandsari factories are sold in
the open market at about Rs, 400 to
500 per tonne. Even after purchasing
the molasses at Rs. 400 or 500 they
still make a profit. 1 cannot under-
stand this policy of forcing the facto-
ries to sell the molasses at Rs, 6.80 to
the big industrialists. I suspect that
there must be some connection between
the big industrialists and some people
in the Government or the administra-
tion,

I do not blame the Ministers, There
must be redtapism; and there must be
some secretary or somebody in Gov-
ernment who is supporting this move.
I want Government to decontrol molas-
ses and allow it to be sold in the open
market, This will fetch more morey to
the producer. If this is done, definitely
the cost of sugar will come down. 1If
really Government are interested in
bringing down the cost of sugar, they
must decontrol and allow the factories
to sell molasses in the open market.
There is no comparison between Rs.
6.80 and Rs. 400—500. So I request
the hon. Minister to take immediate
steps to decontrol molasses.

Then for tractors, tyres are not avail-
able. The tyre manufacturers say that
all the tyres are requisitioned for fitting
new tractors, If a tyre of a tractor has
to be replaced, we could not get a tyre
in the market. Is it the intention of
Government that every time a tyre be-
comes unserviceable, we must purchase
a new tractor? 1 cannot understand
this. So I want Government to issue
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turists are enabled to buy tyres for their
tractors.

We are hearing now and then from
Government that in famine areas they
are undertaking permanent relief mea-
sures. But I find evidence of no such
action. We have been hearing this for
the last two or three years, but nothing
has actually been done. In famine
areas, when rain fails, we must bore
wells deep into the soil and pump the
water to our fields. For this we need
deep drilling machines and p
which have to be imported from ab-
road. For lifting water 40 to 60 feet,
we cannot use bullock power, We have
to have electricity. If really Govern-
ment are interested in affording relief
to famine areas, they must concentrate
on minor irrigation and extension of
electricity to rural areas for agricultu-
ral purposes. But from the- allotments
made, I do not think they are serious
about giving any permanent relief to
famine areas. I have written to the
Prime Minister, I have written to the
Minister of Irrigation and Power, to
take steps to allot some funds for
Andhra Pradesh, If money is sanc-
tioned, schemes can immediately be put
through and we can get immediate re-
sults. Though we have been making
requests in this connection, no aid has
been given so far. I would only re-
quest the hon. Minister to take imme-
diate steps to sanction some funds for
wncnt famine relief in Andhra Pra-
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FTAXE | 7 a7 wwrEer § 5 adr
At T TAAT FIAT ATE AV AT
& FTAFT &, 41 @1z, g F1Er iy
FTHTH F gFAE | AF7 Ig TG FS
% F g ot Ao g8 A& e
7T & | SaT ITE IAEy Wi A G
Frar 2 fomm g wifed | goEr T
oz & 5 ¥ =E A A F@ § AR
IR & gEd 9T wnfEa @) W
s aTEA 9% 99§10 gU W o AW
Fawr Tifed 7E 9 @

graTFR F a framd e aen
19-20 §FSTEN A1 5 aTwTQ AT
9T fvit #@ §, w8 fa=rd & am
&, T ot g, T & ar @
a7 gy i ¥R EH 1 TN TR €@
A drer ey § Afer fang, =g,
19 A1fx Y syt I FR E ITH @A
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[sft e area)
Aoz 31 4 § i 9d s agfaa
A R A @ g 4 § I glawd
R ydfm Oy

A T F ¥ fram § foaaw
ST g3 freely @ ot 3 0% Feme &
foa 9 s 1 ¥ 81 faam
g1 o femi ) aww A faege
TAIE TR AR qE AEE R, A
fa=r€ & araw § s 71 €1 <y areai
A AT TEE F (A FCTRE N
3 &t RAfaa feem § 7 Frad Ao 7
a1 § 1 99 ©: uwe ¥ A1 aev oy
fram g 1 suewaET ST a1em ag fna
31 TR A Fw ¥ savar agfena
M FT J€IT & | ITHT Agferad At I
S gl & SAfE oY IR w7 ¥ O
F I | A qF I Fv wifers @Y
81 59 ga¥ fao qum & g a7 9
#t AT & & @ frm o & o 9w
9T I§F1 feafsgs =mew g oo
w'{ﬁmw=ﬁr{qmqﬁﬁm
S AL F At § g A9 F wfaw g
¥ e &7 Y AT & 91 4T ¥ wEAT
& A fm & wifes adi §1 A
feam & fog o s & s #71 wir
F1 AT @ a1 aF faar s @ fF o= aw
¥ frarl Y 94WT @ afes @
FATAT ATAT § I7H1 7 & wqferey 7g) 1 o0
A1 &\ 7 guwar g 5 o= aw A
FH g9 40 €1 9 97 aw Iy
feafa gaT 7d asd1 &, 79 7% sAw=r
AW Ga1 7E g1 awAr 3 )

gt aF faars F @i 1 5e379 §
FE @R &1 wifzd fr 3 wer
= gy F1 wrafrwar 3 faard
F YT ITAH FLd T Srafawar
7% fawelt Tnfed N fF armfy @
oR fema §, oY 9w da1 7@ £
A it W< 77 & £ & 23 Frame
T waw q31 70 § e e w7 |

IR E W E AL I A A AT FLAT
TEq FEE s @A §, T @™ o
FA | WE o g W AW E |
qi= &Y ar UF g9 UFE @y faae 97
T Y AT ATE oY AT @ A A
farae™ ST ¥t AT I qra § fagaar
qrAqtremA @ NaEA A
FW w o o o Sfowe fawm €
a3 a faed & &A= g,
AT IARY §F wET faear &, e A
oo & 1 sWIT AT qERT ATEAT §
v SeTEw a7 91 9991 0F g aAH]
arfed | wa% fod Tt awaqi, 7eei
A7 ey fasel 1 sERdr T
wfgd | aeFT v =fgd v oang &
Fd1 g€ uF g g g A2 fRuifa
T o 99 999 F o< a7 grataTar
2 T 37 et afqwa feami €1 ag ot
[, @iz [, 1 oA e g gl
Iy 4T | fom fam 7w A afw
F mifesi %Y & drr gfaad faw FEq
39 fa & T v o A @ s
FE HAEAT O3 AR AW FARA | AW
AT g1 S |

FE & g W faaw ¥ 9T
= ? g @ femt 1 92 vk §
ITHY g9 F1% gfaad I A arA E

A OF faeme & A g oW

et A e Y § 1 s Al A
frarr § a1 s At 7w oot
FaRAgeafisv A Afaa oy
faesit 1 &t e & 1 agl a7 21 var
27 mer foeelt G ufw s oamA F
yeia @dt @E 34 few oo
M E? wwH g & fam sy
aT @r g AT 9 wiwd § ozmEn
Fq 64-65 TITT UFT w1 fawwt
§, @dt 9w 9w faeslt § eafaw
&t € & % 99 9 HFH aw e,
afemat #mm & g, @w feawg
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fet a1 wgi o fead ¥ awa
Atz §, Aoy &, 2T &1 ¥ Iuw
TH T A1 IgTEY T &, ei I e
qF wfgt & INF @dw @ §, '
TAT & Z, §© wioer Afadi A ot INF
FT T &, 39 TAAT A Ay fow o
wr g g oY wfq &, i wEw
AR AT AFY &, AT A o R
IgH a1 g frgr wnar & AfeA s
[ qraT A § IawT o fovar S @
oY 39 77 g ATy FAT U W E
Fpfaa qurad &7 o 7T A7 o @
@ A o N fear smEr € awEar
Fa1 fear srar 27 =< &Y wyw A
T Y 597 Frar garaat frar et
T HETHT A AT AL G A Ad ¥ ACH
LT AT F A A F F9 AT A
=17 Fia1 7 fgma & e faw aman
21 &7 ow o9 #1 gat faamt o
I A R @t g ST A &
faa g1 v & a1 s fagr sman @
WY S A A, S A qEI A A
qraAT | FICAW g FT A § fE A E
FH YAEIT AT 92 | § ATIHT AT
g g f& 186 &1 779 g+ forawy
gifes &< &, fomay fodem &@
e § T T G /T @S grav
& TR g AT w9F § G957 99T &1
fae 3w 7 & +3 ¥ fogra ) 5ot
TR FE A N ) A AHCAG ¥R
¥ g7 aft # qur 99T, 76 ¥ 8w
s a9 IT9 9T, Tg H TFET g
FHAT &1 T FAr AE T gwT 4
feet 7 oF Igm awaw afafa §o
THY ATEIAT SATAT 4T | §H F1 qq/@T
a7 § % o a1 T § sARiqEw
I ot § FfFT S fedvm aw A
foean mar + agadigdd | REdraEw
qfw &1 s W SEE A aEw
R INAEFCH FW T AL H
AT T M A Afaga
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Y AT FY AT awy g fF 3@ aw
®Y aUEgT ®Y T F7 4407 |

ZaAT ) wEY, oy A F wimn g57
q& sfq® ATaT FY 25 [ATE F Fgr AT
f snre e dr i o v @ #
MFAT TH A ¥ A @Y, Mg F
faea &Y AT T6Y 9 § =T G
aY 2w Y uF {2 CHY g &1 wne
fe ez w1 97 o7 937 97 s &
A F FET ALY &1 ;AW AT g
feafa Fa1 g4t T937 wgaT= o9 @
THT & | BH UTH I LG T HT
i s § afET T aEe gw e
&7 awmey FTHw

g9 i gardi #1 g7 T T g |
afew afageaage Mg, AN aEraAl A
I FT AT g, THRT AT THT QT
2 T TEY ], TART AT FHA 7T ATCEF
TEY AT AT TRT G | S AT & A
¥ E, &I 97 2901 | 1 gw &, AV
Tl F X £, 3 T F e
WArg 1 FHF At & AT F A7 AW
wg1wrar & afE F1§ sma gt fear s
oG AT g 1 FA qoT AT
&t o W amEr 2 AT w fEA AR
TR FrIAFT AT

AT IATT T 7 AT FT G ISWT
2 =T qiw W faer gu €, A,
=, A AT AT | F A AT
& AV &Y A gz Y A T F1 ATHAT
fargrgand | axFTE A gF AT A AT
Fifa fraifa €1 &1 =T 51 am &)
TH W7 I, I OF fgaw  amw
AT AT FEAT | ATIHT GAT S SOL
fF e T agdt MqmAfa s aw &
7 d1 < §18 #71 Graar Faa arfaai
NI Wi @I agF
e S darT T 1 TR A AT
T TR FT aw fear sy Far faer
wife ore 2 @, wEY TTOTd, FE O
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[+ Trdw o]

AT 7 =JTC TaqT " faar qne av
T foed T T AW 107 TIGT 1T
2\ oF faqed 9X oFTRT IWET 28
9T 65G% &\ & & o faaes ST
9T 5 %90 279§ | ATIH! AT AFHFTA
gfufa & asrEs o f9aee o€ 1 9941
50 38T | FHL @F A1 JORA A GA§
Fur AT X Am eI ) I
g ¥ 172 %90 40 §& €T 1T AT OF
fqazer Y §27 F A A § | g9
TE@H 10 FITHTATTA-TH 1724 ¥4
AT 2y IAF ¥ o6 AT AW AT
FEETT & AT A 4 BIE FA7 1 A
grtr faaifs e 139 &9 @ 91%,
¥ fzarg & 6 N Y 197 834 ¥
gHir A1z 57 fgama & 4 A AT T
arq 222795 50 FH WY AT qFAT R
T F ATAT AT A SO0 FT AL A,
TR ¥ AT FT IET 7 1 e ag Taw
g1 o v #r amrT 222 ¥ 50
G gt o, IW AT FTEEA F ogw
& 390 797 AT 400 &7 G A F
feam ¥ M mr ar) [Waww A
AT 4T F7 450 T9F AT 500 T §Y
R

S i ofrrelt g¥ar ForeET 7wy
2, €9 a7 FUGT G2g AT T AT daT
gt 1 T\ | = ST e § W=t
HGT AT o9 AT & {450,
500 TF F 1 ¥ fgama ¥ fadalr
*1§ 812 & vz, faermifers 70, 80
AR FATA AN F7T | sy
feam@ =m7, MW IR H 7 ¥ #w
AT AT TF FT ATAES JATH T &
il ST w2

SHR1I ANNASAHIB SHINDE: If
the account which you are giving is not

proved, what next ?
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st TrRTE TR . IW 97 989 &1
T F Iae forg FATTE | AR T
B A AT AT AT 2, I AX BT TG
Ferdrer 1 g% o o faemmT | A AT 1
T ST & e § fE few @
¥ w9 F G & faw A g2
TR 21 FHYT A dro ;TEe Hlo
F fafom errEey § faeimre a=ll-
fear | S &t & aier e farell &
feetr @R & TEd s AT W1
awar @ e femdi § 1 F g o wielt
AEIRY T WA & I gH AR
) ¥W AR ¥ aT g § If@
FOS RIGT FT HATHT THTAT AT W |

T A A AT A fraifa ar g,
ok 7 fram At A g g Al A
ISt ®1, |itE avEr T e o
A 2% 7598 & WA g A faar g
ag a1 A § f® aeie ave Arer ®
w10 ST faerfes: fene &% smat
T ] @ E——Are e AT F gz ¥ o
frearfas S17 @iw 99 59 1 &R
F7 g &, AfFT 7T 47 "va T # W@
gl

T O SIS T q5aeY g, IART
ST i B: 79 fae 3 fgama & faeed
¢ & aga ¥ o a1 g8 W e EdR
& T wwx § 1 g § ACHC A A
weedt Aifa 1 ag Aifa gafog sedt §
f& gaq wrd ff T9dt 8, ST AR
AT T Tortfa WY e

F¥u fF g o weET E, W
T #Y qTETT FW gEIT ) A o W
grit, 5 a% fr aveiT fema & e
aw fdr aw & A a@d
T aF TET T gIOT &, O ah qCEIC
g 3B ¥ FL, ™ A KEAR 91

T AT

it yerrargw fort : ST T T
T # T’ Y sAEw A A wnfgy ?
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oft rordraw aTaw : F ITET AATATE |
FTETT T4 ¥ ATA-E, T & -
X, THT-IATTHT A AT JETEEL &
TR & anier A feafa &1 2
gu @t ot fer www, @ W @

off semanfgw feg - e aE
Y 7Y T ?

Y TIHATE qUEY ; WA IAET ATATT
dt amr feav & | F FNT AT 1952-54
& aroarw, 97 fF faay svd g+ =4
fawdt o, 379 am w =T fawam AT
T 39 Hifa w1 qgar , ¥
#1 g Hifa F1 w=7 & 99T F F TS
¥ gareFATERT | 399 7 feam f@m
AT A IywET fEm A fae-mfas &
¥ qATET A e afe o fee-
AT g1 7ar &, AY qree farg s
g1

fredr a1el, 1966—67 &, W FT ITH
e wE, ¥fFT T q@w S 4
o7 q9g AT ST der gk | ot fetae
AResgT A AT ¢ g faw g% few
F 9z fem 7 faeni & i w1 oS-
Trardy # &= & fog oY S == 49,
FCHIR A T §F3T G2 T HT Iq 94
fagrfaar g1 ag o fromar & e
Forady v ameft & 1 S T3+ oifee
M MIrR AT THAFEF
femma & &g &, oY S ¥4 w0 gY ot
B oo TR & W S fare agr &, A
et o & ST =nfze

foreft & Y S oy &, IFH WA
HTAAT Wl T AT & 1 IW W FI
i a8 surar T 9 fAdan 3
o TR, fafe sk =% s
IR A o Q9 qm g A
feaf ag & s o R & arde & forg
qf, 24, T2 " o9 foam 23 & fao
FaRE, WF TaE FEEL A o e
o St &1
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graTst & I & a7 ow ffe
mmAfa gt wfgg 1 ArEES @
faar g wfgr ) e R F AT HF
ol F O Jow-42 O wH E, T
1t eqre F < Aifgy | femr & oo
AN aefirs aegsl ¥ aT § AgEA
F1Y T AMEC 1 AN OF FA AR
W G A oA & T X ATH FF
&1 IR mow FOUW Afewd
Fawer i 08 ¢ fr ox fafrwe amw-
fifs & st = I T Tw e
ECAReE cEECiE CRELIERCE (]
Fam fagrad, A g i s aw
9§ g 9 a0 § fafeaa v
9T FATH @O AT FAL A F1 21FR
zw w&e ux fafea Afa fifea @
wAY, a7 AnEEE A e
2T FEdTd g g1 aail, AT A
fg FT IO AW, a1 I e A
firm |

SHRI BHAGAVATI (Tezpur) : Mr.
Chairman, we, both the Governmeot
and the people, may have some salis-
faction in the fact that we have been
spared of a very great disaster “which
could have be fallen us because of
acute scarcity of food during the last
one year or so. But we cannot forget
that people all over the country, parti-
cularly in deficit States, suffered very
much because of scarcity and pon-
availability of food and also because of
soaring prices. We cannot be compla-
cent by feeling that because this time
the monsoon has favoured wus and
there will be a good crop, and we are
out of the wood. It may be so tempo-
rarily but we cannot say that the diffi-
culties are over so long as we canmot
produce enough so that we are self-
sufficient and we have not to import
food from outside,

Government have estimated that
during the year 1967-68 the food pro-
duction will be of the order of 95 million
tons and that it will be required to pro-
cure 7 million tons and import 7.5 mil-
lion tons and have a buffer stock of 3
million tons.  From our experience
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we can say that it has not been possi-
ble for us to keep up the level of pro-
curement.

I would like to say that it is very
importan; that at this time we procure
as much as we can. From the global
statigtical survey we can see that food-
grains produced are enough for all the
people in the world at present but be-
cause of uneven distribution among
countries, within the countries and
among the families of different levels
of income, there is scarcity and some
people do not get what they want.
There is acute mal-nutrition and under-
nutrition among people. As a matter
of fact, the majority of the people in
the world are having much less food
than they used to get previously. It
is the irony of fate that on the one
hand there is progress in science and
technology and by applying those
methods we have produced more but,
on the other hand, people all over the
world, particularly in the under-deve-
loped and developing countries, that is,
two-thirds of the humanity is even now
having less food than they should. This
being so, it is very important that we
should have maximum procurement. If
we cannot do that, in spite of good
crops and ip spite of this estimate of 95
million tonmes of record production we
may be facing difficulties.

How to make procurement success-
ful ? 1 have seen in the report that the
Chief Ministers’ Conference has pro-
posed that the method of procurement
should be left to the States. It may be
necessary that the States should be
given some laxity about procurement.
But there should be a national policy
regarding procurement. I have mot seen
that; I have not seen what exactly is the
national policy about procurement.
‘Whether it should be through co-opera-
tive agencies or by service co-operative
societies or by private traders, there
should be one clear indication. I
think, it is necessary that all procure-
ment should be through only one agen-
cy and that that agency should be the
co-operative societies.

I would also like to say that procure-
ment may not be successful if the pro-
cessing industry is left in private hands.
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If you want to make precurement suc-
cessful through the co-operative agency,
then the processing industry should be
taken away from private hands and
given to the co-operative institutions.
Both these things should go together.

We all know that in this country
about 70 per cent of the people live
on land. The basic question that arises
now is whether it is possible for any
country in any age that 70 per cent of
the people can be fed by land. Even
in this country, it is a historical fact
that s0 many people did not depend on
land in the middle ages. In the middle
ages in India 70 per cent of the people
did not depend on land for their live-
lihood. The irony of fate is that when
the industrial and mechanical revolution
made people in Western countries move
from land to industry, in this country
the reverse process was there and peo-
ple from industry, handicrafts or village
industries, had to go to land. So, the
economic condition of the cultivators
or farmers is so bad. If we want to
improve the economy of this country,
and develop agriculture, this basic fact
must be kept in mind. We have to
shift a substantial percentage of the
people from agriculture to industry.
There is no other way,

We want to modernise agriculture.
How to modernise agriculture ? We
cannot apply modern technology to
small holdings which we have at pre-
sent.  These holdings are very small
uneconomic holdings. If we want to
apply modern technology, we must
have bigger holdings but not owned by
capitalists or big landlords who em-
ploy workers on their lands. This is a
very important question to which we
have to apply our mind and solve it.

It is also necessary that we do some
research on agriculture, In this coun-
try, even now, we think that by tradi-
tional methods, we can make the coun-

try self-sufficient. That is not possible
at all. We must learn the modern
methods of production. How to do

that ? The only way to do that is to
have more and more research on agri-
culture. Strangely enough, even now
there is not enough agricultural re-
search in tropical countries. Whatever
research has been made so far has been
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made in the countries with temperate
climate. We cannot import agricultural
technology from developed countries to
developing countries. That is not pos-
sible. It may be possible to import a
blueprint of a steel plant from some
other country in Europe or America
and have it here. But it is not possible
to import a blueprint of agricultural
farm from America or Somewhere and
have it here. We must do our own re-
search. We have pot given much em-
phasis on that. I think, that is very im-
portant to do.

Then, it is also very important that
we give importance to production of
non-cereal food. We are having more
and more schools and collleges. We
want that all our children, boys and
girls, go to schools and colleges. What
sort of food are we giving to them ?
Unless we give them balanced food,
how will they do intellectual work?
Somebody has said that intellectual
growth will be retarded in this country
if we do not have enough proteins.
What have we done in this regard 7 As
the figures with me show, there is no
increase milk production, there is no
increasc in meat or in egg production
or even in fruit production in this
country. The per capita consumption
of milk is only 3 kilograms annually;
the per capita consumption of egg is
only 1 gramme per day; the per capiia
consumption of meat is 4 grammes per
day and the per capita consumption of
fruits is 45 grammes per day. With such
a small, negligible, protein food how can
our boys and girls will do intellectual
work ? It has been rightly said that
one of the most difficult of intellectual
tasks is to maintain balance and if our
boys and girls can have that intellectnal
capacity, then only they can do research
work and create new things. make new
discoveries angd innovations. How can
they do that? How can they have the
intellectual capacity to do all such work
unless they bave balanced diet. We
want all our children to be educated.
What sort of education are we going
to have if students are starved of all
protein food? We have not applied
our mind as to how we can give enough
protein food, meat, fish, eggs and fruits,
to our children and younger genera-
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tion ? By food, the Government always
give emphasis on cereal food as if food
means only rice and wheat. We have
to sec that all varieties of food are pro-
duced in this country in enough quanti-
ties so that cverybody, even the poorer
sections of the people, can have this
sort of food.

We have claimed that out of 100 cul-
tivators, because of our policy of giv-
ing land to the tillers, now 76 cultiva-
tors own their own lands, 16 are owner-
cuym-tillers and 8 are tillers. But what
we have achieved by our land reform
measures, has to be judged from another
angle. The number of holdings from
20 to less than 50 acres is 2.9 million
and the percentage is 5.8, but they have
83.6 million acres, ie., 25.7 per cent
of the whole operated area whereas the
number of holdings from 1 to less than
5 acres is 21.3 million, and the percen-
tage is 43.5; but the area operated by
them is 57.1 million acres, the percen-
tage is 17.6. It will be clearly seen
from these figures that those having
bigger holdings have so much of arable
land whereas the number of small hold-
ings is much more and they do not
have enough land. So. our land reform
measures have not taken this aspect
into consideration. It is not just enough
to see that tillers become owners of
the land, but it is also necessary to see
that they get emough land. T hope,
this aspect of the matter will be looked
into.

MR. CHAIRMAN : The hon. Mem-
ber may conclude.
SHRI BHAGAVATI : 1 will con-

clude by referring to dne more point.
It has been said in a pbulication by the
Programme Evaluation Organisation of
the Planning Commission that no single
agency, Panchayat Samiti, Co-operative
Society or the Department, seems to
be in an effective and dominant position
to- meet the various types of credit
needs of the cultivators for various pro-
grammes. Credit is one of the essen-
tial facilities that we have to give to
the cultivators and it is, therefore, neces-
sary to see how we can give these cre-
dit facilities to our farmers. Big indus-
trialists get facilities from the socialised
capital. Whatever capital they have is
socialised capital. It is really a tragedy
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[Shri Bhagavati]
that the lower middle class people, the
poorer section of the people, do not get
any advantage even of the socialised
capital. The cultivators do pot get the
advantage of socialised capital at all.
Credit should be provided to the culti-
vators by the State Bank and the other
banks. The State Bank should have
branches all over the country. I would
personally like the banks to be nationa-
lised and their branches should be set
up all over the country, so that the
agriculturists can get enough credit and
can produce more.

In conclusion, I will say this. This
is really a gigantic problem—the pro-
blem of producing enough for the teem-
ing millions of this country; it is a
challenging problem and we have to
meet it. I hope, the Government will
take adequate measures so that by
1970-71 we can be self-sufficient in
food. The Science Advisory Committee
of President Johnson has said that, if
Tadia wants to be self-sufficient in food
by 1976, she would have to increase
the crop-yield by 49 annually,

15.59 Hirs.

[Mr. DEPUTY SPEAKER in the Chair].

We will have to increase 495 annual-
ly over 1964 rate of production. Unless
we do that, it will not be possible for
us to become self-sufficient in food.
How we can do that ?—that is the pro-
blem. Increasing the yield by 4%, will
mean that we have to triple the yield
from the historical rate which is only
2.36% per year. If we have to do that,
we have to irrigate the land, we have
to ensure regular, regulated water sup-
ply; we have to see that flood is con-
trolled, soil erosion is controlled, ferti-
liser is supplied, compost manure is sup-
plied as one of my learned friends has
just now said or chemical fertiliser is
given. All these should go together.

As regards Assam, I would like to
say only one thing. Assam’s main pro-
blem with regard to food production is
flood contrel and conservation of soil.
Unless the river Brahmaputra is con-
trolled, it will not be possible for Assam
to go ahead. That is a very big task,
a major task and I hope Government
of India will take it up.
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In these scarcity years, particularly
some months last year, even in Assam,
—where the food condition was mnot
supposed to be so bad, in the tea gar-
dens and certain other places rice could
not be supplied and instead of rice,
wheat had to be given. But, evea in re-
gard to wheat, the supply was very
irregular. I am glad that when I took
up the matter with the hon'ble Food
Minister, he took immediate steps and
some wheat was moved to that area
and even then, these people suffered
very much. So, I would request the
Government to see that adequate stocks
of wheat are built up in Assam itself
so that the people in that State need
not have to suffer for want of supply.

MR. DEPUTY SPEAKER : It is
Four O'clock. We shall now take up
the next motion standing in the name
of Shri Prakash Vir Shastri and others.

15.59 Hirs.

MOTION RE. PAKISTANI INFILTRA-
TION INTO KASHMIR

“fF g & F W 7 7 arfE-
Fnfaat & O F T8I ¥ v
T # A AT 3AF FEAA q,
fo=& ag arfaa gmn & & offme-
qUYE TS TST Y wifd T FLA
T N §C &, UL g § fae
Feqe TR mae & G 7 foufr ax

fare fomm @ 1

Syene ward, fam o' o
waa g ¢ 9T faw & arfwear FTeiic
# drg-wre IrEAw AR gfrar we §
T ¥ faeTE 923 S9N F1 FH FT
@Y GoEEE a0 § arfeer A
1965 # #whT ¥ 5% g whnfga
waifss & fager afomm s
AR T F T THZHT | AL
T arar 9g 91 fF 1965 # =1 wfwfera
q@ifsd o 4, ¥ a@T ¥ A I M@
a1 @/ g1 T AfE o X
FY qwy A 06 FEER F AT
uF 9™ A |y feam ar ) 740 -
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Infiltration
At &7 92 @ A 9T A qrfeem &
foar a1, s 270 Tfe FEw
FTEAIT FT &1 AT 97, IN 9T FAET
Faq & fof ot == oifeeaw 7 ==,
I ot wET B orfeardt qEafe
1 feafy gi—awa 9t 7ftz ¥ 7 o7
ifed w5 m afgw aeafasar @@
2 5 & gadfed yfwra &Y i T svee-
AIIVE BT FT TgT F TOAEIAF Al
R g Ffeafal #1 3o 67
TE AT A YA gIAR [T FA H
0 F @ T feafa 1965 § oY
e Aferw waFT g | FIHIT TRy
# gE ®C I T AT ST T F
T4t AR forerd F anafat 1 @de #X
e fasma” & A A gE wT
fad §, afes w==rt a8 & 5 Frofx Ot
# 9T aRR F g AW §, I 9T At
FEAR-ATAT FAN AT GEA™ q@l T
gt

16 Hrs.

THTLY ST /et F eia gAv s
FouT gEifag & Wmg F4T TeAT 92 |t ?
Fuvetfaar & Togd ¥ A9 ;T g
gE? Zmer ¥ e AR F A9 Agh 9%
7 geAT g5 7 g F WHR 99
TETATHT Y =G AT H AL T |
T T Fge 7 Afawrg 9g 7 99, 5
FAR g wet ofr wof fag 2w ¥ gEd
Wt & qdes! FY qgF I F frdk Ie-
faa #0r &1 Y 7AW WX @ § I9H
frdlt g 1 AN G afew a@
FET # 60-70 AL s qfaay
AT &, qET T9 TG I T4 & IF A
F AT TEF agF TGA | AfFA 3o
= fiag &1 WY a1z g i S o W
FT UL A G 15 FAWEL F¥ A -
TIITE WIS Y Fererrar o1 fF 3 qRg-
T #Y &Y ArEy 7961 9%, FR AR faer-
fge & g e m fed
LBSLSS/67—9

AGRAHAYANA 9, 1889 (SAKA)

in Kashmir 3918
(M)

afomaeasT a3 a9 fe aifaw semre
A 1% 7 a0F § afeeftal &
77 waw< feafa dur s & 31 W
FIfaF 1T AT agr fer mn g fF
oy s oY & fog O w W
ATE | AT A ST Aot mfent § 9T a7
I ERl & faset & at 97 0 @I
EFA T TFA AL AT T TF AT g2
Ty W 7 gf § 1 ofewe @
THFL FT W9 w7 @ g fF oawt 9w
Zhaa fox & o =< fad o9 &)
& wgam & fau off @@t o ww
ATATACT AT AT @I & H YN 39
Y9 F1 gfte 7 Aot A< AT A
I AEIT | TE WA At gwEeaa
TG [T WET TCT {7 AT AT 99
a9 g AAT § R Iw gwy A
W A 1 991 37 47 F Fe qife-
ferer w6 F Jar o W AR
FIRTFT & & Fopr 7612 F 9o ifoream
F ami o fog oY § AR R AT &
qifeeT & ggrEar A a & 7 q®
T T AL AT ATEA | T T g
TIT | IERT BT Fr oft AT qra @
HIF AT @S
=2 wgr 0% & % e wwie et
g Tt & foe s a7 ST arewe
#{ gt T ag § fF g g sl
£ THIC F WA g A IgT FETAAT HG,
agi Jad ag W fomr & f amee swic
& fag s et & ;v FEww
safE FW § 7 agt 9T agam ¥ faw
N I IO Wk forer § A ag W e
Ty e myamaRd
T S 1 GAT AGATE :

‘TN Y T A g Frer s &
3w § fr 0= & fa ag g3 w1
aifem gt afew @7 <@ 7 & g
FE@ ¥ fog w1er o o 7 & @
Fewa et | o SR € i amt a8
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[sft s wreft]
ZarEmE A w1 1 A0S AT AR R/
fii fm wrar @ra | W= & s@q-
o oY FEx T @ &1 Fy fawRc A
AT TET @ A e A g ae
R FT IHAT FET IR T

oY 0% § faedi & ot femr T @
fFdfirNagI e fwaw
AT T FT T2 5H TH1L FT 09H
s Fct...”

fad* aga st & g o et
A BT 2qH I @ § AMF I §&A A
T A g welT A foiiy w7 & I o
g W § $9T 9¥g W S @
2 @A o qfafers s A
A ¥ f7 qEE FAFEN F @ oA
& fomdl oF 7 afag 1 9 T g
2 AR gE 9 Y e f FrU N B
21 T et F IR v Fomm
ife arfeea F o & T e gu E
frea oF A w1 FT AL E A
Qfafess 6T ¥ TrEr 92 ¥ fau
TR THE* S A & SR M
N g 9 faer gf &1
#T g Ferrw 399 foram gann & e gmmr
FarTrr SreraT QAT A B IV AT T
qritIT | g el # Y axg v A
"o i foedt g€ &1 o e
SeTaT 9 @Fa & fF oaw FWR &
F=T qifeea & v feafa Gar s &
# i rfieeara araraca st g -
AT A g 7

JqTeqe WEIeY, & 1961 & WA-
TUAT F HiwE W AT FAATH g FEAT
argar § 6 & 1961 FT T #
AT TG Y S AAET T
36 @@ fY | TH 36 AT FY ATAE 7
¥l 28 AT 43T 722 F) ITaETRY

*The Speaker not having subsequent-
ly accorded the necessary permission,
the documents were not treated as laid
on the Table.

NOVEMBER 30, 1967

in Kashmir (M) 3920

FRT 9y Y 31 @R 23 WM 39
TR 939 ¥ MW HEEEH £ |
9T AT 3 g 783 & wmaw g €
fred 2o aut & o aw Fwi T A
& 7, QR o 7 W & A W
HEAT T W #Y g w2y o fr fawe
9 ¥ 9 I FONSIAE aera S agT
arelt g ar anwafas dwwEd # &
F@ el @) AT 1967 F W
T # W doeeg @ ¥ v f8
TR AT I TEHT F AT A
e gaF ¥ gaEw faarg Fie )
AFT A wEFT g g @ 9 FE
1 G Y, T AR A F LA A H
fear femn 1| g% wraT & fF Fwi &
arara<er it fred 20 gr=l § 97 FwAT
Fwfix Tor A o ey frce feafa
Y Iuwr ot TG 9@ &0 F 99
¥ ) ag § 7 AT I WA TV
¥w FTad & g1 F I Afew 9%
& T AT | &fE § 9 A
wem e § 5 9w aw @ gl
faear wf & wure wel ol g
e, s gwATd S & TEN &
FFT BR ¥ o1 il aF & T@EE 1
FIEET AT AT AT 4T
AYer Y e 7l | 24 spTEd # faw
auy dfez & A F FEAT A AT
a7 WT oz feafa o fr dfwsde feedt
T ¥ I AT AR F g A
g & froig & At Ao § we
F fearar fean man AR Ao @i 9
s fom 4 ¥ %) frEw @1 e
#fwee B qUT F1E A S F
o= 3 o e | & fawfay § 9o
e WEYEd, S T d fawy w9 & w7
TR §, 98 7€ fF 13 9 ¥ A 27
I o SHFTE wgt § AT I8 aEaT
o7 fiF F 1§ T AT § IR FHE TR
o FTH T4 F @ R | T AT A
F o 2, SYATH, AT AT FATCHL F
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e g€ ¥, 39 weArEl ¥ amal ¥
FAfearETS am & HE F W "1| w+T
fear

1w gav grn i afgemt &1 o
9T S freen 99 a9@ F I
FET T A TA G AR | A e
T o191 §/ 17 41 97y §t fr om ag
SR @ @ &) w7 IR A X FO
AR & w@ar a1 f AT e A A
TR, T U9 & OF foredre weft
azwr ot wfoafom a1 fomd 5 @@
T AT qeATG Agr 9 11 A7 syfe
gfere it Mfaat & agi xR @Y I ol
1 9 wrwT 9 F e ¥ e & ormar
AT T 9T AT qART & ogw 9T o T4
THFR & gaen foar v SR qEwt w5y
A TF F FC WY T Tw Y A
I9F # AL | T AT FH T FAR
wofix o gfw & g W
9 T 97 | FVER F gAMEE w0
gt B2 W TXE F gLHAl 71 FO A
Y &1 oA gwE T T A
et & fore wgem =g § 6 o
AT & o AN o 7€ forr v
T § IHA TF FT ATH AT I EH TE
2 AR gEd *1 9T Htee afaw aArETE-
FUT ) EAMERF 7000 fww §
o o T 6.0 wTE T E AT @
AR gt Fwf # farg ¥ forwer am
WIeT AIaE ATALIAT § I 2000
azeq § foam 9T 7 30 @ T =
gar 1 $09 90 99 TWAT T W
g frmar@ry ) v Em T ?
FAF & TG ¥ T A g
frdy agmT ST g F W w0
T FH I F & | AT O AT A
T § A I T Xy I F
A1 § | T TER ¥ o &7 ware qgr
g1 & IuF q9N e F ®7 § T
@ €1 TR T A Y fd
F AR T T THHT ¥ FE B AFTC

AGRAHAYANA 9, 1889 (SAKA)

in Kashmir 3922

(M)
it agt a¢ areany gf § & Ik fawmx
& 7 aTwT R T TRT FF A ¥aw
KA &g % § fF @ e FiE F 57
AT T 9T A AT FAT 1 143 A
feat iy, g e FTERTE gAT 1 5
A< afgarst o AT AT 4T HF HT
I WO FIA ¥ wEAG gE 1 5 A
WEl 9 QU gar | 2,075 e
S| g 6 wmafwal ¥ qq gk
15 & 9T AT gH e K1 12
e ot | T A Y FEAC F7T T
W@ A T e FAR
HTT AT FORIC ag awwdt § e o
Felic Y feafy faegw 9% 3 o
iR A AT ATAET T A
a6 TEY gar & Y o Y e R
T maes faafa ot s & awlY
& ? gt ag grew &) v oft s gl o<
AUTE FwT T @ 9T, Nfeat garg
@ of, enfsar w=ré o o ff, w
s #1 Wt a7 Iow g awdr ft )
FEOT ¥ T # g7 Wt fawe awa
g1 | dfew wofic § w@r s &
wfeai & ag vt weA w2 agh -
ey o & <@ & v Y 1 S FETS
FOqAT. & a7 AN H1 AW FEA YA
T AT fear mar | o, SR A A
wla araTed f 39 TgE F1 ITA
¥ T v frar | 9 IRy WTE W@
Traety A % ¥ SHR T e mma

a3 7 Fg1 o1 @ ¢ 1w W
& 3T | 979 ¢ 4 I9 # gw @fa-
qfa #31 | afw 7z afagle 3= S
# grft AT FIHIT Sreqarei W Wl
a, =Y Y TG | T GO I
{ G A ATET S AT §FA FT g
g @ & R AR ol W ¥
foaee foar | agi & @00 &7 @9 &
g€ wim w75 g e et @i &
Sre FET T F AR el wwiew
AT & T & {7 Fandtw g
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[sft et vt
Feaeay w9 wag oy fow & f
aegfeafa =1 3o F1 1 gar @ &<
TTHTTFT A 997 A7 | AfF+ 59 ¥ 919-
qrq g AAT A qAFAAT TGO §
qF HraT gaTE §7 § KT 0@ §
frag fgg FoiRadfT d @aragi &
T 91q | e fgg Fel A ¥ @
a1 37 A GTAT F AT FT AT
TAT SHATAT FT AT GWr g T AW 99
2 fagwa< F1 FHIK 1@ o9 F I F
Far Arvaree faar ar 7 3 fagwas i
AT F AT T FET F S wdl
qrfe® qgE F71 AT QAT qqqeq fAFT
9T I qATT F AL FAT 41 °4F 7
7 A fra wqT T srvaraw faarar?
& angm & o g welt ot qwAaa
A FqF {F IN FT FeaTET gl o<
90 AT A1 ALY gAT 7 AT a% I
it faaar w £ ag$r #7 feafa 70
gA TG FEr g 7 I Y qwaEw I
qG I AGT F G AH FWAIT
¥ frafagt @ Amarfasi §1 Ta ?
ARA WIHT T g AAT F ATO@ATEAN
# 1§ T § AT AGH | A F
Fe Aifa & o< foelt ag #1 18
afeada 7 gar & a1 7 3 welt ¥ w0
TR g % & oy w9 w9 ¥ @9
YT IW Y qqA & 94T A9 ¥ Afa
g & WY 20 a4 qg o g1 20 WA
F qg A 7 Afq 7 fet g9
qfradT gar ¢ 7 e ofr e T
Fr Afa 7 afewT gam g &t s3 &
T @ & Fuw awar g | witE I
®Y F FL FETH § o ¥ F 71
@ENT AGE | TETIY ¥ @Rg A
FECH gravg A 39 a1 Afa
A arsr M # Ay go et {1

qife®s @ga 1 T A oF q™
v 7 A7 gt g, fow 3 fam=er &

NOVEMBER 30, 1967

in Kashmir (M) 3924

STRT AT AEY § | T ATfEF AT 4,
AT EITT FTAT & TG F7, TTo THLHA
fag #), 5@ 20 %49, 1964 F1 FHA
QR 1T § LA WAL FIAT 4
e dfaam & o 370 FH @A ¥
T AR FWT F e Afafeaaan
e gs g\ seaa a1 @F
TH EIAT WG | WA qE T AT
FWR ¥ qeg T @ifaF aed §
1 Fga & fF ara 370 & gy WA A
FIEHIT § aga Wl faamr gt s |
I FT a7 HAW A AT GFAT § WIE
FHFAWAITGEAL 1 TG W H
qHH §HAT § T KT FIHIT T
FA & W WK wfew ¥ g4
U {9 | 91 FFr=y fzav a1, 3g I
AT HIX FATO HATAG T BT §
IR FBT 91 fF FIe w1 FAT F
ot frema &1 daem w¢ faar ¢
31 FFQAL F1 9 A FreA Faarr
a7 § 1 @9en fean 9w 7 IR
ar sz #1 faormd 59 9 == f5
aw & go fgedl § g4t g7 A we-
13 g @I €, 98 9 &1 afafFar
wifaw @ga ¥, ot {5 Fww ¥ wemy
T §, T TF FIATT T | GAA AT
AT FgA ar A AT aF A I §,
¥ a1 #7§ Afaga w1 AL fF
TF I WG T A7 T I T A1 Fg
faar fF ga 7 1947 § Famgfaat &1
g fwar s 1967 7 afwegre =t
ATy AW T TIHT FT AT ATHAT
| TG 9 §IA A9 7 UF A<
AW GHATE | Ffwa o1 ¥ oo g
gt AgT ¥, ag A ¢ fw
At g T & Fae g 9
LT AT F1 AT qUTE &Y, I FT RO
wed § 7 SU-Na wer s g
2aré ¥ FUAT AT F IqARA qAOE H
AT F gré wf AT F oY ¥ wrew F
TFET FW U A7 W Fg B W
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qifFeaT & |9 A9 FEEE LU
HTEAT & | FCATHIT AT & T awAe
% S @ wew & 7 e wf fav
TEE ¢ AT AT HIA FT AqNLL, TN FI
IaETEy fF g * g ;T § |

qg W1 AT ¥ 16 EITT €Y HIATT
¥ Ygam faedlt 7 43 gu & ooy FTE
FRIITR AN BE R E ? & AT
SYex &1 F71T § AT =41 aTA AAATEA
foF 3T W F1 SIGAT IR § AT FIWHIT
F1 BrgAT 98T § | UL AW F ;T
Fr ooz feafsam A aigan &
O aT AT § qOAT ATEAT § qST
Toez AT § F A0t T AR T E
T F FTV AT TR Fgt ATAT 7T
MITFARAGE?! AR+ A
qfcada &< a1 Ao wWr g 7
Mg e arAfaagar s g f+
Y wE 1 ey aw, sk e A &
qT FIEHIT TRT FT 97 T A FT
faar w17 1 wg¥ F© faww fawa fea
AE AT A T FR A ITF
77 g g3 fdt o 7 e ag feafa @
AT oY g TEIOT & IOAT Tl
g, A & & A, 2| qI e g
f fT sne 7 g7 29T qEF FT A@A
FoaT o AT FEAR F wvaw 7 w1
qr FY ag qgnET P oA qgdl ¥
gErT F1 faeg amw & w4 qfer ? 3
g Y g acg #r feafy o qg=an
qr ? Figg  wg o< &Y 99 0§ §,
oma FaaeT agerTfeaal aF g 2 aH |
TF 919 e & fawrem #71 @) gEa
qTq 9 F ATAETT FTAT & fAni w70
T AgaT gfage o1 dwa FE
ATA ATH 9L A AEH (6 TH AFL A
@] ®97 AT FA F AT A T
afegrt ¥ @ FA & F9w |
Gaft feaf ot € | F 9 ¥ OF AT
#AYT FEAT MEAT | T HT FIWAL
rs7 Y ot feafa & ag ogf wreTd

AGRAHAYANA 9, 1889 (S4KA)

in Kashmir
(M)
¥ fof AT & agr ooy @z s
TS &7 AATF ATATELN AT F g
] wilg g F fag oF afm-gder
it § | F af-adraT w7 v o 3@ A
YA T QT § | Ff-g0wr 1@ fad
fe amar oray 3t SRR e &
75 95 § | 3 § & & ® &
gr73aqei 7 § faum gw1 § 26
weeg ag § ot fafa<y a9 #T 99 feg
i § 1 13 safe fadret @ & & 1 g@
aTg 73 9961 § & 9T w9 arefaai
Y qgHT { AT T G IAF grav
7 & g€ | 7 quT WRar g fF anfax
of\m FmE AT m®i o fegfa @
I T § 7 ofvaw ama F &\ ¥
g @ fagd owdq 7@ & f& T@i
9T W FHYE AX W w9, fear
#1 9214 9% TE 91 | § =T g1 §%q
& gor wew § & own oo ek
FOX F OF 04F AL AGN T
R § 7 fem, o, e ok
ATEHTT *T TTAH agT TEY & G ¢
T A AFTL & FIH F& 9T AT
FMT FY AT THS §, TN F QT A
TRy, N A Ao & Fgr AT g e
e R wwT &t fafa o9 & @
FTFT & | oY WA "2, ST 59 "Wy
Igi ToAwE §, S wE ey
FIEAT & qray § F A TEFT R
feeft wwre v 81 fawrfor weafa
e 3T 7 & fod ag 9 W g
& 731 wexan & frdew s g fF awra
FHATT@] FY 7 THC F qAfas
TFIS 2 A AET A SN, T TR
AW 99 FT AT FT AT I FT W
W A A § 1 ag feafa s 9=-
T FT AT ATGT & NAT T AET
) oF @ adwr o @i FIE
F F9TT F7 &, A g o fF v
dfaam #t TH-EE 4TT 370 W
THFIH AT FT F T A T H

3926
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[t swrmfie wvesht]
wregafa e A fFar s 1 g o
R FTVHIT FY THET &1 FATEH § |

# FqY IHAST T JTEG FT HAH
Y §T LA T AT A FFAT AT
g Fatag v usa w7 sl
feafy famea & fad Y § 7
T AT FTOFT A T I A
TIE Y T & A4 T THTL FT WIHFT
feafg s 1 7€ | 1965 &7 HuY
FZAT ? 1965 F HUG ¥ 7Y F
39 fasdqre aifeet sfawifal ®1
foad ¥ & os-uF sfe &1 am €
AT ATRAT, TR AR S F S
R g & Wi foar @m0 0w §
HAWT WIHd, W7 fS2T IHIRT AT
THAE, afvil nife 4, 98
A A AT FT W 1 A § &=
AN HIFHE, IE AR FHR F
9B S fafres € &) I aifs-
R ¥ e sefead $¥Eaae
€198 1965 ¥ 95 A/ AT s F @
@ 1 FraX § wrfos g¥a, ag oY 1047
F oo G A {faw 4§ w wfeemm
7 fefgae oo € | 7g 97 fami agi 1%
A | S § o qESEw A arfer
q gasw d7m anfee< §, ag o amd |
T T ¥ A e, S i
# 99 §, 981 ATH | THW AFTF GIEHF
aafaq @@ o @ € AR gEw-geen
@ R E 791 N o FHENG FEAT AR
§ T W | T q@ET FAT
I o9 ga &31 § o< T & fiF o
T FIWIR T A1 qo AT faqaew
faegs 3% ¢ 1 #a1 ady ol § w0
A F?

HT X A FAY 37 T §, IT AT
feqfx 7ar & ? fawnt ¥ § =t g0
agar fee 9&TT ¥ agi #Y Faw
TG AT ATFAAIR 51 TG T [HT
21 A o o A faw g, 9 fF

NOVEMBER 130, 1967

in Kashmir (M) 3928

wfaarge wz & i A1 § | 99 AR
FITNT #Y g™ sy Fafese oW
2, AYgeeT FiHw FAE w1 Afwde A
&, T8 AT 1Y 3§ AV AT WY ATHA
& s & agt w1 feafa s &0
I AT A1E AT § 99 #) qg7 3q9 9T
@ §aT g | ¥ 5w a wt feafa w
a9 oF AR FIHI FY a9 | A
g ¥ dray wAe w3 Igar § v
T AT F 9T I G THTCF gEA
Wt fF 1947 7 T© 79 THFITF AW
firegare fag 1@ & o f¥ 99 anw
afaeaT T 1Y T 9, A A Ay
[T & A= I2-a% Al o< fazay
fof 75 & ? =T A9 F I @ THC
F FHTO § B e s wRg W
FNAMERFAT T FCAT &
FHCH GU Wit ¥ fod dardr &%
@ E 7 W AT F AW W AFC A
s g & graafedt & qg-ae
AT AT A7 T FTYACH AT F TA-
F1g HgATH a7 § AT AT T FT ATAY
A QT qEE § |

H T qA™ At ¥ o o &g w7
qF AT FACF 1w AT w7 g F
AT ATRATE | AT g ¥ o wrdy
HTAT § W T AT WA A R
& a1 A FYT TR THT G FAT @Y
PRIWITTUAY & g H
FQE A F AwE AT A
e oY &1 a¥ & TO AiFE IEC @A
AMEAT § | IW § & @ feafa T a-
HIF T EHA | 1963 § TS HT JoRA
q1 641 FATT 24 AW FT @
q S A% AT g 9T 62 TAIT & |
1964 # ST FT I 4T 603 FATT
ZA H Feo TATHE ¥ AT o {2y v
IR U1 63 TAL A | 1965 § 97 T
JMIEA 41 533 FATC 2 A 7 &
T 1 A 51 FAR A | ¥HT AG
¥ 1966 7 IgT & 74T 1 WA 20 T
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AGRAHAYANA 9, 1889 (SAKA) in Kashmir 3930

infiltration (M)
WA WA W § dTmgn Fifd, gEy Fwic § agafa wee
ANAFAIONT MAFF o qoerw aw Afed A v wie 7

AT frT FToiT Y smeEr § 37 F71
TQETITAT ATE Z, Y et oft sufamy 1
T FTOIC AT AL F FFATF qHA
HATER T FT FE A 31 FEEG AGY
&\ I darar aae @ ¥ ag e
FJ AT AT TZT ¥ FE I(HT 9 WAT
mr ? AW qE § WIS § o A
TIwI & g, 3few ag T AT I AT
afasiw AT @r & g 7 qfesm
HT O B @I ¢ 9 ¥ are g8 wEd
& fr ame o & Fwli & Al 6
TRFREN

A9 T8 AT § o1 qEAUE g1 A
f& 9 A oifeea 7 oF T4 @
dare foear & | 9% e 1 aTaTs
fam & fremy o7 9o I Q@ § AR
T THL B o ¥ qfeeE J A=
#1 74 77 & framar o wr g 3w
aTs 3u7 ag feafa g fr o o397 o
FIOHIT & ¥ U 1% 97 gO AT §,
ot f e W FIHF F7 I97 A §
WEE ¥ AIA gC AT €, I ¥ wrE
g ¥ ¢ 1 g 4y e safew
gt F51 & | foew @9 7 99 F1 OF
TwTew IR faaT ar S agr F A
F 7 7 1 F9TET 9T | F AT At
g T IT ¥ qFES A 16 A F AITH
FT AT FT I &Y qHAfAET FT I
fear @ A QF sfe w1, faw &
fad w1 qEgrE AT HETAT §, HTOA
qgamT Wrd ? oA & adw § aw
T FIT FIVHIT FT AT FTAT RS
g7 %1 g9 AU 9 AW AW F HES
FIEHIT FY J=T FHT 7

# SRIRT AT 7 qFAT GAT AT IFAA
F FND FLAT FAT TS ATHF AT
AT ATEAT E | WA T G GAIA TG @
fr d@faam #t arw 370 F1 TS

fromy o Afod 1| 3w F afafea
# 7g A garT A T AT g

(1) orfaear a@t 1 qw@T F3
# &t g faeft g1 #Y
zar 7 feam;

(2) it arnfew fgg @eet § &
amgw fear 9@, fome s
AR FEIT T F FRI
arsafas gara #1 9 feafa
T gf }, 99 F =Y A);

(3) @t o< ot swHey AT v
afasrar &, fom &1 welt wgieg
Wt I &, 99 W1 uEew
gaeen &< faar 9@, &=t
ey ¥ feafa a7 & a@@<
grir =T S

(4) #rwie are gfew &
fat ¥ v UL IF
7z @r 9 f¥ #+:
faindt ag @ s@d
& & o E;

(5) gm wréw Rk wier &faw
FAFMZTIAT FT T TAT
fear o% | W AR ¥ =
wfarat w1 7E-7E F0F T AT
Fafa 7@ & s fed;

(6) smmea w7z F farwre safwai
#1 s fear s, SR

(7) ¥, FWT AT TEE *
I F qAEET F FU &
AEfat § wfafafas fem
ard, qife fedY & sma et
SHFIT FT AT 7 Z1 I |

ﬁ"%ﬁ

s

T9 Wl ¥ A9 A o9 g
#1 gofeqa 70 g o 39 ¥ ;W
& & faviw 7 & g Fraew it o0
A g fe AN FII T W @
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[sft srwrerdiT Wit ]

# faq g9 s wW, afEq @9 T
e fgen faar |  gaw Wi STEweR
£ fF o< 30 A deA 9 & qfidfa
TE g, a1 S FT AE] AT I
1 areafas feafa &1 @ T A€
&1 T | 7 e & fw e 5w #
a3F FY 99 9T @ I TG 3 |
FAAE fofgdam i &\ & 37 F1
g 7T A% § | 70 o 5T #1 WA
FY S99 TWA FT AT AT F A
F ®r¢ smafa 78 T Tfed o

MR. DEPUTY-SPEAKER : The hon.
Member knows that there are certain
rules regarding placing documents on
the Table of the House. If the hon.
Member so desires, I will ask the office
to see them and then they might be
kept in the Library, not here on the
Table.

SHRI RANGA (Srikakulam) : Plac-
ing in the library is not the same thing
as placing it on the Table.

MR. DEPUTY-SPEAKER : What 1
meant was, they will be examined by
the Secretary. ..

SHRI RANGA : Please do not bring
in the Secretary in this. Whatever is
to be done has to be done in the name
of the Chair.

MR. DEPUTY-SPEAKER :
right, the Chair will examine them.
The authenticity of the documents,
whatever documents are bandied about
—some Members say that they will
place them on the Table—has to be
varified. It will have to be verified
whether it is proper or not to place
them on the Table. According to rules
we have to examine every aspect and
then only I can give the final permis-
sion, That does not mean automati-
cally I will give the permission. Motion
moved :

“That the situation arising out
of the serious threat to national
security forced by the recent inflex
of Pakistani infiltration into Kash-

mir and the spate of incidents in

All
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the State evidencing a determined
bid by pro-Pak agents to sub-vert
the peace of the State, be taken
into consideration.”

SHRI D. N, PATODIA (Jalore) :
Mr. Deputy-Speaker, Sir, the problem
of Kashmir whether it relates to Pakis-
tani infiltration or anti-social elements
can, in my opinion, be best discussed
in the broader context of political, so-
cial and economic atmosphere prevail-
ing in the Valley for the last twenty
years-after independence and more
particularly, after the Sadiq Govern-
ment was imposed on the State.

The complicated nature of this Kash-
mir problem, in my opinion, today re-
flects the economic frustration and re-
sentment against the corrupt Govern-
ment in the State, on the one hand, and
the weak central administration and the
various political blunders made by the
Indian Government, on the other, over
the last twenty years. Although India
has spent crores of rupees in the Valley
most of this money has been drained
out and spent in the form of giving
subsidies and doles, and it is very un-
fortunate to find, going into the Valley
and travelling around, that not even one
meaningful employment opportunity has
been created in the course of the last
twenty years. Kashmiris, by and large,
remain today as poor as before. If you
go round the Valley you see opportuni-
ties of tannery, of timber work, or-
chards and various other industries
which can be developed. But, unfortu-
nately, none of these industries have
been developed in twenty years and
money has been wasted.

On the other hand, with the growth
of population and more and more edu-
cated young men coming out of colleges
resentment has grown. The educated
youth became resentful about not get-
ting employment and became frustrated
against the Government. Against this
political background, against this econo-
mic background, after the recent elec-
tions a Congress Government was im-
posed upon the State. Congress was
a new party. On account of the wrong
leadership, on account of the party not
being associated with the national senti-
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ments of the State, it could not get
popular backing. Mr. Sadiq, his pre-
vious history known to most of us, be-
ing sometimes associated with anti-social
activities, had permitted himself to be
dragged in different directions in order
to beg popularity. Sometimes he per-
mitted to be dragged into the direction
of favouring a certain particular com-
munity, sometimes some other com-
munity. As a result, his administration
completely failed. Under this adminis-
tration, we know what happened in the
last elections. As my hon. friend, Shri
Prakash Vir Shastri has stated, as many
as 26 members were elected uncontest-
ed, It is known to all the Members of
the House, including the Home Minister,
Shri Chavan, the manner in which the
nominations were rejected, the nomi-
nation papers of non-Congress party
members were rejected, the manner in
which the Government machinery was
used only to see that the Congress
Party candidate, the party which was
imposed upon this State, gets elected
into the State Legislature.

SHRI RANGA : Even Dr. Karan
Singh had to protest against it.

SHRI D. N, PATODIA : With this
background, I will come to the recent
events, recent disturbances, recen; pro-
Pakistani incidents and raising anti-
Indian slogans which have appeared
there, as a clear reflection of weak and
corrupt and ineffective administration.
The communal trouble, which never
happened in the Kashmir Valley during
the last twenty years, why did it happen
now ? Pandit community, Muslim com-
munity and Hindu community, they
used to live together in harmony for
the last so many years. Why all of a
sudden, about four months back they
became so communal in character that
there were cxcesses committed by all
the communities? The problem of the
Pandit community, relating to the inci-
dent of the girl, pointed out by Shri
Prakash Vir Shastri was, in my opinion,
a pure and simple administrative pro-
blem, which could have been tackled
very effectively by acting promptly and
taking stern action. It was deliberately,
on account of the weak administration,
given a communal colour and excesses
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were committed and brutal assaults
were made on females and ladies and
children, never heard in the history of
democracy anywhere m the world.
Similarly, thereafter, when the turn
came of the Muslims, equally brutally
they were lathi-charged, equally brut-
ally firing was done on that community.
It is the Sadiq Government which is
unpopular, not only with the Hindus,
not only with the Pandit community
but also with the Muslims; the entire
Kashmir community hates this Govern-
ment and the entire Kashmir commu-
nity feels today that the Sadiq Govern-
ment is not in a position to deliver the
goods,

Now, with this background, comes
the problem of Pakistani infiltration,
comes the problem of new anti-national,
anti-social elements raising their heads. It
is not very correct to say that the
people who crossed over the borders
in 1965 are now coming back and
they are Indian citizens and, there-
fore, they are loyal. Their loyalty is
very much to be doubted. The peo-
ple who crossed over the frontiers
two years back, who were brain-wash-
ed by Pakistan for two years and pos-
sibly bribed by paying money, their
loyalty cannot be taken for granted.
They were waiting for an opportune
time. It was a deliberate game to se-
lect a proper timing for these anti-
social elements to be migrated back to
Indian territory, and they found that
on account of the weak administration
of the Sadiq Government, this is the
proper time when they should avail
the opportunity to go to the Indian
territory. On that provocation, back-
ed by Pakistani money and brain-
washed by the Pakistani elements they
are coming back to India with the ulti-
mate object of creating trouble and be-
cause they are Kashmiris, speaking the
same language and having the same
habits, they cannot be identified. So,
for the first time, anti-national, anti-
social, pro-Pakistani elements are raising
their heads on such a magnitude in
this State, which was never known be-
fore. For the first time, people are
parading in the streets, shouting “Ayub
zindabad"”, shouting “Indian leaders
murdabad”, which has never been heard

9, 1889 (SAKA)
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before. But, then, it has been tolerated
and the Sadiq Government has proved
to be absolutely ineffective.

For the first time, a very peculiar
situation arose in Kashmir. The troops
and police belonging to the two diffe-
rent States, on account of wrong handl-
ing by the administration, were permit-
ted to be carried away by communal
frenzy, Still, we are hoping that this
Government will be able to deliver the
goods. I beg to submit that under these
circumstances a  grave situation has
arisen in this Stats which demands very
effective administrative handling, which
demands a clean and pure administra-
tion, which demands anti-social ele-
ments to be suppressed, checked and
curbed.

This Government is not capable of
doing it. A situation has arisen when
we must all rise above the level of

. parties. For the sake of Kashmir State
a leadership belonging to all the parties,
truly national in its character, must
emerge. A government under that
national leadership must function in that
State. That government alone will be
effective and will be able to deliver the
goods, I hope that the hon, Home
Minister will accept these suggestions.

wt WA g (AER) I

HEIRE, FTHIT FT A7 S5 &Y g1 et

T ATWT TFAT FV T2 B HaT E |

fad g7 fog ==Y f5 @ 39 g o3

it g, fow s fog = v ag o

Zw F1 w4 @ faw za fax = fr ar

F AT 7 TG H AR 9T qolEsi

gz Az afm g g sy fir =

u et sifa #1 aqa @ ewre. fegeam

F AT AT AW FT AU g Fga §

A -fAHaT ST T UF T A g gAY

W AT st gwem & fawy o W

et arfe¥, aut 1T FevgmET & &

Faaz fgafae #7 7y o § aw

Za g9 Fwarfedt & fad oF a3 o

awa &, fow & fr garer fag g% oman

2 f& 3w areTfas oFar F1 aigT &
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#ifrw #t o7 3@ 1 7@ R OUF AR
&t arvarfas Wi &1 g9 o
T & | JITEqE WEIIG, FIHIT ZATX
AW &1 0F 7g7 @ Sfafadmammn
# 1 ¥ ag wrAan g 5 FmefT 7 agga
& T & 7 faw gwk }w F @i gra,
7 fas arfweart gadfeay gra, arfeen-
A @t g afes sraiey GuTY 9T
@it i afsr wafaat §, forad @10 smfo
Go o wifae § ag /v @ afxg &
q 3q ara &t s 1foo #¢ @ § fF w1
H I7%9 §E &5 o, | s &
FAG ATH, GEASTIAT HTS o A7
e gat feafa §a1 &Y 917 fF e
#1 feafq gary 7 a1 7% T fee
g wg1 a@ f5 s fegeam #1
& &, T aifEeT ST 8

IMeay WEIEw, AT IUT I3 AT
Zeg wifeer At dagfaw 1 I
TE AT § | A IA R AW F agOF
a9 ¥ F91 A9 $feem AT Fagfa
gMaTagmEfFamcarsisma
% fom & 5 guna &1 ®mEr @9 )
AT F T IFCH F9C F i Feama #71
T AT ET AHAL & 99 7 @19 A I
R®E, A7 SESI I FT T § 1 AW
g a7 91gd & 16 o § fael F a8
fawara 74 & fo gawwm fegeam &
gfa awEr @ 7% § | AL AT AW
fast & wra & g WET § a7 fRT FIHITC
qT geTa ®1E afgwe a9 & 1 afew
gx ag wrAa ¢ I fargeam £t gt 93,
FIOOT F1 G 9T @AAAT TG 97
feg & =@ wEwwm @ @ T
Ty W & H1 A 9 3W T IaAT &Y
g% waar & foaar gar £ <@ gFar
2 3t g T FTEA AT & 1 AT
ATY g GRS § {6 FWHAT H @A
st gaifsn § ag 2w ¥ *fa fod af
e §, IIers WA, d 73 w3AT
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agar § f& mge w1 wré qowe A
giar | It g § 78 A fgg & 7 qEewe
? 9@ MW § \ "ga qufEa g, I
L8 YEgTd AIEY F AHIAF TFAT F1
g & & fag fom g 1 987
JAAT AT @1 g, 9W ¥ qfA F 9w
At # gEIT  FET IR g,
2 wwar &, F 78 TR Far F wE
$© waradt gf &Y, gfew gfew & =g
T vl A @ g frer A A,
oy w5 § fr wegefy maw eqrfog
fom sma, T = 7 9w &7 go, W
F ma 9T A T wifq swEer W@
gt wf @R Fgi I8 ag F AW AT
wiferat & W oA, @ wv o s
fF i T=efa e i
a1 ? & AT ¥ quAr SIgm R we
g ¢ gATL M F f St awA-weeaT
TH IFIC F #99 AEE I3 WS T &
TE IRAGARAT TH _NFT F B I
F1 v srwifa F¥ feafa dar 78 Ot ?
g T GTHETC JT GqATAF €T § FF
F WY & F196T Tat srogaedr o TE,
F1THT T HT HAGTAF e 3 7147 foray
a1 Fgd § f& wgafa waw wqrfag
faar ag ? faw adt wed § 7 f+
qrfET F #1 a8 73 fo 2 fegeam
F sTeT 7 sgfra 71 &en w7 faar |
qifFem gfvemr & ame a8 w9
fgrgeam & o fgrg FmaTogag &
wegfeaa #1 FreiT § forar 787 @
AT AEY | F AT F I FHAT AIHAT §
i 27 I AT o9 gEA F gra § A
WRE | AT F qrm w1§ fawraa &1, w18
STIEAT S & faet ¥ ara qew g gra
AT ATF FTHT & G0 IY 909 Sy
Q& w1 a1 A FX, F1§ qraraw oar
da1 7 w3 f* forg & 39 9@ £ ary-
Trfa gt gor g1 A ATT 39 gwmA
F AR Y AU 7 A aferw e o
YT ATT AT AT AT, WG T AR

e m me

T & gral 7 4w
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A9 FEI & F 370 g A I | W :

WA AT -4 w1 fggear

Y gHAT AIEE AT AT G | AT

(vorxem) .. ... gfqad, gfaa 1| T
FITAI ATEH AT @I & | AT T
FTHIUA FT & FIGAIT a6 qE€@T 4T
& 1 AT FTET w7 qrgw wfaeeT agr
& 9% gax Tl # qew qdt § 49 &
FEHIT | AT q&T AT § | 3T AT
gy & & 7t A e @} fggEm
FY AT (F-GEL & ANEF A, AR
gx faal & #g oF % ST F7 s
F fawr @ art fggem 1 s
¥ fawr o & dt e 39 & feai w1 sivfed
Fae faum Y araE] w1 fgem @ aw
agh #Y IaT 77 ged Ag A | afew
AT AT 57 141 A, A4 TF AgOT
FAT Y I AW AT A AT R & F
¥ 7 T T §, G 7w w
FTE | A9 J9Y FET F Tg WA FC
@ § f& oo #1 ;T § ST T
favara 781 8 1 39 o7 STems wERT,
F oy faonft et & o ae foe
i FE fF @@ aga wiRar &
W FATH 9T WIF HIT OAT BE FE
7 3% fF fom ¥ ag amwifas amr 7
T ST o T |

=t go o wWE (FHTHT) : reAE
WEIT, TH TF a7 4T g9 F A9 FgA!
qgdt § fF FTeE & S99 7 a9 O
9% 77 4 ITF F FEAAET 7 faRw HG
g @ fag Wl T |
17 w FY T 7 77 WA A 7=
ot T 9 T 77 F #TOF 7 A=ST
2" F1 T2 y=eT wwrawT= A &
war ar ¥ ga quifzr @ter fad ™
€, ¥ FOOT F IRT /T IV §,
4 ¥& 1 wifa § afeq q@ qaw
AT @ & gaTd §HIT §6 T8 Foaar
& oA d @A ST ar Y & saar
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[«ft 7o 70 W)

T I TG 1 G730 & AT F7 @rEr
AT I9 *T AR 7 fgEwr &= man g,
Fg & wwar §o | feafa fea-afafza
TH ST faedT == 9T @ @ W)
AT FET FIRT 3 s faewres feafa
&, AT AR R TETIETT mEE
¥ a9 F AHA 99 F oF fam @,
& qg gwwar g & awe a9 5w
agl #t feafa w1 e § a@ad
gt 3 w3 FY FIFRIT AT § IF AT gW
fafa sy d i fafa Frawea &
fax s, staw ot w9 o9 OE
AIATET AITH FWQ § ATFT I g
Iq ARG FIATE I I FTAFTCH AT
faerge go wroer 7 2% § ©9 F drgan
Zx @x g NG ot foafa wmofic
F #=T gL FE T AW FY AL
FTATE | ZATL 2 FY T WAT Wgrear
qdf area #1 grar qe e g€ Y ) A
Mg AAT ®ErRy ggl fEET "W aaar
areeT I faml #T @ 9 A FTT 5
@ a7 | uF ody fafwm feafa & 0 B2
IMH §P N IR AE | TETF
oa § #31 fore fadw & s & swfi
afaiee & g o) @ = o faar
t—ofx gfrafed, s, F1efie,
aiffem | s sy fad, aifseart
wort fFe ST T SR ¥ SiET N9
FT @Y & AT FAR =T W & A
qar T o ST W@ E 7 g A W
qar TE T W @ § ! WA
et g 3 7t ox Tama fr @9 qaifsd
g A fad ™ | wE E -
T A-wes et 9w o § @
g o 72 & gEdr @ afe T =i
a9 31% & | W H qweran g fF ormer agt
TS TS § @ R, IF IgT & W
2| T aug FE A et e A
qrY § Srar § /) 99 F1 T@r @ AG
weran v ag =Y W w1 feET
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SR ggydagrr e & ag wiesm &
F1E TL 9 F @ 747 & | T ag
F¥ feafa & 1 gt 1 Cefafred o famger
GOaTEeT § | Y o ST F 4 awER
#1 g€, ¥ #1 dfiw miswt ox "em
AT F T qrHFAw Fwar T, 9
mfeai &t 79 & fod gfaw 3 M
Tars R W-nfewm ol &
safey AR T AT 9W H Q4 FIGIAC
FT FITT FT &Y TE AT FAY & yeqey
ft fix wifew 99 1o #1237 § 1 Y
#1 Fgr ey & & wrdt v fag ammar
AT W R IW R FRL HIE F ATy
far wfaw @ & o a7t ¥ O
Faitfrafar Fem & faenfagl 3 s 39
agt fear, fom @ 0F g st goon
gt fag oY #7 auw AT Wt
oY 7 foFar st g 9 gdeAd g,
#anga g fr agger fam g wd Al
9 =T A1 Treed drardl a7 7§ o &
7 Faw qrfeeam foraEme afes e
ARfag & Wt AT BT gT &

I ard Y e DF @ & Tw@i
o faum @97 waw & sy fawer
gu, Afe Frs AT AEY 9T T |
aifaT qwer % 9, wWifF 9| *
HAT-AVET & AT T AT THAHEH
FY gl ot &, T 9 7 5HL3 IBA-
dax § 1 =t Aigg 9 @R, | &
fedt fafaee &, 97 & g ©F ol
ara &1 saffr g, o anfr I AR B
& § mw , 39 ;e N, gaifs
39 & Az frew gU R, R AHE F
F=T TET AT | IEAT WL Rt
* 2T AR arE, &Y oA T IR
I9 &1 agf A7 & faF v A W IR
& ATHT I FI Feqare 7 qria fwar
T | ZHY a<g ¥ e, S, T
Feifrat § s AR g3E g forer
JUA FLH | AT THG AE TG FAT
TN | HI T AAEt #Y 91g foraHr

3940
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foramel g welY oft &1 Hfod, F qwwar
g fF 37 & qm ) i, F Adf wwmar
f 97 &Y @ o A wRe T
gt &, aofY sl #1 7 & ae
&1 97 & 98 9 A AreA & Arg 9wt
ard i forw ag & o9 9% 7, @
qar &1 fF I #1 797 et sfoge
¢, Afew agf = T ag A A T
W | @ A gr ™ foafy
@ # g 7 A ) FT AT FEE
F A freErd #Y 6 AT qWT
aifed |

g T FE FI AL T} A L,
gt Aifa 5o TH fafaa § i ag s
Y 7g 99 781 F 0 @ § 5wl
Fat H g w Afg ¥ wT I | W
wrAtg fra wg @ € f6 - feafa
iF g sl AR @t ag ¥ =
NE Al Go TAET AT ATE T
4 f& g 370 FY A AT I,
7z &9 A1q - fawa-faay faw
AT | AR T g § ) At
IO F WEw F1 oF fgear srawr
AT & | 9T g 370 ARL HT o1 @Y
qt A 39 F FEX F g F
A AT AT AT AT G A, IW AT
s MEErE  ET ¥ aE g
ey qT—

“The discrimination is due to the
special conditions of Kashmir. That
particular State is not yet ripe for
this kind of integration. It is the
hope.”
oft srEne F sg—

Mark the word ‘hope. ...
“,..of everybody here that, in due

course even Jammu and Kashmir will
become ripe for the same sort of in-
tegration as has taken place in the
casc of other States.”

st amER few ST FR—
“I would like to assure the House

that we can only now establish an
interim system."
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iy gg g ¢ % 20 av fEy Faw
T, oY % g ara feea-faay fad
TET AT T grevet g o T & v gt
Tw FT gIAT AT gAY T fraa-
famr faw & t—anfax s @ =
NG AT | A GAR AT FAF
g ofr Sq TwwR AR A Tt
TATH qEEAR A SF FMeET F1 g€y
g 50 YwTC ¥ feafa & g s g2
fe =gt a7 Y aar wEgE w1 R
qfFEaH Tz AT TG T 7T §9
a7 FT A3 U &, T FT T g ATA-
I &7 @ § # afeEe § R
T W® & | a8 wuv fafew feaf &0
# g e § fr g7 avdy feafeai oy
gfee § @ T gH 910 370 A WA
FEAT ATfegd AT gH v Ay 1 ayee
FCT T1ed |

e i YR Fr A+t
% agi T & T §—warw @y A
&, waTe @ wOHI & 79 A wfess
FY TqeEar FT 2 1 v o ST FT Avar-
FTO A I T AT §—HAME FT—
AL 969 F IS IUAT AuIE
gt 9T 1@, qfefeafaat & o7 #1 faaw
i, ama¥ SV A FET R o9 =W
arara<yr ¥ wifa ¥ fod §© 197 $3—
aifes amea 7 @ g v Aoy aga
&) 3F WHIT ¥ TEIW JEl Y Far
g fFT o= & I ave F /W A,
A qifeET & gy § fadtar & s
9 I €@ IHC I T & fF awr
I gar "31 FX fmn, awwEfawar
dar gf & T F qEewEl T oww
fear srzgrd ) w0 FX F F@rEE—
o ofEdT ) Jead fagai a7 A”
7 frrt g W wevEeTEl A AR Y
frat gd 1 F@F 9T ' T FT oA
FT-arfFeamY Teive &, 99 & TF YR
& wrwafos wwEl 1 WIEET |
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[t 7o 7o WH]

it feafar ¥ weafua oF T R
FEAT ATRAT §—AgH T I AR T
¥ o fa el ¥ Al 7 R
anfaw fasra 3 arael § agh 1 7
¥ @y o " w1 sgEg fE
ST T & | AT IH FTHIX FT AT
F aw F1 g @ o @R,
agt o< fira ¥ i gEdy e A
=7 OF &1 ot &\ F 9 ' §
fr X g T T W FEA G A
TH WX F qma & 419 A1 FHL
ot Afr F Fewr 7@t = DGR,
Iq ¥ T8 wawT qfon ght | # A
FEET F &Y T F 7AW T
o< & fear o, W@ A q@
AR F A TSEl F AR OF A9
UFE A FET g 1 feafy #
AT AT, FU GCHRE SH FT FAA
F—ATT T 9 TATA F FaiT
99 Fwi ¥ gy § 99§ Afq
AR gfee wr gt smaft—afeT aTe
F A7 F 9 &, ¥ wARaT § fF s
0T a1 & afe T ghre F fael
ol & 9 F FOT @ OAE
F AT AT FAN L A I F
TR A S w e w
gl W o= Foqafadl # F1a70 FF
JoTT g @, 99 #) W FT0 g,
i R gafa weg A fraramd, e
370 ®t Fww fFar 9@, 9 TWw
F F—AR T G A AE—
aifgs dawar w4 7 Sifww &
AR AT TH-FITHR FT A & o7
T F WL T AT JE |

SHRIMATYT SUSHILA ROHATGI
(Bilhaur) : Sir, I would like to thank

Shri Prakash Vir Shastri for giv-
ing this august House... (fnterrup-
tions).
AN HON. MEMBER : in Hindi
please,
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MR. DEPUTY-SPEAKER : That is
all right. It is for her to chooss in
which language she would like to
speak.

SHRIMATI SUSHILA ROHATGI:
Sir, I would like to thank Shri Prakash
Vir Shastri for focussing the attention
of this august House on a matter of
vital importance because Kashmir en-
joys a very peculiar position and espe-
cially because Kashmir happens to
possess the misfortune of being looked
upon by greedy eyes by two very hos-
tile neighbours—China and Pakistan,
also because Kashmir had been the
arena of two hostile aggressions, There-
fore, 1 would request this House to
study this matter in the most dispas-
sionate manner, to have a clear
tive and, at the same time, not to be
carried away by emotions.

If my hon, friend thinks that the only
remedy for this lies in the repeal of
Article 370, 1 would like to contradict
him and tell him that while he wants
the repeal of Art. 370, at the same time
he wants President’s proclamation. Presi-
dent's proclamation can only be intro-
duced by invoking Article 356. There-
fore, I would like to ask him : was it
not under Mr, Sadiq’s Ministry, was it
not under Mr. Sadiq’s inspiration that
this Art, 356 is now in a position to
be enforced in Kashmir ? And we
should be grateful to this Ministry of
Mr, Sadiq for bringing Kashmir under
the purview where this article can be
extended to Kashmir also. 1 would
like to differ from Mr. Prakash Vir
Shastri on this basic constitutional as-
pect. While enforcing Art. 356 and
enforcing President’s Proclamation, I
would like to draw his attention to two
matters of vital importance. First it
says that the Governor's report should
be such and, secondly, that the situa-
tion otherwise should be such that this
Proclamation could be introduced. I
would like to ask him as to what the
present position in Kashmir is. Has a
report been submitted by the Governor
advocating that there should be Presi-
dent's Proclamation ? To this the re-
ply is a categorical ‘No’. Secondly,
what is the situation otherwise prevail-
ing in Kashmir ? There is a democratic
machinery there, which is functioning
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in a democratic manner, Not even the
Opposition there has ever, any time,
said that it has a doubt in the majority
of the present Ministry. I would like
to ask : then what is the reason? If
there is a democratic machinery func-
tioning, a properly constituted, elected
Government functioning, why should the
President’s Proclamation be imposed
there ? If you want to compare it with
West Bengal, 1 would very clearly say
that the situations are entirely different.
What has happened in West Bengal has
made us hang our heads down in shame.
Irrespective. of our Party affiliations and
irrespective of whatever ideals we may
have, what has happened in West Bengal,
1 hope, we shall all agree, should not
be repeated in any other State whether
it is Congress Party or any other Party
in power there. In West Bengal there
was no Government, there was no ad-
ministration, there was nothing.

So far as comparison with Haryana
is concerned, in Haryana the Governor's
report was there,

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : Let her confine herself
to Kashmir.

SHRI PILOO MODY (Godhra) :
Otherwise, she will have nothing to say
tomorrow,

SHRIMATI SUSHILA ROHATGI :
1 do not intend to say anything tomor-
row.

SHRI BAL RAJ MADHOK (South
Delhi) : Let her choose between Ayub
and Mao. One side there is Ayub and
on the other side there is Mao. If
Mao's slogans are bad, Ayub’s slogans
are equally bad. He has been a student
in fact a teacher of constitutional his-
tory. Unless I sit down, how can he
get up and interrupt ?

1 was referring to Haryana, I would
like humbly to place before the House
the situation in Haryana, The situation
in Haryana is different from that in
Kashmir. The Governor had reported
that crossing of the floor by Members
was not merely a disease but it had as-
sumed an endemic form and it had be-
come infectious. (Interruptions) I
had never interrupted any of my friends.
May I expect the same courtesy from
them ?

AGRAHAYANA 9, 1889 (SAKA)

in Kashmir
(M)

MR. DEPUTY-SPEAKER : She may,
ignore the interruptions from the other
side,

SHRIMATI SUSHILA ROHATGI :
It is difficult to ignore them because I
have great respect for my hon. friends
in the Opposition. ... .

SHRI KANWAR LAL GUPTA
(Delhi Sadar) ; Shri Piloo Mody cannot
be ignored.

MR. DEPUTY-SPEAKER : I was
not talking of him. He is too much
present in the House. I was talking of
interruptions.

SHRIMATI SUSHILA ROHATGI :
I would like them to give me the same
courtesy which 1 had shown to them.
That is the least that I expect of any
Member there.

In Haryana, according to the Gover-
nor's report, the people had come to
power by means which were not very
honourable. So, the comparison with
Haryana was not proper. In Haryana,
there was no question of any stability
of pgovernment and any stability of
administration. So, putting Haryana
and Kashmir on the same footing is not
a very correct thing to do. May I ask
why there is this sudden demand for a
Presidential Proclamation like a bolt
from the blue? Why are the people
who are professed democrats here, who
have fought the elections on democratic
basis advocating this Presidential Pro-
clamation ? In Bihar when similar inci-
dents happened in Ranchi and more than
150 lives were lost there in 48 hours,
there was no cry for such proclamation.
Again, at Sursand, more than a hundred
lives were lost in a couple of hours;
no such cry was raised on that occasion.
Was it because the Opposition Ministry
was in power there? Was it because
there was no Congress Ministry there
in power and people dare not judge
their own Ministry by the same measure
or the same yardstick by which they
want to measure us ? [ would expect
the same yard-stick to be applied by
them everywhere. We are mature peo-
ple here, and let us not forget today
that we are the biggest democracy in
the world; let us not forget today that
we have the most glorious civilisation
as our heritage; Tet us not forget today
that we are one of the most mature and
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[Shrimati Sushila Rohatgi]
civilised countries, which have come up
to the standard high democratic func-

tioning,

While Shri Prakash Vir Shastri has
focussed the attention of this House on
this important matter and it must
receive the attention of this House and
that of the Home Minister, at the same
time, I would appeal to him that he
must not create an alarmist tendency,
especially in a vulnerable place like this,
because if he does so, the morale of
the people will suffer and when the
morale suffers, that will be the first
below on our arsenal of defence. There-
fore, 1 would request him to withdraw
this motion.

S AW qEee wwi (AT ¢
AT fedY sy, T AT &
TEAFB I OF HALIT G740 T T
I & TAGE a1 AfEA
oF T 93 @ W W S
ARIECF TATHIAT LT & faag
A1 78 43 5 Fvd 7 aafredy
A 797 ¥ fagraasgan At FI4T
Y 347 AFTCEY A FAfE F 708
fexs &7 Ff7q #2ifF Fefrg 77 9~
fozr At s wrAEfer garr
arm FIRZsr W ArE T 1 a3 AT
7H & WM W {AFAT @M

They have lived like that and they can
live like that till eternity

A AV S AL, TRAN AR T i

ar AL AT T T Fa, FegAfaay

g wAmEad A aft e, g A

F aff fem, qamay A figg < oz

agt s AR feg A qHTRA

T gT W IaAr | Ag Fe-

AAIT AT FAFT 17 A7 A F

AT & TART T FACE 1. 97K

azl F1€ A AU & A A g F

A F AU, ABAT A AU | 97

gfes  #r weafer & 7 & 1 Fed

ETC T Y, AFTT ¥ ML A7 dgAe
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M\ FEHIT X A FEEES F Y
s A fegam & amq Srer &
TE ATA AT ] AT w4 A A3 W
TG H AT FTITAATABATE | AT
FIAT & A ° FIAG @A F 7L
FTCT 1 %7 £ | o7 fdfl Sa 71 98
gara g 5 sl T #1530 A H
BT ST WY HIAT TE G &,
TN & g TR ARAE W
zdlfe 39 9ar9 & gy AW ar
T | FIAR FanfFERdr & AR
TadAE 1§, 7 T moenn an R
T W ag T A FE @I 7 A
TEIGY A T YA TAAAE B LEETH
fhar $ad) 647 a7 Wi qg foefer
T F A aw qee A
agY ot ST 67 FT UFAIE I AT,
e R 67 § 9 AT
qAT W TW wHTE F A |
it 7 geAS areft g€ off i 73 odwE
&I 21, gearefoas @ 0% & gF sl
ST Y TE A qraT & F@Ar ag AW
FrUATAZ AT | 9 FEARX T fazwa
Tt 9T st foreRranfaat &t famy
afs aafeondr ¥ gar w1 7 udgwg
¥ oz g foawr aefeo 9 wifes
R T o 7 fFav 10,000 FTW-
rEq feawaT § €1 981 TSR BAEH
F0i vE foar | gaF qafess & F
Friga g fafaees F1oF s tr
g7 frar f& 97 agar wa e
AT §IT AW qaAvAg Aried |
They are breaking meeting of oppo-

sition parties.

g gz i adi Fxas | T’ ey
Hifer F7q § a5 98 a4F T g A
g faefaer & feaa & g snafagi
1 TF, S 7Y A4 afew FFE st
Fr wedt ¥ fzar 1 97 g7 e agm
&t fqar | I9%F ag CAFE FAv 7
ga@:g frar v fafaeze 4 agi nfwar-
Wz % Gy fear i oo 9 s
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wdATE g | T F AN T AT
&t F2T FATT I R FWHIF grea
AT T F G 9T AT S A A
g waifes a8y isqw AN @)
AT g A ? @A A gHw
Ffie &1 Afefbda g dfea sfem
qET &1 H IT P FE A AG I,
fag s ¥9 YA g1 & sl
qiEt I BY A 9%, 98 T 99 TG
a1 fF e daew far, qREEE
Ffw Adarey frar fv e fag
21 9% R o & fag 19 w@Ed
ght qerme ¥ amg-Erg | BN @R 9T
Tew g A faRwm  fear ek
FuE WE ¥ e H faar A% e,
FT 7 ©F g9 w7 @O | o
wfawa 3 o=y F1 foar ? A FwR
A 21 AN FVE LA G A&l
FIAIT F 3,4,5 AT 6-6 T TTH AT
gidr| gz @1 a8 T & o 9uw
R 21 oA A€ AfRANE SO
fas F@ & & g9 7 Arfaew
qo arfes s fad 1gw A ot AR gEd
A AT qEfT F g Arfre
qad zifee fed o Fo=TET TR
Z fegw avit & 141 e o
frfoge aroge X foe gr o
fod fraz v sfamaamarg |

faer faga +% A7 gg AT A
gl T OF CHT Taie § A aH o
g & foed fggemr 7 SqTaY
¥ fag a9 g Ow gF e fear
g 199 ¥ 9g TIRF @1 g7 gl
A IO AT ¥ AR @ frar A
¥ & 9 FLFATATE -

........

“I have your letter No.
dated 7th January 1 am forwarding
a copy of this letter to Sadiq Saheb,
with a request that he should look
into your complaints personally and
satisfy himself that nothing wrong or
improper is done. I am very keen
that the elections in Jammu ang Kash-
mir, as in the rest of the country,
should not only be fair, but should
also appear to be so, and that noth-
ing should be done that can be re-
garded as at all unfair and improper.”

17 Hws.

TR ARGE T &T| AT THY
R uw fga g gd 5 cdem B
A wearfaas &t 1 afer e gar
7 ?  fowig gr o1 26w
FEFET H FTPERS AT WEHT
fagrem 26 FTRvg 9 T AR A Iw
FAR TRTA GATARAAFIAAL |
A AT A FT R

These are all open secrets. §ez ITFI,
o, 22 e foga & 7T, €9 & T,
d9E I THFET & T 7 A @A
frar 1 ¥ no body just did any
thing or cared.

Not a single nomination paper of the
ruling party was rejected Ferer iU a7 &
Then we again approached President, the
hon. Prime Minister, the Home Minis-
ter and other Central Ministres, put all

these facts before them,

] g A wareran fan fv @ fele
frawra £t arg o AYew #7 gt 7t
g ¥ I #1109 F faar oma
v e g & 1 faar s Al
AN I G fear o A T
W feaT T | &7 T R SrEw
L8SLSS/67—10 A

w1 5 3t & wree frar g 1 e
FAMA AT ARAT TE A A FTEATC
H & 361 & f1T wigh no instructions.
g famge @3 <@ oo 1 7@ | @I
& ﬂ%zﬁﬁmm? Fx afgas

wiedtggadt & ¥ gom, 550 TN
g qowaw frAferow @AY
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1185 qgw fager | aggam 1
(W) @ A S A
§AT | g% T w0 fag &1 99 @
agi & A, 39 § A7 faar, ga & fawy,
e fear, Tegafa & fas il srfae
St g% FY g9 g1 T w1 T ag
AT 1 G AT AT TSN FLA i IR
gfar F amr sgramam ? gAY wg1 E
g gar A g & E A )
gfear & qafests ag wgvswav an fr agi
g S03 A gqrimaw g g
Fod AR farg g ¥ gEra A}
e F qimma w0 F o g ot agt
Y WY | G GRTL AT Fa 8

“that the .nomination papers of a
large number of opposition candidates
were re]ec:ed on flimsy grounds is
serious.”

A frragsen g

“That difference in law is not satis-
factory, and I intend recommending
to the State Government that the
State election law should be brought
in line with the general election law
on this point as soon as possible.”

77 g2 Fgd & T "vae |ifem
#1187 fzzr7a N 5 T wow §dora
U\ FW T 531 5 aga asan | 9@ A}
oA AMEM AT CF L W A
UXFNA §3WT U | That is the law
of the country. 5\T g7 IqF AT HF |
T IAT 78 0 A g Ao v 57
TAFAT T\9T F 1O FT | AT T2
#1294t Acare feedsr g mEa
T A 13 AT IEAF ¥ 12 #
AT AAT TF N AFT § | AGIOET F
21 ¥, 20 FT HaAT & TFT | FGT F
21 =Y, 13 FT S7a7 971 8 97 f5 vy
AT FEAT A 57 wdasiq of T g2
F BT FUF FTHRIATZATE | e
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& gy | fgsgaw aEv R
e FE—AT T84 AU |

Bring it on a par with the rest of
the country—as early as February 67.
sdrger fadt a9 7 S AT OE
gy gam 1 % fme Far g 7 feegaw
T fra sz f2 wes @ 1 B
F w17 7% F< fzav 1 oF wmar fav
T Iga frgga ar ag 26 F RAN A
rar 91 &4 fa w9 e faarag o0
(smwerw) -+ - e wTgar ? 2
I saseez fed T 37 31 Gaar
grar fagea< @& | FT9HIC sfvawT #
IAFT 94T A7 747 F OF areliE Y
Because of uncontested return

rejection of nomination paper,

25 T EN 1 a1 IFW oF fem 7 &
e faar i ag e Wos fea d
aqey q3Y, AT IW aFmw fmm
9 faaratal e 1T 10 faama st
afz A TEEAT F 1 11 F AT FT
fear i I fsgaw @1 TR
q gL fFm a1 78 AT A F57 g
T A G ifr-? & fo =g
AT A SEET FaT iR

“You are no morean election tri-
bunal; please 0. I 11 Fr gaw
#T 11 # 99 Ig gAT, § wgaw
ey qw fAe wgm AEE &
qrer | srrfa gt ord PErfea aY g
Z AT TR A T, ATT AR T
9 & 1 f6C avar | &7 wF=y ANEw
g far a9 F1 aar faar frager
TX I AT ST FAFAT GAT T AGE
o e 7 1 qar frsgaer @ g
% wg1 i 0% g oow IR A AR
awEAfog | wER T Iy
SeY FEM | T Ad gE TEET 14
faara< &1 1 s s faear o,
FRAT WY AT, AAEL WM,
ATERY ATOE § AFEET AT | A A
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g T gETd e AW F 1 57
QAT G F ¥ 1 FT GEAT AT
&1T §3T A 9T IO A TS G Al
A FH 10§ 57 51 IR a8 AT
7@ ¥ fau gifs 7 & fr fafew
fage g7 @ Tfge | AR A
21 § 20 FTHGTE T g@ET |
i5 F & 12 ¥ GEew & v A
g WY g1 AT | SfE wee e
F1 fF Far o & f5 Ao a9 @,
370 %, 380 &, 390 &, W WA T
W FNTNT & TSz o § A
w1 2 f o % 39 9 a% S Q2
BIF T qFLL G g1 ? AT grERE F
Tgr I areAT quafea o
They are fully occupied with their own work
g TET FT AT | IJgI AT Fav |
afsr § wgafs wea & garfeas
Fg A I AMIIENT A9 1§ F A
Fgm & 91, 70 &7+ ¢ 5 9 oEw
sy | F g e ag wgm fFoag
AEATRET Taqqz A& AT g AL AT
g AT forg & fasrs 3a7  G2vwq &,
sa+t feafaq fifaw, ag o s &Y
WA | AR AR § A WAT 09
FEAT A ga9aE § 1 A1 BT H ot
FEM v s o A wEA G ACE,
¥ fegax, S99, $E0 AR A9
AR AGAE, WA AT gHAT AT A
oo < §, aifafed wowe 8, g8 A
AR F I a9 30T F BAAT Fq
Ut Ll
And let there be fresh elections in April 68.
ag A7 qowA § fF o sarar ¥ samr
AT F1 AT F, A F 3T a9
1 e ¥ eg fowd F 1 F vAEE-
e 7di § s uasw 7 7Y -
TG OF AT §, AgAH! FLH TAI-
fede @or if9d, 141 377 =
fearee #oed, @it & 41 Fw
Frr 7§ fm Aoy B} R
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0 feqrse sU%d | T P NN
¥ wrfigr aF feame ) o a1 ®w
AT AIT A N aFAE | BW
A ¥ AU AaEd arizeEwe
TE

FEY 91T ggi T FTEATT FT LT o
Il FEEAT ¥ AACA® FEU MAT
2| FTEAYT SR O T e §—
qg aFES A FAGAT A ATTH AT
qTY §, T8t FEAT SO oF BT A}
e A arE, e et sgEa AR
TG TN 1 F AR A F A%
RS FATARAE 7 1947 77,
1964 TF 2k« qreq AT aFF I
FAT F fA—ag § awdET 72
FUT T4 , ATFT 1964 ¥ 1966 &
arfgz aF I 7% I 1 fr—ag
4 70 02 w9d, THT 2 T F IT BN
70 FT &aAT fear 7qr—7 TEgan g
fF amq za st o0 SEwE FHfad | F
qg At fed s A 9T @ E—
TH wEd feqdde & Seie y e
FC Q@ E A AT AT o A R,
afew s ferae & ) fe @3
THATE ], ITH T FAT@IE | FIEAT
9T AIZT @A WrRd | qEIEAT Y ¥ OF
T FfragdT Fam wErE—
A w1 w9y g fad, AfeTew
Ft w9 g, qgi 7T F9 geEl wT
TFIFIA T ST, Tveefaae 2wy-
T g Tifgd, TFeat 1 agrEr
Afgi—afeT garar 2 7 S
usfaf=eT 9% 1962-63 ¥ 61 @19
TG G AT, AfHA T AL A AE A
g FT 1 FUT 10 99 7Y T—IF
QFAET A 9T AT § 1 OferE 9T
1963—64 ¥ UF FUT &1 &9 9T,
Ffra o7 98 9% w< 91 d19 FUL &
AT §—ag GHAI g £ 1 & fewrd
H FTeFIT a9 T 9T FC @IE | 99
¥ a9z 4 39 99 T 2 FULT 49 9=
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T, THEATT 378 FUT G &9 FQ
%, AT o9 99 X 49 AW wE WY
BT E—A Wt TFATHZ  FT A 4,
I7H1 O faar v &1 o St At 43
§—ag AT F AW F g7 T F) g
faer $aTr § @l 9T gL HTEAT
FH F4 F, 987 A9 7= 47 ¥ off SRy
T g 1 B 60 gET AW qw
gt oY, 9@t 9= 10~12 F9C AT qa1
ERT E—7-8 W@ ¥ F&wr AwE
= fodt stame, & wgen g 5 o a9 it
9T qasug &F 9 |
T g A YA A Bee &
ITCAANT F R H FgAr TEATE |
TG T AT Tho THo To FT Al
g, foa R e T ¥ sRrEd
2t & 1 T e g feferm s

wgn fafraomy wme (i) @ &
feg & a1 gasm ?

qeait AW {EET : fg-wEeEw
T | AT I T 10 AR AL
1 g feafag 3 a7 wag oF °f
T TWEEAS ®T @¢T gt A |
afew ag a9 OF g—TF =A% sree
TS, TSN TR A 93
gUE, T & e g s ok
) AT T4 &, 99 B U F¢ FAAT
g AT T F A9 FademreT 1
e FX & | A9 FAHY Fg Afed
fr e sa d are AT €, 90 FraEy
aF #x adt fedw & g =W
F @ T § W 3w F A SN
F ATEAT AT AT qifeeT aEe
qr @ difed, s aw0 2 fr et
S AT AT AT AT H &Y
TET AR | agF ST FT T FH g 7
Wi dos MEgHFwmaed
fefera s Afeww g, fagren sme
i g Hifed T forg o & fod
ITH AT T @, 99 F 9w a W
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QT AT A HITEEE-HY I X T8 F7
forar 77 | gAY T A9 ifed, 9
o g, s Aw Sl —ad
qram afd 1

Tei 9x %e ¥ fowfew 7 agfew
go—arwt gt e 97 ) o
{A F I 7 g4I 1957 & 1959
H 60gMT T & 62 T TA X
SaTaT oA g —g fmw o#@
TeAT—TEH, AW, Sq1L,  qAq, HIT
T, RfFT 1965-66 # AL TH A
¥ A #, ot fF of Fa § e @,
AT fF 3 oA § swE 58
FATC A TeeT AT §— A g
™ FI @A F N7 fF qar a4y gan

g1

Tgl o7 fdt S/ & WA gay R
foF F1EN F) 7 o f@TAETE
¥ 3@ greg &1 sfaen ¥ 90 ot s
Fgar g & FeT A s Sma
9% oAt femr sen &, fow #ima a1
gl %1 fasan & 1 &, s e
ITH AT T § Fafger AT g, SEA
TaAE  ATE EfeAT qEEIERT Ag F
@Y & 1| meaz arE ifear 1957-58
% w9, ATFT 37 FIeT e
FLE 8 e ag @ e § fF amwix
A 9gs 2 Y T AF 1,25,000,
1,75,000 31T g ME TF F@y o,
A fF 8 w0 wd
a% fear o1 @ 2w & d Enw
2 i =9 auw WY qawg 29 &Y 9E@
g1

Al T § 7 IS FAT AEATE
fr smma wifes Fag ool Bz
# Fgrar fe o I § faeita s
g1 T FR W oW FoF
ar oY AT I, A F I A it
B1E gm | AfeT a8 FH 9T qar
Qrdl & 5 #1E 39 T BrEar | I
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oy 2w ifed fF fed a gt w
el 7 | W EET AT AT
feft § — 1065 7 FR-ufea
Fifrae ga—agd a2 dlgw fHaT |
TR I WA I I 3 FOA
F1 HAT A §—IFM IT T4 FgT—

“There is no fear of infiltrgtion

and we have sealed the borders”™. On
the 8th of August, on this very hon.

House, Shri Nanda announced that

12,000 infiltrations have reached Sri-
nagar and they have surrounded Sri-
§ g fedew & @Y o TR,
fFT waw ofedly aw fraeriom
FEY AR FaTg Fgawag AR
SR W ow ar oy A @ aei—
1953 ¥ AFT 1963 TF T A1 WY
T 9 AT T 9, ow i g
T e AT 196477 FE T ®
& Tar—a=, AT Fg A fr ooz ww
g9 FT W E 1 FE wfewm Fg
&Hfed |

A F e FTET AT FF 1965 F
afsamifear wifeaae F1 dRE
forem, 1966 & o w¥ew X wrEfar
#re ffom g o 1967 & FTERE
farg s a1 T HTETOT g —
qET X IE 144 FT A0 fHwar m@T )
TE 144 1 @ OO F A
w1, o w1 CH R T § —

It is perpetual 144 since 1965 up
to this time.
R Famar srmEr & fag z@ W
et 73 g fr fred @ema F Qo
WY TWT 144 FT ALY ISTGTIAT | FH AR
ARG AHL AN FQ °, FEL A
forer o7t o 9t sreET A G, ST FATIA
gl freet 4 @7 T FERT T

It has become perpetual.
o & famfasr & oft ot w21 W@l
e Y g ag & fF w24 W@
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FH FHR AT § A o Wk dar
2, Afe agi o e aw A ao B
7 frage <O @ IRt as
oY ATgE-FIH TAAT F—IE T AT
g | o9 ag T 1% F 90 Y TEw-
# @ feferetr @1 o §
% T A qgT BT 6 o FWI
T # wegafa U9 T AGTAHAT FA
¥ o W T Ueg ag AT G
A qrfeaTT F g | v o afew &
A v § Fr g fem ot e @
¥ 9t fem arfssamr 91 2 faar o fem
5 73 141 TR o1 foR 7o
fed s as ¥ g I fararwr§s
oh fow g fe s wravrdrm ?
A o e T T} gafaw # AT
SR F T FEA | IR T T
T AT S Y a9 F AR @
TH 9=l §F AT 38 ARt AR
ifesw wowg f&d § shtsa #
TR £ § arg w7 fefeaet
T QY i an e g o s
AT FY IF BT F AT FG g
g oz fravd:

“IH arae fF a1 s qeA
W e a1 R ag faafasn
Y AT @EAC A1 | A9 A ARG
T FAT AT AR A grrae |

wafean & snfat § I 780 9= F¢
F gen Fe 5 v fegeam F e
3, vl ¥ qEewm, ;e §F &)
o ¥ fegafow ok g Fd%
a7 fggeam F A 1 9@ IT AW
it F arz ferget €, fergmry
Q¢ s g fegerh @ A
FaR A I A T T AT |

5,.:) dares

e g S — Sl S Sl 1 (S

e (Fm S
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[Haree e o 64]
e Sl Sl x5 Ay o
S Lkl Nl sl g
LS Pr o B e S
25 193 o Ble Sl Lo ale
et S A5 2 oyl M5
P T I ‘f"‘j*ﬂ
SHBL gl 55 el 5 e S
y o ‘-ﬂ"ﬂ)h LU:J'*?"‘ 2!
2 Gl § iS5 4SS AU
e Jl oyl L;JL:SL.J jweiy
By e o — 2 ST ey 5
M @ STl 2 s

- S

They have lived like that and they can

live like that till enternity.

AL ps Ay e g5 o Oley
WS S oo sl e b S
oS S Ol 3 Oley pilineS”
S Ol LS o S sk LS
23 gl Ll g gla e
Ao Ll e Sl Olde
& ol L SIL dly pslisaS
K LTI ONTS RIS T P T |
u..aT Us,r Olas ;I —use LGS
e dS S pdnes &
_AI/,.:@L’-“@“JLI‘/
el e K E dn e
2 S — 2 by S iS5
Pl S S oKy Syl
Obugie o6 Lyl oy & gy 955
9 & e T - By Sl £
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T e By e ST
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They are breaking meetings of Opposi-
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Not a single nomination paper of
the ruling party was rejected.
& 4 Glin g

Then we again approached the

President, the hon, Prime Minister,

the Home Minister and other Central
Ministers, put all these facts before
them,
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“I have your letter No. ......
dated 7th January. I am forwarding
a copy of this letter to Sadiq Saheb,
with a request that he should look
into your complaints personally and
satisfy himself that nothing wrong or
improper is done. 1 am very keen
that the elections in Jammu and
Kashmir, as in the rest of the coun-
try, should not only be fair, but
should also appear to be so, and that

nothing should be done that can be
regarded as at all unfair and impro-

per.”
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“that the nomination papers of a
large number of opposition candidates

were rejected on flimsy grounds is
serious.”

- R C"J.’ &3 2 J_gl
“The difference in law is not satis-
factory, and I intend recommending
to the State Government that the
State election law should be brought

in line with the general election law
on this point as soon as possible.”
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Bring it on a part with the rest of

the country—as early as February 67.
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Because of uncontested return re-
jection of nomination paper.
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You are no more an election tri-
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They are fully occupied with their
own work.
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And let there be fresh elections in
April 68.
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“There is no fear of infiltration
and we have sealed the borders.”

On the 8th of August, in this very
hon. House Shri Nanda announced
that 12,000 inofiltrators have reach-
ed Srinagar and they have surroumd-
ed Srinagar.
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Tw 1938 7 Hieaw Fha It Forrer
FHG K Iz FT Gaer fear mar
1 o sarg a1 faasr fF
I9E § 78 gam afew 78 qafaw gan 5
FEAT & &0 91§ 7g T faw
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4 fa # f o5 dgecfon s Twa
FI AT ATEI 4 | R FIE STEHY 48
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Uu o forar &Y & 99 7 79w ar
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FwifaEi a1 Tt AT § ag fegr-
T T g T T oA WK
A A WX HT 3G a1 g fF
FEIG qaawEl F T F A fgg
#1 anfaT 7 qrer AW 2T gan § o
g ¥ Ferd fTRE FAam R
afax F 1T THARTT FT ATH FT
W g 9 5 F 9w #1 qa9Ts 0
g Ay R e g s T
& qIEE F A A | TH &Y FTA A
g AWM E |
7.24 hrg.

[Surt S, M. JosHi in the Chair]
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W wEewEl F 9@ o AW § G

SHRI PILOO MODY : Is he naming
poets 7

SHRI BAL RAJ MADHOK : What
is he aiming at?

ot qEeRT W w3 T AT
wa I5d | A A §F a9 & AT
g Feddl seFA I
AWT ] I H wahar 4Y | g OF Aar A o
g I AT 9 AT O 72y T
et fa segeer w1 A o , e
gEd WY gt 9 43 § 9 w1 W
AF @re | A ag wer omar g
FONT § wrge w15 6 gwe dar @
w§ & 5 agr avfeem =1 A 3 SieT
feogw qER § &R @ ) gEEEE
gt agEar =T it ag Ao
H AT AR § Pt ok T |
Fi fgal & geran @y, foat o=t &9
T &1 faear Iwagdga grn
(em)  SgRaEl FT F @ F
g A T F1 gAY qfeqd | 7O Ao
ag FgH 7 97 {6 FEHCFT A o =Y
gt fedarar g #Y Iw O
folt W1 o 7 s ofgd oW
mgargranard & agr 9x SgauEe
o FWS § 7 AT g, TgT T FAT FAT
if arit a1 A 3w F fag 3w 7y
wim F% f% 7 T3 = agt A
aifge & awean g fFag wmw aw@
& 3 st gigT F g fawra
&Y gt § TATw F qarfaw S A
IR T FE Y A aHAT ag
& qATIE F FAAS FY ATHA & GRAST
g f o odwaw 3w T @ sraTe
A A 37 = E qEAA FET F990

ot qam g w8 s
TS| AR @ 0w A

(M)
far | ag felt s & = ) 4@
A & frag w7

=t AEEAT WH! FIWT : JEAT ATEH
F 78t aeg ¥ wraw § v ag wgi X
1| gt a% FVEIT A A gEAT
AF § L 9§ gEAT & a1 Fav
Y &, oAy 7 ary S grfawr A g v
T ST AT F fear @ g @,
FaeaeT # foar o7 awar & | wEd 9%
7 I & F 9w S 9y o
FHFA qg FgA HT AR AT &
¢ f+ 73 7g ¢ mifvamiie F1dawr
#1 i agt 9T Al geaa 1 awafae
Ao &

SHRI BAL RAJ MADHOK : The
charge is that the Assembly is not re-
presentative. It is hen-pecked; it is
nominated. (Interruption) How can you
prove it unless you hold the elections,
unless the petitions are settled?

o7l HEFAT AW FI 1 9T H OF ar
FEATATRATE | Y 769 F TS TN
F g fosad #Y 5 sofe § 7g
B @ AR ST 77 STl g1 @Y
g ar & 9w 1 gfaw & fog aremEe
SGATL FT § 63 FT UF AleH 93T
1 W drem dgear w0k g  qw
areT 7 Fgr fr & 1953 ¥ AT 63
% UF AT 144 I IZT I AR AT
qt ATTATEAL 59 AR | v fowar ¢
I}/ AT A

“The occasion was the mammoth
public meeting organised by Shri
Shafi Qureshi, a leading advocate of
Kashmir Bar. ... . (Interruptions) on the
minds of thousands of people gathered
was Pandit Nehru's decision, in accor-
dance with the Kamraj Plan, that Bakshi
Gulam Mohammed should quit his office.
Shri Shafi Qureshi’s outspoken broad
sides have evidently been giving sleep-
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[t g w wai)
less nights to Bakshi Gulam Mohammad
and Co. ... (Interruptions) Please listen.
SHRI KANWAR LAL GUPTA :
That is why you are the Deputy Minis-
ter here.
St qEEAT MR w3 FE@HI T
¥ gfa ¢
“Within days of the above des-
aribed fmeeting, Shri Shafi Qureshi
has been served with a gag order, he
has been prohibited for an indefinite
period from making any public state-
ment or addressing a public meeting
in the State.”

1 went to the High Court against
this order.

This is from the Hindustan Times

SHRI J. B. KRIPALANI (Guna) :
Shall we listen to these personal dis-
putes 7
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27

St qEFHE W I ¢ AT ST AT
g @ § fF agi 0 q9e w1 O
2T e, e i o Qv ¥y A
fgrgeam a1 T F T Ao TE
FQ, IZ AR IO T T I AALT
FRAE!

ot wATOE WA . AEAE HAT A
#3 FTT AR §, T8 TAAH T
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[MR. DEPUTY-SPEAEER in the Chair]
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wfcg f=< &1 aror g 1 ol awaw
EF T Afefhde AM-FEART &
T e | g A g N, frge
¥g fegm g, fegem ¥ @
fegem & w4 R #1§ 9y wwwar
2, #YE s Ag AEmET R

st g Wl - afefede gara
agl, ava few & & 1 ( wrwwm)

o vareE R : A AR FE fow
& T J1ga, ¥fFT a7 ToemEd
gt wfve =R § Tt ag
ARG AT AE ? R FE S § Y
Y IER AT AFA ? a9 W AAA
wge o & T and W @
Y FT W AR AT AT A Y
o fedre s § 1 99 ¥ et oW
AR FTRATAE | AT AR A AW
LBRLSS/67 11
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FAE AT oA g fegEm
Fza § Ty qrieeam & . w0 ?
& =i age famarr $ A A
A )

MR. DEPUTY-SPEAKER : This is
not fair. The House listened to all

the speeches so far with rapt attention
and it was good. We are discussing the
situation in a particular area which is
very vital. If the hon, Member goes
on interrupting Mr. Qureshi, it would be
very difficult. Whatever he wants to
say, he can say. The Home Minister
will reply at the end and the hon, Mem-
ber can put questions at that time. So
far as this argument is concerned, he
may please not interrupt Mr. Qureshi.
He has to conclude.

ot FaeTe ww AT gArEy v
vaE fear o (sqwam)

i Trewe ot w3t - F v g e
T flt ot qew & R F rd ooy
T XN FMY W war ¢, wyg
g foelt Y worgm & Ao T B,
T’ RN R | oo e & oA,
MR A FRTINE, e &
T R E WA T R g it oy
TEFTF IR TR FETIGINE
e ST R, FEET &
g1

% wnfaq < e , i o
TE AR A e g wifed e
Rt 33w & fod swit oy &
¢ fo @F & s ww 3o qer e
&, 97 T T s Y § R 9y
affa ¥ wfFm R T
o farve v s srTfed 1 o e
¥ fmmm 5ot @F it o
W W AR # A w8, @
ar w3 & fi 7 A iRt o
¥ AvgmaRar g f ¥ e o
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st TaW Agw welt o Ogr 9
Feqferder =7 g7 T & 1w & faw-
*fa¥ F | M@y FAWAE S A=A
1 FEd qaemEl & w freaa
7 saws F A ) R A
a1 S ETend feg d W
fetire &) v &, FTOI @ea 47T
R owa g, 3 og fowmw et & ol
LI

ot T Wt il ¢ aEE A
& ot TeTwER W ) ani T
gt

ot WweETe T ¢ SRS WERA,
H AT ATE AT FIT ATEATE |

MR. DEPUTY-SPEAKER : On what
point of order?

St FALHH T : IAEAH  WRIRA,
¥ % g ¢ 5w Wl wEieg
N TS 77 @ § I8 TF T THA 321
@ § | el 7 7 s sl
geemml = fF o mr )
R s Frm A g fF
FO qEAH WRE | MA@
FEA T HAAS S % Tg TG THAA
Gy &) o A1 WX §EC F qg e
St | feely & ot 7w & FF qEe-
HIHTERE |

MR. DEPUTY-SPEAKER :  That
was cleared by Mr. Bakshi just now.
There is no point of order and if that
impression is created, he has already
disatused the mind of the House.
.P;_Ig'aaeoontinue.

oft g v w3 @Y Ay AT
wivd w9 fs R Afaw d o
yeER et F 7@ F oA fEw
wfgemet &1 famge qer o v @, awt
TR e 2 a1 @ § ¥ F grew

%mmgﬁ’...

off sreedie wredY @ ST WEY-
zg, fex g TwEEAEY X AW @w
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1T 9 T § | 7 T A1 & AT E,
M F F MR AR FE S, 2T FFRE,
fag 0T OF UF e dfed g 1
FX v o7 fr W T A FER
A @ TF T FA F AT AT
Zo afear 3 & A e e gl
¥ oy fear @1 & gardl afwgmEl A
for afgaret & g & fag @ &,
IAFY FAAT T AT gH TRA | FY
Tg FEME ) TER FGE AN GE
AT I F & 6 ag frr 6 |

it e ARG F oo AT
wrar e aw agaraa kg e

SHRI BAL RAJ MADHOK : We
are not here to listen to a personal dia-
logue. Let him reply to the charges.

oft AEERT WH G ¢ AT G

W aa a1 % TO % |

SHRI A. K. SEN (Calcutta, North
West) : On a point of order, I must
support Bakshi Saheb and others. No-
body, whether on the Opposition side or
on our side has cast any aspersion on
the Kashmir Muslims, They are our
brothers; they are part and parcel of
this country and it will be a wrong thing
to answer a charge like that, It will
create confusion in the public mind.

MR. DEPUTY-SPEAKER : In order
to avoid further controversy I would
like to point out to the hon, Member
one thing. I have listened to all the
speeches very carefully.  The main
problem is about the Kashmir adminis-
tration. Communal aspect of it has
nobody highlighted, so far as I under-
:;and. As fas as possible avoid that

s0.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : Is he inter-
vening in the debate as a Member of
the Government,

MR, DEPUTY-SPEAKER : He is
a Member of the House.

sft rearT W Ry ;g AW AT
Tt w1 aveyE § fF agt il
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; I8 MR. DEPUTY-SPEAKER : I hsve
T g g, e g I gl already ruled and pointed out to the

Mg AT AT §, T TGN G p o Member not to refer to  these

g fF o Al Sy g a g e gE
wafey dsa< Tt AR 1963 IF
agi 6 fraes @ | 9% T9 W 9
wefaat g Mt AT OF WA
AR 7@ TE § | THTAA WAy S A
w1 § fiF St mrestr Fef F ST § 9
agt ¥ T & wT qfEEE §1 0
AT 1 ISR WEIEA, AR AK
2rm fF 58 a% AT §TEal 9 gAY
¥d 4 g€ § AR Tl wwd
# fgwraa FTE | FM TF a@ 3T
T g ¥ T Ao SRS GIAT -
T 7 AT E. . . . (FETEA)

SHRI BAL RAJ MADHOK : How
is it an aspersion on the Army?

off AEERT WTE AT ¢ A IJGE
213 g2 wear qifeer Sav AT ...

MR. DEPUTY-SPEAKER : I have
followed his arguments very carefully
and also the other arguments. Let
him not bring in the Army and other
such matters.

off Eewg oy Wi ¢ F R
T W E | R 9 g § v aer
gt ¥ qifeeam & |9 o7 aFT §,
AT geaTy IEiA oA & Y F g@ &
Frr & T a1 FEAE 59T F 0
sz § fr gy Qaf am A e @
wHifs oF = I7 9@z *1 fewem
AT BT FIA & AT FH @ AT@ HT
8T § UF w6 W g9 qC6 § SHT AGH
AT aFdl § IR A fggmm s A= §
g JET TGN AT qFAT | T AT T8 A
T § 9 dgFETE

SHRI J. B. KRIPALANI: Our
Army was there when thousands of in-
filtrators went into Kashmir, 'What is
the hon. Minister talking about? He

is tilking through his hat,

aspects.

&t 7o To WA : wEAl ¥ wlwwat
T e w A, e AT F Q@

ft FEewT W gAY : OF A W
@ freme 3w § 1 @k o AR
& @ & N oW AN A g
R AN TR | I A g g fE
g W § AT F< | TE W ¥ 0
|G TF @Y FT YU T § | AfeT |
+ft ow A 91 e § gt AR
FEgr gfewr &) Haap s g fw
¥ Al T w g A aE s
Taclt § AT R TR @A

arfes agT 7 foammee # oY
qifedft Tgi & AT ¢ SEF qafew
¥ g Fg S g % S # e
FEH ALY, FE FET T FATIT R
TATT A HT AN GY T W qFAE
wTofifat & faqr & 5@ a9 ® SEr ar
& 7 fergeam & ard | g 96t @HEE
F TEA WAT § | I HT TA0HT
g fr €@ & olT ¥ =87 9¢ owa FEw
@ FEAT §, O AWT FTIH G AT a1 §
Sfew ag s s =1 & 8
AT §, FGWAT A H T TG1 g HHAT
& | TR 1T w7ey § i wreli A
Tt Al 7 T ad T8F § AEge w1
fFaameny s & @ R &
fed fF g7 93 fog o # 72
W, AWl & TEN, A aE %
T gy ¥ &, I e dar &%
f& ot Gwer SN 1047 § femr @
aE GueT W GENT 97 | I e
qar g Tfed. .. ...
" SHRI KANWAR LAL GUPTA : He

is woicing his grievances against the
Central Government. This will create

a wrong impression in the world,



3987 Pak. Infiltration

MR. DEPUTY-SPEAKER : Hg is

:::cluding. Let him not be interrup-

st ey R e ;A g
TR M A R @I |

SHRI BAL RAJ MADHOK: 1
would like to make this very clear.
Kashmir is part of India, not because
of him or anybody else. Kashmir is
part of India because of accession;
Kashmir is part of India because our
Army had gone and cleared most of the
areas occupied by the Pakistanis; Kash-
mir is part of India because it has been
so historically and geographically for
thousands of years; Kashmir is part of
India not because of him or anybody
else. So, this kind of impression which
the hon. Member is trying to create
should not be allowed to go out.

AN HON, MEMBER

It is part of
because of the people of Kashmir
also,

SHRI SHAFI QURESHI : [t is part
of India because of the people of Kash-
mir also, I must say that also,

SHRI BAL RAJ MADHOK : Not
at all. Kashmir is part of India. If
anybody does not want to live in Kash-
mir, he can go to Pakistan or anywhere
else, Kashmir is part of India. Let
it be clear to him.

MR. DEPUTY-SPEAKER : It is a
wrong impression that he is creating
that Kashmir is part of India because
of accession. It is part of India because
the people of Kashmir opted for India.
That is the main thing. So, let him not
over-emphasise the other things.

SHRI SURENDRANATH DWI-
VEDY : I do not think that the Chair
should enter into arguments with Mem-
bers

SHRI GULAM MOHAMMAD
BAKSHI: The Kashmiris fought the
Pakistani Army and infiltrators in 1947
without the help of the Indian Army.
The Army came in at the last stage
when they had reached up to Srinagar
It was the National Conference that
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fought them and the people of Kashmir
that fought them, The people of Kash-
mir constituts Kashmir; Kashmir with
its people is part of India; Kashmir
without its people means mountains and
snow only,

off ey W w3l A oF A
FHAN CACE F TR § wg ATEen
g | T@qw AU ot & St oy wer
1 gewTer foam & 4 ag A a7 fores
FIOAR § /AT TS | IHA Far (6 AT

SHRI BAL RAJ MADHOK: I
have said that anyone who says that
Kashmir is not India, can go away from
India. Nobody can stop him, Shri
Nehru has said this, Shri Chavan has
said this, everybody has said this, 1
have said nothing new. WNobody who
is in Indis and who does not want to
live in India can be forced to live in
India,

sft Wit Wt (soR) c T Ow
SFET FT FATH ISAT ATEAT § | THS
A geg ANt i @ g
SETET G T &Y Fg © §, AT A qwwr
g | IR Fer @ fF FToi 1 aw o
| et & afefesz & oo & &
TS HEIF A A w27 97 fF AR afe-
frde 9t gew@ g AT A fw 1@
B9 @ F IS | ¥ Tgn g 5 ag g
fem 91T 1| T@ X & AUEY SHAEdT
| § |
MR. DEPUTY-SPEAKER : I have
followed his argument, I have made
some observations after that. There is
no point of order.

«ft wgeRT WHr wAY : TEAT ATRT
FY AT B F FAAATE | AT BT
AT FT N F gHAAT § | qE AT
o § faew oo & af @ T@
areard § | 5 § qarfears fa &
a8 war ¢ & agr e feg 4
e & dfeq o ar awOw A
st ar mreft oft 7 o 8 FEr AR AN
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FARF g} | T ATEE WA AT
Al @ ot xfy TR St ag @t

oft e e ¢ iR F ST -
FTgagargre WY

oy wgwe ey w1t ;3w T A
#1 ¢ fr gg wwmaa ot v e fea=y
T Y O 9 sara 3w < A R g
a5 g AY A< off oA, TR I8
fadt & ff, gt ©m § ot a8
T AT wwY | qwHY qEE A AT
& @ A § AR gew & ot 7
Fowar § g | g gw e Ew A
T a9 o< fF 9 awaa § F agt <
wenw fgg gu | % e g
T AT § qF AT AG) ARATE ) AT
% 7g Fg T § e N wg F@r g
f& st o1g o ww G A, 9 AT
AT W AT T 9C S ¥ W
At fear s & wwwar § fw faeger
I T § | R 5 faer o< fe
ot srrg o< afrardY s AR AT
T AR] AT § qgl 9 e F1 5w
AW FT X A1 gH g g4 7 Foee FT
TS FTAW FTAT 307 | §F Tvgan § 5
AT FrEt & g I At F7 G
STEAT JATR 3T A1ET | TR e £
FTeT F1 g THH, FIOAT F AT
el &Y gewal # T9F | R IFA
qar o grar @t I T8 T/ F1 TR
T 31T 14T L.

afa< & # g ) FgT AEAT §
fs & amowr a9 faamar g s anre
fegmm d g fa, femgeama =
v & fog g oo g w1 afed
?tlrﬁmq%u’rm fawaw far

I
/E oft gwo qwo Wi} (‘fﬂ') : §EA
R 1 e e T e
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5 78 oF wgea w1 § AR WE g
a1t #Y fremr & @ | @gt q@Tar
war & 5 drer § ag gan, Torearr &
G | g0 g A FT gar P
afe it oY Y greT & SEET A
TR FAX SN ST § IA T
AT TTRAT | FAR AT FY greAd AV @A
2 & AT I Fwi g A
SATET GO § AT & FT AT For A Y
ATt & fAd 98 @9q a7 gt &
TafeT g9 S F1 g7 SR T TFHET
& A=y Tfgd | WEFT A Fgr ATaT e—
U aTqd T8 ¥ 47 #IT 9% FIC TF
ARG I MM FAT TT T FTa )
T 4T 1 g Uo-0or wgd @ § |
afeT ok &7 St T & S gd
SqTET TRET § A4 1 A1 99 9%
g1 fEre s R

T ag avmaTg R gwant &
TR ®Y a4 ¥ g I auedT 81
& TE FTTHT§ |

Tet e T f g A 41
# wear g1 F oY dgec g 1 e
W 919 FT 14T gH TET FCAT A1 fw
T AT A AT F, 9T A=
AFafoa A Iy A A G )
7 7E g | T 9T B o w
STa, At oY TS A g G v 8,
#1§ Fg1 & T 92 arevarafear &1 qaver
& 1€ Fgar ¢ 5 ag it &1 w@w
& a1 F1E Fgar & fF 78 srdimar &
qa1e g, fwa anfgx ¥ ag qeifera

AT EY AT g

FTYAI FT A Fa gATL 6 &,
qE TF FHQT GAA & | T@T g A
¥ 5 f5 s & qrewm ok g
ARIA @O ARI g @ eEd
1€ wagr A 31 W AR A W
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[ qwo uwo wheh]
A 7T TR §, A g A Y agt v
AR g dwr s gy, fra ¥
Froor gan faafira i vl w7 @ik
faeg amw = w1 e R &
wwar § 5 g Y o dagn
IO OFF w1 gt W@ & | Fay fE oy
Feeft T awrar @, w4 GAT A% ST
qga sarar frar 9wy @, A =i
FIE 3% T A Jaw A A 1 A
R wa?

% guwar g fr o g ¥ s
% I 1 g FEAT &, TG Y W 1
qitfews Ao frrer g ag
a1 faewer wvlt gf arr & fr omor gt
F7 Y AT &, 39 F 1S agh &7 Faw
T &1 T T W w7 e Ga A
&, @ T T A B g A
T EH AT T, 9T I 7, oregfeaa
W AFFA aTEd &, A T e w1W
77 eI wifgy R 3w # s fow
FEAT O favar #%, T gama ww
UT ATE W | 3T W T8 FT9 8T
FU AT FTHA KT a0 1 @ AFT
FT Fgd @ % agt O o ga &,
g AT GEAT F A H BgewT qg A
TAEHE F FET AN, A IW ARG
T 9T g9 g AT a8 &1 g
F AR 7 47 917 52 18, 9@ A+
T F AL F A7 48 T Ty TH
AT gw 7 g 1 1 AfFT e It
¥ Are § A qoF ag I wg, ar
q aF@T g 5 wrwer o) W@ e
FIT FAT TEAT |

& g wrAar g f ag g faw s
7% & AggE T8 & | iy wve of
ATHL F T HT TF G F TG IR
7z wiraz fra fs gn O ofsta
#IT AT, TF T41 ARG Fav $A, F9
¥ 79 wrdarf a1 T GRS
AT A 37 TANFz fem F o 7
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ST AT AR § |%ﬁﬁ\‘fhﬁ‘ﬂﬁ
%aﬁ@hlw*mﬁmm
EWIT 1 WY SfY & 9 a7 @ A g
W § A A, qraEor, @ @ g,
qg qIrRg ot figafe w1 omi gl agr
WY TR AN @Y, W
¥ wrerw Y feafie st wfi oy 1wt
T g B g A v ¥ 0
ATHET 7 1 T A & 1 g
1 Qg e e areer e gem,
TG F TAAT FY AT G ATEA
ot Tt & Tw A 7 g% e R
&1 agt ¥ e A, ot awd 7 ae
TE B, A1 R rageety oft, Hely werew
157 7a ¥ & FgqT FTRE A
ferpre i1 s g A arEw
frerer avd §, Y F wwar § fr wg
g 7Y fegfee 1 &t @raed €1
¥ favrg @ o o 3w w1 Y
Fearw gon §, wg faege wat g,
arfefew &1 ag 9g7 3 A% w=A
T Ag 1 I g AWl A ag
A G FCUW §, a7 qg gW AT
¥ g TR § | gEAC A FT
I AT AFAE & IE M G FA R
faw g Frow Aifa seme Fc TIfET )
Y Tew 1 o qEE §, 39 F A qEE
FTATE | F g HAY ¥ g AT FEM
fF ag GeT awdw fee, fom & =i
T gEAT H FAGT FT ST AP
faret 1 m'ﬁﬁ&mﬂpﬁiﬂ‘l}/
WHAT T4 g gwaT g | )

off dWer Wt (R7e09) AT
IIEAT FEIRA, T T A w7
& ag s e, Wi et
% G we § e awe § f
99 gw 3@ aE gwer g9 faane
A TR §, A W, A@iEy @

rérfre T e o 8 g
e = gia, A avfY €7 e F off weoy
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& oy, GO BT AGZ g9 A 2w, R w A0 | T F FEAr g

TOZ A A fEA wa A A gnt g F g 9@l § mgwdr 1 Fwd

T ¥ Wi wfre A & a@
A 9T aryfa ez e | W fan g@
A W W ¥ Ze w ¢
BW §a FTHIT FT §9ET HY TF TG
THET, TN AT KT GHEAT & €9 F
34, el Mo aw A TWET ¥F W
g4
TR WIEFT , FINAT 0T H7
A afr fed e dv A oRg
ey, &Y. g9 ATZE. & g9 FAF ATEHY
37 F g w6 | afr e g
2w & Ao A S AT FQAE, A
|9 # o wE | AfE § aAwar
g 3rc 30 grét wwwet § 6 gk fag
FRATC A FATE - (&S, AT HLAR
fare Y-y wgT A sves
Tt ol 7 sow A fE aw &
AT AR A AR §, 99.% q@i WY
FAAT FT CF WIS agAT g & 9w §Y
Tar.d, 99 1 faw g9 W8, 39 &
q9 W7 § | CgE ody-wfrw w7
wifge 5 e, fgg &) metafc wd
BT IO waarA fw. o ww w1
6 AAA §IGT R @ A9 9T
amgfa A fF TR A1 39w aa far
ST 3 1 H-wEAr AT g s
F fAu gart wrarE 3 &9 NS A
1., g A A AT IR AT
& 1 AR STV #T,9 #) faea-
e & fag, a0 79 #7199k & fag
FATR T, 9 7 F AT TG
X wr g st amafer -t -
fase. AT WA, § 1 W 7 AET
wegfreyafag wedte . aqw § ?
TEH. T ARE 144, T T 740 § 1 o
QEF AET 1T O AT A T
144 TR, A g7 ;&g TF FT

A FY ATAEFAT gE a9, 97 5 22
HTET BY FAGT & AT 7 T8 I TF
87 ATNEfAF  Iq9AT FT WO

sft awTw 76N F4 g 7a@) B
Fgr fF ag AT wmw A 9@ 1w
AT T A ST FT QT 7

AR Wi ;- fre ¥ aifse-
frat ol oefam-afrat  #1 smwie
# AONRIaT WA IHI FT FIOHIT
T AT AT FT FeAfod 5 FT T
faer ) F wET & Wigdl ¥ qoEEE
& fF afs g7 =1 3w @ @, afk
¥ FRAR T AT AT @A AT §,
A ¥ T AT T, GAT FH T T,
gENSaFaT #1 Q& qrET T 937 F,
fre & wiffema & Wi & qfem

A W F T ], FOAT F geAA §,
FEATT FY AT T @ F T
AT # AT F w F faw gF

ZA. QA wamaEt F faaw agar

R d|

FHA 9T Teeqfa waT a” F7
9 gAET FT gF TG AW q@l 9T
Tegafa WTAT WE qieeRT #1 wee
FEAT ZFT | WS 98 9T wET § S

SRR §, 931 9% ATieE wfasr<i &1

W@ oar o @ g, 99 w0 fawr
FT7 Tifge, aifF agi ¢ ey fasfaa
AR ol

st wgee fafrawa amw : qr
Wfﬁwh%ma fegak

St A vl g a1 a9 B A
g1 & A AwAE aeE A1 WY A
& T AT g B o g, A g

S|
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18 Hgs.
MR. PEPUTY—SPEAKBR ;  Shri

Ramamurti.

SHRI P. RAMAMURTI (Madurai):
Mr. Deputy-Speaker, Sir, I thought. ...

MR. DEPUTY-SPEAKER : We have
already taken two hours and some
minutes. We will have to conclude this

debate today. May I know how long

the House is willing to sit?

st wgw fafa wme (AER)
B o @Y afgw § I & fag ) gd
3 gug faq ?

IR WERW : ATT FV A fa
T AT IH FILC |

S T T W (SR ) ¢
B A A g e i #Y aea }F
& w8 wl A W 7 W awa fadm
a7 7gt?

FqTeu wEAW ;ST ALK |

1 catmoa’ allow any more,

4 e

SHRI P. RAMAMURTI: Mr
Deputy-Spezaker, Sir, the scope of the
debate on this motion has been widen-
.ed and the whole gamut of questions
including the present position of Kash
amir, what should be done and all sorts
of things have been referred to here.
‘Jt has been a very good debate in this
.vemse that Shri Bakshi Gulam Moham-
n'ad gave us a very vivid picture of
ho W the elections were conducted and
how ' the election petitions are being dis-
m'-df..ﬂeahowldus what pro-

the various tribunals have made
and he "W laws are made over-night in
order to * thwart the judgments of tri-
bunals,  All fhese things have been said

here.

Therefore, . the picture that emerges
is that the , vresent government there is
pnot a demo tratically elected govern-
ment. Very good. But in 1964 when
there was that Hazarat Bal incident and
a lot of troubl¢ Was there, at that time
also it was sta.ved on the floor of this
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House that all that trouble was not only
because of Hazarat Bal trouble or the
‘holy hair' incident, but because of the
fact that the people of Srinagar or the
people of Kashmir were extremely angry
against the then Government, the Gov-
ernment of Shamsuddin Sahib.

The fact is, therefore, very clear—I
do not want to go into the history—
that section 144 has been there in Sri-
nagar continuously for 14 years, 1
know even on the day of Prophet's
birth day they were not allowed to take
a procession because prohibitory order
under section 144 was there. This sort
of thing has been continuing there.

Is it not pecessary for us to under-
stand why is it that the ordinary demo-
cratic rights of the people of Kashmir
are not accepted ? There must be
some reason behind it. Why is it so?
Why is this Government afraid of the
democratic rights of the people of Kash-
mir ? Why do you want to rule them
permanently by means of orders under
section 144, by means of prohibitory
orders 7

What is the way out? A way out
has been suggested that there must be
President’s Rule and there must be ever
so many other things, section 370 of
the Constitution must be made appli-
cable to Kashmir and all that. I would
very much appreciate these things if as
a result of these things the problem of
Kashmir would be-solved. But the fact
remains that the democratic rights of
the people there have been suppresscd
all these years despite the fact that we
have been giving them some Rs. 70
crores as subsidy up to 1964 and subse-
quently another Rs. 72 crores, Why 7 As
I said, there must be some reason, After
all, the Government must be afraid of
their democratic rights, Whether it is
the Government of Sadiq or Shamsud-
din or the Government that existed be-
fore it is immaterial, but it is a fact
that all these years their democratic
rights have been suppressed.

That is the situation with which we
are faced. Therefore, it is not a ques
tion of imposition of President’s Rule.
If President’s Rule can get them back
all those democratic rights—as if that
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is going to get them back because we
know President’s Rule in so many other
States—I can understand that. But
President’s Rule is not going to give the

le their demgcratic rights. There-
fore, the problem is more fundamental,
much more deep. 1 agree with mY
hon. friend, Shri Joshi, who said that
there is no use thinking there is no pro-
blem of Kashmir. There is a problem.
If there is no problem of Kashmir, we
will not be discussing this on the floor
of the House year after year. Do not
shutyoureyabotheimthatthznis
a problem and that problem cannot be
solved by simply saying the Constitu-
tion should be made fully applicable.
That is mot the issue here. This prob-
lem cannot also be solved by the way
in which Shri Madhok wants it to be
solved—if anybody is feeling that he is
not secure here, let him go to Pakistan.
That way also it is not going to be
solved. Neither is it going to be solved
bywﬂingﬁ:ol{indu.sthﬂ'e“hemreof
the fact that 40 crores of Hindus of
India are behind you.” That is not the
way in which the Hindu population of
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Kashmir can be . The
Hindu population of Kashmir can
be protected only if the Muslim
population of Kashmir is appealed to

once again of the grand traditions of the
Muslims who have been non-communal
even in the year 1947, even at the time
of the dastardly attack from Pakistan,
even at that time they had adopted that
non-communal attitude, and placing be-
fore them the glorious traditions of their
non-communalism and secularism, That
is the only way in which the Hindu
population of Kashmir can earn its secu-
and not by saying that 40 crores
the people of India are behind them
are there to save you" and all that
of thing, because that is the way
fanning communalism and not solv-

§

can be solved is by having some kind
of consultation, real consultation, with
the leaders of Kashmir itself and, in
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that leadership, naturally Shri Sheikh
Abdulla has an important place. You
cannot wish him away by simply shut-
ting him in jail for years together.
You cannot say that he has ceased to be
the leader of Kashmir. By keeping
him in detention you cannot take away
the affections of the people of Kashmir
for him. So long as he commands the
affection of the people of Kashmir, the
only way in which it can be solved is
by bringing all these people together.

9, 1889 (SAKA)

That is the only solution that is accept-
able to the people of Kashmir. Win the
confidence of the people of Kashmir
by doing that and see to it that no out-
side power is able to take advantage of
this particular situation. That is the
only way in which I wish this Govem-
ment to move and I urge upon the gov-
emment to move on these lines very
quickly. -

swet  arcdw femn ()
IR AEIET, FTH G4 A g §S
FRRFIR A s @O aa e
fie Sad & agal 7 o T© TET & IEH
T gewTe & & g wwen avwnias
faeet aff & st anfaw & ¢ Y
o dfedt #1 fred feAl adwe
g% A St g s e g o agt
F waeAt & i 7 gar st IR
F T g A A & A wwwdt g o
Ffrarz anfas § | 3 T G FTEAT
*T Zfagra JY SOEr AT EE, TIveaw
wEra, fF 1931 & STwd T X
oF g T AR e av o awe
TETOSAT 7 O 47 | T i fawwar
R FE & fag AT ot | a2 3o A@w
farege a1 ST ot 7 ofta faaa
Tt T agt df AR Iw whEr W
HRTT qGT AW B FAT & A FIEIC
T g AW WA Ag W Ay g
e "I, 6 99 faet o afaf
FTE 7€ oY, viy Fra for A v
A 39 i wiwT F g W A W



3999  Pak. Infiltration
[sherft areReerdt famm]
GHR fF ar fr wgp & e
A 3 frer o et < el rfigm
g 7 et 1 @ R, o R A A
famm frar sma &R ot 7g Y e
2R i =t MarereT s e aag
Tl & u At & IFA Aoy Tow
FFA § A TT F QTR 7 97 qf-
Fe foa 5 agr & 0 &) §9 (A
& Tt 93 et AR A # wgloma
2 Juwfrgm ond fem ¥ §, @
wrg & wi gt &, g% g fredt anfa
F =i ar Wi @ fe R Awd fawe
=ifeu, gara wfafafeea gwr ofg o
#W WM F ANHN X qE HiM 9T
YR 1 &Y FTEi STaT St oL 3| @Y
9 M 39 feaf § #1§ =i st @ o
IAET g AGF g1 qFAT § | IAHT g
FPNETO® 74T &7 §haT § | avEIaw
W #1 T wg 3 S ad 0
ag T & fv 3o fgg qaewmi &
iR gy, @ feg qEwwEl ¥ @
g ST H § gu i T aa afi 8
T F e g AR g fage q
TF g g, T8t qg W8 Y IR @
oga oft a6t ¥ gart ST A g F A
AT T AT S W ¥ T ISt
T ¥ 7@ AT TG AT A @
A vt e e fam ot 2 1
IqEAH  WATE, AG (A ARt
¥ g fr—f T 9 AR T
Y+ T W AR AR R—
qz T 7 FAm, @ oF woy
2w § Ao 7 A, S @ AW T )

oo WY AT AR FE-FEY T P
95 W &, TAR! SHET GUIET FT
grm, foast gaa g S | faen
4

A T I T FIE TR AL FL
wrr — ot aeae 1, forft agaa
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T g % TG e, Faw % w0
T 9E A, A T e
FFwarr & #rf faAard 4@ 38
IR W A w1 gag e fr o fig
AR @At § 9w adt AR &
F1 9g T a1 5 gam aw 3w
#, WE 9T A R AEA & AU
T@ g &, IgT T T gAY qEAHAT X
I foar fo g feg o meamml &
A O W A @ g
AT F T il Y g wegfe s
fgd, Tt wfemat 1 T g T
aifgd, Tt wiedl A w7 s
afg arfe fergell ot gawaTl &
T w9 F

# fadh 0% A ST Fg e §—
st SFTOTE I Wt A WA a9 A
i fequm aelt A 5t amE
AW AT, OT S0 FF AG 4T
HUET &g 1 g4’ ge— 3
@ g § EH A § ATHA @A
gt g | T g F wE A A A
o€, wE aTC ¥9 AT &Y S ¥ T
g W aAm & fan e
BT AT FIT AT G T F A |
Ty faaT A, T qeT ¥ IR S
foFaT | 57 G A 1 gEa w0 fasem
¥ 7 ¥ 9 w6l § 4% AT A A Afw
gran & fin s Ay AR ST FTET
ot T & A T T , A R
IEEY AT | SEN T HEE
ngmﬁ:wm%ﬂwﬁkmﬁ
Tt o, gFeaToT SR TR WY A
foret T a1, o= g qTY g AT
zafed srar g & A A WIQ
& Teawpl T FW@ F AT W I®
# F FEA T FIE TE@ TGI 9V |

R 3 FTEIC HY TR Y AR
HEt oft ¥ TF A qEC Fgm g
g‘—mwﬁtmimﬁ:fmwm
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H 144 grer oW 6 3R AT F FTH
ar, @ & s Wt § e A geme
Fow ey w0 i/ i—aa
T aefgy 9 o fad it | g de-
9 WA % g 1 fememar aa, agt
F MEA THY THIC TG 5 TFaAT |
H v g for g-vielt wgiea a7 & wae
FY AAHT $T TGTA FT FqW F, T
THFT wawe ag 7E) & o gt & e
gre T g o | ST arET #Y
Augdy soenfeas 0% & & a3 o
Tt & 1

MR. DEPUTY-SPEAKER : Do you
want to postpone the debate? 1 do
not want to postpone it. This will never
conclude unless you restrict yourself to
your own time. You have exceeded

your time. It cannot go on like this.
You have so many things to say to the

House but it is not possible.  Shri
Banum,
SHRI HEM BARUA (Mangaldai):

Sir, I would have liked the Government
to take into consideration the inter-
national relations also because the prob-
lem of Pakistani infiltration into Kash-
mir cannot be studied in an isolated
manner for it is a part of the calculated
strategy on the part of Pakistan to seize
Kashmir by force. The latest statement
of President Ayub Khan is that
there can be no lasting peace between
Pakistan and India unless the Kashmir
problem is satisfactorily solved. By
“satisfactory solution” what he means,
I do not know. If he thinks that India
should wrap up Kashmir like an easter
egg and present it to Pakistan, he is
living in a fool's paradise. But, on the
other Hand, after the Tashkent Pact
was signed wg were told here that the
Kashmir problem has been solved and
that there would not be any dis-

cussion about Kashmir. Our Prime
Minister subsequently told us that
Kashmir is not ncgotiable. If

Kashmir is not negotiable, why is it that
Shri Chagla, the ex-Foreign Minister,
wrote a letter to his Pakistani counter-
part on May 6, 1967, proposing that all
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dxedimntubetwmlndiagnd?aklh-
tan, including Kashmir, will be dis-
cusssed ?

Why did you write like that?

Now, I can give you an account how
Pakistan has entered into a pact with
China for 120 million dollars for sup-
ply of arms and ammunition. China
is going to implement the pact by 1968.
I will not go into all that, It must be
said that the policy that has been pur-
sued by this Government, so far as
Kashmir is concerned—I mean internal
problems—has been a vacilating policy.
And there is no policy about it. What
happens ? ‘The British rulers used to
negotiate with the Kashmiri Hindu
rulers there. Now, the present Govern-
ment is following the same policy of
negotiating with certain persons and
ignoring the people altogether as the
British rulers used to do. What have we
done? You do pot have any firm
policy. You want to boost up certain
persons ignoring the people of Kashmir.

9, 1889 (SAKA)

Bg"
a

and brush them aside. That is the policy
you have been pursuing so far.

Kashmir is in ferment today, Kash-
mir is in trouble, not only internatio-
nally but also internally.  There are
internal foes also. I do not say Muslims
of Kashmir are communal minded, But
there is a pro-Pakistani element amongst
Muslims of Kashmir as there is com-
munal element amongst Hindus there.
How has it come? The pro-Pakistani
element, that inspiration, has been im-
ported from Pakistan and the inspir-
ation for Hindu communalists has been
imported from somewhere in India.
Therefore, 1 say that there should be
a sort of general inquiry commission to
find out the people who are responsible
for this sort of discord in the State of
Jammu and Kashmir,
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Now, on the 3rd August, 1965, our
Home Minister who was then the De-
fence Minister made a statement in
Srinagar that not a single Pakistani in-
filtrator had come into Srinagar and
that the borders had been sealed, On
the 12th August, 1965, on the floor of
this House, his predecessor, Shri Gul-
zarilal Nanda, the then Home Mi-
nister. made a statement that 12,000
Pakistani infilirators had come and
surrounded Srinagar. Now, my prob-
lem is how could 12,000 infiltrators
come into Srinagar and surround
Srinagar. Was the State Government
there sleeping? Were you sleeping
here ? After the Tashkent Pact was
signed, these people went on crying like
a bunch of old women requesting Pakis-
tan to withdraw those infiltrators. Why
should Pakistan withdraw those infilt-
rators ? It is upto you—you are the
guardian of law and order—fo push
them out. Therefore, I would say that
the Government of India should make
an inquiry into it. They have, of late,
appointed a commission to enquire into
the communal holocaust in Ranchi
and Gorakhpur and other parts of India
and I would say that this should be ex-
tended to Jammu and Kashmir also.
The present Government of Jammu and
Kashmir has appointed a committee of
inquiry like that, But I do not want
the Central Government to leave the
responsibility to the present Govern-
ment of Jammu and Kashmir because
there are great doubts about the pre-
sent Government of Jammu and Kash-
mir. Therefore, Mr. Y. B. Chavan
should take the responsibility and then
he must try to project his image if he is
stern and firm ... (Interruption)

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) : 1
did not say ‘No’.

SHRI HEM BARUA: There are
some allegations made about the elec-
tions also. Shri Bakshiji has just now
made the allegations. Those allegations
must be enquired into. Wherever there
is any pro-Pakistani element in the ad-
ministration or outside, in the strests,
his activities must be curbed and he
must be thrown out or else there can
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be no restoration of peace in the State
of Jammu and Kashmir, When the
State of Jammu and Kashmir is in tor-
ment, is in ferment, the rest of India
is, naturally, in torment and in
ferment.

st wge fafiawm A (TrER) -
IITEE WEIRA, HA AV €A gE I
@ AHEEE G| T AW F 0 agd
T W 99 W ) FER &
A & qrfar W) e T e ge
g AR 99% NS T & &1 s WY
&) AR I 3E 3w @ § oo
SE I TG TAT FNAT AT & o6 ATq+Y
6l | qEAWT &1 @@ AT g AT AG
1 a8 e § I9 @ & F 9g A0 A
I TR E, FEMER AT RE
T FE 9 FEHI T I AR E )
FT #0679 07 7 19 A QY
A 7 3T qE #61E EE A IwH
o w10 4g ¢ 5 on /i aw aw
T F Tgi A gU R AR IE TW @
& fr fawrom & arg forg, AoewmT &t
qHET g &Y Y

¥ 1947 § 59 W FT favem
g @t uw ieew g & a1 afew
agt feg g T g A feg T
FTAN ¥ IO T FFAC BT FQ
| gEife I aEvfer fagg
% g g 911 g femai A
fog o< # aresfEEar FRy
™ |

TH FIOT EATA A AAEA § A 9L
WY AT L TREAT I Y
O T Fr g WA W
FHIT g 9 W @ &) feg oY
9 2w &Y O & S oo AvwIfes
#g X & AAEA KT G FT FIH
firan & 1 # g e § i o figg
5 2w ¥ U A g A A g7
e feg gAY avEfrE Ay
FT TTE FAES B AT T [ @
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AR WEEW ;. AT HIXG FT
A9 FATT 21 AT | AT Ao WTo
FUTHET |

ot afto Wit maremlt () :
I HEIEH, AT ¥ qF I IO
T & i ot & wga gar 4v @ A
qF T g1

FOTH AL T g e Fgw avni a7

it qiferelt W R A T Gy AW
i #gr v fafer @it 9 faw
F fRagnaft ad g a1 @&
Fidiede qqFer AT FARY WY
Fidigiz vt 7 ot Wy fr
Accession of Kashmir with India is
complete. THT Y g7 &Rl 7 ag FaT
That is without prejudice to our
promise of plebiscite, #9 AW
Tafad 5 @k arolt ag 9 #9
FRgasd  waEfs gw gR & g
Fgd &1 FERCE FAEAr a1
TF W oA E A A g fe
Accession is complete. dfFT W
sl anfs W ¥ @@t wed @
It is not complete; it is without
prejudice to our promise of plebiscite,
W a0F ¥ FL TEAd g A W
g1 e owr @ E? W oEEEY
g fr Tl o oiw fafrecar s
fafeer  aamr smm & gEra
I AT g & AT | 98 g A
T favars T 9w weger F Y
Tt g NERfEE @ N "oy
F &, TR AT PRIEF AT
FEATHFLAE FRA H FgA 9w
g FU AT ag 7 FA AR gwT 3
W wUq 9 fF ax gml ¥ F
Farfas A w40 AV gW W ¥ 9
X AT § 1 A A dE egedT FEq
4 agr wefoge # =g avar .. .
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€ ROTHIR e : WTE F¥ ?

sitofto Wro waverR : WIS 91T W
Tmarmg s aame? e
¥ FT AE AT AT EL WTE T Ty qved
¥ o Zg< wrE 4 ey WA, 9@ A
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OF 1R & 74T ATKHT IH JG I [T
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T FAT & AT AT FAL WIE T [EOA
AN T qAW & a1 qg QAT o ¥
e & ey & AfFT F g wmear
g ¥ 7g St 7o sl T & A AT
g fmmash §? Sw a0
T ¥ R A T 2 Sw oA
AT TR A 21 T AT fe aee
A1 amfEl 7 aga e &
g on et @@ W @ wwm &
areet a1 4 e 3z d S |
AgT § A8 AV Far F1 AT =g
ag oY AT SR A IW aer fxam
TATAT A WY GHE F Al amav g !

qlo THo qlo AN G UF FTAT
Fw  frareaT SRS 4 S R
Yo Tmo Mo FT arcwmr AT FA F fF
o€ gA1, § FWLT FY AT TR W
] AT T I FE T®W T 4
Ifwa Tz st wwfaee § ag a3 amsfe-
e g ams WmismfEalia
TGl 9T AW a9 | G qg qAY T
YT v g gan i A @ )
ag O1 T A1 AY W A A Fed &
tr;ggols rush in where angels fear to

W F1 JOA I T A A F@v fE
g qT AL AR A 1946 F AT
FEAIT AT AT grATTE HT Ay qraw
1 7T A Y | TE T A A
2 R fegemm # @t & Afew =
z% A7 @ fea 5 20 9 & A
# 99T ARATL A g AT AL w1
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for amEr o @RT W9 AU | TTerES
I AW A W AN W owwiT A
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T ITN R AT g AATT
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6 AT feaT STaw e & o &
AR ggT 37 o Ty o Y faerar 2
FFT TH o TF W TAFNT &, AfeT ar
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qFA | I F1E FaAT & Fr Freie &
AR 7Y 8, 41 4% 45 81 w-
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maa W swms § fF o oawr
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# FrgAfaen e ¥ @G 1 wrefT
¥ figeg SET A F A Ao aE
wd a1 AfeT a8 s R oagi ey
st & @ 7, a8 A T 2
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To say that the Muslim mind has
not boen affected at all by the propa-
ganda of Pakistan is to close one'’s
eyes to the facts. It is a fact and
it is there. But how are we to coun-

teract it? W T a<g A FIEWR
F TG & 5 gL TR A awwr
o, ey N A FE @A H
anfefeal ¥ oy ard, g T4 F Y am
TW]H | SfFT QAT FE FA? FF
AT qgT T FT TG F AT AR B
FG@?

5T WY g %8 W A ahE )
AW A F B gL Tg O g
feamieft &1 e €1 gfrwdde @ faw
ggfredw reirew, T g A R )
I AT T AT FT WO g &
ar ag Sfysza oow ¥ AT I A
OF Frn A Afam F ¥ e W R
FO A M AT X W AW K
Fredt E, I A fagwa w3 e
feermd o, sefre =9 a@, I
SR KT TET FW F, AT qg AEAT
& wwaT 21 et o W fafre
¥ aad @ FH A wAM) WA A
warEl &1 Tifafers swd & ag s
o1 R | g RIS A e
Fadt §, agr Fervialt Y It &)
T ® A T At &, AfeT g
A TG A ARG | T 4 T A
aga @ o agr fewrdat =gt §, Afer o
FoaA d oY Fgi oA Y ? e
Ffo, wifs e ot soAT aTeAT @
g1 ¥ w & e qn i sa g
aercrdt wrd agi frer mn e g )
IMiTE Agar A fed H 7y s g7
Fr§ ot ff= aFar &) 7@ 7 w4
aegd 7 () a7 F i www
TEAATET § AT IF T T K0 ERA S0
2% o s Aaqwyagm fE
Ag@FT FT & o GAT T W F@ &
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Y AT WA S T fF A
F q® 94 |

T 9T A7 A B FET § A T8

fe oo § ot w2 ww  Aefafaged
£ 37 ) a9 sl § dfad | s
FTOAfE &1 o AT § AY w” AT AT
fasemed | o A0 qg w4 @ K
T & wga § fr sa foelt 71 fedlt @
FT @Y grfaw FT &7 1 I AT
ag T wG AT FW THEG F
T W oaw A 24T oY ary Fv w0
LCAU C

Let them go to the people and send
their best administrators from here
to that place and employ those peo-

ple who want some employment,
here. There is no other =olution,

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN) : The
motion moved by Shri Prakash Vir
Shastri was, really speaking, connected
with the situation arising out of the seri-
ous threat to national security posed
by the recent influx of infiltrators into
Kashmir. But on the basis of this Mo-
tion, naturally this discussion covered
a very wide area. It was quite useful
to know the views of all the most im-
portant parties and also some impor-
tant leaders such as Dada Kripalani.

I do not propose to reply to all the
points raised because it is difficult to
reply to them in a small debate liks
this in a very short speech. The bwic
point I would like to touch upon con-
cerns some of the issues raised by Shri
Prakash Vir Shastri and Bakshi Ghulam
Mohammed. The first question Shri
Shastri asked me was : what have I
done or what is being done in regard
1o somg of the assurances I gave when
I visited Kashmir during the Paodits’
agitation? I had assured him on two
or three important points. One was
that the question of excesses commit-
ted by the police during the agitation
should be inquired into by an officer
to be nominated by me from here. I
would like to tell the House that the
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Director of the CBI, Shri Kohli, has
been nominated by me, and the nomi-
nation has been accepted by the Chiel
Minister of Kashmir, to go into this
question of police excesses during the
agitation. .

The other point was that there were
certain grievances of the Pandits. On
the question of imbalances, economic
imbalance, imbalances in employment
etc. it was necessary that some sort of
a high power committee should go into
them, It is now common knowledge
that a Committee under the chairman-
ship of Shri Gajendragadkar has been
_appointed to be assisted by two other
colleagues of his, which will go into this
‘question, Naturally, they will go into
the question of the imbalances in dewve-
lopment, economic questions and so on.
People with the experience of Justice
Gajendragadkar, Shri Shankar Prasad
and Shri Tyabji are on the Committee
and 1 think the recommendations made
by this Committes will be a very use-
ful document both for the Government
of Kashmir and also for public opinion
in India as a whole. These were the
two basic issues on which I gave an
assurance and this has been acted upon.

Naturally, I do not want to go into
the question of the Hindu girl being
_ma_rned to a Muslim gentleman because
it is sub judice.

SHRI HEM BARUA :

ral thing

It is a natu-

SHRI J. B. KRIPALANI: May I
suggest that in such cases the girl is
always kept with neutral persons 7 Has
that been done in this case?

SHRI Y. B. CHAVAN ; If it were

;‘one, I would certainly have welcomed

_SHRI J. B, KRIPALANI : He must
use his influence to have that done.

SHRI BAL RAJ MADHOK: He
wanted to do, but could not get done.

SHRI Y. B. CHAVAN : The court
was seized of the whole matter. The
court could do that. But my difficulty
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was that I could not interfere with the
judicial processes when the court had
taken cognisance of the matter. Natu-
rally the judicial processes had to be
allowed to proceed further.

SHRI J, B, KRIPALANI: What I
mean to say is that such a step is cus-
tomary. When there is a dispute about
a girl, for the time being the girl is
kept in some neutral place.

SHRI Y. B, CHAVAN :
stand that.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : What is the use of under-
standing if it is not executed ?

SHRI Y. B. CHAVAN: 1 do m
want to go into the facts of the
These are matters on which there are
two different views. As the matter i
before the court, I do not want to ex-
press any view on this matter.

1 under-

g

§

SHRI J. B, KRIPALANI: It is a
question of procedure only.
SHRI Y. B. CHAVAN : 1 know it

is a question of procedure. Naturally
they follow it. I certainly would wel-
come Acharya Kripalani’s suggestion,
which really speaking, if the court ac-
cepted it, would have saved many trou-
bles not only for the girl, but possibly
for the whole of Kashmir. This is
one aspect of the matter to which he
made reference.

I would like to mention another as-
pect, and that is about elections that
the hon. member mentioned. Shri
Bakshi was not then a Member of Par-
liament, but, as an old colleague, hc
wrote to me about it, and naturally I
conveyed our feelings about it, our
thinking about it, to the Chief Minister
of Kashmir. This whole question is
now in a way before the tribunals, be-
fore the High Court Judges, becausc
most of these matters are the subject
matter of election petitions.

I know that election petitions arc
delayed, I quite concede that point. I
do not want to hold a brief for any-
body. Delay is delay, and delay in elec-
tion petitions is not very good, I must
concede that, but after these allegations
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were made, the representatives of the
Election Commissioner went to Kash-
mir, Shri Bakshi himself made a refe-
rence to |t. and they themselves sug-

line with Indian law, with the law of
the rest of the country. Naturally that
done during the election
was undertaken immediately
to why it was not done

r June session, we know

in the

SHRI Y, B, CHAVAN : Possibly
might have thought of it, but mere-
the desire of the Government does
it, but it was certainly comp-
September, and 1 must say that
some dela y was involved in it,
# perhaps the most welcome thing
has happened in Kashmir, that
election law is now on the lines
the all-India election law.

SERFEFEYE
1 ggg

SHRI NATH PAI (Rajapur). On

the lines, or on a par with ?

SHRI Y. B. CHAVAN : On a par,
in all respects, particularly in matters
of dlection petitions. Formerly it was
a tribunal, but it is the High Court
Judge who is going to hear all these
petitions.

sitaite Wro wqTETAL © AFWT S
A gERW ) g o 9 fw
Fdl ¥ ared @€ gF a1 S
F T &Y Ada, T g gt e
g

SHRI Y. B. CHAVAN : About that
wisdom, I am not making comments.
It was Acharya Kripalani's comment, it
was not my comment,

So, after this clection law was amend-
ed, wp received proposals from the
Kashmir GQovernment recently, I had
assured hon. member Shri Bakshi that
immediately I received these proposals,
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within ten days I will see that they arc
through, and I want to tell him that the
President has issued the necessary
orders about the appointment of those
Judges, I do not know if those Judges
will bg the only Judges who will look
after the election petitions, these are
the additional Judges, they are called
ad hoc Judges. Whether they will deal

9, 1889 (SAKA)

with only election petitions or other
normal judicial work, 1 do not know,
but these appointments bave been made.

As far as this point is concerned, 1
have acted on that, and 1 wanted 10
make it clear.

About the development _
of the Jammu and Kashmir Govern-
ment, many aspects were raised, why
expenditure was made on this and that.
I have not got all the information from
the Jammu and Kashmir Government
to reply to all the points. Therefore
I am not saying one way or the other,
but I know one thing which 1 must say,
and that is about Lhe attitude of the

infiltrators, because I really came pre-
pared for that, because this was the
major aspect .on which the motion was
moved.

There 1 must say that this is a fact
of life which has to be accepted, it ix
no use saying whether there is any com-
munalism or not, I would not go im0
that. Acharya Kripalani has said much
about it, it is much better that we take
a realistic attitude, It is very difficuit
to say that there is no communalism,
but one thing that must be said is that
when there were violent communal
clashes in the other parts of India, even
though there were communal feelings—--
I cannot say there were no communal
feelings when I visited Kashmir—there
was absolutely no communal clash bet-
ween Hindus and Muslims, That must
be accepted. No Hindu was attacked
by a Muslim: no Muslim was attacked
by a Hindu. There is something in the
Kashmir tradition which we must ac-
cept, Who can say that there may not
be communal feelings? But the point
is, so far as day to day work with each
other is concerned, Kashmir has some
lesson to offer us. That must be eon-
ceded.
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[Shri Y, B. Chavan]
At the samg time, I must say that so
far as I have understood the Kashmir
situation, certainly there is some sort of
mycomplcxmmgthepmph I
had long talks of course, it is
rather very risky to make some sort of
a general assessment about this. But I
found everybody in Kashmir suffering
from some sort of minority complex.
A Hindu in Jammu feels he is a mino-
rity in Kashmir. Muslim in Kashmir
feels he is a minority in Jammu. A
Mustim in Kashmir Valley feels he is a
minority in India. That sort of pecu-
liar complex is there, which needs some
sort of treatment and some sort of
understanding, Therefore, I would say
that any easy solutions suggested here
and there are not the right solutions.

I am not going into the other aspects
of it like the defence aspect, etc, I
do not know who was a better Prime
Minister there or Chief Minister there—
Sheikh, Bakshi or Mr. Sadig. I do not
want to go into comparisons. But one
must concede that Mr. Sadiq is a com-
pletely secular person, who has faith n
secularism. Politically he is a liberal
person. I know there are certainly some
restrictions in civil liberty, because of
certain inherent conditions in Kashmir.
It is not something which I can say is
very ideal. That is also because of cer-
tain local conditions there. But Mr.
Sadiq is certainly a democrat and a
liberal person. I must say after Tash-
kent Declaration, nearly 35 spy rings
were broken by the Kashmir Govern-
ment and a large number of people
were arrested for spying activities. Some
illegal arms which were dumped in
different parts of Kashmir were also
unearthed and confiscated. Some prose-
cutions have also been launched. There-
fore, as far as the national security as-
pect is concerned, Mr, Sadiq himself
is taking as keen an interest as any of
his predecessors. This must be said
to the credit of the present Kashmir
Government. What are the other de-
fects of the Kashmir Government, this
is- not thc occasion to go into them.
But it cannot be said that they have
done nothing about development. As
Defence Minister, in 1965 I had occa-
sion w discuss many developmental

and
to
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aspects of those areas. I must say
that it is not merely a question of what
'Rea!lym

I entirely agree with Acharya Kripa-
lani that the only solution to solve the
Kashmir problem is to go to the peo-
I have no doubt about it; it is not

¥

we have to go to the people and win
It is the people of Kash-
mir who are more impoOrtant, not some
small document to which Mr.
referred. He may be believing in that.
He has every right to believe in what he
thinks to be right.

SHRI BAL RAJ MADHOK : I do
not minimise the importance of the
people, but the legal position also is
there. We cannot ignore that.

SHRI Y. B. CHAVAN : [ am glad
that you do that. Talking about polti-
cal and democratic matters how can
you forget the people. How can jou
say, if you do not want you go to
Pakistan ? No. They will have to re-
main in India. If they are less patriotic
we will have to work with them, create
a feeling of friendliness and mnke
them believe in India’s future and fur-
ther participation in the Indian com-
mon life. That is, really speaking,
what will have to be done. This is the
approach we bave to pursue in these
matters. 1 am not holding any brief
for any particular government,, but my
only point is that as far as the national
security aspect is concerned we are
alive.

I must make a personal explanation
because a reference was made to what
I said before the inflitrators came in
August 1965. [ think it was on the 1st
or 2nd.
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SHRI HEM BARUA: It was on
3rd August,

SHRI Y. B, CHAVAN : You must
have read it on the 3rd. I made the
speech on the Ist or 2nd. The only
question that 1 answered was, what
was the trend of infiltrators in the last
two weeks. I had explained that time,
in that statement that I made, that in
recent weeks there was a reduction in
the infiltrators,

SHRI KANWAR LAL GUPTA:
Fine clarification.

SHRI Y. B. CHAVAN : It is not a
question jof fine explanation, 1 was
giving an explanation based on facts.
That was a matter of fact. At the same
fime I had said, it does not mean there
is no danger of infiltrators. Somebody
cannot just try to take a senmtence out
of context and throw it at my face just
now. But the fact remains.

Sadiq’s ope contribution we must
accept. When there was such a very
serious threat to Kashmir in 1965, when
such a large number of infiltrators came
in, during that time he maintained law
and order position in Kashmir in such
a way that it is something very credit-
able,. We must give him whatever is
due to him,

ot T i AT STy ST
qr AT FAT T E N

it e T T A fE wR-
@ §AT F GG G FT AT BT
@I &, T8 WY AT Tifge )

st T Mo A - W #

fafe & atfer age &t woh F
fegai o 1 s | woR
TIA TN AT TR & 7

SHRI Y. B. CHAVAN : I must say
that this way of putting problems is
creating further problems. It is not a
question whether this Government s
pro-Muslim or pro-Hindu. That is
why I made an assertive statement in

the very beginning that one good thing
about Sadiq is that he is hundred per
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cent secular (Imterruption).
there are feelings of grievances of
pandits, I pever say no to it. The
question of pandits need to be handled
more carefully, more sympatheticafly.
There is that feeling. 1 urderstand
that that feeling is there. I do not want
to say that Sadig has this feeling and

9, 1889 (S4AKA)

I know

therefore the pandits have got this
grievance,
SHRI BAL RAJ MADHOK ; The

grievance is not against Sadig as such,
it is against Sadiq Government.

SHRI Y. B. CHAVAN : Ultimately
the attitude of the leader of the Gov-
ernment is reflected in the Government
also.

SHRI KANWAR LAL GUPTA:
What about Pakistani slogans raised in
Jammu and Kashmir ?

SHRiI Y. B. CHAVAN : As I said,
I do not say there are no people who
certainly would not welcome Ayub's
regime in Kashmir, I have not said
that. That would be closing eyes to
realities in Kashmir. There are some
people.

SHRI KANWAR LAL GUPTA::
Why don’t you deal with them firmly ?

SHRI Y. B, CHAVAN : Certainly
they will have to be dealt with firmly.
The existence of a few such need
Dot excite us to feel that everybody
thinks the same way. There are some
people. I do not take the position that
there is nobody in Kashmir who does
not want Pakistani infiltration in Jammu
and Kashmir. There are some such
people. But we must know them, we
must shake them, we must persuade
them, we must try to convert them, not
in the other sense, but converting their
point of view, We should know who
they are and carefully watch them. That
also we are doing. And I would Kke
to tell you that; not that we are um-
aware of it.

ot T AT e ATfEw &
@A T TE frare-amr Y a7 A
&1
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SHRI Y, £ B. CHAVAN : There |
disagree with my hon. friend. On
whether there should be President’s
Rule, I was, really speaking, very sad
when this suggestion came from the
hon. Member, Shri Bakshi.

SHRI GULAM  MOHAMMAD
BAKSHI : I did not suggest the dis-
missal of the Sadiq Government be-
cause you would not accept it.

&4 ot fed a FErE, SO qEal
EiccattiiacFauil

SHRI Y, B. CHAVAN : I only want-
ed to know it. You did not make that
suggestion because I would not accept it
of because you did not believe in India?

SHRI GULAM MOHAMMAD
BAKSHI : That is politics.

SHRI Y. B CHAVAN: That is
my main point. I certainly would not
accept such a suggestion. Of course, if
there is a constitutional failure, that is
a different matter.

it T qEERT AW TG A
oo fedam we < ? agi W g awd
g1

SHRI Y. B. CHAVAN: 1 would
never advise anybody to defect or start
defections.

SHRI GULAM MOHAMMAD
BAKSHI : I do not want to enter into
an argument. My submission is that
President’s Rule will not be acceptable
to you and the dismissal of that Gov-
ernment is difficult for you, as you are
placed. So, my suggestion is this.

¥ 79z w9 fFar § 5 o9 s e
T F1 GEdT 419 F v ad w1

difoa

_SHRI Y. B. CHAVAN . 1 started
with that. But he stated that the bye-
elections should be held within a cer-
tain time, presuming that the election
petitions are already disposed of. The
election petitions are yet to be heard.
Naturally, when they are heard, the
provisions of the rules will apply. The
Election Commissioner will . . .
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SHRI GULAM MOHAMMAD

BAKSHI ; It has already taken 9
months,

SHRI Y. B, CHAVAN : 1 gave you
the reasons for it. But I do not justify
the delay. I said that delay in an elec-
tion petition is the worst thing that can
happen in a democracy. But I gave you
the exact reasons, The Act had to be
amended. After amending the Act,
within two months two judges are ap-
pointed, who can look into the election
petitions. .

SHRI BAL RAJ MADHOK : Would
you make a request to the Sadig Gov-
emment to expedite it now?

SHRI Y. B, CHAVAN: Now it is
not in the hands of the Sadiq Govern-
ment; it is now in the hands of the High
Court Judges. In this matter the judi-
ciary is completely separate; it is comp-
letely independent, Therefore, it is not
a question of telling Sadig about it.
Now, it is a question for the High Court
Judges to expedite this thing, and 1
have no doubt that they will certainly
do whatever is necessary to expedite
these things.

SHRI D, N. PATODIA: How do
you explain the widespread emergence
of pro-Pakistani elements in Kashmir ?

SHRI Y, B. CHAVAN : There is

no widespread emergence of such ele-
ments.

SHRI D. N. PATODIA : They are
parading in the streets with such slo-
gans.

SHRI KANWAR LAL GUPTA:
Pro-Pakistani slogans have been raised
in the streets of Srinagar.

SHRI Y. B. CHAVAN : That is not

true. And 1 am sure that even Bakshi
canpot claim that during his regime
there were no pro-Pakistani slogans

raised by anybody. That would be an
incorrect statement to make,

SHRI HEM BARUA : 1l is report-
ed that in Kashmir pro-Pakistani slo-
gans are raised by some people. It is
also reported that in Calcutta pro-Mao



4021  Fak.

Infiliration
slogans are shouted by some people.
But suppose a man in the streets of
Peking says “Chavan Zindabad” he
would be reduced to pulp by the Red
Guards. What are you doing in the
matter ?

SHRI Y. B. CHAVAN : [ share the
feelings of my hon. friend. But the
only point that I would like to stress is
this, that it would be wrong to say that
the pro-Pakistani slogans have started
only now because, then, it becomes
party politics. There is something like
Kashmir politics. There is something
like Indian politics which is involved in
Kashmir. and party politics is some-
thing different, Therefore, if you want
to criticise the Kashmir Government to-
day, I can understand a criticism based
on national issues. That certainly one
can do. But when there is this partisan
attitude, as far as politics is concerned,
I would like to say that the criticism
was very unfair.

19 brs.

SHRI J. B. KRIPALANI : Will you
take into consideration my last sugges-
tion ?

SHRI Y. B, CHAVAN : [ am glad,
he has reminded me of it. I forgot that
point about sending the best administra-
tors to Kashmir, This has been conti-
muously done in the last two years. The
best officers have been selected by the
Sadiq Government, It is not that we
send them there but the Sadiq Govern-
ment themselves have asked for the
best officers and they have always wel-
comed the good officers.

SHRI D, N. PATODIA: 1 would
not like to name the persons but I have
been told by authoritative sources . . .

MR. DEPUTY-SPEAKER : No,
please. Shri Shastri,

st swTEATT Wl © SuTsAR ST,
duda 7 dfew faoy o & v @ 5
foet #t a3 gU @ FT T A
s T I3 mar W= T F I
I T T . . (vowew). . .
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19.10 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-
ber 1, 1967/Agrahayana 10, 1889
(Saka).

1889 (SAKA)
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